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Wednesday, May 3, 1995/ Vaisakha 13, 1917 (Saka) 

(The Lok Sabha met at Eleven of the Clock)

[Mr. S peaker In the Chaii)

ORAL ANSWERS TO  QUESTIONS

[English]

Legal Aid Scheme.

*401. SHRI HARISINH CHAVDA : Will the PRIME 
M INISTER be pleased to state :

(a) the number of social action groups functioning 
in the country at present, State-wise;

(b) the funds allocated to State Legal Advice and 
Advice Board under the legal assistance scheme during 
the last three years year-wise and State-wise;

(c) whether the Government have received any 
complaint regarding working of these groups;

(d) if so, the details thereof; and

(e) the action taken by the Government thereon?

TH E  M INISTER O F STATE IN TH E  MINISTRY O F 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHAROW AJ) : (a) The  Committee for Implementing 
Legal Aid Schemes (CILAS) does not maintain the list 
of Social Action Groups functioning in the country but 
can only give information in regard to the Social Action 
Groups to which grant-in-aid has been released for 
legal aid work. Such information is regard to financial 
years 1980-81 to 1994-95 is contained in the 
Statement-1 laid on the Table of the House.

(b) The amounts of grant-in-aid released to the State 
Legal Aid and Advice Boards during the last three years, 
year-w ise and State-w ise are indicated in the 
Statement-ll laid on the Table of the House.

(c) No, Sir.

(d) and (e). Question does not arise.

STATEMENT-1

Statement showing the number of the Social Action 
Groups which have been sanctioned grant-in-aid by 
the Committee for Implementing Legal Aid Schemes 

from time to time during the financial years 
1980-81 to 1994-95.

S. No. Name of the State Number of Social 
Action Groups

1 2 3

1. Andhra Pradesh 11
2. Arunachai Pradesh Nil
3. Assam 7

1 2 3

4. Bihar 18
5. Goa Nil

6. Gujarat 3

7. Haryana 3

8. Himachal Pradesh Nil

9. Jammu and Kashmir 1
10. Karnataka 3

11. Kerala 7

12. Madhya Pradesh 3

13. Maharashtra 7
14. Manipur 2
15. Meghalaya Nil

16. Mizoram Nil

17. Nagaland Nil

18. Orissa 22
19. Punjab Nil

20 . Rajasthan 8
21 . Sikkim Nil
22 . Tamil Nadu 3

23. Tripura Nil

24. Uttar Pradesh 11
25. West Bengal 10
26. Delhi 22

STATEMENT-11

Statement showing the grants-in-aid released to the 
State Legal Aid and Advice Boards during the 

Financial Years 1992-93, 1993-94 and 1994-95.

S. No. Name of the 
State Legal 
Aid and Advice 
Board

1992-93 1993-94 1994-95

1 2 3 4 5

1. Andhra Pradesh 50,000 2,50,000 -

2. Assam - - 50,OOP

3. Bihar - 50,000

4. Gujarat 1,05,136 1,00,000 1,00,000
5. Haryana 1,40,000 - 1,50,000

6. Himachal Pradesh 1,00,000 - 50,000

7. Karnataka 2,50,000 2,50,000 2,00.000
8. Kerala 1,00,000 - 1,00,000
9. Madhya Pradesh 2,00,000 1,00,000 1,00.000
10 Maharashtra 1,25,000 - -
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1 2 3 4 5

11. Orissa 2 ,00,000 2 ,00,000 50,000

12. Punjab 25,000 75,000 50,000

13. Tamil Nadu 4,00,000 4,00,000 6 ,00,000
14. Uttar Pradesh - 1,00,000 2,40,000

15. Delhi - - 35,000

Total 16,95,136 15,25,000 17,25,000

[Translation]

SHRI HARISINH CHAVDA : Mr. Speaker, Sir, there 
are thousands of poor people in our country-adivasi, 
harijan and illiterate. This scheme is meant for providing 
legal aid to them. But it seems from the figures that 
every year merely Rs. 15 to 17 lakh are allocated under 
this scheme throughout the country. The figures of States 
also show very dismal position. What are the reasons 
that the poor cannot get the benefit of this scheme? 
What do the Government propose to do to stop the 
exploitation of poor and to ensure that more and more 
people may get benefit of legal aid? My figures vary 
from official figures, for example in official figures it has 
been shown that three Groups have been sanctioned 
grant -in-aid in Gujarat, but according to my knowledge 
this number is seventeen. I would like to know reasons 
for this?

SHRI H.R. BHARDWAJ : The Central Committee 
has been constituted for legal aid. It provides financial 
assistance to all the organisations functioning in states 
whether these are State Legal Boards or voluntary 
organisations. The jurisdiction of this committee covers 
all states and committees have been set up in all the 
states. Apart from Central assistance, the State 
Governments also give them aid. Thus the Voluntary 
organisations get legal aid with all this money. These 
organisations also raise 50 per cent at their own and 
spend in it. I admit that this fund is not enough and 
more money is needed for this purpose. We aim at 
increasing this fund whether it is given by State or 
Central Government. Keeping in view the poverty of our 
country this amount seems to be insufficient but we 
have already passed a National Legal Aid Authority 
Law in this House for this purpose. It will launch a 
comprehensive legal aid programme throughout the 
country and apart from the grant given by us, the State 
Governments will also provide funds from their budgets 
for it because the Central Government wants to gear up 
this movement. It is possible only when the State 
Governments will pay their full attention towards it 
because they have to implement the scheme.

SHRI HARISHINH CHAVDA : Mr. Speaker, Sir, the 
amount of the assistance is only Rs. 15-17 lakh. What 
is the criteria for giving assistance to states participating 
in this scheme?

SHRI H.R. BHARDWAJ : Mr. Speaker, Sir, we have 
a grant of Rs. 40 lakh which is passed by this House. 
We do not give grants to State Governments. We give 
it to the Legal Aid Boards functioning in the States. The 
Legal Aid Board have been set up under the laws 
framed by respective State Governments. There is no 
uniformity all over the country. But wherever money is 
needed for convening Lok Adalats fund is released. 
The Chief Justice of India is its patron and he releases 
the fund. The Matching grant is released by Government 
or the organisation convening the Lok Adalat. The 
present position is this that these organisations or State 
Governments hesitate in getting the grant out of the 
fund of Rs. 40 lakh. I need your help in launching a 
large movement for providing Legal aid which will create 
awareness among masses to solve the problems of 
Scheduled Castes, Scheduled Tribes, backward classes, 
women and children enable us to provide them equality 
under Article 14. This is the objective of Article 39A of 
the Constitution. I think that whole House will agree on 
this issue. That Act has been passed and Rules are 
being framed. Th e  State Governm ents are also 
considering this matter. After formulating these Rules 
the amount of funds may be increased to crores of 
rupees. There is no difficulty in it. I can ask more funds, 
if the allocated amount is spent properly.

SHRI DATTA MEGHE : Mr. Speaker, Sir, it is a good 
work but nine states have not been allocated any fund 
so far and this is meagre amount. How many persons 
will be benefited by this amount? An amount of 
Rs. 1 lakh 25 thousand was given in Maharashtra during 
92-93 and thereafter not a single penny was given 
during 93-94 and 94-95. Had the Government not 
received any proposal from the State Government or 
there was no provision in the budget, please furnish 
details thereof. .

SHRI H.R. BHARDWAJ : Mr. Speaker, Sir, I would 
like to tell the Hon. Member that Legal Aid Organisations 
are doing commendable job in Maharashtra. They have 
their own resources and do not require our help. We 
are always ready to help them. They may ask us for 
grant. There is no question of denying grant by Central 
Committee if demand comes from any quarter from 
where it is demanded, it will be fulfilled from there. We 
will not provide grant unless it is meant for any 
programme.

The Committee evaluates the programme given by 
them. The instalment is released 4nly after examining 
the expenditure. Therefore ;rs I have said that if the 
State Governments need money, why do they not ask 
for it? Tamil Nadu Government has done a commendable 
job and a grant of rupees 6 lakh has been sanctioned 
for it Karnataka and Andhra Pradesh have also 
performed well and the States where the Legal Aid 
Boards are working, do get more amount, but there is 
no discrimination. The State Government of Maharashtra 
has spent much on the judicial infrastructure. We have 
also given the full grant. If they want to get more work 
done on legal aid, there will be no |5aucity of fund.



S Oral Ansmrs VAtSAKHA 13, 1917 {Saka) Oral Answers 6

SHRI ANNA JO S H I : Mr. Speaker, Sir, it has been 
stated in the reply of the question that there are 9 states 
where social action groups have not received any 
assistance during the last 15 years and the Central 
Governm ent does not have any registration or 
information about it. I would like to know through you 
the names of those action groups or agencies which 
are working in these 9 States for the last 15 years.

SHRI H.R. BHARDWAJ : Sir, I have mentioned their 
number in the reply and their list is very long. If the 
Hon. Member wants, I will give him the list.

[ English)

SHRI SH A R A D  D IG H E : I would like to know 
specifically whether, before releasing this grant-in-aid, 
the Government asks for any schemes from the States. 
Do you ultimately monitor as to whether those schemes 
are properly working and whether this amount is being 
spent or not? I would like to ask you specifically whether 
in 1993-94 and 1994-95 the Maharashtra Government 
has submitted any demand for legal aid.

MR. SPEAKER : That point has...

SHRI H.R. BHARDWAJ : Sir, I wil explain. A little 
explanation is needed and I think he will be satisfied.

Maharashtra's performance in legal aid programme 
is second to none. They have held 1239 Lok Adalats. 
They have settled about 70,000 cases of amnesty. Out 
of the 70,000, they have settled 17,342 motor accident 
cases. They have disbursed compensation to the tune 
of Rs. 76,62,85,114/-. So, their performance is not bad. 
But Maharashtra has certain advantage, certain culture 
which makes it sometimes self-sufficient and sometimes 
they ask for it. We do not have any proposal for giving 
more money.

SHRI SHARAD DIGHE : Have they not demanded 
any money?

SHRI H.R. BHARDWAJ : No, they have not. You 
give me a proposal and I will give you money.

SHRI AMAL DATTA : It is shocking to see that the 
Ministry does not have any knowledge of the Social 
Action Group’s working in the field of legal aid. They 
say. they only have the list of those whom they give 
grants. Is it not the duty of the Ministry to maintain a full 
list and then to select out of those, by monitoring their 
activities, to whom to give the grants? That is my first 
point. Secondly, regarding how much amount would be 
approved by this House, as the Minister said, is it not 
really the choice of the Ministry to come before the 
House and take more money from the House for the 
purpose of legal aid scheme? Why has it not been 
done?

MR. SPEAKER : He has stated that the money 
whidh is provided In the Budget is not spent because 
there are no takers.

SHRI AMAL DATTA : There are no takers because 
they do not go to the right people. They do not know 
whom to go to. They only go to people who come to 
them for grants.

MR. SPEAKER : There are State Governments and 
the Central Government, and there are no takers.

[ Translation]

SHRI RAM VILAS PASWAN : Mr. Speaker, Sir, the 
Hon. Minister has said that the money is not spent, is 
it one of the reasons that the procedure of legal aid is 
very much complicated and the poor can never get 
justice in it? Will the Hon. Minister inform if he had ever 
talked to the State Governments about the procedure of 
giving money? Secondly, the money should directly 
reach the poor beneficiaries. If someone wants to hire 
the services of an advocate then the affulent person 
has the services of a renowned lawyer while the poor 
person can not hire the services of an ordinary advocate. 
Has the Central Government talked to the State 
Governments in this regard so that the benefit reach 
directly to the beneficiary and has any solution been 
found of this problem?

SHRI H.R. BHARDWAJ : Sir, I have submitted that 
all the State Governments have Legal Aid Boards and 
the Ministers or the Chief Justices are the Chairman. 
The State Governments are very much responsible for 
their social justice. Therefore, they should prepare their 
schemes every year regarding the requirement of social 
justice and legal aid and if they bring it to 50 percent, 
we wilt give the grant. We are clear in our intention that 
the Harijans, Adivasis, the Scheduled Tribes and the 
women, whatever their income may be, have the 
statutory right to have legal aid.

SHRI RAM VILAS PASWAN : My question is as to 
when the Central Governm ent grants money for 
expenses then has it talked to the State Governments 
to know that the money reaches the beneficiaries 
directly and have they been taking any advantage of it? 
If so, the number of the beneficiaries, who have been 
benefitted under this scheme?

SHRI H.R. BHARDWAJ : I am giving the full figures.

MR. SPEAKER : Please send in writing.

SHRI H.R. BHARDWAJ : I would like to have your 
permission to give reply to one of his question. I would 
like to inform about the benefit. There has been 10841 
Lok Adalats in the whole of the country and rupees 698 
crore has been distributed am ong the poor as 
compensation. It started in 1986 and has completed 10 
years. This is the total performance.

SHRI RAM VILAS PASWAN : Give the figures of any 
one year, what do you mean by 10 years.

SHRI H.R. BHARDWAJ : You may listen about one 
year. Merely talking will not serve any purpose. If you 
want figures I will give you but these Legal Aid Boards 
do not come under the perview of Central Government.
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MR. SPEAKER : Please, let it be known in the 
Consultative Committee.

[English]

Utilisation of N CES

*402. SHRI N. DENNIS : Will the PRIME MINISTER 
be pleased to state :

(a) whether the non-conventional energy sources 
are being utilised fully in the country;

(b) if not, the reasons therefor;

(c) the steps taken/proposed to be taken to make 
maximum use of these sources; and

(d) the amount proposed to be spent in this regard 
during the current financial year?

TH E  M INISTER O F  STATE IN TH E  MINISTRY O F 
N O N -C O N V E N T IO N A L  E N E R G Y  S O U R C E S  AN D  
M IN IS TE R  O F  S T A T E  IN T H E  M IN IS TR Y  O F  
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) to (d). 
A  Statement is laid on the Table of the House.

STA TEM EN T

Renewable Energy, sources, the Sun. Wind, Water, 
Biomass etc., are abundantly available in our country. 
The£e have to be tapped through cost effective 
technologies. In order to efficiently utilise these 
resources, Ministry of Non-Conventional Energy Sources 
is implementing a wide ranging set of programmes 
spanning several areas covering decentralised energy 
sources and grid and non-grid power. The  main 
programmes being currently implemented include 
Improved Chulha, Biogas, Biomass, Solar Photovoltaics, 
Solar Therm al, Wind Energy, Small Hydro Power, 
Biomass Co-gerneration, Energy Recovery from Urban, 
Industrial and Municipal Wastes These programmes 
are designed to exploit fully the large potential available 
from these sources.

After about 15 years of pfforts and experience in 
research r>nd developm ent demonstration and 
extension in this field, the Ministry is now moving to a 
liberalised policy regime and is giving market orientation 
to the commercially viable technologies Various fiscal 
and financial incentives such as 100^  depreciation, 
tax holidays, wheeling and banking of power, subsidies 
for rural applications and emerging technologies etc. 
are being provided to maximise use of renewable energy 
devices. The Eighth Plan target u! generating power 
from renewable sources has been raised from 600 MW 
to 2000 MW and a substantial expansion of the rural 
and urban energy programmes is envisaged The major 
constraints in accelerated exploitation of the vast

potential of renewable energy sources are, non- 
availability of cost effective technologies in certain areas, 
high initial investments, and uneven playing field 
vis-a-vis conventional power.

A  budget provision of Rs. 247 crores has been 
made by the Central Government for the current financial 
year for the development of renewable energy sources.

SHRI N. D E N N IS : May I know from the Hon. Minister 
the steps taken by the Government for involving private 
sector and NRIs for the promotion and utilisation of 
non-conventional energy sources? May I know whether 
the Governm ent have evolved a com prehensive 
national policy on it? And may I also know the strategy 
and action plan adopted by the Government in this 
regard?

SHRI S. KRISHNA KUMAR : Sir, till about two years 
ago, the non-conventional energy sector programmes 
were fully funded by the Government viz., almost 100 
per cent funded by the Government. In the last two 
years, making full use of the New Economic Policy of 
the Narasimha Rao Government, we have involved the 
private sector in the development of these energy 
sources in a very big way. Now, for every rupee in the 
Budget, at least, nine rupees have been attracted 
through the private sector and the market for 
development of renewable energy sources. The private 
sector involvement is one of the main plans of this 
sector and the Ministry's programme.

As regards the targets, we have enhanced the 
targets given to us in the Eighth Plan four times. The 
original target was 500 M.W. and now we have ourselves 
unilaterally increased it to 2000 M.W. and we are well 
on the way to achieving it. This is again because the 
private sector has been involved in a big way. Without 
Budgetary outlays, investment is coming, both from 
inside and outside the country.

As regards foreign investment, more than 90 
Memoranda of Understanding have been signed 
between the Indian private sector and the foreign private 
sector for investment in this sector. Two billion dollars 
worth MoUs have been signed with the United States 
alone. The investments will flow in the next two or three 
years. We have a policy, the Government always Jiave 
a policy, now we are re-framing the policy and we hope 
that we will be able to come to the Parliament with a 
new renewable energy policy for the whole country. The 
draft is under preparation in consultation with the best 
technical talents available through international 
agencies all over the world.

SHRI N. DENNIS : The Hon. Minister has stated 
that there are a number of agreements with foreign 
countries for promotion and full utilisation of non- 
conventional energy in this country. May I know the 
details on the prospect of ocean thermal station at 
Kulasekara Pattinam in Tamil Nadu and may I. know the 
incentives that are given for the generation of wind
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energy to the whole of the country in general and Tamil 
Nadu in particular? May I know the places Identified by 
the Government.....

MR. SPEAKER : No, no. This is becoming too wide a 
question. It will require a lot of Information. Briefly you can 
give It to him.

SHRI S. KRISHNA KUMAR : The Government of 
India is acting as a catalyst, the Government of Tamil 
Nadu has entered into an MoU with a U.S. firm called 
M/S. Sea Solar Power inc., for setting up of 100 MW 
ocean thermal energy convertion plant off the coast of 
southern Tamil Nadu near Kulasekarapuram which is 
obviously the Member’s constituency. This involves 
$ 250 million which have to be brought in by the foreign 
firm and the Government of Tamil Nadu is to get power 
at Rs. 2.25 per KW. This technology is in the process 
of evolution. The delay is only because the investor has 
to raise the resources and I understand that he is trying 
to raise it from the Government of United States. We 
have also helped him when the Energy Secretary of 
the United States visited India. This is a landmark project 
and we would like to implement it as early as possible.

As regards incentives for wind energy generation, 
Sir, we give 100 per cent depreciation on machinery, 
the facility of wheeling and banking of power and 
remunerative prices for power. Special incentives have 
been announced by about seven State Governments 
which are specific to each State, like exemption from 
sales tax, tax holidays etc. As a result of the incentive 
package, the wind energy programme is catching up in 
a very big way in India. India is already the fourth wind 
energy producing nation though we effectively started 
the programme two or three years ago. The Government 
of Tamil Nadu and the Tamil Nadu State are doing well. 
Thii'c-fourths of wind energy production in India today 
is contributed by the State of Tamil Nadu.

SHRI NIRMAL KAN TI C H A TTE R JE E  : Sir, this 
renewable energy is relevant for two causes. One is 
that the source is renewable and wasting assets are 
not dependant upon like coal or gas. But it has another 
aspect which is also very important. It is pollution free 
compared to other sources of energy and yet 
unfortunately upto now the cost efficacy of the renewable 
energy generation is such that only the rich can have 
access to it. The poor can still not utilise it. But there is 
one area which is energy recovery from urban industrial 
and municipal wastes. Now, this is an area where the 
Central Government is keen on pollution control also. 
This urban waste disposal has to be treated very fast, 
is the Centre prepared to help the various municipalities 
so that they can go in for generating energy or disposing 
of the wastes in municipalities at large?

SHRI S. KRISHNA KUMAR : As regards the first 
part of the Hon. Member’s question, renewable energy 
technology is in various stages of development, from 
research and development to commercialisation. Four 
technologies have already become commercial when 
compared to conventional, thermal and other power,

namely, wind energy, small and mini hydro cogeneration 
and some of the latest technologies like solar 
photovoltaic energy. There is no rich-poor divide in 
technology.

One of the advantages of renewable energy is not 
only that it is pollution free but also it is amenable to 
decentralised power generation in the villages making 
use of local resources. Therefore, many of our 
programmes are really rural development and anti
poverty programmes like bio-gas and improved chullah 
which have contributed to the improvement of life of our 
rural community.

As regards the Urban Waste Energy Programme, 
my Ministry is in the porcess of evolving a national 
programme called ‘Urban Waste to Wealth’. The Hon. 
Member is right in so far as environmental safety is 
concerned. In order to ensure the environmental safety, 
already urban waste disposal programmes are under 
implementation in the country. Along with that it is 
possible to produce power...

MR. SPEAKER : Mr. Minister, this is a short question.
I cannot ask the Members to be short and brief if you 
are going on like this. The short question was :

“Are you going to help the Municipalities to 
use the urban waste?"

SHRI S. KRISHNA KUMAR : On the first part he 
was asking something.

MR. SPEAKER : No, to this question there is no 
reply.

(Interruptions)

SHRI S. KRISHNA KUMAR : Yes, we are going to 
help.

[ Translation]

SHRI VIJAY NAVAL PATIL : Mr. Speaker, Sir, with 
the need for conventional energy, the need to have a 
non conventional energy as well is also being felt more 
these days. There was a complete power failure for 
three hours in Bombay on the 1st of May after Shiv 
S e n a -B JP  Governm ent came to power in 
Maharashtra.. (Interruptions). . A proposal to set up an 
Ocean Thermal Station near Madras city has been 
approved and the construction work has begun. I would 
like to know from the Hon. Minister whether they are 
planning to set up any such station near Bombay as 
well so as to exploit ocean energy?

[English]

MR. SPEAKER : Only effective parts of the question 
should be replied.

SHRI S. KRISHNA KUMAR : All right, Sir. The Ocean 
Thermal Energy Technology possibilities which have 
been availed of in Tamil Nadu are available only, 
according to the current scientific knowledge, in the 
Bay of Bengal and the Arbian Sea, that is in the Southern 
Indian Penninsula.
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[Translation] 2.
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+
*403.  SHRI LAKSHMI NARAIN MANI TRIPATHI :

SHRI LALL BABU RAI :

Will ths PRIME MINISTER be pleased to state :

(a) the names of 'No industry' districts in the country 

as on 1.4.95, with break-up, State-wise;

(b) the names of those districts included in (a) above  3- 

in which an industrial unit is under installation or under 

consideration;
4.

(c) whether the State Governments have been 
asked to explore the possibility of bringing these districts 

on the industrial map of the State;

(d) whether any survey to identify potential industries 
in such districts has been undertaken directly by the 
Central Government or by the State Governments 

concerned with financial support from the Central 

Government; and

(e) whether the Government propose to encourage 

the private sector to set up industries in 'No Industry 

Districts?

THE MINISTER OF STATE IN THE MINISTRY OF 

INDUSTRY  (DEPARTMENT  OF  INDUSTRIAL 

DEVELOPMENT AND DEPARTMENT OF HEAVY 
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) to (e). A 

Statements laid on the Table of the House.

6.
STATEMENT

(a) 93 Districts were identified as 'No Industry 7 
Districts' in the country. The list is as per the Annexure.

(b) No such data is maintained.

(c) and (d). The Scheme of 'No Industry District'
was introduced with a view to providing special impetus  8-
to industrialisation of these areas. Survey to identify 

potential industries was to be carried out by the State 
Government as a part of the Scheme No survey was 

directly undertaken by the Central Government.

(e)  After the New Industrial Policy, investment 
decisions are left to the commercial perception of 

entrepreneurs. However, strong and stable infrastructure 
Is a pre-requisite for industrialisation. The Central 

Government is Implementing the Growth Centre Scheme 
with the twin objectives of correcting regional imbalances 
and industrialisation of backward areas with view to 
making investment more attractive for the entrepreneurs.

ANNEXURE

List of districts which have no Large or Medium 
scale industries

1.  ASSAM

1.  Lakhimpur

2.  North Cacher Hills

BIHAR

1. Aurangabad

2.  Bhojpur

3.  Khagarla

4.  Nalanda

5.  Pumea

6.  Saharsa (including newly carved out district 
of Madhopur)

GUJARAT

1.  Dangs 

HIMACHAL PRADESH

1.  Chamba

2.  Kangra

3.  Klnnaur

4.  Kulu

5.  Lahaul and Spitl 

JAMMU AND KASHMIR

1.  Doda

2.  Kupwara 

3  Ladakh

4.  Poonch

5.  Pelwama

6.  Rajagri

7.  Udhampur

KARNATAKA

1.  Bidar 

KERALA

1. Wynad

2.  Idukki 

MAHARASHTRA

1.  Gadchiroli 

MADHYA PRADESH

1.Balaghat

2. Bhind

3. Chhatarpur

4. Chhlndwara

5. Damoh

6. Datia

7. Dhar

8.Guna

9. Jhabua

10. Mandla

11.Narsinhapur

12.Panna

13. Rajgarh

14. Seoni

15. Shlvpuri
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16. Sidhi
17. Surguja
18. Tlkamgarh

10. M ANIPUR

1. Manipur (Central)
2. Manipur (East)
3. Manipur (North)
4. Manipur (South)
5. Manipur (West)

6. Tangnoupal

11. M EGHALAYA

1. East Garo Hills
2. West Garo Hill
3. Jaintia Hills
4. West Khasi Hills

12. N A G A LA N D

1. Tuensang

13. ORISSA

1. Balasore
2. Bolangir
3. Boudh Khondmals (Phulbani)

14. R A JA S TH A N

1. Jaisalmer
2. Sirohi
3. Barmer
4. Churu

15. SIKKIM

1. Gangtok
2. Gyalshing
3. Mangan
4. Namchi

16. TR IP U R A

1. North Tripura
2 . South Tripura
3. Weat Tripura

17. U TTA R  PRADESH

1. Banda
2 . Chamoli
3. Fatehpur
4. Hamirpur
5. Jalaun
6. Jaunpur
7. Pauri Garhwal
8 . Sultanpur
9. Tehri Garhwal

10. Uttar Kashi
11. Kanpur Dehat

18. W E S T B EN G A L

1. Bankura
2 . Cooch Behar
3. Darjeeling
4. Jalpaiguri
5. Malda

19. ANDAMAN AND NICOBAR ISLANDS

1. Nicobar islands

20. A R U N A C H A L PR ADESH

1. Kameng
2. Siang
3. Subansiri
4. Tirap

21. LAKSH AD W EEP

1. Lakshadweep

22. MIZORAM

1. Aizwal
2. Lunglez

23. DADRA AND NAGAR HAVELI

1. Dadra and Nagar Haveli 

Total Number of ‘No-Industry Districts'-93.

SHRI LAKSHMI NARAIN MANI TRIPATHI : Mr. 
Speaker Sir, the reply of my question, laid on the table of 
the House seems to be irrelevent. My first question was 
about the number of no industry districts upto 1.4.95. 
It has been stated in the reply that 11 districts are no 
industry district in Uttar Pradesh and Sultanpur is shown 
at serial number eight in it, while, Sir, it is very well 
known that during the time of Shri Sanjay Gandhi and 
Shri Rajeev Gandhi most of the industries were set up 
in Sultanpur. There is no mention of border districts and 
the districts of Tarai which are close to Nepal in this list 
and which are no industry districts.

I would like to know in the first part of my question 
that district Bahraich, which is a border district of Tarai 
in Uttar Pradesh is no industry district. Has the 
Government conducted any survey to set up any industry 
there?

SHRIMATI KRISHNA SAHI : Mr. Speaker Sir, I have 
stated in my written reply that the Central Government 
does not conduct a survey directly. Perhaps the State 
Government had to conduct a survey under this scheme 
to set up industries there. The list of the no industry 
district which has been given by me to the Hon. Member 
was prepared by the District Industry Centre in 1979-80 
and it was prepared on the basis of the districts 
mentioned in the district action plan. No-industry district 
is the district where there Is no small or medium 
Industrial unit. The district scheme was formed on the 
basis of the districts mentioned in it. I have handed over
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the list to him ss per that only and so far as Bahraich 
is concerned, it was not undar 1979-80 plan. If any 
medium industry has been registered there then it is 
not covered under the no-industry definition. Therefore, 
perhaps that district has not been Included in the list.

SHRI LAKSHMI NARAIN MAN I TRIPATH I : Sir, my 
question was very clear as to whether any survey was 
conducted upto 1.4.1995? But what the Hon. Minister 
has said is correct. Secondly the 'b' part of my question 
has been replied that after the new economic policy, 
the decisions regarding Investment will be enquired 
into. I would like to know from the Hon. Minister through 
you if the Government is aware of the growing terrorism 
in the border terai areas and its main reason is the 
growing unemployment among the youths. The reason 
of this unemployment is that the industries were to be 
set up in a proportionate way after conducting a survey 
during the last 50 years but these have been set up on 
political basis instead of proportionate way.

I would like to know from the Qovernment that in 
the border districts and on the Terai districts no industry 
have been set up even after 50 years of independence. 
Will the Government contemplate to set up industries in 
the border districts specially in my district Bahraich after 
conducting a survey?

SHRIMATI KRISHNA SAHI : Mr. Speaker Sir, our 
present policy is that we cannot compel any 
enterpreneur to set up industry in a particular State. 
They can set up industry in any district where the 
enterepenure are interested and facilities are available 
and they get encouragement. The Central Government 
is running a scheme of growth centre which is not 
based on district industries but or the recommendations 
of the State Government.

[English]

SHRI M ANABENDRA SHAH : Mr. Speaker, Sir, I 
would like to draw the attention ot the Hon. Minister to 
the answar (e), which, I think, is full of contradictions. 
She starts by saying that strong and stable infrastructure 
is a pre-requisite for industrialisation and then she goes 
on to say about the twin objectives of correcting regional 
imbalances and Industrialisation of backward areas. I 
think, these are contradictions because if I see the U.P. 
list, it means to say that the hilly areas will never have 
infrastructure and, therefore, they will never have the 
advantage of this thing. So, I would like to have a 
clarification on this issue, how are these going to be 
mended together so that there is no controdiction.

MR. SPEAKER : It is a very good question 

[ Translation]

SHRIMATI KRISHNA SAHI Mr. Speaker, Sir, I have 
already inlormed the Hon Member. For hilly region he 
has . (Interruptions)

MR SPEAKER : He has asked as to how win the 
Government ameliorate the backwardness of those areas 
where there is no Infrastructural facility and one cannot 
compel the Government to set up an Industry at such 
places.

SHRIMATI KRISHNA S A H I: Mr. Speaker, Sir, I have 
-•ready told that the Central Government has framed a 
scheme of opening district Industrial centres. Though 
the State Governments make thefr recommendations 
yet infrastructural facility provided by the Union 
Government is being utHlsed to develop industries. The 
Hon. Minister of Finance had announced about growth 
centres, transport subsidies snd tax holidays for this 
purpose. The Government has opened district industrial 
centres under its basic industrial scheme. Locations 
are selected in all the districts and the State 
Governments send their names to Central Government 
after their recommendations. The Union Government 
have introduced this scheme since 1988. 70 districts 
have been selected for opening 69 growth centres. The 
same scheme Is prepared for hilly areas also.

SHRI CHANDRA J E E T  YADAV : Mr. Speaker, Sir. 
you tried to bolster the Hon. Minister to some extent, but 
he did not understand it. It is a very serious problem. 
The Hon. Minister has given an out of date reply. Shri 
Tripathy ji cited an example of Sultanpur where so many 
industries were set up. But the same is included in the 
fist of backward districts. Several other districts are totally 
left out. The question was asked on 1st April, 1995 but 
the Hon. Minister is furnishing the information before 
the august House of 1979-80 and said that it was the 
responsibility of the State Governments to look into the 
matter and inform the Government But I would like to 
submit that it was the basic responsibility of Plnnning 
Commission. At first the Government named it a-. Zerc 
Industry District, thereafter ‘No Industry District The 
Union Government chalked out the scheme to re nove 
imbalance so that backward states and backward 
districts should no longer remain backward and proper 
development of the country may take place. Under the 
new industrial policy it is the national duty of the 
Government that the backward areas, states and people 
may not remain neglected, if those areas are neglected, 
the poor will become poorer, the backward will become 
more backward. Whether the Government will prepare 
any infrastructure, so that industrialist may go there? If 
there will be no roads, power, Transport and telephone 
etc., no body will go there. I would like to know from the 
Hon. Minister whether the Government will accept the 
responsibility and make a comprehensive plan therefor.

SHRIMATI KRISHNA SAHI . I would like to inform 
the august House that district growth centres have been 
introduced since 1988 under the new industrial policy. 
Moreover, 54 growth centres are set up in backward 
areas out of 69 In the absence of infrastructural facility, 
there will be certainly some difficulty. This scheme has 
been started with an amount of Rs. 30 crore out of 
which the Union Government piovides Rs 10 crore tor 
infrastructural facilities m distiict ...(Interruptions)
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5et- 6e*lot* 0 i i r  C*o*O N eBT E/gS  
^dR2A8-2/g-/2AL RAg/L-^W8 can be arranged T̂ -S t8Q 10 
croml... (Interruption*)

SHRIMATI KRISHNA SAHI : Under the new policy 
of the Government, the Union Government, the Bihar 
Government and Financial Institutions have to do It. For 
this purpose the Union Government provides Rs. 10 
crore, the State Government provides an amount of 
Rs. 5 crore. An amount of Rs 5 crore is mobilised from 
borrowings market and financial Institutions make 
arrangement for Rs. 5 crore. The State Government, 
Union Government and financial institutions, all three 
have to contribute in its implementation but this is the 
scheme of Union Government.

SHRI CHANDRA J E E T  YADAV : It is not more than 
a drop in the ocean. What is your scheme?

MR. SPEAKER : Shri Chandra Jeet Yadav has asked 
hia question. Now it is the turn of Shri Surya Narayan 
Yadav.

(English]

SHRI LOKANATH CHOUDHURY : Please tell her 
to come prepared.

[Translation]

MR. S P E A K E R  : No, your name Is not Surya 
Narayan Yadav.

SHRI SURYA NARAYAN YADAV : Mr. Speaker, Sir, 
you unaerstand very well the answer being given by 
the Hon. Minister. State-wise names of districts have 
been given in this list which was prepared on the basis 
of survey conducted recently by the Union Government. 
Right from the inception of the liberalised policy, the 
Government does not agree to set up Industries in 
interior areas. Hon. Minister, Madam, several 
industrialists will come forward to set up industries in 
neighbouring areas of Delhi and wilt set up their 
industries Sir, through you, I would like to know from the 
Hon. Minister whether the Government is going to set 
up industries on priority basis in those districts which 
are shown in statewise list where no big, medium or 
small Industries are set up?

M R. S P E A K E R  : She has replied to it. Th e  
Government has no such policy.

SHRIMATI KRISHNA SAHI : Mr. Speaker, Sir, I told 
that there are 70 industrial growth centres in the country. 
The number of selected growth centres is 69 Substantial 
progress Is going on at 22 selected growth centres. As 
you are talking about Bihar, no proposal has come from 
that state so far, therefore, the work has not been started 
there.

SHRI SURYA NARAYAN YADAV : Mr. Speaker, Sir. 
Virtually the Hon. Minister always tries to escape from 
questions. If the State Government has not sent any 
proposal what Is the Union Government doing?

SHRI VIJOY KUMAR YADAV : Mr. Speaker, Sir, just 
now the Hon. Minister revealed that setting up growth 
cenre scheme is the scheme of Union Government and 
It is meant for backward districts. Now I would like to 
ask her a specific question whether lt,is not a fact that 
the name of Nalanda, which Is my constituency is 
included in the list of backward districts and the name 
of Begusaral which is her constituency is excluded 
therefrom. The growth centre sanctioned for Nalanda 
has been shifted to her constituency because of political 
reasons.

SHRIMATI KRISHNA SAHI : No, this is not true.

MR. SPEAKER : It is all right that you are discussing 
it face to face.

[English]

DR. KARTIKESWAR PATRA : Mr. Speaker, Sir, 93 
districts are identified as 'no industry districts' in the 
country. Sir, out of this, in Orissa, three districts have 
been identified, that is, Balasore, Bolangir and Boudh 
Khondmals. Mayurbhanja district should also be 
Included. I want to know from the Hon. Minister whether 
any survey report from the State Government of Orissa 
has been put up before the Central Government for 
identification of potential industries in these districts or 
not. Also I want to know whether any infrastructure 
sanction has been provided for these districts for the 
growth centres to be established therein or not.

Also, has any survey report been submitted to the 
Central Government for the potential industries to be 
developed in these districts? Have any discussions 
taken place between the State Government and the 
Central Government for the establishment of those 
potential industries in these districts?

SHRIMATI KRISHNA SAHI : No such report has 
come from Orissa.

[Translation]

It the Hon Member insists I will get it examined 
again

M AJ G E N  R E T D )  B H U W A N  C H A N D R A  
KHANDURI . Mr Speakei, Sir, certain mistakes have 
been detected In reply. I would tike to seek one more 
explanation from the Hon. Minister. This question is 
about No Industry District' He was just talking about 
large and medium industries. Is there any separate list 
of those districts where even small industries are not 
set up? The Hon. Minister has furnished a list of 65 
districts of Uttar Pradesh Out of 5 districts in the 
Garhwal division 4 districts are backward and they have 
been declared no industry districts for past several years. 
The Hon. Minister has stated that the entire responsibility 
rests on the State Governm ent But the Central 
Government is also not doing anything to fulfil its 
responsibility She was talking about tax holiday The 
Hon. Minister of Finanoe had announced last yeai that 
those industrialists would get tax exemption for five
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years who would set up industries in backward areas. 
The areas of Uttranchal were not Included in it. t had 
also stated at that time that something had to be done 
for those no Industry areas of Uttranchal. Is the 
Government looking Into ail these Issues or taking any 
initiative in this regard? Has any initiative been taken 
to grant tax holidays in these areas? if not...(Interruptions) 
Has the Hon. Minister consulted the Ministry of Finance 
to provide tax holidays in these no Industry areas?

SHRIMATI KRISHNA SAHI : Mr. Speaker, Sir, the 
matter is related to that Ministry of Finance.

MR. SPEAKER : He wants to know whether any 
proposal has been sent from your Ministry.

SHRIMATI KRISHNA S A H I: Yesterday itself the Hon. 
Minister of Finance has stated in Rajya Sabha that 
such areas are being identified as to where the tax 
holiday will be provided and where it, will be not 
provided... (Interruptions)

MR. SPEAKER : Now Question No. 404.

SHRI HARADHAN ROY : I am not given my chance 
to ask the question. I, therefore, leave the House.

11.47 hrs.

(Shri Haradhan Roy then left the House)

{English]

UN Population Conference

*404. SHRI D. VENKATESW ARA RAO : Will the 
PRIME M INISTER be pleased to state :

(a) whether the UN Population Conference have 
approved a 20 year plan to check the growth of 
population in the world;

(b) if so, the names of the countries who participated 
in the meeting;

(c) the suggestions made and discussed in the 
conference;

(d) whether any final draft was approved by the 
conference; and

(e) if so, the steps taken by the Government/ 
proposed to be taken to implement the proposed plan 
during 1994-95?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) to (e). A Statement is laid on the 
Table of the Lok Sabha.

STA TEM EN T

(a) The International Conference on Population and 
Development (ICPD) held at Cairo, Egypt in September,
1994, adopted a programme of Action for the next 20 
years which addresses the Population challenge.

(b) A Statement as Annexure is enclosed.

(c ) and (d ). Th e  docum ent adopted by the 
Conference Is known as the Programme of Action. It 
envisages in the main :

(I) Integration of population and development 
strategies;

(il) Empowerment of women;

(iii) Development of policies and laws supportive 
of the family with regard to its role, rights, 
composition and structure;

(iv) Improvement in the quality of life in the 
process of demographic transition;

(v) Action on reproductive rights health;

(vi) Action on Population information and 
communication, technology, research and 
development;

(vii) International Co-operation in furtherance of 
the Programme of Action; and

(viii) Partnership with Non-Government Sector.

(e) Department of Family Welfare has Initiated action 
on certain important recommendations like improving 
quality of care and delivery of reproductive health care 
service through primary health delivery system. The 
Programme of Action adopted at the Conference has 
been shared with States/U.Ts and Non-Governmental 
Organisations.

ANNEXURE

The following States were represented 
at the Conference:

Afghanistan
Albania
Algeria
Angola
Antigua and Barbuda
Argentina
Armenia
Australia
Austria
Azerbaijan
Bahamas
Bahrain
Bangladesh
Barbados
Belarus
Begium
Belize
Benin
Bhutan
Bolivia
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Botswana
Brazil
72/dW^ oA2/88ALAE
Bulgaria
Burkina Faso

Burundi
Cambodia
Cameroon
Canada
Capa Verde
Central African Republic
Chad Chile
China

Colombia
Comoros
Congo
Cook Islands 
Costa Rica 
Cota d'Ivoire 
Croatia 
Cuba 
Cyprus
Czech Republic
Democratic People's Republic of Korea

Denmark
Djibouti
Dominican Republic
Ecuador
Egypt
El Salvador 
Equatorial Guinea 
Eritrea 

Estonia 
Ethiopia
European Community 
FIJI
Finland
France
Gabon
Gambia
Georgia
Germany
Ghana
Greece
U/A-WEALA
Guinea
Guinea-Bissau

Guyana
Haiti

H.oly See
Honduras
Hungary
Iceland
India
Indonesia
Iran (Islamic Republic of)

Ireland
Israel
Italy
Jamacia
Japan
Jordan
Kazakhstan
Kenya
Kiribati
Kuwait
Kyrgyzstan
Lao People’s Democratic

Republic
Latvia
Lesotho
Liberia
Libyan Arab Jamahiriya

Lithuania
Luxembourg
Madagascar
Malawi
Malaysia
Maldives
Mali
Malta
Marshall Islands 
Mauritania 
Mauritius 
Mexico

Micronesia (Federated States of)
Mongolia
Morocco
Mozambique
Myanmar
Namibia
Nepal
Netherlands

New Zealand

Nicargua

Niger
Nigeria

•Niue
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Norway
Oman

Pakistan
Panama
Papu^i New Guinea
Paraguay
Peru
Phillippines
Poland
Portugal
Republic of Korea 
Republic of Moldova 
Romania
Ruaslan Federation 
Rwanda
Saint Kitts and Nevis 
Saint Lucia
Saint Vincent and the Grenadines 
Same^
San Marino
Sao Tome and Principe
Senegal
Seychelles
Sierra Leone
Singapore
Slovakia
Slovenia
Solomou Islands
South Africa
Spain
Sri Lanka
Suriname
Swaziland
Sweden
Switzerland
Syrian Arab Republic
Tajikistan
Thailand
The former Yugoslav Republic of Macedonia
Togo
Tonga
Trinidad and Tobago
Tunisia
Turkey
Turkmenistan
Tuvalu
Uganda
Ukraine

United Arab Emirates

United Kingdom of Great Britain
and Northern Ireland
United Republic of Tanzania
United States of America
Uruguay
Uzbekistan
Vanuatu
Venezuela
Viet Nam

Yemen

Zaire
Zambia

Zimbabwe

The observer for Palestine attended the Conference.

SHRI 0. VENKATESW ARA RAO : India constitutes 
2.5 per cent of the world land area. Its income ie 1.5 per 
cent of the world income but the population constitutes 
about 16 per cent of the world population which is 
about 5.8 billion or so. The world population is increasing 
every year by 97 million out of which, India constitutes 
a large amount, say about 15 to 16 million.

It does not compare favourably with other countries 
like China, Korea, Thailand, Indonesia and Sri Lanka 
where the population has been controlled very 
effectively. If we compare with Sri Lanka the growth rate 
there is 1.3 whereas In India It is 2.1. Their Infant 
mortality rate is 21 and ours is 88. Theri literacy rate is 
88 per cent and ours Is only 52. So, such type of 
variations are there. It is going to affect our economy 
and we all know it. Are any measures adopted by these 
countries being taken into consideration for trying to 
evolve a kind of programme so that our population also 
will have the same kind of effect?

SHRI PABAN SING H GHATO W AR : The Family 
Planning Programme of our country has been pursued 
for quite a long time.

As the hon. Member has rightly said, there ar» 
other dimensions to this problem. He has mentioned 
about literacy and other problems. But from the 
Government of India side, we Interact with the State 
Government and review our on-going programmes. We 
ire also envisaging to have new programmes, so that 
ve can effectively control the growth of population In 
his country.

MR. SPEAKER : His question was probably different. 
At the international level Is there any programme 
evolved and are we going to adopt It?

SHRI PABAN SINGH GHATOWAR : In the last Cairo 
Conference on Population and Development, they have 
given some recommendations. They have reached a 
consensus and have given recommendations to the 
participating countries. We have also received these
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recommendations. We have given these recommen
dations to the State Governments and we are Intaractlng 
with tha Stata Governments.

In AprH this yaar, wa had tha Conlarance of Haalth 
and F*mHy Welfare Secretaries. In that Conference also, 
w «  have diecussed about tha recommendation.

S H R I 0 . V E N K A TE S W A R A  RAO : My 8 econd 
Supplem entary conalsts of the aame thing. The  
Conference of tha Health Secretaries took plaoa here 
on 4tb April, 1995 where the answer given waa that the 
programme of aetlon adopted by the Conference haa 
been shared with the States and the Union Territories 
and non-Governm ental organisations. This is the 
inference of the Conference.

So, I would Ilka to what concrete measures are 
being taken for implementing this kind of 
recommendations and what will be the result expected 
in future.

SHRI PABAN SINGH GHATOWAR - In that meeting,
have discussed about the recommendation of the 

< uro Conference. In our country the N.D.C. has formed 
.< sub-Commlttee under the Chairmanship of Shri 
k nunakaran and that Committee has given the Report. 
Ayain we have formed an Expert Group under Dr M.S. 
Swaminathan to go into the problem of population growth 
>.'< our country. Th is  group has also given their 
recommendation and the Government has received the 
Reports of both the Committees. It is under active 
consideration of the Government and by going through 
all these, the Government is trying to update the on
going program m e. We also want to have more 
programmes, so that we can effectively control the 
population of this country.

[ Translation]

DR. G IR IJA  V Y A S  : Mr. Speaker, Sir, three 
conferences were held in this regard i.e. in 1974, 1984 
and 1994. 191 nations participated in recently held 
conference. It shows the seriousness of the problem. 
Dr Swaminathan has stated that the age group of 15 to 
20 years Is the most productive age group among girls. 
But the work regarding population control Is being done 
for women, who have crossed the age of 25 years. In 
reply to starred questions we have received your 
readymade answer. After going through the answer It 
appears that you were not aware of any issue at Cairo 
conference. The Issue, which Is vehemently being 
raised, ia the 'Empowerment of the Women*. What has 
the Government done for the "empowerment of the 
women*? It was the unanimous issue at Cairo. The part
(6 ) of my question Is whether survey has been 
conducted In regard to the acute centres where 
population growth ia very high and what are the 
measures taken to close it?

(English}

SHRI PASAN SINGH GHATOWAR . it is true that in 
the last September Conference of the Cairo there was

one Item, 'Empowerment of the Women’ and that is the 
main problem of our country. The literacy among women 
ia comparatively very less, as compared to men. There 
ia a strong preference for the male child in our 
community. We, from our side, in the form of IECP- 
Information Education and Communication Programme- 
are trying to propagate more for the girl child in the 
community and the literacy programme for women.

. We are also propagating the sharing of the family 
welfare programme by men. Scientific research is going 
on to find out new methods which can be adopted by 
more and more men in our country.

MR. SPEAKER : She wants to know the area in 
which the population growth is taking place on a very 
large scale. Is it identified? Are we taking any steps to 
control the population in that area?

SHRI PABAN SINGH GHATOWAR : Sir, there are 
two areas which we have identified. Through our 
Information, Educatioin and Communication Programme, 
we are laying more stress on preventing the child birth. 
Though there is a Child Marriage (Prohibition) Act, still 
child marriage is a social evil in our country. We are 
educating the people that girls should be married only 
after attaining eighteen years of age. Among the 
productive age group, we are supplying more and more 
items to be used as spacing methods.

[Translation]

SHRI RABI RAY : Mr. Speaker, Sir, I would like to 
know from the Hon. Minister that there was great 
difference of opinions among the views expressed by 
Indian representatives and other developing countries 
and western countries. Moreover, the developed 
countries have exploited and robbed our fellow 
countrymen, we have no funds for social sector. 
Therefore we put our demand there. Let we know how 
much success has been achieved In this regard. 
Secondly we have taken it for granted that if Kerala 
model population control Is best for India, what steps 
are being taken by the Government to Implement Kerala 
mode population control In India.

[English]

SHRI PABAN SINGH GHATOWAR : Sir, the family 
welfare programme In our country Is a voluntary one. 
Many hon. Members have mentioned about the China's 
family welfare programme. There is a compulsory 
component in China's family welfare programme, but it 
is not so in our country. We are propagating more and 
more for voluntary participation by people. So, there is 
a basic difference.

MR. SPEAKER : The question was about Kerala, 
not about China.

SHRI PABAN SINGH GHATOWAR : The same family 
welfare programme is being successfully implemented 
In Kerala because of the high literacy rate among the



27 Ora! Answrs MAY 3. 1996 WrlttM A n tw rt  28

women there. That Is one of the main reasons for the 
success of the programme in Kerala. We are Interacting 
with the State Governments and impressing upon them 
to lay more and more stress on women literacy. If we 
can educate the women in our country, our family welfare 
programme will foe successful.

SHRIMATI CHANDRA PRABHA URS : Sir, we are 
ail aware of, and we have been watching on T.V. also, 
the latest position of the population in our country One 
of the problems for this fast increasing population Is the 
high rate of population growth. We are going to surpass 
the one hundred crore mark by the year 2000 A.D. So, 
the steps that we are taking to control the population 
growth are not sufficient. The involvement of women as 
well as people's representatives at different levels, mass 
propaganda and education are also very necessary. 
The rate of population growth Is high especially in the 
tower strata of our society.

Of course, in the Beijing Conference we have to put 
forth our views. But we feel that the family planning 
measures have become slow and sluggish In our 
country. So, I would like to specifically ask the Hon. 
Minister, through you, Sir, whether any drastic measure 
will be taken up, as a mass movement, with the 
involvement of people’s representatives to educate the 
masses regarding family planning.

SHRI PABAN SINGH GHATOW AR : Sir, we are 
always seeking the cooperation of the opinion leaders 
of our country. After the 73rd Constitution Amendment, 
there are elected representatives from the Gram 
Panchayat level to the Zilla Parishad level and there 
are 30 per cent of women representatives In those 
bodies. We are envisaging to take their support to 
propagate the family welfare programme in our country.

DR N M URUGESAN : Mr. Speaker, Sir, Tamil Nadu 
Stands first In controlling the population throughout 
India The Hon. Chief Minister of Tamil Nadu has 
inttoduced a new scheme, for encouraging the family 
planning programme. Under that new scheme, if a 
person undergoes family planning operation after two 
female children, the Government of Tamil Nadu is 
depositing a beneficiary amount against the name of 
the children and that amount along with interest is being 
released at the time of the marriage of these children. 
This unique scheme is introduced only in Tamil Nadu 
by our Hon. Chief Minister of Tamil Nadu, Dr. Puratchi 
Thalaivi. So, I want to know from the Hon. Minister 
whether he is going to encourage other States also to 
follow this scheme and whether he is going to provide 
special financial assistance to the Government of Tamil 
Nadu for the above scheme.

SHRI PABAN SINGH GHATOWAR : Sir, Since We 
have our own programme, we are requesting the State 
Governm ents to have their own programmes to 
encourage family welfare programme in the country.

I t arri l  *l5I it5 r 1  ‘ u i5 ra1 l 5  

*g-^Bd *sA^dW- *2Em 1RR^gW28 ^d 0 * 9

*405. SHRI C H E TA N  P.S. CH AU HA N  : Will the 
PRIME M INISTER be pleased to state :

(a) whether Army has taken to task some officers 
for excesses in J  & K;

(b) If so, the number of officers found guilty of 
excesses; and

(c) the number of officers against whom action has 
been taken?

TH E  MINISTER O F 'S TA TE  IN TH E  MINISTRY OF 
D EFEN CE AND MINISTER OF STATE IN TH E  MINISTRY 
O F PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) to (c). 15 Army officers have been found guilty of 
certain offences against civilians during the counter
insurgency operations in J&K, during the period from 
1990 to 1994. These officers have been awarded 
punishments varying from rigorous Imprisonment and 
dismissal from service to forfeiture of past services or 
severe Displeasure, depending upon the gravity of the 
offences.

Production of Silicon Chlpa

*406. SH R I AM A L D A TTA  : Will the PR IM E 
MINISTER be pleased to state :

(a) the domestic capacity for production of silicon 
chips suitable for use in solar photovoltaic cells;

(b) whether such capacity Is being fully utilised;

(c) if so, the details of further expansion of capacity 
being contemplated; and

(d) If not, the reasons therefor?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
N O N -C O N V E N T IO N A L  E N E R G Y  S O U R C E S  A N D  
M IN IS TE R  O F S T A T E  IN T H E  M IN IS TR Y  O F 
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) and
(b). As of 31.3.1995, the total domestic installed capacity 
for manufacture of silicon wafers (also known as chips), 
suitable for manufacture of solar Photovoltaic cells was 
about 11.2 tonnes per year. This included the wafer 
manufacturing capacity of 4.2 tonnes added during 
1994-95. The actual production of silicon wafers during 
1994-95 was about 8.8 tonnes. -

(c) and (d). At present only one private sector 
company is engaged In manufacture of silicon wafers. 
Another private sector company is In the process of 
setting up a new unit to manufacture silicon wafers 
suitable for use in photovoltaic cells.

Council of Scientific and Industrial Research

*407. SH R I RAM  K A P S E  : Will the PR IM E 
MINISTER be pleased to etate :

(a) whether the CSIR (Council of Scientific and 
Industrial Research) propose to give a significant share
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In ttie royalty 0t those who have contributed for the 
product and processes developed by them In various 
projects as a greater thrust to Industrial research In the 
post-GATT era;

(b) H so, the details thereof; and

(c) whether the proposal has been approved by the 
Government?

T H E  M IN IS TE R  O F  S T A T E  IN T H E  PR IM E 
M INSTER'S O FFICE AND MINISTER OF STATE IN TH E  
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  A N D  
DEPAR TM EN T OF SPACE AND MINISTER OF STATE 
IN TH E M INISTRY O F  SCIENCE AND TEC H N O LO G Y 
(SHRI B H U V N E S H  C H A TU R V E D I) : (a) to (c). The 
Resolution of the Government of India dated 26th 
September, 1942 constituting CSIR, inter-aim provide 
for payment of a share of royalties arising out of 
commercialisation of results of R & D to those who 
have contributed towards the development. CSIR had 
been sharing 40% of the royalties earned with Its staff 
till 1977 when this practice was discontinued. It has 
been revived from April, 1994 as one of the measures 
to provide greater thrust to industrial research. The 
scheme has been approved by CSIR Society.

Filling up of Vacant Posts

*408. PROF. UMAREDDY VENKATESW ARLU : Will 
the PRIME MINISTER be pleased to state :

(a) whether several senior positions are vacant at 
the PGI of Medical Sciences, Chandigarh for a long 
time;

(b) If so, the details thereof; and

(c) the steps taken by the Governmenl'to fill up 
these vacancies immediately?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR); (a) to (c). At present, PGIMER, Chandigarh 
has a sanctioned strength of 312 faculty posts. 243 
faculty members are In position. The  Institute has 
reported that action has been completed for filling up of 
10 posts. Out of the remaining 59 posts, the institute 
has advertised 16 posts.

rm2W 6B2nB2A-^Bd BR ad)^A

*409. SHRI SA NA T KUMAR MANDAL ; Will the 
PRIME M INISTER be pleased to state :

(a) the outcome of the Group of Ministers meet on 
the ailing public sector lyre  Corporation of India, Calcutta 
held during the last month;

(b) the final decision taken on Rs. 167 crore revival 
package for TCI involving substantial waiver of dues, 
approved by the Board of Industrial and Financial 
Reconstruction (B1FR);

(c) whether the Government have implemented 
decision of the BIFR; and

(d) if not, the reasons therefor?

TH E  MINISTER O F  STATE IN T H E  MINISTRY O F 
IN D U S TR Y  (D E P A R T M E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  A N D  D E P A R T M E N T  O F  H E A V Y  
INDUSTRY) (SHRIMATI KRISHNA SAHI) ; (a) and (b), 
BIFR has been Informed that the draft revival scheme 
circulated by BIFR contained certain conditions such as 
Government reimbursing all future cash losses etc which 
go against the concept of viability. Accordingly 
Government requested the BIFR to review the scheme 
clearly affirming that Government would support any 
revival scheme without such conditions.

(c) and (d). BIFR has only circulated a draft revival 
scheme for obtaining consent of all concerned parties, 
including Government. Final decision is yet to be t?(< 
by BIFR.

Control of Polio

*410. SHRI TARA SINGH :
SHRI V. SREENIVASA PRASAD :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government are aware that the 
incidence of polio is highest on the Indian sub-continent;

(b) if so, the steps taken by the Government to 
check the spread of polio; and

(c) reasons why the schemes and programmes 
formulated by the Government have failed to check the 
spread of polio?

TH E  D EP U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) Yes, Sir.

(b) The Universal Immunization Programme was 
started in t985-86 for Increasing the immunization 
coverage levels. In addition to sustaining high levels of 
coverage, supplementary activities have been started 
for the eradication fo poliomyelitis.

(c) The number of reported cases of poliomyelitis 
have declined from 32184 in 1981 to 6174 in 1904.

[Translation}

Increase in Prices of Papers

*411. SHRI DATTA MEGHE :
SHRI VIJAY NAVAL PATIL :

Will the ‘PRIME MINISTER be pleased to state ;

(a) whether there has been an increase in the prices 
of paper during the last f ^ r  months;

(b) if so, the extent thereof and the reasons therefor;
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(c) whether it has adversely affected the books, 
newspapers etc; and

(d) the remedlcal steps being taken by the 
Government In this regard?

TH E  M INISTER O F STATE IN TH E  MINISTRY O F 
IN D U S TR Y  (D E P A R T M E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  A N D  D E P A R TM E N T  O F  H E A V Y  
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) and (b). 
Yes, Sir. Average price of Writing and Printing Paper 
has increased from approximately Rs. 19,800 per M T to 
Rs. 26,000 per MT, in the last one year. Prices have 
Increased on account of rise in cost of coal, power, 
caustic soda, Imported pulp and other Inputs.

(c) and (d). There is no statutory control over the 
price of paper or of the paper based products. 
Government Is alive to the problems arising from the 
increase In price of paper for book publishing Industry 
and newspaper Industry. The Government has recently 
announced the Newsprint Policy whereby Import of 
Newsprint has been de-controlled and provision is also 
proposed to be made tor meeting the newsprint 
requirements of small and medium newspapers 
indigenously. As regards book publishing Industry, the 
customs duty on the import of paper has been reduced 
from 65% to 40%  in the current year's Budget which 
would make the Imported paper cheaper. Paper has 
also been brought under OGL in the current EXIM Policy, 
which would enable unrestricted import of paper.

Several rounds of discussions have been held with 
the Associations of Indigenous Paper Manufacturers 
and the need to contain prices has been impressed 
upon them.

Production Cost of Cement

*412. SHRI SURENDRA PAL PATHAK : Will the 
PRIME MINISTER be pleased to state :

(a) the average production cost of per tonne cement 
in the Public and Private Sector cement plants in the 
country;

(b) whether the capacity of public sector cement 
plants Is not being fully utilised at present;

(c) if so, the details thereof and the reasons therefor;
and

(d) the amount of subsidy being given to public and 
private sector cement plants separately?

TH E  MINISTER OF STATE IN TH E  MINISTRY O F 
IN D U S T R Y  (D E P A R T M E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  A N D  D E P A R TM E N T  O F  H E A V Y  
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) The cost 
of production per tonne of cement differs from plant to 
plant, depending upon the size of the plant, technology 
used, distance of the plant from the sources of raw 
material etc. Government have not conducted any study 
to determine the average production cost of cement in 
the country.

(b ) and (c). In 1994-95 the average capacity 
utilisation of the cement plants owned by the Cement 
Corporation of India (a Government of India Public 
Sector Undertaking) was 52% and those of other Public 
Sector units, 44%. The main reasons for low capacity- 
utilisatlon are • old machinery and obsolete technology 
used by most of these plants, absence of facltlities for 
captive power generation to face power cuts, paucity of 
working capital etc.

(d ) While cement Is being provided necessary 
Infrastructural support like allocation of coal and railway 
wagons for movement of coal and cement etc., no 
specific subsidy Is being given to Public and Private 
Sector cement plants.

[English]

Supply of C .G .H.S. Medicines

*413. SHRI M AN O R AN JA N  BH AK TA : Will the 
PRIME MINISTER be pleased to state :

(a) whether the Government have received several 
complaints on the quality of medicines supplied through 
CG H S dispensaries;

(b) the criteria followed by CGHS for procuring these 
medicines;

(c) whether the Government have any proposal 
under consideration to procure quality medicines from 
reputed companies; and

(d) if not, the reasons therefor?

T H E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR): (a) Some complaints have been received.

(b) The Medical Stores Depot of C G H S procures 
formularly m edicines from the Medical Stores 
Organisation of CG H S after placing total annual indents 
for use In the C G H S  dispensaries. Medicines not 
supplied by M.S.O. and some other medicines required 
by patients in emergency are also purchased direct 
from the local registered/authorised Chemists.

(c) and (d). The formularly medicines procured from 
the M.S.O., (DGHS) are pre-tested and of assured quality 
from the firms registered with M.S.O. as per established 
Government procedure. Medicines supplied by the local 
Chemists are generally of reputed companies and brand 
names as prescribed by Doctors/Specialists etc. Hence, 
there is no other proposal to procure medicines.

Clinical Research

*414. SHRI DHARMANNA MONDAYYA SADUL : 
Will the PRIME MINISTER be pleased to state :

(a) whether the Government have constituted an 
Expert Committee recently to lay down guidelines for 
clinical research on drugs and vaccine to make them at 
par with international standards;
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(b) If so, the details thereof; and

(c) the action taken/proposed to be taken to 
implement these guidelines?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR): (a) to (c). A meeting of technical experts 
was convened In March, 1995 by the Drugs Controller 
(India) to dlscuas various responsibllltes of investigators 
and sponsors with regard to ethical aspects for 
conducting clinical trials In the country and formulating 
the guidelines. The same will be placed before Drugs 
Technical Advisory Board (DTAB), a statutory body under 
Drugs and Cosmetics Act, 1940 for its approval and 
implementation.

Nomineee in Public Sector Undertakinge

*415. SHRI SYED  SAHABUDDIN . Will the PRIME 
M INISTER be pleased to state : '

(a) the names of private individuals who have been 
nominated by the Government as memebrs of the boards 
of directors of various public sector undertakings 
excluding public sector banking companies;

(b) the number of Government officials who are 
serving on the boards of directors of such companies;

(c) the number of vacancies in the boards of directors 
as on 31.3.95; and

(d) the number of such members of boards of 
directors of public sector undertakings who are full time 
employees, of the respective undertakings?

TH E MINISTER O F STATE IN TH E  MINISTRY O F 
IN D U S TR Y  (D E P A R TM E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  A N D  D E P A R TM E N T  O F  H EA V Y  
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) and (b). 
Information is being collected and will be laid on the 
Table of the House.

(c) and (d). As per available information, 96 posts 
of futl-time Directors (including Chief Executives) were 
vacant as on 31.3.95. Further, there were 504 full time 
Directors (including Chief Executives) in the PSUs.

[Translation]
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•416. SHRIM ATI BHAVNA CHIKHLIA : Will the 
PRIME M INISTER be pleased to state ;

(a) whether the Government are aware that the 
Khadl and Khadi garments are becoming costlier day 
by day;

(b) If ao, the main reasons therefor; and

(c) the Steps taken or being taken to reduce the 
rising prices thereof?

TH E  MINISTER O F  STATE IN TH E  MINISTRY OF 
IN D U S TR Y  (D E P A R T M E N T  O F  S M A LL  S C A L E  
INDUSTRIES AN D AG R O  AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM) : (a) Yes, .Sir.

(b) The main reasons tor increase In the prices of 
Khadi and Khadl garments are;

(i) steep rise in the price of cotton, and

(II) increase In the wages for spinning and 
weaving.

(c) The following steps have been taken in order to 
control the prices of cotton and ensure adequate 
availability of cotton and cotton yarn to the domestic 
industry :

1. Duty free import of cotton has been allowed 
under OGL.

2. The  Government has allowed duty free 
import of about 30,000 M T of Viscose staple 
fibre. This has been done to reduce pressure 
on cotton.

3. Selective Credit Control has been re
introduced.

4. The Cotton Control Order has been amended 
to prescribe limits on ceiling of stock of cotton 
by the Mills and the .traders.

5. Advance licence holders have been 
instructed to import cotton in advance before 
they can be allowed to export yam.

6. By restructuring value addition up to a certain 
level, KVIC also intends to lower down the 
prices of Khadi to some extent.

Heart Dleeaee

*417. SHRI RAM PRASAD SINGH : WM the PRIME 
MINISTER be pleased to state ;

(a) whether several Instruments for treatment of 
heart diseases and aurgery are being imported;

(b) if so, the details thereof;

(c) whether some of theee instruments are aleo 
being successfully developed and manufactured in the 
country;

(d) the steps taken by the Government to develop 
such instruments in the country; and

(e) the assistance and incentives provided by the 
Government to the manufacturers for the registration 
and marketing of such instruments for this puipose?

TH E  D E P U TY  M INISTER IN T H E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI RABAN SINGH 
G H A TO W A R ) : (a ) and (b). Yes, Sir. Th e  detailed 
information of the instruments imported for treatment of 
heart diseases and surgery is not maintained but some 
of the commonly ueed instruments being imported are
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heart-lung machines and its connections, Cardiac assist 
devices, heart valves and patches for repair of the heart 
Imaging as well as pressure recording systems, 
equipment to carry non-surglcal procedure like F T C A  
(Percutaneous Transluminal Coronary Angioplasty), 
rthemctomy, stenting, balloons for mitral valvulpplastry 
etc., catheters for angiography, pacing, pace-makers, 
both temporary and permanent. Ventilators intra-aortic 
balloon pump and Its accessories.

(c) Yes, Sir. Pace-makers, monitors, some cardiac 
valves and defibrillators are being manufactured in India 
but are still on trial. Three channel and single channel 
E .C .6 . equipments are also being manufactured In India.

(d) and (e). It is reported that Department of Science 
and Technology has supported the programmes on 
development of bio-medical instruments (heart diseases 
and surgery) such as portable ultra sound scanner, 
micro machined pressure transducer for bio-medical 
applications, 3 -D  ultra sound imaging system. 
Government have evolved, from time to time, fiscal 
incentives and support measures to encourage R & D 
in Industry which covers the manufacturing of bio-medical 
instruments. There is no scheme to provide assistance/ 
incentives for marketing such instruments.

[English]

Benches BR High 6B/2-8

*418. SHRI BHAGWAN SHANKAR RAWAT : Will 
the PRIME MINISTER be pleased to state :

(a) whether the Government have taken any 
decision on report of Jaswant Singh Commission;

(b) if so, the details thereof;

(c) if not, the time by which a final decision is likely 
to be taken in this regard;

(d) whether suggestions for setting up of various 
benches of High Courts in addition to recommendations 
of Jaswant Singh Commission are under consideration 
of the Government;

(e) if so, the details thereof;

(f) whether the Government have decided to set up 
a bench of Allahabad High Court at any other place in 
Uttar Pradesh; and

(g) if so, the details thereof;

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHARDW AJ) : (a) to (g). Specific recommendations of 
the Jaswant Singh Commission for establishing Benches 
of Allahabad, Madhya Pradesh and Madras High Courts 
at Agra, Raipur and Madurai respectively were referred 
to the concerned State Governemnte In October, 1986 
for their views and comments, in consultation with the 
Chief Justices of the respective High Courts. Broad 
principles and criteria recommended by the Commission

for setting up High Court Benches were communicated 
to the Government of Karnataka for views, in consultation 
with the Chief Justice of Karnataka High Court, on their 
earlier proposal for establishing a Bench of the High 
Court at Hubli-Dharwad.

Definite views, complete proposals have not been 
received from the Governments of Madhya Pradesh, 
Karnataka and Tamil Nadu, in consultation with the Chief 
Justices of the respective High Courts. The Government 
of Uttar Pradesh have requested that recommendations 
of the Jaswant Singh Commission may be Implemented. 
However, the Chief Justice of Allahabad High Court has 
stated that the setting up of a High Court Bench in 
Western Uttar Pradesh may not be considered for the 
present.

As such, it is not possible to indicate a time-frame 
for implementation of the recommendations of the 
Jaswant Singh Commission.

Development of Small Hydel Sources

*419. SHRI GO PI NATH GAJAPATHI : Will the 
PRIME MINISTER be pleased to state :

(a) whether the Government propose the implement 
some schemes for the development of the small hydel 
sources In the country particularly In hilly regions;

(b) if so, the details thereof;

(c) whether the Government have also secured grant 
from the Global Environment Facility (G E F) for the above 
purpose;

(d) if so, the details thereof; and

(e) the States where the schemes are proposed to 
be implemented?

TH E  M INSTER OF STATE IN TH E  MINISTRY OF 
N O N -C O N V E N T IO N A L  E N E R G Y  S O U R C E S  A N D  
M IN IS TE R  O F  S T A T E  IN T H E  M IN IS TR Y  O F  
AGRICULTURE (SHRI S. KRISHNA KUMAR) ; (a) and
(b). Small hydel projects upto 3 MW capacity have been 
taken up under the capital subsidy scheme of the Ministry 
of Non-Conventional Energy Sources in 17 States, 
including the hilly and North-Eastern Regions. An 
aggregate capacity of 120 MW has so far been 
commissioned and projects aggregating to 236 MW are 
under implementation. In addition, a pilot project for 
micro hydel portable sets has been taken up in the hilly 
and North-Eastern regions. Promotional incentives are 
also being provided for survey and investigations and 
preparation of detailed project reports.

(c) to (e). UNDP/GEF have approved a Technical 
Assistance project designed to assist the Government 
of India In the optimum development and utilisation of' 
small hydel resources in the Himalayan and sub- 
Himalayan regions of the country. The project, to be 
Implemented over a duration of 42 months, envisages 
UNDP assistance of US $ 7.5 million and Indian counter
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part funding of Rs. 22.48 crorss. 13 States of the 
Himalayan and sub-Hlm alayan region namely, 
Arunaeftal Pradesh, Assam, Bihar, Jammu and Kashmir, 
Himachal Pradesh, Manipur, Meghalaya, Mizoram, 
Nagaland, Sikkim, Tripura, West Bengal and Uttar 
Pradesh are participating in the Technical Assistance 
Project.

Family Planning and Population 
Control Programmes

‘ 420. DR. R. MALLU :
SHRI M.G. REDDY :

Will the PRIME MINISTER be pleased to state :

(a) the number of voluntary organisations in the 
country engaged in the family planning programmes

and are receiving financial assistance from the Union 
Government;

(b) whether any external assistance has been 
received from the foreign countries for family planning; 
and

(c) it so, the funds received during the last three 
years?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G H A TO W A R ) : (a ) O ver 800 non-Governm ental 
Organisations have been funded by Department of 
Family Welfare and State Governments since 1992-93.

(b) Yes, Sir.

(c) A Statement is enclosed.

STA TEM EN T

Family Planning and Population Control Programmes.

(Rupees in Crores)

S.No. Name of Funding 
Agency 1991-92

Year
1992-93 1993-94

Major Programmes/Projects

1 2 3 4 5 6

1 World Bank 86.81 162.17 240.71 (i) Area Development Projects In 15 States.

(il) Child Survival and Safe Motherhood 
(CSSM) Project throughout the country 
in a phased manner.

(iii) Social Safety Net in 90 identified districts 
with high Birth rates (located in 9 States)

2. NORAD 11.92 10.28 2.67 Sub district level Post-Partum Programme and 
innovative p’cjects in Orissa and Karnataka.

3. DAN IDA 11.43 6.80 6.00 Area Development Project in Madhya Pradesh 
and Tamil Nadu

4. W HO 4.23 4.95 4.44 Projects relating to Maternal and Child Health, 
Primay Health Care, Research in Family Welfare 
and Information, Education Communication, etc.

5. UNICEF 27.04 30.83 35.35 Child Survival and Safe Motherhood Project 
throughout the country in a phased manner.

6. UNEPA 28.78 32.14 21.89 Area Development Projects m Rajasthan, 
Maharashtra and Himachal Pradesh; Population 
Education Projects in school, adult and higher 
education sectors; Manufacture and testing of 
Intia-Uterine Devices (lUDs); Procurement ut u ;,  
materials for Oral Pills and lUDs Supplv of ^ jb a 1 
Rings; Establishment of Centres of Excellent 
for Training in Mlcrosurgical 
Projects for organised Sector -  
Generation Scheme for working W o^t a »n Urtnn 
Slums, Beedi workers, Tribal Population e*

7. ODA (UK) 5.98 1.91 6.23 Area Development Project in Onssa.
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1 2 3 4 5 6

8. USAID 52.61 9.92 13.94 Innovations In Family Planning Services (IFPS) 
Project In Uttar Pradesh; Private Voluntary 
Organisations for Health (P V O H -II) Schem e; 
Strengthening of Survey Research Capabilities of 
Population Research Centres; Population 
Simulation Project (PSP-II)

Total 228.78 259.00 331.23

Defence Production .2B4Wg-—

4160. SHRI HARISH NARAYAN PRABHU ZAN TYE: 
Will the PRIME MINISTER be pleased to state :

(a) the new major defence production projects 
proposed under public/private sector during the next 
two years and the order of Investment, Project-wise 
locations thereof;

(b) the details of fresh Investment proposed for 
modernisation of existing ordnance units/expansion of 
capacities etc., Project-wise;

(c) the details of the defence projects/institutions 
proposed to be set up in Goa;

(d) the details of the joint ventures/foreign invest
ments proposals received and action taken thereon; 
and

(a) the details of the proposed sale of PSUs to 
private sector of disinvestment in PSUs?

TH E  MINISTER O F STATE IN TH E  MJNISTRY OF 
DEFEN CE AND MINISTER OF STATE IN TH E MINISTRY 
O F PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) There is no proposal at present to set up a new 
major defence production project.

(b) Modernisation including expansion of ordnance 
factories is an ongoing process to meet the emerging 
requirements of the armed forces. Allocation of about 
Re. 300 crores for this purpose has been proposed for 
the year 1995-96. A new factory is nearing completion 
at Bolangir.

(c) There already exists Qoa Shipyard Ltd. There is 
no proposal for establishment of any other production 
ptyects.

(d) Hindustan Aeronautics Limited have set up a 
joint venture with certain Russian Organisations for 
aeronautical spares and services and another with 
M/s British Aerospace, UK for computer software. Bharat 
Electronics have a joint venture with Delft Instruments, 
Holland for manufacture of image intensifier tubes for 
night vision devicee and have also entered into a joint 
marketing agreement with M/s Thorn EMI Electronics, 
U K  for manufacture and supply of certain radar 
worldwide.

(e) Disinvestment has taken place in respect of 
Bharat Electronics Ltd. and Bharat Earth Movers Ltd, as 
a result of which the Government share in these 
undertakings has been reduced to 75.86% and 60 81% 
resp&tively, Hindustan Aeronautics Ltd. is another 
undertaking identified for disinvestment.

Indian Nuclear Facilitiee Deeigne

4161. SHRI RAM NAIK : Will the PRIME MINISTER 
be pleased to state :

(a) whether the Government are aware of the 
possible “open scrutiny” of Indian nuclear facility designs 
and their safety by the International community;

(b) if so, the salient features thereof; and

(c) the Government's reaction thereto?

T H E  M IN IS TE R  O F  S T A T E  IN T H E  PR IM E 
MINISTER’S O FFICE AND MINISTER OF STATE IN TH E  
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  A N D  
DEPARTM ENT O F SPACE AND MINISTER O F STATE 
IN TH E  MINISTRY O F SCIEN CE AND TE C H N O LO G Y  
(SHRI BHUVN ESH CH ATUR VED I) : (a) and (b). The 
International Convention on Nuclear Safety opened for 
signature on 20th September 1994. As of March 1995, 
55 member states Including India have signed the 
convention.

The Convention applies to "nuclear installations" 
defined as "land based civil nuclear power plants". The 
obligations contained In the convention are based on 
fundamental nuclear safety principles, which present 
an international consensus on the basic concepts for 
the regulation, the management of safety and .the 
operation of nuclear installations. It provides for an 
obligation of the contracting parties to submit reports on 
Implementation for consideration at meetings of the 
contracting parties to be held at regular intervals. There 
Is no.proposal for "Open scrutiny” of Indian Nuclear 
facility designs and their safety by the International 
community.

(c) Government is committed to the safety of our 
nuclear power paints.
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[ Translation]

Waateland Utilization

4162. SHRI RAM TAHAL CHOUDHARY :
SHRI KHELAN RAM JAN QO E :

Will the PRIME MINISTER be pleased to stats :

(a) the details of wasteland utilized for the purpose 
of agriculture or horticulture or forestry during the last 
three years, State-wise; and

(b) the details of the remaining total wasteland, 
State-wise?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
RURAL A R EA S AND EM PLOYM ENT (D EP AR TM EN T 
OF W A S TELA N D S D EV ELO PM EN T: (Col. RAO RAM 
SINGH) : (a) Wastelands are degraded lands which are 
currently under-utilised and are deteriorarting for lack 
of appropriate water and soil mangement or on account 
of natural causes. Agriculture operations are generally 
not possible on such lands, at the first stage. However, 
tree planting/afforestation of various species including

horticulture species la carried out over various 
categories of land Including wastelands under point 
no. 16 of the 20 Point Programme. The State-wise 
achievement under this programme for the last three 
years la given in the Statement enclosed. This also 
Includes the achievement under the following schemes 
of the department of wastelands Development :

(i) Integrated Wastelands Development Project 
Scheme.

(ii) Grant-In-Aid Scheme

(III) Technology Development, Extension and 
Training Scheme

(b) No detailed survey for Identification of 
wastelands has yet been carried out, for the whole 
country. The National Wastelands Development Board 
has commissioned a study under National Wastelands 
Identification Project through the National Remote 
Sensing Agency to know the exact details of wasteland. 
So far 237 districts have been covered under this 
programme. It would thus, not be possible to give State- 
wise details of the remaining total wastelands.

S TA TEM ENT

Area in hectares 
Seedlings in lakhs

S.No. Name of State/UT
1992-93 1993-94 1994-95

Achievement 
Seedlings Area 
Distribution Covered 
(For Plant- (Public 
ing on pvt. lands) 
lands) including 

forest 
lands

Achievement 
Seedlings Area 
Distribution Covered 
(For Plant- (Public 
ing on pvt. lands) 
lands) including 

forest 
lands

Achievement 
Seedlings Area 
Distribution Covered 
(For Plant- (Public, 
ing on pvt. lands) 
lands) Including 

forest 
lands

1 2 3 4 5 6 7 8

1. Andhra Pradesh 1102.63 47453.00 917.19 34530.00 418.69 44642.00

2 . Arunachal Pradesh 5.00 7200.00 5.00 7500.00 1.97 799.25

3. Assam 11.80 22486.60 20.76 18144.00 21.46 16941.00

4. Bihar 180.00 20357.00 190.03 45855.39 32.39 5214.00

5. Goa 27.23 1722.00 33.46 1854.00 20.86 1650.00

6. Gujarat 2281.46 64847.00 1631.76 73711.66 1565.56 65652.00

7. Haryana 300.00 34826.00 231.81 33823.00 32.38 30110.00

8. Himachal Pradesh 88.59 31280.00 33.19 32395.00 40.58 31326.00

9. Jammu and Kashmir 64.83 17010.85 42.01 15928.20 33.14 7802.00

10. Karnataka 374.38 36479.97 274.19 46429.36 557.87 58441.00

11. Kerala 173.79 17342.70 136.61 3127.69 51.27 4750.00

12. Madhya Pradesh 600.12 121394.19 439.00 125187.19 430.11 135000.00

13. Maharashtra 824.97 153621.38 1141.25 100062.17 1047.19 148925.00

14. Manipur 22.46 8600.00 ’ 22.00 6928.00 24.03 7415,00



43 Written Answers MAY 3, 199S Written Answers 44

1 2 3 4

15. Meghalaya 26.58 5148.0Q
16. Mizoram 5.86 14000.00
17 Nagaland 20.10 4700.00
18. Orissa 425.42 74134.85
19. Punjab 85.90 19360.00
20 Rajasthan 405.13 66729.00
21 . Sikkim 9.50 8665.38

22 . Tamil Nadu 1037.36 113553.10
23. Tripura 37.05 15253.00
24. Uttar Pradesh 3468.29 100139.26
25 West Bengal 802.00 50000.00

26. A and N Islands 5.33 3200.00
27. Chandigarh 0.28 430.20
28. D and N Haveli 7.90 518.00
29 Daman and Dlu 1.14 83.34

30 Delhi 41.60 1512.70
31. Lakshadweep 3.36 50.00
32. Pondicherry 10.81 128.00

Total 12450.87 1062225.52

* -  Tentative

[English]

District Level Family Welfare Programme

4163 SHRI SHANTARAM PO TDUKHE : Will the 
PRIME MINISTER be pleased to state :

(a) whether the Government propose to implement 
District level Family Welfare Programmes;

(b) if so, the details thereof; and

(c) the districts identified so far to be covered under 
this programme?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) to (c). A Pilot Project of Preparing 
District level Family Welfare Plans was taken up with 
UNFPA assistance in four districts namely Dindigul (Tamil 
Nadu), Medak (Andhra Pradesh), Nagpur (Maharashtra) 
and Dausa /Rajasthan). The preliminary document has 
been prepared.

(Translation}

Leprosy Eradication Centres

4164 SHRI BHUBANESHWAR PRASAD MEHTA : 
Will the PRIME MINISTER be pleased to state:

(a) the number of leprosy eradication centres 
functioning in the country at present;

5 6 7 8

54.88 11604.00 17.10 7575 00
16.31 16750.00 16.42 14130 00
54.30 2799.00 10.00 20.00

390.04 70819.00 448.23 64687.00
51.78 17800.00 34.81 13593.00

453.34 67238.00 346.08 87217.00
10.85 8484.82 26.79 NR

1124.32 86016.51 969.93 72495.00
28.14 8603.54 19.01 7001.16

2929.00 83723.24 3015.00 72025.00
800.00 38200.00 1118.35 41285.00

5.00 3488.67 4.24 3506.50
0.05 8.00 NR 450.50

12.02 894.60 14.39 788.50
0.94 62.00 1.03 47.00

43.51 1740.40 42.21 1688.00
4.27 54.20 4.24 60 00
0.60 126.53 2.18 131 30

11097.61 963888.17* 10367.51 945366 71*

(b) the financial assistance provided by the Union 
Government to such centres during the last three years; 
and

(c) the number of patients treated at these centre., 
during the above period?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G H ATO W AR ) : (a) 8328 Leprosy Centres/Units are 
functioning under the National Leprosy Eradication 
Programme in the country.

(b) The financial assistance released to the States/ 
U Ts during the last three years for the functioning of 
leprosy centres is as under :

(Rs. In lakhs)

Year Cash Kind Total

1992-93 2574.00 764.02 3338.02
1993-94 4652.37 441.69 5094.06
1994-95 7908.84 1001.43 8910.27

(c) The number of leprosy patients treated at these 
centres during the above period Is as under :

Year No. of patients treated 
as cured (figures In lakhs)

1992-93 10.53
1993-94 7.19
1994-95 (up to Jan.95) 4.81
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[ English]

Aeronautical Policy Note

4165. SH R I M .G . R E D D Y  : Will the PR IM E 
MINISTER be pleased to state :

(a) whether an aeronautical policy note to face the 
rising demand in the civil sector and massive fleet 
renewal in the defence sector is under consideration of 
the Government;

(b) if so, the details of the proposed note and the 
amount Involved In both the sectors, separately; and

(c) the time by which a final decision is likely to be 
taken by the Government in this regard?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
DEFEN CE AND MINISTER OF STATE IN TH E MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a ) A non-G overnm ent professional body the 
Aeronautical Society of India has prepared on their 
own initiative, a paper on ‘National Aeronautics Policy' 
covering requirements of civil as well as military sectors 
and had submitted a copy of the same to the 
Government.

(b) The paper submitted by the Society suggests 
that strengths of civii and military aviation sectors in the 
country should be integrated to bring a synergism in 
the aviation sector. The Society has recommended 
setting up of Aeronautics Commission for planning and 
co-ordinating the total aviation activity in the country.

(c) Does not arise in view of reply to (a) above.

Consumption of Liquor

4166. SHRI J. CHOKKA RAO : Will the PRIME 
MINISTER be pleased to state :

(a) the states where consumption of liquor is 
prohibited;

(b) whether the Medical Council of India have 
identified any diseases or category of patients where 
consumption of liquor is essential; and

(c) if so, the circumstances under which such 
consumption is necessary?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) As per the information available with 
the Ministry of Welfare, the States of Arunachal Pradesh. 
Andhra Pradesh, Gujarat, Mizoram, Nagaland, and 
Lakshwadeep (except Bangaram Islands) have imposed 
prohibition. Partial prohibition has been imposed In 
Tamil Nadu.

(b) and (c). The subject matter is outside the purview 
of Medical Council of India.

Demolition of Religioua Places in 
Jam mu and Kashmir

4167. SHRI JAG A T VIR SINGH DRONA : Will the 
PRIME MINISTER be pleased to state ;

(a ) whether the Governm ent have recently 
moniotred the activities of ISI of Pakistan in Jammu and 
Kashmir;

(b) if so, whether such terrorist organisations plan 
to demolish religious placesAemples in the State;

(c) if so, the details thereof; and

(d) the steps taken by the Government to check the 
increasing activities of ISI in Kashmir?

T H E  M IN IS TE R  O F  S T A T E  IN T H E  PR IM E 
MINISTER’S OFFICE AND MINISTER OF STATE IN TH E 
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  A N D  
DEPARTM ENT OF SPACE AND MINISTER O F  STATE 
IN TH E MINISTRY OF SCIENCE AND TEC H N O LO G Y  
(SH R I B H U V N E S H  C H A TU R V E D I) : (a ) to (d). 
Government are fully aware of the fact that ISI of Pakistan 
is directly and actively involved in giving training in 
handling of arms and ammunition and infiltration of 
terrorists, Including its own nationals and other 
foreigners into Jammu and Kashmir to indulge in 
violence and subversive activities. There have been 
reports and instances of the plans and attempts of the 
terrorist organisations to try and target and misuse 
religious shrines in the Valley for their own nefarious 
designs and with the aim of blackmailing and inciting 
the people. The current presence of militants in the 
Charar-e-Sharief town, which houses the Shrine of 
Hazrat Noor-ud-Din Noorani, Is an example of this. A 
close watch Is being consistently maintained and 
measures have been taken to ensure the security of all 
religious places in the Valley/State and to foil the 
designs of the terrorists and their mentors across the 
border/LOC.

C.B.I.

4168. SHRI RABI RAY : Will the PRIME MINISTER 
be pleased to state :

(a) whether his attention has been drawn to the 
press reports appeared about hawala case;

(b) if so, the details thereof; and

(c) the action taken by the Government in this 
regard?

TH E  MINISTER OF STATE IN TH E  MINITRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND M IN ISTER OF S TA TE  IN TH E  M IN ISTR Y O F 
PARLIAMENTARY AFFA'flS  (SHRIM ATI M A R G A R ET 
A L V A ); (a) to (c). Thu information is being collected and 
will be laid on the table of the house.



47 Written Answers MAY 3, 1995 Written Answers 48

[Translation]
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4169, SHRI HARI KEWAL PRASAD :
SHRI LALL BABU RAI :

Will the PRIME MINISTER be pleased to state :

(a) whether adequate reservation has been made 
in favour of candidates belonging to the Other Backward 
Classes (O B C s) in the Civil Services (Preliminary) 
Examination, 1994 conducted by the UPSC;

(b) if so, the number of the candidates of the above 
classes declared successful;

(c) whether after declaring the result of the above 
examination, some more OBCs candidates have also 
been declared successful; and

(d) If so, the details thereof and the reasons 
therefor?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS 
AN D M IN ISTER  O F S TA TE  IN TH E  M IN ISTRY O F 
PARLIAMENTARY AFFAIR S (SHRIMATI M AR G AR ET 
ALVA) : (a) and (b). In accordance with the general 
Instructions 27% of Vacancies to be filled in various 
services through Civil Services Examination, 1994 were 
reserved for OBCs candidates. 1225 OBCs candidates 
were declared to have qualified in Civil Services 
(Preliminary) Examination, 1994 when the results were 
announced on 12.8.94.

(c) and (d). The Union Public Service Commission 
suggested certain amendments to the Civil Services 
Examination, 1994 Rules to enable larger number of 
O BCs candidates to take the Civil Services (Main) 
Examination. The Government accepted the proposal of 
the Commission. A supplementary list declaring 1874 
more OBCs candidates were declared to have qualified 
in the Preliminary Examination by the Commission on 
13.10.94.

[English]

Firing by Raahtriya Rifles

4170. SHRI INDRAJIT GUPTA • Will the PRIME 
MINISTER be pleased to state :

(a) whether any inquiry has been hald into the 
allegations of provoked firing by the Rashtriya Rifles on 
the Civilian population in Kohima town in the first week 
of March;

(b) if so, the agency to which inquiry in this regard 
was entrusted;

(c) the findings thereof and follow up action taken;
and

(d) the number of deaths due to the firing and the 
compensation paid to the families of the deceased?

TH E  MINISTER O F STATE IN TH E  MINISTRY OF 
DEFEN CE AND MINISTER OF STATE IN TH E  MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) and (b). A Joint Fact Finding Committee comprising 
Home Commissioner, Nagaland an Inspector General 
of Police of Nagaland and an Army Brigadier was 
constituted by the State Government to conduct an 
inquiry into the incident.

(c) The joint Fact Finding committee has submitted 
its report to the State Government of Nagaland.

(d) In this incident 7 persons were reportedly killed. 
The Nagaland Government have announced payment 
of ex-gratia at the rate of Rs. 10,000/- to the next of the 
kin of the persons killed and at the rate of Rs. 5000/- 
to those injured in the firing.

[Translation]

Child Marriage

4171. DR. RAM ESH CH AN D  TO M A R  : Will the 
PRIME MINISTER be pleased to state :

(a) the number of cases of child marriage registered 
during the last two years, State-wise;

(b) the steps taken/proposed to be taken by the 
Union Government to prevent child marriage In the 
country; and

(c) the number of persons who have been punished 
for this act during this period?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) ; (a) and (c). The requisite information is 
not readily available. The same is being collected from 
the State Governments/Union territory admlnstrations 
and will be laid on the Table of the House.

(b) The Child Marriage Restraint Act, 1929 was last 
amended in 1978 vide the Child Marriage Restraint 
(Amendment) Act, 1978, with a view to provide that 
offences under the Act shall be cognizable for the 
purpose of Investigation and for matters other than 
matters referred to in Section 42 of the Code of Criminal 
Procedure, 1973 (arrest on refusal to give name and 
residence) and the arrest of a person without a warrant 
or without an order of Magistrate. No. further measures 
are contemplated at present in this regard. The practice 
of child marriage is deeply embedded amongst certain 
sections of the society and legislation would not by 
itself achieve the object of stopping this practice. It Is 
only through social and economic uplift of theae sections 
that the practice can be eradicated completely.
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Foreign Investment

4172. SHRI PANKAJ CHOW DHARY :
SHRI M.V.V.S. M URTHY :
SHRIMATI GEETA M UKHERJEE :
SHRI BOLLA BULLI RAMAIAH :

SHIR BRIJBHUSHAN SHARAN SINGH : 
SHRIMATI VASUNDHARA RAJE :
SHRI ANNA JOSHI :

Will the PRIME MINISTER be pleased ot state :

(a) the MOUs signed between the foreign investors 
and Central Government/State Governments/Private 
parties in the country, State-wise;

(b) names of the countries, companies which have 
signed the MOUs alongwlth investment made during
1993-94 and 1994-95; and

(c) the stage of implementation of each of these 
projects?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
IN D U S T R Y  (D E P A R TM E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  AND D E P A R TM E N T  O F  H EA V Y  
INDUSTRY)(SHRIMATI KRISHNA SAHI) : (a) Statement-
1, showing state-wise break-up foreign investment 
proposals approved in the country during the period 
from 1.1.93 to 28.2.95 is enclosed.

(b) Statement-ll showing country-wise break-up of 
foreign investment proposals approved during the period 
from 1993 to 1995 (upto March.) is enclosed.

Specific details of the individual approvals are 
published by the Indian Investment Centre as a 
supplement to their monthly Newsletter, copies of which 
are supplied to the Parliament Library.

(e) The stage of implementation varies from project 
to project and Intar alia, depends on the gestation period.

STATEMENT-1

Statewlse Foreign Direct Investment Cases Approved 
For the period January 1993 to March 1995

State Jan’93 - Mar* 95

Number Approved Investment 
(Rs. Million)

1 2 3

Maharashtra 367 54971.68

Others ' 425 49265.13

West Bengal 77 34499.42

Delhi 197 26789.58

Gujarat 104 18451.60

Tamil Nadu 203 17093.80

Andhra Pradesh 129 11238.23

1 2 3

Madhya Pradesh 42 9133.82
Orissa 18 8152.83
Karnataka 145 5927.72-
Punjab 28 5012.80
Rajasthan 62 3627.71
Haryana 115 3394.48
Uttar Pradesh 79 2706.19
Pondicherry 17 1147.33
Goa 19 822.05
Chandigarh 10 723.62
Bihar 8 721.19
Dadra and Nagar Haveli 8 402.76
Kerala 21 354.34
Himachal Pradesh 10 139.65
Arunachal Pradesh 2 110.60
Daman and Diu 6 54.78
Andaman and Nicobar 5 9.84
Assam 3 9.24
Tripura 1 6.80

Total 2101 254767.19

STATEM ENT-II

Country-wise Breakup of Foreign Direct Investment 
Approved During 1993 to 1995 (Upto March)

(Rs. in Millions)

S. Name of the 1993 1994 1995
No. Country

1 2 3 4 5

1. U.S.A. 34618.5 34880.9 8642.4
2. U.K. 6227.3 12991.5 1094.6
3. Germany 1759.3 5693.6 1549.7
4. Mauritius 1242.4 5347.4 92.0
5. Japan 2574.3 4009.0 220.2
6. Italy 1173.5 3909.4 98.8
7. Australia 295.6 3884.5 439 7
8. Singapore 667.4 2655.0 583.6
9. Netherlands 3216.5 2069.6 98.4

10. Hongkong 879.5 1647.8 450.6
11. Korea (South) 293.3 1068.5 236.1

12. Russia ' 19.5 1056.9 -
13. France 1290.9 897.3 159.9
14. Denmark 319.9 533.0 99.7
15. U.A.E. 4044.9 512.3 -

16. Afghanistan 1.0
17. Armenia 1.0 - -
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1 2 3 4 s

18. Austria 155.7 249J 61.0

19. Bahamas - 81.2 4.8

20. Bahrain 4.1 48.4 -

21. Belgium 60.0 76.6 1433.2

22 Beiorussia 0.5 - -

23 Bermuda - 260.3 -

24 Brazil - - -

25 British Virgin Island 46.0 36.5 65.2

26 Canada 272.8 420.4 32.6

27. Cayman Island 33.0 35.0

28. Channel Island - 12.5

29 China 616.6 272.5

3v Cyprus - 0.3

31. Czech Republic 4.4 -

32. Czechoslovakia - -

33. Estonia 70.0 -

34. Finland 20.7 103.7 12.8

35 Hungary 22.7 1.6 -

36 Indonesia 3.8 0.0 1200.0

37. Ireland 1656.4 64.1 20.0

38 Israel 14.6 85.2 25.2

39. Kazaklstan 15.0 -

40. Korea (North) - -

41. Kuwait 0.5 345.9

42. Latvia - -

43. Luxembourg 29.0 -

44 Malaysia 84.8 252.2 1389.6

45. Maldives - 6.0

46 Malta - -

47 Mexico 2389.8 « 0.1

48. Nepal - 0.2

49 New Zealand 0.5 0.0 156.8

50. Nizamia - 15.4

51. Norway 26.7 3.2 1.0

52 Oman 5429.8 173.8

53. Panama 25.5 -

54. Papua New Guinea * 19.2

55. Phillipines 132.5 41.0 311.1

5C. Poland 1.5 - -

57 Portugal 140.0 - -

58. Qatar - - -

59. Saudi Arabia 108.7 - -

60 Scotland - - 0.5

61 Slovakia 0.5 - -

1 2 3 4 5

62. South Africa - 2.5 157.8

63. Spain 98.0 20.2 0.7

64. Sri Lanka 15.1 24.3 -

65. Sweden 6.2 116.4 829.6

66.Switzerland 4268.0 483.0 1004.4

67. Taiwan 100.1 102.0 25.8

68. Thailand 3684.2 99.8 68.9

69. Ukraine 2.8 4.5 -

70. Uruguay - - -

71. West Indies - 0.5 -

72. Yugoslavia - - -

73. NRI 10433.2 4908.8 1320.0

74. Euro Issues - 52304.4 2366.3

75. All Countries 

including above 88593.3 141871.9 24277.3

IEnglish]

Foreign Investment

4173.  SHRI SHRAVAN KUMAR PATEL : Will the 

PRIME MINISTER be pleased to state :

(a) whether the Government have received 

representations from Members of Parliament demanding 

offer of special incentives for rapid industrialisation 

inviting foreign investment NRI and indigenous and 

accelerated development of the North-Eastern region 

especially the border-States;

(b) if so, the specific demands made by them, and

(c) the decision taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF 

INDUSTRY  (DEPARTMENT  OF  INDUSTRIAL 

DEVELOPMENT AND DEPARTMENT OF HEAVY 

INDUSTRY) (SHRIMATI KRISHNA SAHI) :(a) and (b). 

The impediments to industrialisation of the North 

Eastern Region including Assam due to geographical 

isolation and poor infrastructure has been represented 

to the Government. The need to reverse this trend by 
extending concessions to motivate entrepreneurs to 

invest in the medium and large scale sectors has been 

stressed.

(c)  Government have constituted a group for 

industrial development of North Eastern Region. A North 

Eastern Development Bank has been proposed to be 

set up in the Region. The Scheme of Transport Subsidy 

was introduced for assisting the Industrialisation of 

disadvantaged regions which includes the North East. 

The programme of Industrial growth centres is also 

suitably oriented to the development of Industrial 

infrastructure in these regions.
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Foreign Investment

4174. SH R I OATTATRAYA BAND ARU : Will the 
PRIME M INISTER be pleased to etate :

(a) whether the economic survey has cautioned the 
nation that any weakneas in macro-economic policy 
may adversely affect the inflow of foreign investment;

(b) if ao, Whether the Government propose to resort 
to fiscal restraint; and

(c) if not, the steps likely to be taken to boost the 
Inflow of foreign Investment?

T H E  M INISTER O F STATE IN TH E  MINISTRY OF 
IN D U S T R Y  D E P A R T M E N T  O F  IN D U S TR IA L  
D EV ELO P M EN T D EPAR TM EN T O F HEAVY INDUSTRY 
(SHRIM ATI KR ISHN A SAHI) : (a) As per Economic 
Survey 1904-95, Inflows of foreign investment are 
dependent Inter-alia on fiscal trends, progress in 
economic reforms and perception regarding political 
stability.

(b) The Central Government's Budget for 1995-96 
targets at reducing the gross fiscal deficit from 6.7% of 
GDP in 1994-95 (R E) to 5.5% of the GDP in 1995-96 
(BE).

(c ) Besides, constainment of fiscal deficit, 
Government has undertaken several macro-stabilisation 
measures to ease the pressures on balance of payments 
and the rate of Inflation. It has also taken various reforms 
in the fields of trade, industry, financial and public sector 
to attract foreign investment.

Disinvestment of PSU Sharea

4175. SH R I C H IT T A  B A S U  : Will the PRIM E 
M INISTER be pleased to state .

(a) whether responsibility has since been fixed for 
losses due to disinvestment of shares of the PSUs;

(b) if so, whether any penal action has since been 
taken; and

(c) If not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
IN D U S T R Y  (D E P A R T M E N T  O F  IN D U S TR IA L  
DEVELOPMENT AND DEPARTMENT OF HEAVY 
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) to (c). The 
Government do not feel that there has been losses due 
to disinvestment of shares of PSUs. The question of 
fixing responsibility thus does not arise.

rW22B2^8E ^d 9A8SE^2

4176. SHRI GURUDAS KAMAT :
KUMARI SUSHILA TIRIYA :

Will the PRIME MINISTER be pleased to state ;

(a) whether Pakistan drug traffickers aiding terrorism 
in Jammu and Kashmir;

(b) If so, the details thereof;

(c) whether terrorists have shifted their movement 
from Kashmir to Jammu recently; and

(d) If so, the remedial measures taken by the 
Government to check such activities of the terrorists’

T ; .c  M IN IS TE R  O F  S TA TE  IN T H E  PR IM E 
MINISTER'S O FFICE AND MINISTER OF STATE IN TH E  
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  AN D 
DEPARTM ENT OF SPACE AN D M INISTER O F  STATE 
IN TH E  MINISTRY O F SCIENCE AND TEC H N O LO G Y  
(S H R I B H U V N E S H  C H A T U R V E D I) ; (a ) and (b) 
Government are fully aware of the fact that Pakistan is 
aiding and abetting the cross-border terrorism directed 
against India out of finances from different sources, 
including funds generated through drug trafficking

(c) and (d). In the recent past, the militants have 
tried to spread the arc of violence Into Jammu Region 
and also to create communal tensions In that aiea 
Government Is alive to the situation and is taking ail 
necessary steps to contain the activities of the terrorists 
frustrate their designs and to create a sense of security 
and confidence among the people. The presence of 
security forces has been augmented particularly in the 
sensitive, vulnerable and far-flung areas, anti-terrorist 
operations have been stepped up and patrolling and 
vigilance on the LO C has been further intensified 
Government are also vigilant about material, financial 
or any other support extended from outside quartern in 
sustenance of activities directed against India, and are 
resolved to take all necessary steps to counter this

Medical College

4177. SHR I K. P R A D H A N I : Will the PRIM E 
MINISTER be pleased to state :

(a) the funds spent on the opening of medical 
colleges during last three years;

(b) whether there Is a need to establish more 
number of Medical Colleges; and

(c) If so, the steps taken by the Government to 
enhance the allocation of funds and also to increase 
the number of Medical Colleges?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) to (c). As per information furnished 
by the Medical Council of India, no medical college has 
been started during the last three years in the 
Government sector. The Indian Medical Council Act, 
1956 and regulations framed thereunder provides for 
a n ‘Essentiality Certificate from the State Government 
concerned before starting a new medical college.
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Public Health Centres

4178. DR. AMRIT LAL KALIDAS PATEL : Will the 
PRIME M INISTER be pleased to state :

(a) whether the health of common man in rural 
areas is deteriorating;

(b) if so, whether the Government have made any 
survey in this regard;

(c) if so, the details and outcome thereof, State- 
wise;

(d) whether the benefits of public health centres set 
up in various States are being extended to the rural 
population;

(e) if not, the reasons therefor; and

(f) the steps taken by the Government in this regard?

TH E. f iS P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) to (c). While no such survey has 
been conducted, data on health status and Morbidity of 
communicable diseases do not indicate deterioration of 
health services in the rural areas.

(d) to (f). Medical and Family Welfare services to 
the rural population are provided through the Network 
of Sub-Centres, Parim ary Health Centres and 
Community Health Centres. The number of such Centres 
in the country as on 31.12.94 is as under :

Sub-centres • 1,31,476

Primary Health Centres - 21,254
Community Health Centres - 2,328

Tim ings in CGHS Diepensariee

4179. SHRI RAJENDRA AGNIHOTRI :
SHRI MANORANJAN BHAKTA .

Will the PRIME MINISTER be pleased to state :

(a) whether the Government propose to introduce 
double/multi shift system in C.G.H.S. dispensaries;

(b) if so, the details thereof; and

(c) the likely date by which the revised time is likely 
to come into effact?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G H A TO W A R ): (a) to (c). There is a proposal to introduce 
double shift in some C G H S  Multi-Shift dispensaries 
which are near to the Government hospitals. As the 
proposal is In Its Initial stage and it also requires creation 
of some additional posts of para medical staff as such 
it is not possible to indicate any date by which it would 
come into effect.

6Bd-2BL BR PALA2^A

4180. DR. R. MALLU : Will the PRIME MINISTER 
be pleased to state :

(a) whether the tribal areas in the country are more 
vulnerable to malaria than other areas of the country;

(b) if so, the details and reasons therefor;

(c) whether the Government have drawn up a 
separate action plan to eradicate malaria from the tribal 
areas;

(d) If so, the details thereof; and

(e) If not, the reasons therefor?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) and (b). Tribal population constitutes 
8 percent of the country's population but contributes 36 
percent of the total malaria cases in the country. This is 
attributable to locations and climatic conditions of the 
tribal areas and Socio-econom ic Status of the 
population.

(c) and (d). Under National Malaria Eradication 
Programme, Malaria Control activities are undertaken 
throughout the country Including tribal areas. In order 
to Intensify these activities in 7 North-Eastern States 
with a predominance of tribal population, 100% Central 
assistance is being provided since December, 1994. 
Further, a proposal seeking World Bank Assistance for 
the control of Malaria in the tribal areas of the States 
of Andhra Pradesh, Bihar, Madhya Pradesh, 
Maharashtra, Gujarat and Rajasthan is under 
formulation.

(e) Does not arise.

[ TranslationJ

Lok Pal Bill

4181. SHRIMATI SHEELA GAUTAM :
SHRI T E J  NARAYAN SINGH .
SHRI R AJESH KUMAR :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have taken steps to 
arrive at a consensus in regard to the Lok Pal Bill;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AN D M IN ISTER  O F S TA TE  IN TH E  M IN ISTR Y O F 
PARLIAMENTARY AFFAIRS (SHRIM ATI M A R G A R ET 
ALVA) : (a) to (c ). Government's stand has been 
reiterated from time to time that, If after a national debate 
there is a consensus among various political parties 
and leaders, the Government is willing to come forward 
with a comprehensive Bill. Th is  continues to be 
Government’s position.
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[English]

Selection for N.D.A.

4182. SHRI B.L. SHARMA PREM : Will the PRIME 
MINISTER be pleased to state :

(a) the average number of candidates selected each 
year for National Defence Academy through U.P.S.C. 
and R.I.M.C., Dehra Dun, separately;

(b) the overall expenditure incurred on an average 
on training a candidate by R.I.M.C., Dehra Dun for entry 
into NDA;

(c) whether the expenditure thus incurred 
considered commensurate with the results achieved; 
and

(d) if so, the justification thereof?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
D EFEN CE AND MINISTER OF STATE IN TH E  MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a ) Cadets In N D A are taken only through an 
examination conducted by U.P.S.C., in which cadets 
from R.I.M.C. also have to compete alongwith others. 
The average number of candidates selected each year 
to NDA is 600 cadets, out of which, on an average, 
approximately 7 %  to 8%  are form R.I.M.C. alone.

(b) R.I.M.C. incurs approximately an expenditure of 
Rs. 99,400/- on each cadet in a period of 5 years. This 
expenditure includes pay and allowance of employees, 
maintenance of building, messing of cadets and Army 
personnel and expendable stores etc.

(c) and (d). Yes, Sir. Approximately 80 to 85% of 
R.I.M.C. cadets are selected for NDA through an open 
competition by way of U.P.S.C. exam and Services 
Selection Board.

Malaria Control

4183. SHRIMATI VASUNDHARA RAJE :
DR. SAKSHIJI :
SHRI M.Q. REDDY ;

Will the PRIME MINISTER be pleased to state :

(a) whether the fresh cases of' malaria have been 
reported from Rajasthan, Assam and other States;

(b) If so, the number of cases reported from each 
State during last six months;

(c) the number of deaths reported out of them in 
each State; and

(d) the steps taken by the Government to check the 
spread of malaria?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) Yea, Sir. '

(b) and (c). Statement showing State-wise number 
of Malaria cases and deaths during the period from 
September, 1994 to February 1995 is enclosed.

(d) The steps adopted to check the spread of Malaria 
are :

• Early detection and prompt treatment;

- Vector control to interrupt transmission with 
appropriate insecticides;

- Anti-larvel measures with larvicides to 
eliminate mosquito breeding sources; and

- Intensification of Health Education activities 
to create awareness among people to 
prevent malaria.

S TA TEM ENT

States-wise Total Malaria Cases and Deaths 
Due to Malaria for the Last Six Months 

(From September' 94 - Feb195)

S.
No.

Name of the 
States/UTs

Total+ves Deaths

1 2 3 4

1. Andhra Pradesh 30560 5

2 . Arunachal Pradesh 22040 Nil
3. Assam 52136 32
4. Bihar 13946 8
5. Goa 1408 Nil

6. Gujarat 144883 9
7. Haryana 17918 Nil

8. Himachal Pradesh 2111 Nil
9. Jammu and Kashmir 2212 Nil

10. Karnataka 85466 2
11. Kerala 2726 Nil

12. Madhya Pradesh 93234 18
13. Maharashtra 144106 7
14. Manipur 5626 34
15. Meghalaya 5579 20
16. Mizoram 4691 18
17. Nagaland 1892 253
18. Orissa 153250 49
19. Punjab 8364 1
20 . Rajasthan 206893 452

21 . Sikkim 21 Nil
22 . Tamil Nadu 46048 4

23. Tripura 9743 15
24. Uttar Pradesh 41969 Nil

25. West Bengal 

Union Territories

25448 38

1. Andaman & Nicobar Islands 615 Nil
2 . Chandigarh 3267 1
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1 2 3 4

3 Dadra and Nagar Havelli 2965 Nil
■ 4 Daman and Diu 551 Nil

5 Delhi 3420 Nil
6 Lakshadweep 2 Nil
7. Pondicherry 257 Nil

India Total 1132192 966

[Translation]

Energy Sources Training Institutes

4184. SHRIMATI KRISHNENDRA KAUR (DEEPA): 
Will the PRIME MINISTER be pleased to state :

(a) whether the Government propose to set up 
Energy Sources Training Institutes;

(b) if so, the details and the objectives thereof;

(c) the time by which the above institutes are likely 
to be set up; and

(d) the extent of increase expected in production of 
non-conventional energy sources as a result thereof?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
N O N -C O N V E N T IO N A L  E N E R G Y  S O U R C E S  A N D  
M IN IS TE R  O F S TA TE  IN T H E  M IN IS TR Y  O F 
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) to (c). 
Training is an integral part of several programmes being 
implemented by the Ministry of Non-Conventional Energy 
Sources. The details of the major training facilties 
already functioning in the country are given below :

1. 17 Regional Biogas Development and 
Training Centres have been set up at existing 
institutions under the Naional Project on 
Biogas Development These Centres provide 
training to various target groups such as 
users, masons, technicians, bank officials etc.

2. 17 Technical back-up units have been 
established under the National Programme 
on Improved Chulhas in existing institutions. 
These units provide R and D and technical 
support to the programme and offer training 
to self-employed workers in the construction 
of improved chulhas.

3. Two training centres, have been established 
under the Integrated Rural Energy Planning 
Programme, including the Mahatma Gandhi 
Institute of Integrated Rural Energy Planning 
and Development at Delhi. Three more 
centres are being established in Gujarat, 
Karnataka and Meghalaya.

4. The Ministry has also established a Solar 
Energy Centre at Gwal Pahari In Gurgaon 
District of Haryana. The Centre provides 
testing and information services for users, 
manufacturers and research institutions. It

also has facilities to conduct short training 
programmes. Similarly, six regional testing 
centres functioning at existing institutions and 
supported by the Ministry are in a position to 
conduct training programmes.

(d) The institutions and centres mentioned above 
provide training manpower for implementing various 
renewable energy program m es and In-directly 
contribute to the Increased use of non-conventional 
energy sources.

[English]

Blindness Control

4185. SHRI PRABHU DAYAL KATHERIA :
SHRI BALRAJ PASSI :

Will the PRIME MINISTER be pleased to state -

(a) whether blindness in the country is increasing;

(b) If so, the reasons therefor;

(c) whether the Government propose to revamp the 
National Programme for the Control of Blindness,

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the 
Government to control blindness?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G H A TO W A R ) : (a) and (b). According to survey 
conducted in 1989, the Prevalence of Blindness in the 
country was 1.49%. No nation-wide survey has been 
conducted thereafter. However, one of the major factor 
responsible for Increase in the blind population is 
Cataract, which is an age-related phenomenon.

(c) to (e). Revamping of the National Programme 
for Control of Blindness is a continuing process. Some 
of the steps taken by the Government under this 
programme to Control the Blindness are as under :

1. Strengthening of Ophthalmic infrastructure.

2. Training of Ophthalmic manpower.

3. Establishment of District Blindness Control 
Societies.

4. Expanding coverage to rural and tribal areas.

5. Creating awareness about the eye care 
among the masses.

6. Revising the pattern of assistance to States/ 
UTs and NGOs.

7. increasing financial outlay in the annual 
budget and implementing the World Bank 
Cataract Blindness control Project in Seven 
States and

8. Strengthening the monitoring of Eye-Care 
activities at the Central, State and District 
level.
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Cancer Hoapltale

4186. DR. K.V.R. CHOW DARY . Will the PRIME 
M INISTER be pleased to state :

(a) whether the Cancer Assessment Committee has 
recommended conversion of Cancer Hospitals into 
Regional Cancer Centres;

(fo) If so, the details of the cancer hospitals covered 
into Regional Cancer Centres; and

(c) the reasons therefor?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G H A TO W A R ) : (a ) to (c ). A Cancer Assessm ent 
Committee appointed by the Government in 1972 had 
recommended the establishment of six Regional Cancer 
Centres to cater to the treatment and research on cancer 
in North-Eastern region, Western region, North-Western 
region, South-eastern region, Central region and 
Northern region. In Bombay there was already a 
regional centre and keeping in view the existing financial 
resources, three more institutions at Calcutta, Madras 
and Delhi were upgraded to meet with the requirements 
of regional centres. Subsequently, seven more hospitals/ 
institutes have been recognised as regional centres to 
meet with tfie increasing demands. Currently, there are 
eleven regional Cancer Centres as under :

1. Gujarat Cancer and Research Institute, 
Ahmedabad.

2. Kidwai Memorial Institute of Oncology, 
Bangalore.

3. Tata Memorial Hospital, Bombay.

4. Chittaranjan National Cancer Institute, 
Calcutta.

5. Regional Centre for Cancer Research and 
Treatment Society, Cuttack.

6. Institute Rotary Cancer Hospital, New Delhi.

7. Dr. B.B. Cancer Institute, Guwahati.

8 . Cancer Hospital and Research Institute, 
Gwalior.

9. Cancer Institute, Madras.

10. Regional Cancer Centre, Trivandrum.

11. Kamla Nehru Memorial Hospital, Allahabad.

Modernised Hoepitals

4187. DR. SAKSHIJI : Will the PRIME MINISTER 
be pleased to state :

(a ) whether there is any plan to open fully 
modernised hospitals in Uttar Pradesh with Central 
assistance;

(b) If so, the locations thereof; and

(c) the time by which a final decision is likely to be 
taken In this regard?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) No. Sir.

(b) and (c). Do not arise.

[Translation]

tWg2/^-EWd- ^d NDA

4188. SHRI DEVI BUX SINGH :
DR. RAMESH CHAND TOM AR :

Will the PRIME MINISTER be pleased to state :

(a) whether the National Defence Academy has 
relaxed or propose to relax its recruitment criteria so as 
to encourage the talented youths into this field;

(b) If so, the details thereof;

(c) whether the Government also propose to provide 
more facilities and better pay scales in the defence 
services; and

(d) if so, the details thereof?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
D EFEN CE AND MINISTER OF STATE IN TH E  MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN)
(a) No, Sir

(b) Does not arise

(c) and (d). The pay and allowances of the Armed 
Forces Personnel are at par with those of civil 
Employees of Central Government of equivalent status. 
In addition, the Armed Forces Personnel are given a 
number of other perquisites and facilities not admissible 
to civilian employees. Review of terms and conditions 
of Defence Services is an on-going process and such 
revisions as are considered desirable and feasible are 
made form time to time.

The Government have since appointed the Fifth 
Central Pay Commission. One of the terms of references 
of the Commission is to examine the present structure 
of employments and conditions of service of the 
personnel belonging to the Armed Forces, taking into 
account the total packet of benifits available to them 
and suggest changes therein which may be desirable 
and feasible.

Maternity and Health Centree in Gujarat

4189. SHRI RATILAL VARMA : Will the PRIME 
MINISTER be pleased to atate :

(a) the number of maternity and health care centres 
being established in Gujarat at present;

(b) the number of such centres proposed to be 
opened during the year 1995-96;

(c) whether any external assistance is being 
provided for these centres; and

(d) if so, the details thereof?
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TH E  D E P U TY  M IN ISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G H A TO W A R ): (a) and (b). Maternity and health care la 
provided through primary health centres, community 
health centres, sub-centres, rural family welfare centres, 
urban family welfare centres, urban health posts and 
hospitals. During 1994-95 and 1995-96, 15 Primary 
Health Centres, 9 Community Health Centres are 
proposed to be established in Gujarat.

(c) and (d). No, Sir.

[English]

Urotherapy

4190. DR. VISW A NA THA M  K A N ITH I : Will the 
PRIME M INISTER be pleased to state :

(a) whether several incurable diseases can be 
cured by urotherapy;

(b) if so, the details thereof;

(c) whether the A ID S  can also be cured by 
.urotherapy;

(d) If so, the details thereof; and

(e) the steps taken by the Government to popularise 
urotherapy?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR): (a) to (e). In the absence of any research 
data, the efficacy of urinetherapy/urotherapy for different 
ailments has not been verified.

Shortage of Personnel at Officers Level

4191. SH R I S Y E D  S H A H A B U D D IN  : Will the 
PRIME M INISTER be pleased to state :

(a) whether the Army is facing a shortage of 
personnel at the officers level;

(b) whether it has been decided to tower the 
recruitment standards in order to increase the intake;

(c) the number of vacancies announced and the 
number of officers recruited through various channels 
during each of the last three years; and

(d) the present selection scheme for admission and

the weightage given to each stage and the proposed 
change in the weightage or the qualification limits?

TH E  MINISTER O F STATE IN TH E  MINISTRY O F 
DEFEN C E AND MINISTER OF STATE IN TH E  MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) to (d). There are some shortages of officers in the 
ranks of Captain and below in the Indian Army. Such 
shortage are not a new phenomenon. A large number 
of youth continue to appear for selection in the Army. 
The recruitment of Commissioned Officers in the Army 
is mainly through the Union Public Sen/Ice Commission 
(UP SC) Examinations followed by interviews by Services 
Selection Boards (SSBs). For Technical Branches, the 
recruitment is made directly through the Services 
Selection Boards. There is no proposal to lower the 
selection standards to Increase the intake. There is no 
proposal to change the mode of selection or weightage 
given to written examinations conducted by the UPSC 
and interviews by SSBs. The infromatlon in respect of 
number of vacancies announced and the number of 
officers recruited through various channels during each 
of the last three years is as under ;

Year Vacancies announced Recruited

1992 1830 1272
1993 1830 1256
1994 1830 1230

Nursing Schools

4192. SH R I P.C. T H O M A S  : Will the PR IM E 
MINISTER be pleased to state :

(a) the number of recognised and unrecognised 
Nursing Schools and Pharmacy Diploma Institutes in 
each State at present; and

(b) the action taken or proposed against 
unrecognised Nursing Schools and pharmaceutical 
Diploma Institutes?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) A Statement is enclosed.

(b) Candidates passing out from the unrecognised 
nursing schools and Pharmacy Institutes are not eligible 
for registration with the respective State Councils.

STA TEM EN T

S.No. State No. of General No. of unrecognised 
Nursing Midwifery Nursing Schools 

Schools recognised 
by Indian Nursing Council

No. of Pharmacy Diploma 
College approved by 

Unappby Pharmacy roved 
Council of India.

1 2 3 4 5 6

1. Andhra Pradesh 62 20 15 2
2. Assam 12 1 2
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1 2 3 4 5 6

3. Bihar 35 6 7 7
4. Gujarat 15 - 8 .

5. Haryana 6 - 9 6
6* Himachal Pradesh 3 - 2 -

7. Karnataka 22 8 57 40
8. Kerala 49 9 11 3
9. Madhya Pradesh 18 13 2 4

10. Maharashtra 48 9 46 18
11. Orissa 5 - 14 20
12. Punjab 18 14 17 9
13. Rajasthan 16 5 7 5
14. Tamil Nadu 24 15 29 18
15. Uttar Pradesh 15 9 15
16. West Bengal 26 10 3
17. Mizoram 2 -

18. Tripura 1 -

19. Mid India Board 6 5
20 . South India Board 18 8
21 AFMS (Exam Board) 8
22. Delhi - • 4 3
23. Goa - 1 -

24. Sikkim - 1 -

25. Tripura - 1 *

26. Chandigarh - 2 -
27. Pondicherry * - 1

409 132 253 136

Panchayat Raj Institution*

4193. SHRI SARAT PATTANAYAK : Will the PRIME 
MINISTER bs pleased to state :

(a) whether the Government have constituted an 
expert committee to examine the working of Panchayat 
Raj Institutions;

(b) if ao, tha details thereof;

(c) whether tha Committee has submitted its report;
and

(d) if so, tha details thereof?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
RURAL A R EAS AND EM PLOYM ENT (DEPARTM EN T 
O F  R U R A L D E V E L O P M E N T ) (SH R I U TTA M B H A I 
HARJIBHAI PATEL) : (a) No, Sir.

(b) to (d). Does not arise.

iDnWd)^-/2W Bd t Ad) o

4194. SHRIMATI SUM ITRA MAHAJAN ; Will the 
PRIME M INISTER be pleased to state :

(a) the total expenditure incurred by the department

of Biotechnology on R and D during the last three 
years; and

(b) the share of agriculture related matters out of 
the above expenditure?

T H E  M IN IS TE R  O F S TA TE  IN T H E  PR IM E 
MINISTER’S OFFICE AND MINISTER OF STATE IN TH E  
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  A N D  
DEPARTM ENT OF SPACE AND MINISTER OF STATE 
IN TH E MINISTRY OF SCIENCE AND TEC H N O LO G Y  
(SHRI BHUVENESH CHATURVEDI) . (a) and (b). During 
the last three years the Department has spent about 
Rs. 99.50 crores in respect of R and D activities. Out of 
this, 45% expenditure has been for the programme in 
agriculture biotechnology and allied areas.

9SA)^ Ad) O^LLAsW ad)/8-2^W8 6BEE^88^Bd

4195. SHRI P. KUMARASAMY Will the PRIME 
MINISTER be pleased to state -

(a) whether tha Union Government have evaluated 
the performance of the Khadi and Village Industrie 
Commission in Tamil Nadu during 1992-93, 1993-94 
and 1994-95;
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(b) If so, the details thereof; and

(o) the details of the units in State which have been 
sponsored/provided assistance by the KVIC during the 
above period?

TH E  MINISTER O F  STATE IN TH E  MINISTRY O F 
IN D U S T R Y  D E P A R TM E N T  O F  S M A LL S C A L E  
INDUSTRIES AND AQ R Q  AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM ) : (a) No, Sir.

(b) Does not arise.

(c) The assistance provided by Khadi and Village 
Industries Commission to the registered institutions and 
the State KVI Board, during the years 1991-92, 1992- 
93 and 1993-94 is as follows .

Disbursement (Rs. in Crores)

Year Khadi 
Grant Loan

V.I.
Grant Loan

Total
Grant Loan

1991-92 6.89 1.61 1.78 9.81 8.67 11.42
1992-93 12.24 1.99 1.75 7.35 13.99 9.34
1993-94 11.48 3.68 0.40 4.27 11.88 7.95

The Accounts for the year 1994-95 have not yet 
been finalised.

fTranslation]

Naturopathy

4196. SHRI SU R A J MANDAL - Will the PRIME 
M INISTER be pleased to state -

(a) whether, the Government propose to promote 
and develop the Naturopathy System of Medicine in the 
country;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) Yes, Sir.

(b) The Government have established the Central 
Council for Research in Yoga and Naturopathy at New 
Delhi and the National institute of Naturopathy at Pune 
for the promotion of naturopathy in the country.

■(c) Does not arise.

[English]

National Population Policy

4197. MAJ. G EN . (R ETD .) BHUWAN CHANDRA 
KHANDURI : Will the PRIME MINISTER be pleased to 

, state .

(a) whether the expert group on population policy 
set up by the Government has submitted the draft 
national population policy;

(b) if so, the main points of the draft report;

(c) whether the Government have examined the 
draft report; and

(d) if so, the steps taken or proposed to be taken 
to implement the same?

T H E  D E P U TY  M INISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) Yes, Sir.

(b) While dealing with the entire gamut of population 
issues the Committee has made, among others, the 
following major recommendations :

(i) Integration of gender equity in plan for Health 
and Family Welfare.

(ii) Creation of an enabling environment and' 
empowerment mechanism to accelerate the 
march towards goal of population 
stabilisation by achieving a TF R  of 2.1 by 
2010.

(ill) Speedy and effective implementation of the 
minimum needs programme.

(iv) Provision of maternal and child health and 
family planning services based on informed 
choice.

(v) Involvement of Panchayati Raj and Municipal 
Institutions for achieving population 
stabilisation.

(vi) Creation of Pupulation and Social 
Development Fund for filling the critical gaps 
in implementation.

(vii) Constitution of Population and Social 
Development Commission for implementing 
population stabilisation programmes through 
inter-sectoral convergence.

(c) and (d). The Report of the Committee was 
received on 24th May, 1994. Consultations with the 
State/UT Governments and other Ministries/Departments 
has been initiated.

Alcoholiem

4198. SHRI S. M. LALJAN BASHA : Will the PRIM^ 
MINISTER be pleased to state :

(a) whether alcohol related illness Is on the increase 
in the country;

(b) if so, the number of cases of alcohol related 
cases reported in each State annually; and

(c) the steps taken by the Government to check the 
spread of this avil?

T H E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G H ATO W AR ) : (a) and (b). No such Information is 
available.
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(c) Apart from providing appropriate facilities for 
treatment of alcohol-related illnesses and de-addiction 
programmes in all the major hoapitaie under the Central 
Governm ent and the State Governm ents, health 
education measures are being taken to promote both 
demand reduction and behaviour change.

Armed Forces Medical College, Pune

4199. SHRI MOHAN RAWALE : Will the PRIME 
M INISTER be pleased to state :

(a ) whether an agreement has been reached 
between the Armed Forces Medical College In Pune 
and some of the leading hospitals in the United States 
for imparting training to Indian Army doctors in the United 
States; and

(b) If so, the details and terms and conditions 
thereof?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
DEFEN CE AND MINISTER OF STATE IN TH E  MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) No, Sir.

(b) Not applicable.

Divorce Act

4200. SHRI KRISHAN D U T T  : Will the PRIME 
MINISTER be pleased to state :

(a) whether the Kerala High Court has given a 
decision for removal of a few provisions from the Indian 
Divorce Act recently;

(b) if so, the salient features thereof;

(c) whether the Government propose to bring 
forward a suitable legislation to amend the Divorce Act;

(d) if so, the details thereof; and

(e) If not, the reasons therefor?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHARDW AJ) : (a) and (b). The Hon’ble High Court of 
Kerala vide Its judgement dated the 24th February, 1995 
in O.P. No. 4319/91 -L (Ammini E.J. Vs. Union of India 
and Others) and O.P. No. 5805/88 (Mary Sonia Zachariah 
Vs. Union of India and Others) quashed the words 
‘incestuous’ and 'adultery coupled with' from the 
provisions of section 10 of the Indian Divorce Act, 1869 
and declared that the said section 10 would remain 
thereafter operative without the aforesaid words. The 
Hon’ble High Court has also expressed Its hope that 
the Judgement will have a compelling effect on the 
Central Governm ent in finalising its proposal in 
introducing comprehensive reform in the laws governing 
marriage^ and divorce among Christians in India.

(c) and (d). The  Government i8 examining the 
question of bringing in a comprehensive legislation 
relating to marriage and divorce among Christians. The 
proposal Involves repealing of the Indian Divorce Act, 
1869 and the Indian Christian Marriage Act, 1872 and 
to bring in their place a single enactment Governing the 
law relating to marriage and divorce among Christians.

(e) Does not arise.

[Translation]

Bachelor of Engineering Institute, Pune

4201. SHRI C.P. MUDALA GIRIYAPPA : Will the 
PRIME MINISTER be pleased to state :

(a) wheather the Army Headquarters (Directorate of 
ATM, Pune) has started a Bachelor of Engineering (B.E.) 
Institute at Pune for the wards of serving and retired 
army personnel;

(b) if so, whether the wards of serving and retired 
Air Force and Navy personnel are also allowed to take 
the entrance examination proposed to be held on May 
1995;

(c) if not. the reasons therefor; and

(d ) the steps proposed to be taken by the 
Government to allow the wards of Air Force and Navy 
personnel to take the above entrance examination?

TH E MINISTER OF STATE IN TH E  MINISTRY O F 
D EFEN CE AND MINISTER OF STATE IN TH E  MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) The Army Institute of Technology at Pune has been 
started by the Army Welfare Education Society, registered 
under the Societies Registration Act.

(b) No, Sir.

(c) and (d). The Institute has been established 
exclusively from the Army Welfare Fund for the wards 
of serving and retired Army personnel.

[English]

Marketing of Oral Contraceptive Pille

4202. SHRI SHRAVAN KUMAR PATEL : Will the 
PRIME MINISTER be pleased to state :

(a) whether the World Bank has not provided the 
promised funds for marketing of oral contraceptive pills, 
particularly the "Centochroman of Hinduatan Latex 
Limited'' and "Saheli" of Torrent Limited;

(b) if so, the details of non-payment by World Bank 
on this account;

(c) the steps taken by the Government in this regard;

(d) whether these are comparatively more effective 
oral contraceptives with no side effects; and

(e) if so, the details thereof?
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TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINQH 
G H A TO W A R ): (a) to (c). Eligibility of Centchroman under 
World Bank assistance is being considered by the Bank 
in consultation with Government.

(d) and (e). Centchroman is a non-seteroidal weekly 
oral pill which can be safely used by women in the 
reproductive age group who want to space their 
children. The  pill is not recommended for women 
suffering from certain diseases including recent history 
of jaundice or other liver diseases, Tuberculosis etc.

[Translation]

Industrial Development

4203. SHRI PH O O L CH AN D  VERM A : Will the 
PRIME MINISTER be pleased to state :

(a) whether according to the experts the industrial 
development is likely to fall short as against the target 
fixed by the Government during the current financial 
year:

(b) if so, the main reasons for the slow pace of 
industrial development,

(c) whether the improvements initiated by the 
Government have not given desired results so far; and

(d) if so the steps proposed to be taken by the 
Government to improve the situation of industrial 
development in the country during 1995-96?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
IN D U S TR Y  (D E P A R T M E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  AN D  D E P A R TM E N T  O F  H EA V Y  
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) to (d). As 
per the latest available information from CSO, the overall 
rate of growth of Industrial sector in April-December' 94 
Is 8 3%  The performance of industrial sector has been 
showing a steady improvement from 0.6%  In 1991-92,
2 3%  in 1992-93, 4.7% in 1993-94 and 8.3% in Aprll- 
December 1994-95. The broad based Industrial recovery 
that is underway now is due to the number of factors 
such as cumulative success of Industrial trade and tax 
reforms and growing confidence and improvement in 
investment climate.

Photo Identity Cards

4204 SHRI SATYA DEO SINGH
SHRIMATI DIPIKA H. TOPIW ALA :
SHRI RAM PAL SINGH :

Will the PRIME MINISTER be pleased to state :

(a> whether the Government propose to introduce 
'holographic technique with a view to check duplicacy 
in photo identity cards to voters;

(b) if »o the details thereof, and

(c) the time by which this technique is likely to be 
introduced?

TH E  MINISTER O F STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ) : (a) to (c). With a view to check duplicacy 
in photo identity cards to voters, the instructions of the 
Election Commission already require the hologram to 
be affixed or embossed on the card itself or on the 
lamination in such a way that the hologram cannot be 
removed or peeled off without destroying the card/ 
lemination.

[English]

UPSC Examinations at Vijayawada

4205. SHRI SOBHANADREESW ARA RAO VADDE: 
Will the PRIME MINISTER be pleased to state :

(a) whether the Government have received any 
representation to open a centre for conducting Union 
Public Service Commission Examinations at Vijayawada;

(b) if so, the details thereof; and

(c) the time by which it is likely to be opened?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AN D M IN ISTER  O F S TA TE  IN TH E  M IN ISTR Y O F 
PARLIAMENTARY AFFAIR S (SHRIM ATI M A R G A R ET 
ALVA) : (a) to (c). Union Public Service Commission 
already have three regular centres in the State of Andhra 
Pradesh at Hyderabad, Vishakhapatnam and Tirupati 
for their examinations. These centres adequately meet 
the needs of Andhra Pradesh. Having regard to this 
and the other practical and administrative difficulties, 
the Commission have decided not to open a new centre 
at Vijayawada or at any other place in the State.

Eradication of Diseases

4206. SHRI PRAKASH V. PATIL : Will the PRIME 
MINISTER be pleased to state :

(a) the programmes for the eradication of diseases 
like Leprosy, T.B., Cancer, Malaria and Polio; and

(b) the total assistance given to maharashtra for the 
eradication of these diseases during the year 1992-93 
and 1994-95?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G H A TO W A R ) : (a) Government have launched the 
following programmes for eradication of diseases like 
Leprosy, Tuberculosis, Cancer, Malaria and Polio etc :

(i) National Leprosy Eradication Programme.

(ii) National Tuberculosis Control Programme.

(iii) National Cancer Control Programme.
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(Iv) National Malaria Eradication Programme and
(v) Universal Immunization Programme.

(I) National Leprosy Eradication Programme

(ii) National Tuberculosis Control Programme

(iii) National Cancer Control Programme

(iv) National Malaria Eradication Programme

(v) Universal Immunization Programme

[Translation]

Colgate Palmolive India Limited

4207. SHR I HARI KEW AL P R A SA D  : Will the 
PRIME MINISTER be pleased to refer to the reply given 
to USQ No. 2314 on December 21 , 1994 regarding 
Multi-National Companies and state :

(a) whether Colgate Palmolive India Limited has 
furnished the information demanded by the Director 
General of Research and Registration;

(b) if so, the details thereof;

(c) if not, the reasons therefor;

(d) whether MRTP has taken any action against the 
Colgate Palmolive India Limited, Hindustan Lever 
Limited and Ponds India Limited; and

(e) If so, the details thereof?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) to (c). Yes, Sir, Director General of 
Investigation and Registration has since already 
submitted his preliminary investigation report to the 
MRTP Commission.

(d) and (e). Notice of Enquiry has already been 
issued against M/s. Colgate Palmolive India Limited, 
Hindustan Lever Limited and Ponds India Limited. All 
the three matters are subjudice before the M RTP 
Commission which is a quasi judicial body.

(b> Total assistance given to Maharashtra under 
these programmes are as under :

Years (Rs. in lakhs)
1692*93 1993-94 1994-95

69.51 48.95 97.11

386.56 227.12 628.00
(allocated)

95.00 100.00 60.00

1066.15 810.94 870.11

676.40 1145.95 1638.46 
(figures provisional)

[English]

oQIQ6QtQ*Q

4208. SHRI GABHAJI MANGAJI THAKORE : Will 
the PRIME MINISTER be pleased to state :

(a) the target fixed for the Development of Women 
and Children in Rural Areas (DW CRA) during 1993-94 
and 1994-95 and achievements made so far in this 
regard, State-wise; and

(b) the allocation of funds during the last three 
years and for the next financial year, State-wise?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
RURAL AR EAS AND EM PLO YM EN T (D EP A R TM EN T 
O F R U R A L D E V E L O P M E N T ) (S H R I U TTA M B H A I 
HARJIBHAI PATEL) : (a) The physical target of women 
groups for income generating activities fixed and 
achieved under Development of Women and Children 
In Rural Areas (DW CRA) during 1993-94 and 1994-95 
by States/UTs Is given in the enclosed Statement-1.

(b) Total funds allocated I.e. Central, State and 
U N IC E F  share for income generating activities to 
different States/UTs. during the last three years i.e.
1992-93, 1993-94, 1994-95 is given In Statement, II 
enclosed. State-wise allocation of funds for 
implementation of DW CRA during 1995-96 is being 
finalised shortly.

STATEMENT-1

S.No. State/UTs Physical Target 
During 1993-94

Groups Formed 
During 1993-94

Physical Target 
During 1993-94

Groups* Formed 
During 1993-94 

(Provisional)

1 2 3 4 5 6

1. Andhra Pradesh 540 4016 734 14476

2. Arunacha! pradesh 344 280 143 111
3. Assam 508 518 908 595
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1 2 3 4 5 6

4 Bihar 768 839 lost' 865

5. Goa 16 40 /26 4

6. Gujarat 808 768 247 235

7. Haryana 376 534 469 372 .

8. Himachal Pradesh 344 270 243 329

9. Jammu and Kashmir 344 246 704 545

10. Karnataka 524 590 521 642

11. Kerala 728 551 182 662

12. Madhya Pradesh 832 901 1303 1344

13. Maharashtra 704 674 899 553

14. Manipur 212 451 104 71

15. Meghalaya 148 84 352 206

16. Mizoram 48 120 39 110

17. Nagaland 280 200 91 300

18. Orissa 328 330 430 615

19. Punjab 412 545 530 343

20. Rajasthan 472 625 847 34

21. Sikkim 132 29 139 27

22. Tamil Nadu 608 806 721 123

23. Tripura 48 199 39 137

24. Uttar Pradesh 1184 1441 1509 1152

25. West Bengal 360 290 756 213

Union TerrKorlee

1. A and N Island 16 24 13 12 .
2. Daman and Dlu 0 0 11 0

3. Lakashdweep 16 2 13 10

4. Pondicherry 16 30 13 13

5. D and N Havelll 16 80 13 0

Total 11132 15483 13400 24099

(*) As psr reports received upto February, 1995.

STATEMENT-11

S.No. State/UTs Funds Allocated (Centre+State+Unicef)

During 1992-93 During 1993-94 During 1994-95

1 2 3 . 4 5

1. Andhia Pradesh 45 45 54.54 74.13

2. Arunachal pradesh 27 27 34.74 14.44

3 Assam 39 39 51.31 91.71

4. Bihar 78 78 77.57 106.15

5 Goa 3.03 1.62 2.63

r Gujarat 39.39 81.61 24.95

, Haryana 33.33 37.98 47.37

8 Himachal Pradesh 27.27  . 34.74 24.54 *

9 Jammu and Kashmir 21.21 34.74 71.10

10 Karnataka 42.42 52.92 52.62
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1 2 3 4 5

11. Kerala 24.24 73.53 18.38

12. Madhya Pradesh 81.81 84.03 131.60

13. Maharashtra 57.57 71.10 90.80

14. Manipur 21.21 21.41 10 50

15. Meghalaya 9.09 14.95 35.55

16. Mizoram 9.09 4.85 3.94

17. Nagaland 15.15 28.28 9 19

18. Orissa 24.24 33.13 43.43

19. Punjab 21.21 41.61 53.53

20. Rajasthan 51.51 * 47.67 85.55

21. Sikkim 6.06 13.33 14.04

22. Tamil Nadu 39.39 61.41 72.82

23. Tripura 6.06 4.85 3.94

24. Uttar Pradesh 115.14 119.58 152 41

25. West Bengai 30.30 36.36 76.36

Union Territories ✓

1. A and N Island 3.03 1.62 1.31

2. Daman and Diu 0.00 0.00 1.11

3. Lakashdweep 3.03 1.62 1.31

4. Pondicherry 3.03 1.62 1.31

5. D and N Havelli 3.03 1.62 1.31

Total 881.73 1124.33 1318.05

Computer Teaching Centree

4209.  DR. VASANT NIWRUTTI PAWAR : Will the 

PRIME MINISTER be pleased to state '

(a) whether the Government anticipate shortage of 

computer personnel in view of many computer 

personnel leaving the country and settling abroad in 

the near future;

(b) If so, whether the Government intend to requlate 

computer teaching centres for malntaing quality;

(c) the details of proposal for setting up institutions 

to train computer personnel; and

(d) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE DEPARTMENT OF 

ELECTRONICS AND DEPARTMENT OF OCEAN 

DEVELOPMENT (SHRI EDUARDO FALEIRO)  (a) and

(b). The Computer industry in the country is not likely 

to face shortage of software personnel in quantitative 

terms. However, there Is a need to improve the quality 

of outputs from most of existing educational/training 

institutions.

2.  All India Counoil for Technical Education (AICTE), 

a Statutory body of the Government of India Is regulating 

computer education for maintaining quality by way of 

norms and Standards for formal courses.

In order to bring standardisation in the quality of 

education/training In the Non-formal sector, Government 

launched a scheme namely Department of Electronics

- Accreditation of Computer Courses (DOEACC), under 

wh'~h institutions meeting well defined norms and 

criteria are given provisional accreditation for conducting 

specified level of courses 'O' (Foundation), ‘A’ (Advanced 

Diploma) 'B' (Graduate) and ‘C’ (Post Graduate)

(c)  and (d). There is no such proposal under 

consideration of the Department of Electronics How«»v,>t 

Ministry of Human Resource Development (MHRDi is 

considering the establishment of an institute mmely 

Rajiv Gandhi National institute of Computer and Allied 

Science (RAGNICAS) to provide facilities loi higher 

education and advanced research in Computer Science 

as well as for the application of Computer in Allied 

Sciences.

Acupuncture Treatment

4210.  DR. KRUPASINDHU BHOI : Will the PRIME 
MINISTER be pleased to state :

(a) whether the Government have opened a Pain
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Relief Clinic Unit for acupuncture treatment for public in 
Ram Manohar Lohla Hospital, New Delhi;

(b) if so, whether the qualified team of doctors have 
been deployed for the purpose in this unit; and

(c) if not, the action taken to deploy such doctors 
who can effectively provide proper treatment to the 
patients?

STA TEM EN T

Value of Madlclna/Equlpments Proqurred by Various 
QMSDs during 1991-92 to 1993-94 '

GMSDs Year (Rs. in lakhs) 
1991-92 1992-93 1993-94

TH E  D E P U TY  M INISTER IN TH E MINISTRY OF
1. GMSD, Bombay 888.00 1069.00 1394 00

HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 2. GMSD, Calcutta 1380.00 3220.00 2950.00

GHATOW AR) : (a) and (b). Yes, Sir. There is a Pain 3. GMSD, Guwahati 1565.00 2090.00 2322 00
Relief Clinic Unit in Dr. R.M.L. Hospital and Acupuncture 
facility is available for last 5 years with qualified Doctors

4. GMSD, Hyderabad 1048.00 1082.00 1095.00

deployed for this purpose. 5. GMSD, Karnal 751.00 411.78 357 42

(c) Does not arise. 6. GMSD, Madras 410.97 512.35 731 51

7. GMSD, New Delhi 2132.61 2887.87 3078 76

Supply of Drugs [ Translation]

4211. SHRI PAWAN DIW AN Will the PRIME 
MINISTER be pleased to state '

(a) the places in the country where Central Drug 
Stores are set up;

(b) the value of the drugs purchased by these Drug 
Stores during the last three years,

(c) the names of the State Governments which have 
discontinued receiving supply of drugs from these 
Central Drug stores;

(d) the reasons therefor; and

(e) the remedial steps taken by the Union 
Government thereon?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH 
G H A TO W A R ): (a) The Government Medical Store Depots 
are set up at New Delhi, Bombay, Calcutta, Madras, 
Guwahati, Hyderabad and Karnal.

(b) A Statement showing value of the drugs 
purchased by different Government Medical Store 
Depots during the last three years is enclosed.

(c) to (e). The State Governments of Gujarat since 
1981, of Maharashtra and Madhya Pradesh since 1986, 
of Haryana and Pubjab since 1988, of Andhra Pradesh 
since 1992 and of Bihar since 1994 have discontinued 
drawing drugs from the Government Medical Store 
Denots The Government Medical Store Depots supply 
quality medicines/drugs on competitive rates. Each and 
every batch is tested in the laboratories before supply 
is made to the indentors However, procurement of drugs 
by the States is the subject of concerned States. They 
are at liberty to procure drugs from sources of their own 
choices

Thalaeeemia

4212. SHRI JANARDAN MISRA :
SHRI PANKAJ CHOW DHARY

Will the PRIME MINISTER be pleased to state

(a) whether large number of children are suffering 
from Thalassemia disease in the various parts of the 
country;

(b) if so, the number of cases reported in each 
State at present, and

(c) the steps taken by the Government to treat these 
children?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) and (b). No definite data is available 
with the Government regarding the number of children 
affilicated with Thalassemia. However, according the 
report received form Indian Coucncil of Medical 
Research, it is estimated that on an average, 6000 to 
8000 children are born every year with Thalassemia in 
India.

(c) Thalassemia major is mainly treated by repeated 
blood transfusions for correction of anaemia in these 
children. Repeated blood transfusions load to iron 
overload which requires iron chelation to remove the 
excess iron from the body and thereby prevent 
complications due to iron overload. So far the only 
chelator available was Desferal injection. The infusion 
pump and the injections are very expensive and are 
being imported. To reduce the cost of treatment, 
Government has offered customs duty exemptions on 
these. Further an oral iron chelator, Defrlprone has 
recently been introduced into the market which Is 
expected to reduce the costs and facilities better 
compliance tor the oatients.
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The curative treatment for thalassemia is Bone 
Marrow transplantation in cases where HLA matched 
subling doner is available.

The ultimate aim is however, to prevent birth of 
affected children. For this prenatal diagnosis has to be 
done during pregnancy. This facility is at present 
available in a limited manner at few centres in the 
country namely Council's IIH, Bombay, Wadia Hospital, 
Bombay and AIIMS, New Delhi.

[English]

Blood Donation

4213. SHRI SHIV SH AR AN  VERM A : Will the 
PRIME MINISTER be pleased to state :

(a) whether the Government propose to conduct 
blood test for all the Central Government/Public sector 
employees to determine the blood group;

(b) if so, the details thereof;

(c) whether the Identification of blood group is likely 
to facilitate organising voluntary blood donation camps; 
and

(d) if not, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

New Industrial Policy

4214. SHRI N U R U L ISLAM : Will the PRIME 
MINISTER be pleased to state :

(a ) the details of Industrial entrepreneurs' 
memoranda received so far by the Government after 
the commencement of new industrial policy in respect 
of the North-Eastern region of the country particularly 
Assam;

(b) the Industrial units actually established under 
those memoranda with details of the investment made 
therein and the employment provided so far, State-wise; 
and

(c) the action taken/proposed to be taken to ensure 
that all the units under the memoranda are established 
In time?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
IN D U S T R Y  (D E P A R TM E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  AN D  D E P A R TM E N T  O F  H EA V Y  
INDUSTRY) (SHRIMATI KRISHNA SAHI) ; (a) and (b). 
Since the commencement of New Industries Policy till

31st March 1995, 52 Industrial Entrepreneurs' 
Memoranda (lEMs) Including 43 in Assam have been 
filed, with the Government for establishing new units/ 
new articles/expansion of existing industrial units in the 
North Eastern Region for various industries including 
metallurgical, food processing vegetable oil and 
vanaspati, electrical equipment, cement etc., with a 
projected investment of Rs. 2225 Crores and projected 
employment of 6613 persons Against these lEMs. till 
end of March, 1995, 3 units in Assam had reported 
commencement of commercial production (involving 
investment of Rs. 4 Crores) to the Government of India. 
However, as per information furnished by the State 
Government of Assam 8 lEMs have been implemented 
so far. Information on employment created from 
implementation of lEMs is not centrally maintained

(c) It is for the State Government concerned to 
extend all facilities to prospective entrepreneurs for quick 
implementation of the investment intentions.

P.M.R.Y.

4215. SHRI P.P. KALIAPERUMAL : Will the PRIME 
MINISTER be pleased to state :

(a) whether the progress achieved so far under the 
Prime Minister's Rozgar Yojana is low;

(b) if so, the reasons therefor;

(c) the number of applications received, rejected, 
sanctioned and amount disbursed by Banks (Bank-wise) 
under the scheme; year-wise and State-wise;

(d) whether more than one member of a family is 
assisted under the scheme;

(e) If so, the reasons therefor;

(f) whether permission of collateral security of 
immovable properties or third party guarantee is a 
requirement of getting loan under P.M.R.Y.; and

(g) If not, the action being taken against those bank 
branches which insist collateral security or third party 
guarantee for advancing loan under this scheme?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
IN D U S TR Y  (D E P A R T M E N T  O F  SM A LL S C A L E  
INDUSTRIES AND AG R O  AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM ) : (a) and (b). Achievement 
of number of beneficiaries sanctioned loan under PMRY 
during the year 1993-94 and 1994-95 has been 79.4% 
and 80.4% against targets of 40,000 and 2.20 lakhs for 
the respective years. The performance position for the 
year 1994*95 is provisional as final figures from some 
States/UTs are awaited. This is enclosed as Statement- 
I and II.

(c) The State/UT-wise and bank-wise information on 
relevant parameters Is given in enclosed Statement-I 
and IV.
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(d) and (e ) Unem ployed youth may avail of 
assistance under Prime Minister’s Rozgar Yojana. In 
case he/she Is married only one of the persons in the 
family viz the beneficiary or the spouse can be assisted

(f) Collateral security or third party guarantee is not 
required under the scheme

(g) As per the guidelines of the Reserve Bank of 
India, banks are advised not to ask for collateral security 
and third party guarantee under the scheme When 
complaints are received they are taken up with the 
Banking Division In the Ministry of Finance, the Reserve 
Bank of India and the concerned Bank as the case may 
be

STATEMENT-1

The Summary of Progress Under PM RY (1993-94)

S N o States/UTs Target No of applications 
received

No of applications 
recommended

No of cases 
sanctioned

1 Andhra Pradesh 3335 22279 6340 3418

2 Assam 805 3833 1072 818
3 Bihar 3070 23779 5667 2015
4 Delhi 1390 16556 4345 622

5 Goa 200 387 261 86
6 Gujarat 1870 3148 1928 527

7 Haryana 725 2440 1991 792

8 Himachal Pradesh 305 816 454 201
9 Jammu and Kashmir 205 814 365 101

10 Karnataka 2050 16063 4110 1943

11 Kerala 2755 11481 3122 1606
12 Madhya Pradesh 2710 17032 8271 2992

13 Maharashtra 4630 12702 12202 4850

14 Manipur 200 2680 440 211
15 Mizoram 200 181 52 15

16 Orissa 865 7904 1997 842

17 Punjab 965 3506 2632 1030

18 Rajasthan 1410 25007 3251 1257

19 Tamil Nadu 3560 17031 7338 2794

20 Tripura 200 543 254 124

21 Uttar Pradesh 4420 30214 12691 3995

22 West Bengal 4170 8236 5448 899

23 Andaman and Nicobar 200 166 83 33

24 Arunachal Pradesh 200 249 160 65

25 Chandigarh 200 409 262 81

26 Dadra and Nagar Haveli 200 291 179 112
27 Daman and Diu 200 63 50 10
28 Nagaiand 200 232 100 39

29 Lakshadweep 200 20 8 Nil

30 Meghalaya 200 556 200 157

31 Pondicherry 200 794 356 162
32 Sikkim 200 6 2 Nil

Total 229418 85631 31797
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STATEMENT*!!

The Summary of Progress Under PM RY (1994-95)

S.No. States/UTs Target No. of applications 
received

No. of applications 
recommended

No. of cases 
sanctioned

1. Andhra Pradesh 25000 104288 33941 19294
2. Assam 6600 29402 8778 6404
3. Bihar 22150 70932 33041 7305.
4. Delhi 4540 27336 7894 458
5. Qoa 520 566 433 159
6. Gujarat 8500 21601 13967 5707
7. Haryana 4100 14539 8802 4588
8. Himachal Pradesh 2100 7020 4724 2200
9. Jammu and Kashmir 2000 8988 4284 1880

10. Karnataka 15000 67554 30977 13402
11. Kerala 15000 74486 29524 8998
12. Madhya Pradesh 20000 52939 39663 21372
13. Maharashtra 20500 49061 48057 23230
14. Manipur 2000 6118 2379 1939
15. Mizoram 250 1884 387 80
16 . Orissa 6570 21836 12815 5474
17. Punjab 4900 15918 11234 4258
18. Rajasthan 8300 53859 16314 8228
19. Tamil Nadu 17400 48706 29437 14348
20 . Tripura 1000 2533 1263 733
21 . Uttar Pradesh 27400 82318 • 53752 18520

22 . West Bengal 22900 49945 34544 6624
23. Andaman and Nicobar 250 479 252 59
24. Arunachal Pradesh 250 730 310 168
25. Chandigarh 150 499 326 92
26. Dadra and Nagar Haveli 250 318 214 88
27. Daman and Diu 250 239 144 52
28. • Nagaland 250 744 226 63
29. Lakshadweep 75 47 35 12
30. Meghlaya 300 1314 429 312
31. Pondicherry 460 1811 904 476
32. Sikkim 250 170 137 37

Total 818180 429205 177000

Note : Figures in the case*of some of the States/UTs are provisional.

STATEMENT-III

Prime Minister's Rozgar Yojana for Educated Unemployed Youth (PMRY) Performance of
Banks for the Year 1993-94. (Rs. Lakhs)

Name of the Bank Target NO. Of Total Loan Sane. Total loans
applns. No. Amount No. disbursed

reed. * Amount

1 2 3 4 5 6 7

PUBLIC S E C TO R  BANKS 
Stata Bank of India 
Stata Bank of B and J

8688 12580 5S27 3425.34 644 276.36
454 942 371 234.43 13 6.57
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1

State Bank of Hydrabad 

State Bank of Indore 

State Bank of Mysore 

State Bank of Patiala 

State Bank of Saurash 

State Bank of Travan 

Allahabad Bank 

Andhra Bank 

Bank of Baroda 

Bank of India 

Bank of Maharashtra 

Canara Bank 

Central Bank of India 

Corporation Bank 

Dena Bank 

Indian Bank 

Indian Overseas Bank 

Oriental Bank of Com 

Punjab National Bank 

Punjab and Sind Bank 

Syndicate Bank 

Union Bank of India 

United Bank of India 

UCO Bank 

Vijaya Bank 

Total of Public 

Sector Banks 

Private Sector Banks 

Bank of Madura Limited 

Bank of Rajasthan Ltd.

Bharat Overs Bank Ltd.

Benares State Bank Ltd 

Catholic Syr Bank Ltd 

Dhanalskshmi Bank Ltd.

Federal Bank Ltd 

J and K Bank Ltd.

Karnataka Bank Ltd.

Karur Vysya Bank Ltd.

Lakshmi Vilas Bank Ltd.

Nedungadi Bank Ltd.

Ratnakar Bank Ltd.

Sangli Bank Ltd.

South Indian Bank Ltd.

Tamil Nadu Mer. Bank Ltd.

United West Bank Ltd.

Vysya Bank Ltd. 127

Bareilly Cor. Bank Ltd. 27

1239 799 470.54 237 83.26

628 346 249.07 20 10.44

664 219 144.00 139 99.00

532 410 300.35 56 36 53

160 65 30.25 24 7.78

918 410 228.60 40 23.00

3046 990 705.02 46 23.29

1540 818 488.56 117 50.75

3425 1284 854.32 170 83.25

3797 1619 1046.67 155 69.88

2089 890 473.36 285 131.56

3918 1595 991.30 259 132.06

5016 1931 1256.20 174 74.06

511 180 103.32 38 19.32

2360 594 368.60 143 75 42

2749 1308 855.35 84 48 79

2703 1009 682.98 54 26 33

1062 271 178.76 35 18.98

5992 2010 1480.89 222 103 18

1291 534 255.00 0 0.00

2288 756 408.82 89 34 25

3052 1181 801.31 159 75 99

1902 684 505.42 57 36.24

2351 681 447.60 71 36.10

1161 485 308.63 103 62 45

66916 26997 17295.01 3433 1644.74

126 5 3.27 2 1 38

207 145 86.44 6 3 06

47 27 19.40 2 0 70

281 70 38.49 13 7.23

79 23 13.24 6 3 78

331 89 54.18 30 18.94

121 54 36.2̂ 26 19

127 26 13.77 4 2.65

54 13 8,57 0 0 00

39 4 3.12 0 0.00

107 47 23.61 18 8.67

31 20 8.72 0 0.00

160 14 7.93 4 1,67

230 57 24.47 13 4.41

100 35 23.40 10 4.60

195
P

37.62 40 19.96

145 63 41.16 4 3.03

63 19 10.85 3 0.93

797

368

409

413

150

544

1330

1174

1962

2668

1197

2044

2978

347

1133

1550

1166

482

2812

520

1648

1637

1882

0

868

39239

125

152

55

160

85

0

77

106

0

0

115

26

89

142

100

324
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1 2 3 4 5 6 7

Nanita! Bank Ltd. 26 60 22 10.95 6 2.82
City Union Bank Ltd. 27 27 27 16.70 0 0.00
Lord Krishna Bank Ltd. 40 53 18 8.18 6 2.98
Total of Pvt. Sector Banks. .1803 2583 853 490.32 193 105.81

Total of All Banks 41042 69499 27850 17765.33 3626 1750.55

Note : Figures of some Banks are provisional.

STATEMENT-1V

Prime Minister's Rozgar Yojana (PMRY) 
Progress under PM RY for the Month Ended 31.03.1995

Name of the Bank - All Scheduled Commercial Banks

(Rs. Lakhs)

State/UT Target Appli.
reed

Appli.
No.

Sane.
Amount

Appli.
No.

Disbursed
Amount

Appli.
pending

1 2 3 4 5 6 7 8

PUBLIC SECTOR* BANKS

State Bank of India 51315 81496 37666 23877.66 14253 7194.01 8234
State Bank of B and J 2862 5068 2220 1172.84 871 396.66 11.60
State Bank of Hydrabad* 5922 6424 3227 1548.66 1298 615.25 1508
State Bank of Indore* 2413 3663 1861 1189.76 00 239.35 946
State Bank of Mysore 2618 4528 2069 943.76 737 358.48 341
State Bank of Patiala 2129 3833 1984 1135.61 1273 665.49 176
State Bank of Saurash 1064 1084 618 261.65 463 203.62 0
State Bank of Travan* 3505 6846 2177 998.64 1268 578.63 2821
Allahabad Bank 11506 17309 6274 3810.46 1730 947.22 758
Andhra Bank* 5949 4354 1565 797.8 172 87.76 2501
Bank of Baroda 11192 18565 9668 5044.7 4404 2042 272
Bank of India* 13182 18450 8616 4763.31 3669 1715.81 4884
Bank of Maharashtra 6681 11322 6325 3195.99 4826 2317.83 1298
Canara Bank 10776 20894 11052 5530.77 4543 2217.61 346
Central Bank of India 16845 20419 19978 6740.334 4333 2233.57 4683
Corporation Bank 21*57 3484 1651 885.21 854 432.25 171
Dena Bank 4280 6932 3413 1863.3 2139 1094 1055
Indian Bank* 7989 10575 4153 2414.52 1558 812.2 3599
Indian Overseas Bank 6034 10000 4473 2392.86 1739 848.51 2015
Oriental Bank of Com.* 2381 3687 1056 885.37 384 172.57 447
Punjab National Bank* 17398 6944 8943 5136.65 2955 1434.19 8381
Syndicate Bank 7808 12998 5424 2721.86 2410 1003.6 841
Union Bank of India 10189 16578 8471 4688.84 4060 1799.75 800
UCO Bank* 9258 12562 2563 1501.75 626 282.09 5558
Vljaya Bank* 3797 5297 2115 1151.38 1025 544.54 800
Punjab and Sindh Bank* 319 3468 1414 817.03 113 375.70 1079
United Bank of India* 9157 17658 530 2260 408 199.03 5818
Total of Public Sector Banks 229411 363296 154518 88581.23 63157 30771.51 58580
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1 2 3 4 5 6 7 8

PRIVATE S E C TO R  BANKS

Bank of Madura Limited* 746 508 120 63.23 57 29.94 0
Bank of Rajasthan Ltd 988 1619 726 398.15 210 91.96 0

Bharat Overs Bank Ltd. 126 101 32 15.60 17 9.02 6
Benares State Bank Ltd.* 380 101 39 23.06 39 23.06 62

Catholic Syr. Bank Ltd.* 1061 421 53 34.98 22 15.95 0

Dhanalskshml Bank Ltd.* 538 696 177 99.42 152 82.52 318

Federal Bank Ltd.* 1788 2047 447 250.89 319 178.31 1035

J and K Bank Ltd.* 1840 2126 645 368.96 112 121.94 1092

Karnataka Bank Ltd.* 0 1157 192 104.43 138 84.13 190

Karur Vysya Bank Ltd 553 363 149 84.46 72 42.85 11

Lakshmi Vilas Bank Ltd.* 642 220 96 55.8 43 28.09 55
Nedungadi Bank Ltd.* ' 619 680 152 70.82 92 38.65 341

Ratnakar Bank Ltd. 286 337 150 76.3 78 44 14

Sangli Bank Ltd.* 0 232 152 65.5 80 39.69 39

South Indian Bank Ltd 1315 1722 503 240.01 271 131.9 232
Tamil Nadu Mor Bank Ltd. 411 162 44 18.17 38 14.76 92

United West Bank Ltd.* 1278 1538 824 501.31 658 446.86 422

Vysya Bank Ltd.* 1545 1562 579 307.75 177 105.19 601

Bareilly Cor. Bank Ltd.* 137 150 35 21.50 17 9 56
Nanltal Bank Ltd.* 117 121 56 26.29 53 24.09 65

City Union Bank Ltd. 0 187 206 131.62 90 56.27 0

Lord Krishna Bank Ltd. 372 365 81 46.16 50 29.02 157

Total of Private Sector Banks 14742 16415 5458 3004.41 2785 1647.20 4788

Total of all Banks 244153 379711 159971 88585.64 65942 32418.71 63368

* Figures pertain to position as on 28 2.1995.

Cases in C A T

4216 SHRI G. DEVARAYA NAIK Will the PRIME 
MINISTER be pleased to state .

(a) whether pending cases of employees are 
increasing in CAT;

(b) if so, the number of cases pending in CAT during 
the last three years, and

(c) the steps taken by the Government for early 
disposal of such cases?

TH E MINISTER OF STATE IN TH E MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND M IN ISTER  O F STA TE  IN TH E  M INISTRY O F 
PARLIAMENTARY AFFAIRS (SHRIMATI M AR G AR ET 
ALVA) : (a) and (b). No, Sir. This can be seen from the 
fact that the number of cases pending as on 31st 
December, 1992, 1993 and 1994 were 41035, 40028 
and 39849, respectively.

(c) Efforts are made to fill up the vacancies of the 
Chairman, Vice-Chairman and Members of the Tribunal 
as expeditiously as possible so that the functioning of

the courts In the Tribunal is not disrupted. All the 
Ministries/Departments have also been advised to 
ensure prompt handling of cases before the Tribunal so 
as to help in their speedy disposal.

Reservation for Physically Handicapped

4217. DR. LAL BAHADUR RAWAL : Will the PRIME 
MINISTER be pleased to state ;

(a) whether the Government propose to Increase 
the percentage of reservation for physically handicapped 
in Central Government jobs;

(b) If so, the details thereof; and

(c) if not, the reasons therefor?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND M IN ISTER  O F S TA TE  IN T H E  M IN ISTR Y O F 
PARLIAMENTARY AFFAIR S (SHRIM ATI M A R G A R ET 
ALVA) ; (a) No. Sir.

(b) Does not arise.
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(c) At present there is no Justification for such an 
increase.

Stay Ordere

4218. SHR I R. S U R E N D E R  R ED D Y : Will the 
PRIME M INISTER be pleased to state :

(a) whether the Government are aware that frequent 
grant of stay orders at the lowest level prevent the 
public authorities to proceed with the execution of 
schemes of public utility and which often result in cost- 
escalation of schemes;

(b) if so, whether the Ministry or the Law 
Com m ission has even conducted any study or 
assessment about the extent of the same;

(c) if so, the details thereof;

(d) if not, the reasons therefor; and

(e) whether in view of the norms laid down recently 
by the Supreme Court, the Government propose to 
initiate action for amendments of the relevant sections 
of the Criminal Procedure Code and the Indian Penal 
Code for the guidance of and the compliance by the 
lower level Juduciary?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) to (e). Information is being collected 
and will be laid on the Table of the House.

udAd^ PW)^g^dW Q H

4219. S H R I S Y E D  S H A H A B U D D IN  : Will the 
PRIME M INISTER be pleased to refer to reply giveifto 
unstarred question No. 486 give on 15 March, *1995 
and State :

(a) the proposed outlay for research In Unani 
medicine for 1992-93, 1993*94 and 1994*95 and the 
actual expenditure during these three years, year-wise;

(b) the particulars of the research institutions 
affiliated to or administered by the Central Council for 
Research in Unani Medicines; and

(c) the private Institutions which have been 
sanctioned grants-in-aid for research by the Council?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) The proposed outlay for research in 
Unani Medicine for the year 1992-93, 1993-94 and
1994-95 and the actual expenditure during these three 
years is as per Statement-I, enclosed.

(b ) There  are 32 Research Institutions/Units 
affiliated to or administered by the Central Council of 
Research in Unani Medicine as per details given in 
StatemenMI, enclosed.

(c) The Central Council for Reasearch in Unani 
Medicine has not sanctioned any grant*in*aid for 
research to private institutions.

STATEMENT-1

Proposed Outlay Actual Expenditure (Rs. In lacs)

Plan Non-Plan F.W. Total Plan Non-Plan F.W. Total

1992-93 186.00 200.00 4.20 390.20 183.61 273.17 5.07 461 8b
1993-94 133.00 231 00 4.50 375.50 176.21 252.44 5.96 434.61
1994-95 251.85 237 00 5.00 493.85 225.75 221.51 5.26 452.52

Total 570.85 668 00 13.7 1259.55 585.57 747.12 16.29 1348.98

STATEMENT-11 3.

Central C ouncillor Research In Unani Medicine 
Infrastructure for research updadlng of as on 1.4.9S

CLINICAL R ESEARCH SCHEM E 4

1. Central Research Institute 
of Unani Medicine
Opp. £.8.1. Hospital 
A.G. Colony Road.
Erragadda.'' 5.
Hyderabad$O0 838.

2.«*£eglonal Research Institute
* of Unani Medicine,

1 / &est Meda Church Stree 
Royapuram, Madras-600 001.

Regional Research Institute 
of Unani Medicine 
Bhadrak-756 001.
(Orissa)

Regional Research Institute 
of Unani Medicine,
Nawab Manzil, Guzrl, 
Patna-800 008.

Regional Research Institute 
of Unani Medicine,
H.No. 163 and 164,
Tehri Pulliya, Kursi Road, 
P.O. Batha saboli,
AliganJ, Lucknow.
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6. Regional Research Institute 
of Unanl PW)̂ g^dWH
Post Box No. 70,
A.K. Tibbiya College Hospital, 
A.M.U. (Nsw Block),
Allgarh-202 001.

7. Regional Rsssarch Institute, 
of Unani Medicine,
J.J . Hospital Compound,
Behind Eye Bank,
Byculla, Bombay • 400 008

8. Regional Research Unit of 
Unanl Medicine,
University of Kashmir,
Hazrat Bal,
Srinagar • 190 006.

9. Regional Research Institute of 
Unanl Medicine,
79-B, 1st Floor, Chitranjan 
Avenue, Calcutta, 700073.

10. Clinical Research Unit,
A and U Tibbiya College,
Karol Bagh, New Delhi - 110005

11. Clinical Research Unit, 
Community Centre, Neb Sarai, 
P.O. Mehrauli,
New Delhi -  110 030.

12. Clinical Research Unit,
Unanl Medical College,
Himmat Ganj,
Allahabad • 211 016.

13 Clinical Research Unit,
Ullaskar Dutta Road,
Karimganj (Assam).

14. Clinical Research Unit,
40-23, Park Road,
Kurnool - 518 001.

15. Clinical Research Unit,
Sri. Jayachamarajendra,
Institute of Indian Medicine, 
Bangalore - 560 009.

16 Clinical Research Unit,
Department of Pharmaceutically, 
Gandhi Medical College,
Bhopal - 462 001

17. Clinical Research Unit,
•168, Khoti Attanas,
Meerut - 250 002.

18 Clinical Research Unit,
Kurupatil Nina Memorial,
MES Orphange 
Edathala • 683 564.
Alweye - Kerela.

19. Clinical Research Unit,
G.H. Unanl Tibbiya College,
Sanpatl Naka,
Surhanpur • 450 331.

20. CHnlcal Research Unit,
Unanl Medical College and Hospital,
K.B. Hidayatullah Road,
New Modi Khana
Anglo Urdu School Campus,
Pune 411 001.
Maharashtra.

21. Pilot Project
Kela Road, New Junior High School,
Ghaziabad, (U.P.).

DRUG RESEARCH SCHEM E

22. Drug Standerdisation Research Unit,
IHMMR (Jamia Hamdard)
P.O. Hamdard Nagar,
New Delhi - 110 062.

23. Drug Standardisation Researh Unit,
National Botanical Research Institute 
Rana Pratap Marg,
Lucknow.

24. Drug Standardisation Research 
Unit, P.B. No. 684 Post Office - 
Rayapatta, Dept, of Chemistry 
New College, 87, Peters Road 
Madras • 600 014.

25. Drug Standardisation Research 
Unit, Central Research Institute 
of Unanl Medecine 
Opposite E.S.I. Hospital 
Eragadda, Hyderabad - 500 838.

26. Drug Standardisation Research 
Unit, Dept, of Chemistry,
Central College,
Bangalore - ‘ 560 001.

27. Chemical Research Unit,
Dept, of Research in Unani 
Medicine,
Near Office of the Dean Faculty 
of Science,
A.M.U. Aligarh - 202 001.
U.P.

SURVEY AND CULTIVATION OF MEDICINAL PLANTS 
SCHEM E

28. Survey of Unanl Medicinal Plants Institute,
C/o National Botanical Research Institute,
Rana Pratap Marg,
Lucknow.

LITERARY RESEARCH IN STITU TE

29. Literary Research Institute 
IHMMR (Jamia Hamdard),
P.O. Hamdard Nagar,
New Delhi -  110 062.
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FAMILY W ELFARE RESEARCH SCHEM E

30. Family Welfare Research Unit
Government Nizamla Tlbbiya College 
Hyderabad - 500 002.

31 Family Welfare Reasearch Unit 
J J .  Hospital Compound, 
behind Eye Bank, Byculla,
Bombay - 400 008.

32 Information Centre and Library, 
CCRUM  • 61-65 Institutional 
area, Janakpuri • 110058.

Allotment of Quarters

4220. SHRI M AN O R AN JA N  BH AK TA : Will the 
PRIME MINISTER be pleased to state :

(a) whether the staff quarters for the faculty members 
and other staff of the Institute of Health and Family 
Welfare stands completed for the last one year;

(b) if so, whether these flats are not being allotted 
to the needy faculty members of the institute;

(c) H so, the reasons therefor;

(d) whethe the Government propose to allot these 
flats to the faculty members immediately; and

(e) if not, the reasons therefor?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) ; (a) to (e). The completion certificate In 
respect of these flats Is yet to be given to the National 
Institute of Health and Family Welfare (NIHFW), New 
Delhi, by the CPWD. As soon as these flats are handed 
over, allotment to employees can take place.

Khadi and Village Industries Commission

4221. SHRI RAM NAIK : Will the PRIME MINISTER 
be pleased to state ;

(a) whether the Government propose to close down 
the Garhwal regional centre of the Khadi and Village 
Industries Commission (KVIC);

(b) if so, the reasons therefor;

(c) the objects for setting up this centre; and

(d) the achievements made in this regard?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
IN D U S TR Y  (D E P A R T M E N T  O F  SM A LL S C A L E  
INDUSTRIES AND AG R O  AND RURAL INDUSTRIES) 
(SHRI M. AR UNACHALAM ) : (a) and (b). Khadi and 
Village Industries Commission (KVIC) has informed that 
as a sequel to the recommendations/observations of 
the High Power Committee on KVI Sector, it appointed 
a committee to review the utility of Regional offices. 
This Committee examined the matter in detail and 
recommended closure of a few regional offices Including

the one at Dehradun. KVIC has further informed that a 
final decision in this regard has not yet been taken by 
them.

(c) and (d). The  regional Office, Dehradun was 
opened with a view to cater to the needs of Garhwal 
region of Uttar Pradesh and was assigned eight districts 
namely, Dehradun, Paurl-Garhw al, Chamoli, Tehri 
Garhwal, Uttarkashl, Saharanpur, Haridwar and Bijnour.

[Translation]

.BTW2 UWdW2A-^Bd R2BE I^d) idW2sm

4222. SHRI SURENDRA PAL PATHAK : Will the 
PRIME MINISTER be pleased to state ;

(a) whether some experiments have been done in 
some areas of Uttar Pradesh to generate power from 
wind energy;

(b) if so, the details thereof;

(c) whether the Uttar Pradesh Government has sent 
any proposal to the Union Government for approval in 
this regard;

(d) if so, the decision taken by the Union 
Government thereon; and

(e) the amount provided/proposed to be provided 
for the purpose in the current year/next financial year?

TH E MINISTER OF STATE IN TH E' MINISTRY O F 
N O N -C O N V E N TIO N A L  E N E R G Y  S O U R C E S  A N D  
M IN IS TE R  O F  S TA TE  IN T H E  M IN IS TR Y  O F 
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) and
(b). Non-Conventional Energy Development Agency of 
Uttar Pradesh has installed wind battery chargers and 
stand-alone wind generators for field trials in different' 
parts of the State including hilly regions. The capacity 
of these units varies from 50 watts to 25 MW.

(c) and (d). The Uttar Pradesh Government had 
sent a preliminary proposal for a 1.3 MW demonstration 
wind farm project near Paurl In Pauri Garhwal District 
of the State. The final proposal is yet to be received 
from the State Government.

(e) Does not arise.

[English]

5BLA2 .SB-BMOBL-A^g .BTW2

4223. SH R I AM A L D A TTA  : Will the P R IM E 
MINISTER be pleased to state :

(a) the cost and efficiency of solar photo-voltaic 
electricity, both capital and running cost, .as compared 
to Thermal Power for purposes of domestic power 
supply; and

(b ) the progress achieved in installing and 
supplying solar photo-voltaic power in rural as well as 
urban areas?



99 Written Answers MAY 3, 199S Written Answers

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
N O N -C O N V E N T IO N A L  E N E R G Y  S O U R C E S  AN D 
M IN IS TE R  O F  S TA TE  IN T H E  M IN IS TR Y  O F 
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) Solar 
Photovoltaic (SPV) Power Plants have capital cost of 
about Rs. 4 lakhs par kilowatt (includes the cost of 
generation, distribution and specially designed 
appliances). The yearly running cost is abount 2-3 per 
cent of the capital cost. Sunlight to electricity conversion 
efficiency of the SPV modules, used in these power 
plants, Is in the range of 8-10 per cent. Thermal power 
plants include various types of plants in different sizes. 
Th e  capital and running cost of the recently 
commissioned coal based, Magawatt range plants, Is of 
the order of Rs. 2.60 crores per Megawatt and Rs. 1.45 
per unit at station bus respectively. The  average 
efficiency of the coal based steam plants is about 25 
per cent. However, SPV Power plants are utilised in 
Kilowatt range for decentralised power applications.

(b) About 1.5 lakh solar photovoltaic systems of 
approximately 12 Megawatts aggregate SPV capacity 
have been Installed for providing power for lighting, 
water pumping, telecommunications and other 
applications in rural and urban areas of the country.

Public Grievances Redressal Procedure

4224. SHRI LALL BABU RAI . Will the PRIME 
MINISTER be pleased to state :

(a ) whether the Governm ent have made the 
procedure of redressing grievances more effective; and

(b) if so, the details thereof?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AN D M IN ISTER  O F S TA TE  IN TH E  M IN ISTR Y O F 
PARLIAMENTARY AFFAIRS (SHRIM ATI M A R G A R ET 
ALVA) : (a) Yes, Sir.

(b) Detailed Instructions have been issued by the 
Department of Administrative Reforms and Publilc 
Grievances relating to setting 'up of internal grievances 
redressal machinery in each Ministry/Organisation of 
the Government.

The instructions, inter alia, provide for

(i) the designation of a full-time Grievance 
Officer as the Director of Grievances,

(ii) observance of every Wednesday of the week 
as a meetingless day to hear and receive 
grievances by officers of the rank of Deputy 
Secretary and above;

(iii) displaying the name, designation, room 
number, telephone number, etc, of the Director 
of Grievances at a convenient place;

(iv) keeping a locked complaint box at the 
reception;

(v) empowering the Directors of Grievances to 
call for papers/documents where decision is 
pending for more than three months to ensure 
speedy disposal;

(vi) examining the grievances columns appearing 
in newspapers for picking up cases for 
redressing these grievances;

(vii) the Department of Administrative Reforms 
and Public Grievances also holds regular 
meetings with the Directors of Grievances of 
Ministries/States to review the grievance 
redressal m achinery for their effective 
functioning and expeditious disposal of 
grievances;

(viii) quarterly inspections of the public grievance 
redressal machinery of selected Ministries/ 
Departments are also carried out every year 
to ensure their effective functioning;

(ix) the policy relating to the grievance redressal 
machinery is also reviewed from time to time; 
and

(x) grievances received are scrutinized to identify 
grievanceprone areas for conducting studies 
by the Department of Administrative Reforms 
with a view to improve the system.

Rural Dwelling Unite for SC/ST

4225. SHRI D.VENKATESW ARA RAO :
SHRI SULTAN SALAHUDDIN OWAISI •

Will the PRIME MINISTER be pleased to state

(a) whether the Government propose to provide 10 
lakh rural dwelling units under Indira Awas Yojana to 
the Scheduled Castes and Scheduled Tribes and those 
freed from bonded labour in 1995-96;

(b) if so, the details thereof,

(c) whether the Government propose to divert 10%  
of funds allocated for Jawahar Rozgar Yojana to Indira 
Awas Yojana; and

(d) if so, the impact thereof an employment 
generation which is the main objective of the Yojana?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
RURAL AR EAS AND EM PLO YM EN T (D EP AR TM EN T 
O F  R U R A L D E V E L O P M E N T ) (S H R I U TTA M B H A I 
HARJIBHAI PATEL) : (a) Yes, Sir. The Government 
proposes to provide 10 lakh rural dwelling units to 
Scheduled Castes and Scheduled Tribes, freed bonded 
labourers and other rural poor below poverty line during
1995-96.

(b) An amount of Rs. 1000 crores have been 
earmarked during 1995-96 for construction of 10 lakh 
dwelling units under Indira Awas Yojana. The details of 
the physical targets and financial allocation during 1995- 
96 for the.States and Union Territories are given in the 
enclosed Statement.

(c) Yes, Sir.

(d) The construction of houses undef Indira Awas 
Yojana is done by the beneficiaries themselves and
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emphasis Is given on self-help in construction of houses 
by the beneficiaries themselves. Labour intensive and 
cost effective specifications are encouraged. The  
construction of Indira Awas Yojana houses will indirectly 
provide more employment opportunities in fabrication and 
casting of building components also. Therefore, there 
should be no fall on employment generation under 
Jawahar Rozgar Yojana by diverting 10% of its funds to 
the Indira Awas Ybjana.

S TA TEM EN T

Proposed Financial Allocation and Physical Target 
Under IAY tor 1995-96

S. State/UT’s 
No.

Allocation 
for IAY 

(Central + State) 
(Rs. in Lakhs)

Target (No. 
of Houses 
to be Built)

1 2 3 4

1. Andhra Pradesh 9705.26 77642
2. Arunachal Pradesh 99.64 797
3. Assam 3194.94 25560
4. Bihar 19036.51 152292

5. Goa 107.65 861

6. Gujarat 3562.61 28501
7. Haryana 855.79 6846
8 Himachal Pradesh 342.06 2736
9. Jammu and Kashmir 695.09 5561

10. Karnataka 6516.66 52133
11. Kerala 2370.85 18967
12 Madhya Pradesh 12297.99 93384
13. Maharashtra 10580.08 84641
14 Manipur 127.70 1022
15 Meghalaya 149.43 1195

16. Mizoram 62.95 504
17. Nagaland 160.16 1281

18 Orissa 7873.25 62986

19. Punjab 608.56 4868

20. Rajasthan 5109.36 40875

21. Sikkim 58.31 466

22 . Tamil Nadu 9773.41 70187

23. Tripura 165.86 1327

24. Uttar Pradesh 23651.43 189211

25. West Bengal 8697.34 69579

26. A and N Island 58.96 472

27. D and N Haveli 32.01 256

28. Daman and Diu 18.85 151

29 Lakshadweep 29.56 237

30. Pondicherry 5773 462

Total 125000.00 100,0000

5/2nL/8 3Ad) o^8-2^V/-^Bd

4226. SHRI HARISINH CHAVDA :

SHRI LALL BABU RAI :

DR. KRUPASINDHU BHOI :

Will the PRIME MINISTER be pleased to state :

(a) whether the Union Government have issued 
fresh guidelines to States on distribution of surplus land,

(b) if so, the details thereof;

(c) the details of surplus land distributed by each 
State as on March 31, 1995;

(d) whether progress of land reforms is slow in 
some States;

(e) if so, the names thereof; and

(t) the corrective measures taken by the Union 
Government in this regard?

TH E MINISTER OF STATE IN TH E  MINISTRY O F 
RURAL AR EAS AND EM PLO YM EN T (D EP AR TM EN T 
O F R U R A L D E V E L O P M E N T ) (S H R I U TTA M B H A I 
HARJIBHAI PATEL) : (a) and (b). No fresh guidelines 
have been issued to the States on distribution of surplus 
land.

(c) Based on the information received so far from 
the States upto 31st March, 1995, the details of ceiling 
surplus land distributed by each State are given in the 
enclosed Statement.

(d) and (e). Land reforms is a multi-facet programme. 
States have achieved different levels of success in 
different programmes.

(f) Land being a State subject, the responsibility of 
implementation of land reforms lies with the State 
Government. The Government of India only exercises a 
coordinative and advisory tole. However, the 
Government of India penodicaliy reviews implementation 
of land reforms in the States. Government of India also 
fixes up annual targets for distribution of ceiling surplus 
land, and monitors the same from time to time.

S TA TEM EN T

Regarding Surplus Land Distribution

(31st March, 1995) 
(Area In lakh acres)

S N o States/UTs Area distributed

1 2 3

1 Andhra Pradesh 5.55
2 . Assam 4.92
3. Bihar 2.95
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< 2 3

4 Gujarat 1.32

Si Haryana 0.82

6 Himachal Pradesh 0.03

7. Jammu and Kashmir 4.50

8. Karnataka 1.17

9 Kerala 0.64

10. Madhya Pradesh 1.85

11. Maharashtra 5.51

12. Manipur 0.02
13. Orissa 1.53

14. Punjab 1.03

15 Rajasthan 4.42

16. Tamil Nadu 1.54

17 Tripura 0.02
18. Uttar Pradesh 3.71

19 West Bengal 9.48

20 . D and N Haveii 0.07

21 . Delhi Neg.

22 . Pondicherry 0.01

Total 51.09

[ Translation]

9Oa6 ad U/4A2A-

4227. SH R I N .J. R A TH V A  : Wilt the PR IM E 
MINISTER be pleased to state :

(a) the amount of funds invested by the Khadi and 
ViHage Industries Commission in various listed and 
recognised Institutions in Gujarat till February, 1995;

(b) the number of institutions recognised by the 
Commission in Gujarat during the last three years; and

(c) the number of institutions to whom certificates 
have been Issued during this period?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
IN D U S T R Y  (D E P A R TM E N T  OF SM A LL S C A L E  
IND USTR IES AND' AG RO AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM) ; (a) The amount of funds 
invested by Khadi and Village Industries Commission 
(KVIC) in Gujarat as on 31.3.1995 is as under :

Amount (Rs. in lakhs).

1 Gujarat Khadi and Village
Industries Board 5476.43

2. Directly aided institutions 21.07

Total 5497.50

(b) and (c). Yearwlse details of institutions are given 
below :

Year Institutions
recognised
(Number)

Institutions to whom 
certificates given 

(Number)

1992-93 4 61
1993-94 Nil 29
1994-95 1 Nil

UNICEF

4228. SHRI SHRAVAN KUMAR PATEL : Will the 
PRIME MINISTER be pleased to state ;

(a) whether the U N ICEF has suggested various 
means for curbing population growth and preventing 
ecological and social catastrophe in its recent report,

(b) if so, the main suggestions and observations 
contained in the report; and

(c) the response of the Government thereto?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY 'OF 
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) The UNICEF REPORT TITLED  'The 
State of the World's Childern, 1995' is not primarily about 
population control. Reference has, however, been made 
in this Report about the Interaction between poverty, 
population growth and environmental degradation.

(b) and (c). The Report quotes the recommendations 
of the International Conference on Population and 
Development regarding the linkage of fertility with lower 
child death rates, increasing econom ic security, 
increasing gender equality, and widespread availability 
of family planning information and services. These are 
in accordance with the policies and programmes of the 
Government of India.

[ Translation]

PW)^gAL hAg^L^-^W8 In t/2AL *2WA—

4229. SHRI LAKSHMI NARAIN MANI TRIPATHI 
Will the PRIME MINISTER be pleased to state ;

(a ) whether any new programm e Is being 
considered by the Government to provide medicines 
and medical facilities to the persons living in rural areas 
of the country;

(b) If so, the details thereof; and
(c) If not, the reasons therefor?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) to (c) No, Sir. However, with a view 
to ensure delivery of quality services, alternatives like 
contractual appointments etc. have been suggested for 
the States of Uttar Pradesh, Madhya Pradesh, Rajasthan 
and Bihar.
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{English}
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4230. SHRI SUDHiR SAW ANT : Will the PRIME 
MINISTER be pleased to state :

(a ) the num ber of Primary Health Centres 
established in Maharashtra during 1993-94 and 
1994-95;

(b) whether the doctors working under Ayurveda 
and Homoeopathy schemes have been integrated in 
rural health schemes; and

(c) if so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G H A TO W A R ); (a) The number of Primary Health Centres 
established in M aharashtra during 1993-94 and 
1994-95 is Indicated below ;

1993-94 • 1
1994-95 - 13

(b) and (c). Some State Governments have posted 
additional ayurvedic/homoeopathic doctors at PHCs to 
support the allopathic services.

[ Translation]

9SA)^ PB'WEWd-

4231. SHRIMATI SHEELA GAUTAM :
SHRI RAJESH KUMAR :
SHRI RAMESHWAR PATIDAR :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government propose to accelerate 
the Khadl Movement keeping In view the economic 
conditions of the country; and

(b) If so, the steps taken proposed to be taken in 
this regard?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
IN D U S TR Y  (D E P A R T M E N T  O F SM A LL S C A L E  
INDUSTRIES AND AG R O  AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM) ; (a) Yes, Sir.

(b ) In order to promote production of Khadi, 
Government has taken several measures through the 
Khadi and Village Industries Commission (K V IC ). 
Following are some of the steps taken :

Introduction of High speed Charkhas and 8 
spindle Charkhas to augment the produetlon 
per artisan,
Setting up of six more central silver plants, 

Enlistment of new Institutions,

Revitalisation of sick and problematic 
institutions,

Opening of avenues for export of Khadi,

Improving the design and quality of Khadi,

Introduction of Improved looms,

Increasing the wages of spinners and weavers 
thereby increasing the productivity,

Supply of quality raw materials,

Opening of new Bhavans/Bhandars, 8ALW8 
counter for marketing of Khadl production, etc.

*g/n/dg-/2W

4232. SHRI SATYA D EO  SINGH ;

SHRI RANKAJ CHOW DHARY .
SHRI RAMPAL SINGH :

Will the PRIME M INISTER be pleased to state :

(a) whether Incurable diseases like AIDS and cancer 
can be treated through acupuncture;

(b) if so, whether the Government have conducted 
any research In this regard; and

(c) if so, the outcome thereof?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY O F  
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) No, Sir.

(b) and (c). Does not arise.

[English]

6LB8/2W BR .2B4Wg-8

4233. SH R I RAM K A P S E  : Will the PR IM E 
MINISTER be pleased to state :

(a) whether the Government have closed down 
certain projects belonging to the Ministry of Science 
and Technology;

(b) if so, the dataUa of these projects and the reasons 
therefor; and

(c) the steps taken/proposed to be taken by the 
Governm ent for rehabilitation of the employee's 
retrenched due to the closure of these projects?

T H E  M IN IS TE R  O F  S T A T E  IN T H E  P R IM E 
MINISTER’S OFFICE AND MINISTER OF S TA TE IN TH E  
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  A N O  
DEPARTM ENT OF SPACE AND M INISTER O F STATE 
IN TH E MINISTRY O F SCIEN CE AND TEC H N O LO G Y  
(SHRI B H U VN ESH  C H A TU R V ED I) : (a) to (c). S& T 
projects provide opportunities for researcher* to 
undertake original work. This experience is in itself 
invaluable in terms of aklll development. The duration 
for which the project personnel can be engaged is 
dearly limited by the duration of the project.
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4234. SHRIMATI VASUNDHARA RAJE :
SHRI MOHAN RAWALE :
SHRI A. VENKATESH NAIK :

Will the PRIME MINISTER be pleased to state :

(a) whether five out of 1000 persons above five 
years of age In the country have Infectious tuberculosis;

(b) if so, whether the World Health Organisation 
have also estimated that nearly 15 to 20 million Indians 
are having tuberculosis;

(c) if so, the reasons therefor;

(d) whether spurious sub-standard drugs distributed 
under the National T.B . Control programme is main 
cause for this disease; and

(e) if so, the measures taken to provide quality 
drugs in T.B. centres at reasonable prices?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) A sample survey indicates that the 
extent of sputum positive T.B. among people above 5 
year of age is about 4 per thousand of population.

(b) Yes, Sir.

(c) Broadly the reasons are as under :

(I) less than 30% treatment completion;

(ii) shortage of drugs;

(lii) poor diagnosis;

(iv) emphasis on case detection rather than cure,

(v) inadequate infrastructural and/or back-up 
support to the programme, and

(vi) multiplicity of the treatment regimens.

(d) No, Sir.

(e) Does not arise.

tWEB-W 5Wd8^ds

4235. DR. K.V.R. CHOW DARY • Will the PRIME 
M INISTER be pleased to state the various programmes 
and activities undertaken for data collection In the 
country through Remote Sensing during the last three 
years?

T H E  M IN IS TE R  O F  S TA TE  IN T H E  PR IM E 
M INISTER'S O FFICE AND MINISTER OF STATE IN TH E 
D E P A R T M E N T  O F  A TO M IC  E N E R G Y  A N D  
DEPAR TM EN T O F SPACE AND MINISTER OF STATE 
IN TH E MINISTRY O F SCIENCE AND TEC H N O LO G Y  
(SHRI BHUVNESH CHATURVEDI) During the last three 
years. Remote Sensing data were continued to be 
collected using indigenously developed Indian Remote 
Sensing Satellites, IRS-1 A  and 1B launched on March
17 1986 and August 29 1991 respectively. With 1A

and 1B satellites together providing 11 days repetlvity 
cycle, the whole country was covered more than 100 
times in the last three years. Additionally, data are being 
collected from the IRS-P2 satellite since Its launch on 
October 15, 1994 by India's own Polar Satellite Launch 
Vehicle (PSLV-D2). In addition, data from Landsat, NOAA 
and ERS satellites are also made available to the users. 
Remotely sensed data are being extensively used for 
deriving appropriate information In various projects such 
as Crop Acreage and Production Estimation, Integrated 
Mission for Sustainable Development, forest cover 
mapping, mapping of landuse/landcover, geological 
mapping, ground water prospective zones demarcation, 
mineral exploration, fishery potential, flood mapping, 
environmental Impact analysis etc. by different users 
belonging to Central/State Government organisations, 
academic institutions and others.

tWs^8-2A-^Bd hWW

4236. SHRI TARA SINGH :
SHRI V. SB6 ENIVASA PRASAD :
SHRI GURUDAS KAMAT :

Will the PRIME MINISTER be pleased to state .

(a) whether the registration fee for patients visiting 
OPD of AIIMS has recently been increased,

(b) if so, the details thereof and reasons therefor;

(c) whether the Government propose to exempt 
Central Government employees and poor people from 
this registration fee; and

(d) if so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) Yes, Sir.

(b) The OPD/Specjality clinic registration charges 
have been increased from Rs. 1/- to Rs. 10/- The charges 
have been increased to generate additional resources 
and utilise the same for better patient care.

(c) and (d). There is a provision to exempt the poor 
and indigent patients from registration fees.

eWA2- OAL'W 7AdyW

4237. SHRIMATI CHANDRA PRABHA URS : Will 
the PRIME MINISTER be pleased to state :

(a) whether threre is any proposal to set up heart 
valve banks to make heart valves easily available to 
patients;

(b) if so, the details thereof, State-wise;

(c ) the hospitals which have been granted 
permission by the Government to set up the valve banka; 
and

(d) the locations of the above hospitals?
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TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AN D FAMILY W ELFARE (SHRI PABAN SINQH 
G H A TO W A R ): (a) to (d). Necessary Information Is being 
collected and will be laid on the Table of the House.

*s2WWEWd- T^-S */8-2AL^A

4238. SHRI SARAT PATTANAYAK : Will the PRIME 
MINISTER be pleased to state :

(a) whether the Government have signed any 
agreement with Australia for sea-bed mining in Indian 
Maritime Zone; and

(b) If so, the details thereof?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
C H E M IC A L ! AND FER TILISER S AND MINISTER O F 
STATE IN TH E MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER O F STATE IN TH E  DEPARTM ENT OF 
E L E C T R O N IC S  AN D  D E P A R TM E N T  O F  O C E A N  
DEV ELO PM EN T (SHRI EDUARDO FALEIRO) : (a) No, 
Sir.

(b) Does not arise.

[Translation]

CGHS Dispensaries

4239. SHRI D A TTA  M EG H E : Will the PRIME 
MINISTER be pleased to state '

(a) the number of Central Government Health 
Scheme dispensaries in Maharashtra as on March 31,
1995,

(b) the amount spent on each of these dispensaries 
during each of the last two years,

(c) whether the Government propose to open more 
C.G.H.S. dispensaries in the State; and

(d) if so, the details thereof?

TH E  D E P U TY  M IN STER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATO W AR ) : (a) There were 45 CG H S allopathic 
dispensaries, 5 Ayurvedic units and 7 homoeopathic 
units In the State of Maharashtra as on 31.3.95.

(b) Dispensary-wise expenditure is not being 
maintained. However, total expenditure incurred on all 
these dlspensaries/unlts during the last 2 years is as 
follows :

______________ Rupees In Lakhs

1992*93 1372.40
1993-94 1437.63

(c) and (d). There are proposals to open 2 allopathic 
dispensaries and 2 Homoeopathic units during the year
1995-96 as per the Annual Plan.

rAyW 1'W2 BR .2^'A-W eB8n^-AL8

4240. SHRI PANKAJ CHOW DHARY ;
' SHRI MAHESH KANODIA :

Will the PRIME M INISTER be pleased to state

(a) whether the Government propose to take over 
some private hospitals;

(b) if so, the details thereof; And

(c) the time by which final decision is likely to be 
taken in this regard?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) No, Sir.

(b) and (c). Do not arise.

UB'W2dEWd- A8 3^-^sAd-

4241. SHRI RAM TAHAL CHOUDHARY :
SHRI BHUBANESHW AR PRASAD MEHTA :

Will the PRIME MINISTER be pleased to state .

(a) the percentage of total cases of litigation in 
various High Courts and Supreme Court relating to 
Union Government and State Governments separately, 
Court-wise;

(b) whether ex-party litigation of Union Government 
and State Governments are pending since five, ten, 
fifteen and twenty years;

(c) If so, the details thereof; and

(d) the steps taken/being taken by the Union 
Governm ent to settle such cases of litigation 
expeditiously?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) Information regarding the percentage 
of total number of cases of litigation in various Courts 
relating to Union and Stale Governments Is not kept at 
any central point. However, a pretty large bulk of 
litigation in Courts, Including, In particular, writ petitions 
before the Supreme Court and the High Courts, consist 
of cases to which the Government is a party.

(b) and (c). Information in this regard is not kept at 
any central point.

(d) In order to consider the problem of arrears In 
Courts and find out ways and means to deal with it as 
expeditiously as possible, a meeting of the Chief 
Ministers and Chief Justices was held on 4.12.1993 
under the Chairmanship of the Prime Minister The 
Conference adopted a resolution in which it 
recommended several steps for speedy disposal of 
cases in Courts/Tribunals, which have been accepted 
by the Government and commended to all State 
Governents/Unlon Territory Administrations and High 
Courts/Tribunals for necessary action. Three Working
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Groups of Law Ministers, thereafter, met to consider 
further the commendations contained In the bbove 
Resolution with regard to rural litigation, arrears of cases 
In administrative tribunals and alternative dispute 
resolution. The implementation of December, 1993 
resolution and recommendations made by the Working 
Groups were reviewed by the Law Ministers at their 
plenary meeting held In Calcutta in November, 1994. A 
copy of the Resolution adopted at the meeting is 
enclosed as Statement.

S TA TEM EN T

Law Ministers Meeting, 1994 

T H E  C A L C U TTA  R ESO LUTIO N

IN TR O DU CTO R Y

1. The Law Ministers met in Calcutta on 17th 
November, 1994 to review the progress made in the 
Implementation of the Resolution adopted by the Chief 
Ministers and Chief Justices in New Delhi on 4th 
December, 1993 on the subject of arrears of cases in 
courts and tribunals and also to colaborate further the 
recommendations contained In the said Resolution with 
regard to rural litigation, arears of cases in administrative 
tribunals and alternative dispute resolution. The Union 
Minster of State for Law, Justice and Company Affairs, 
Shri H.R. Bhardwaj, was in the Chair. The Chief Justice 
of India, Shri Justice A.M. Ahmadi, and the Chief Minister 
of West Bengal, Shri Jyoti Basu, delivered special 
addresses at the meeting

2. The Law Ministers expressed their appreciation 
of the work done in the Working Groups of Law Ministers 
which met in Bombay (6th October, 1994), Chandigarh 
(31st October, 1994) and New Delhi (5th November,
1994).

IMPLEMENTATION OF CMs' AND CJs' RESOLUTION

3. The Law Ministers recalled with satisfaction that 
the CMs' and CJs' Resolution was adopted unanimously. 
Th e y noted that the Government of India accepted the 
recommendations contained in the said Resolution. The 
Law Ministers took note of Doc LMM/94/No. 4 
containing a statement showing follow-up action taken 
on the recommendations made by the Chief Ministers 
and Chief Justices. While expressing satisfaction that 
the Central Government, the State Governments and 
the judiciary have implemented certain 
recommendations contained in the said Resolution, the 
Law Ministers noted that the progress made in this 
regard was not completely satisfactory. They underlined 
the need to Implement the recommendations within 
reasonable time. They considered that financial of other 
constraints should not be allowed to come in the way 
of implementing the recommendations contained in the 
Resolution. They called upon all concerned to extend 
full co-operation In the matter of implementation of the

said Resolution. The Law Ministers expressed the hope 
that the State Governments would utilise the amounts 
released by the Central Government based on a formula 
approved by the Planning Commission of India.

ALTERNATIVE DISPUTE R ESO LUTIO N

4. The Law Ministers recalled that the Chief Ministers 
and Chief Justices emphasized the desirability of 
disputants resolving their disputes by alternative modes 
such as arbitration, mediation, conciliation and 
negotiation, since they provided procedural flexibility, 
saved valuable time and money and avoided the stress 
of a conventional trial.

5. The Law Ministers considered that the Arbitration 
Act, 1940 was no longer in tune with the international 
thought on the subject and that comprehensive law on 
arbitration be made, based largely on the UNCITRAL 
Model Law on International Commercial Arbitration. They 
further recommended that the said Law should also 
contain provisions on conciliation modelled on the 
U N C ITR A L  Conciliatioin Rules. Th e  Law Ministers 
recommended that the new law should apply to both 
international and domestic arbitration and conciliation.

RURAL LITIGATION

6. The Law Ministers noted that the rural litigation 
constituted a major part of cases currently pending in 
courts and recalled that the Chief Ministers and Chief 
Justices underlined the need for restructuring the judicial 
system with a view to ensuring inexpensive and speedy 
resolution of rural litigation. They were generally of the 
view that Nyaya Panchayats had -not established 
themselves as effective instruments for settlement of 
rural litigation.

7. There  was general agreement that, given 
adequate facilities, courts could effectively deal with 
rural litigation. The Law Ministers noted in this regard 
the Pilot Project Scheme evolved by the High Court of 
Karnataka which led, within a period of one year, to the 
disposal of about fifty per cent, of the cases in the 
selected districts. While commending this Scheme, the 
Law Ministers recommended the adoption of the 
Karnataka model or a model similar to It in other States. 
The Law Ministers noted that Madhya Pradesh and 
Tamil Nadu have Introduced similar schemes in their 
States.

8. The Law Ministers also considered that efforts of 
subordinate courts in the matter of rural litigation would 
need to be supplemented by those of Lok Adalats. 
While noting with satisfaction that Lok Adalats would 
soon be given statutory-status, the Law Ministers 
recommended that Immediate steps should be taken to 
facilitate the early Into force of the Legal Services 
Authorities Act, 1987. The Law Minister also noted that 
the traditional and customary councils in the North- 
Eastern Hill States have been rendering Inexpensive 
and speedier Justice to the people of theee States.
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9. The Law Ministars recalled that the Chief Ministers 
and Chief Justices com m ended that pattern of 
Conciliation Courts In Himachal Pradesh and expressed, 
the hope that sych Courts would be constitute in other 
States soon.

10. The Law Ministers noted with satisfaction the 
existence of mediation and conciliation centres In some 
States like Tamil Nadu and recommended that such 
centres should be established in other States also.

11. The Law Ministers recalled the recommendation 
of the CMs and CJs that the provisions of the Code of 
Criminal Procedure, 1973 In regard to appointments of 
Special Judicial Magistrates and Special Metropolitan 
Magistrates should be put to use by identifying cases 
which they were empowered to deal with under the 
Code, and emphasised that there was urgent need to 
appoint such Magistrates.

12. The Law Ministers also felt that immediate 
consideration should be given to the categories of 
criminal cases which could be withdrawn If they were 
pending for prolonged periods. In this context, the Law 
Ministers noted with interest constitution of committees 
in some States consisting of the Chief Secretary, the 
Law Secretary and the Administrative Secretary, among 
others, for the purpose of taking appropriate decisions 
with regard to reduction of Government litigation in courts 
and recommended that consideration should be given 
to the constitution of similar committees in other States. 
The Law Ministers felt that renewed efforts should be 
made with a view to avoiding frivolous litigation 
involving Government.

13. The Law Ministers further noted that the laws of 
procedure and evidence were in need of reform.

ADMINISTRATIVE TRIBUNALS

14. The Law Ministers recalled that the Resolution 
of CMs and CJs considered that the recommendations 
made therein should mutatls mutandis, be enforced even 
In respect of administrative tribunals and that 
Government should undertake an examination of 
problems connected with arrears of cases in those 
tribunals. In particular, they had drawn attention to the 
recommendations in the said Resolution with regard to, 
among other things, fixation of time-limits within which 
proposals for appointment of members of tribunals 
ought to be processed, periodic review of the optimum 
strength of members in each tribunal, granting of 
adjournments only in exceptional circumstances, time
limits for oral argumnets, need for short judgements, 
grouping of cases, provision of modern equipments to 
tribunals, priority to old cases, and the need for reserved 
judgements to be given within a reasonable time.

15. The Law Ministers noted that the Working Group 
on administrative tribunals reviewed the working of 
administrative tribunals constituted by the Central 
Government. They took note of Doc. No. LMM (WG-III)/ 
94/3 containing a working paper on “Review of the 
Working of Administrative Tribunals".

16. Th e  Law Ministers agreed that the 
recommendations in the resolution of the CMs and CJs 
in respect of administrative tribunals should be 
implemented as early as possible. They considered that 
vacancies in these tribunals should be filled up without 
delay so that the arrears did not mount.

17. The Law Ministers also considered that tha 
tenure of appointment of members of the tribunals 
should be for fairly longer periods and that the provisions 
in various enactments in this regard should be reviewed.

18. The Law Ministers also emphasised that care 
should be taken to ensure that only persons who have 
among other things, requisite ability to handle cases, 
proper personal conduct and ethical behaviour firmness 
and fearlessness were appointed as members of 
tribunals.

19. The Law Ministers were also of the opinion that 
disputes between Governm ent and public sector 
undertakings and one public sector undertaking and 
another public, sector undertaking ought not to go to 
courts or tribunals and that such disputes should' be 
settled between the parties amicably.

20. The Law Ministers also considered that the 
selection committee constituted for making 
recommendations for appointment of members of 
tribunals should be headed by the Chief Justice of 
India or his nomine at the Central level, and by the 
Chief Justice of the concerned High Court or his 
nominee at the State level, and that such a selection 
committee should be a standing body.

21. The Law Ministers also considered that the 
administrative control over all tribunal* at both Central 
and State levels should be entrusted to a single 
Ministry/Department.

22. The Law Ministers were also of the opinion that 
orders passed by administrative bodies should 
invariably be speaking order so that tribunals could 
appreciate what actually weighed with the authorities in 
taking their decisions.

23. Th e  Law Ministers expressed their deep 
appreciation to the Government of West Bengal for 
inviting them to hold the present plenary meeting in 
Calcutta and making all efforts to make It successful.

Calcutta:

Tha 17th November, 1994.

[English]

Funde for Malaria Eradication Programme

4242. SHR I K. P R A D H A N I : Will the PR IM E 
MINISTER be pleased tb state :

(a) the funds earmarked for eradication of malaria 
from the country;
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(b) whether the funds provided during the last few 
years to the malaria prone states were inadequate and 
National Malaria Eradication Programme has also 
recently not achieved success in eradicating malaria; 
and

(c) if so, the steps taken to enhance the allocation 
and revamp the National Malaria Eradication 
Programme?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AHD FAMILY W ELFARE (SHRI PABAN SINQH 
GHATOWAR) : (a) A  Provision of Rs. 119.00 crores has 
been made for National Malaria Eradication Programme 
(NMEP) during 1995-96

(b) and (c). Considering the fact that NMEP Is a 
Centrally sponsored scheme being implemented in the 
States on 50-50 cost sharing basis, the funds provided 
for the programme during the previous years were 
adequate.

For intensification of implementation of the 
programme, 100% Central assistance to Seven North 
Eastern States is being provided since December, 1994

Further, a proposal seeking World Bank Assistance 
for the control of malaria in the tribal areas of the States 
of Andhra Pradesh, Bihar, Madhya Pradesh, 
Maharashtra, Gujarat and Rajasthan is under 
formulation.

Central allocation for Malaria for 1995-96 has been 
enhanced by 32.2% over the allocation for the previous 
year

International Conference on Population

4243. SHRI DHARMANNA MONDAYYA SADUL • 
Will the PRIME MINISTER be pleased to state .

(a) whether a meeting of State Family Welfare 
Secretaries to discuss follow up measures to be taken 
on the recommendations made by the International 
Conference on population and Development was held 
in Delhi on the 3rd and 4th April, 1995;

(b) if so, the details thereof; and

(c) the outcome thereof?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) ; (a) Yes, Sir.

(b) and (c). The main objective of the meeting was 
to sensitie8 the State Secretaries on the 
recommendations of Cairo Conference. The meeting 
also discussed follow-up steps like organisation of 
Reproductive Health services, Replacement of 
quantitative contraceptive targets by qualitative 
indicators In selected districts, etc.

4244. SH R I C H IT T A  B A S U  ; Will the PR IM E 
MINISTER be pleased to state ;

(a) whether there has been internal sabotage in the 
first PSLV experiment;

(b) If so, whether the matter is under investigation 
by CBI; and

(c) if so, the progress of the investigation?

T H E  M IN IS TE R  O F  S T A T E  IN T H E  PR IM E 
MINISTER'S O FFICE AND MINISTER OF STATE IN TH E  
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  A N D  
DEPARTM ENT OF SPACE AND MINISTER OF STATE 
IN TH E  MINISTRY OF SCIENCE AND TE C H N O LO G Y  
(SHRI BHUVNESH CHATURVEDI) ; (a) No, Sir.

(b) and (c). Do not arise.

Alcohol Related lllneeaee

4245. SHRI S.M. LALJAN BASHA ; Wilt the PRIME 
MINISTER be pleased to state :

(a) whether the Governm ent are monitoring 
expenditure on Nation-wide illnesses emanating from 
alcohol consumption; and

(b) if so, the computed expenditure per annum for 
treating people suffering from alcohol related illnesses?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) Therq is no such'monitoring system

(b) Does not arise.

IAS and IPS Officers In Jam mu and Kashmir

4246. SHRI RABI RAY ; Will the PRIME MINISTER 
be pleased to state ;

(a) whether attention of the Government have been 
drawn to the news-item appearing in the Tribune, 
Chandigarh edition on April 11, 1995 captioned "IAS- 
IPS rift over policy";

(b) if so, the reaction of the Government thereto,
and

(c) the remedial measures taken by the Union 
Government to resolve the rift?

T H E  M IN IS TE R  O F  S T A T E  IN T H E  PR IM E 
MINISTER'S O FFICE AND M INSTER OF STATE IN TH E  
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  A N D  
DEPARTM ENT O P  SPACE AND MINISTER O F STATE 
IN TH E  MINISTRY OF SCIEN CE AND TE C H N O LO G Y  
(SHRI BHUVNESH CHATURVEDI) : (a) Yes, Sir.

(b) and (c). The State Government had issued an 
order regarding the writing of the confidential rolls of 
some district officers lnt$r-alla District SPs by the Deputy 
Com m issioners of the District. Th e  Matter was

P.8.L.V.
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subsequently reviewed by the State Government and 
the orders have been rescinded.

[ Translation]

Foreign Assistance for Rural Development

4247. SHRI PH O O L CH AN D  VERM A : Will the 
PRIME M INISTER be pleased to state ;

(a) whether the Government have received foreign 
assistance for Rural Development Schemes; and

(b) If so, the details thereof State-wise and scheme- 
wise?

TH E  MINISTER OF STATp IN TH E  MINISTRY OF 
RURAL AR EAS AND EM PLO YM EN T (D EP AR TM EN T 
O F  R U R A L D E V E L O P M E N T ) (S H R I U TTA M B H A I 
HARJIBHAI PATEL) : (a) Yes, Sir.

(b) A Statement indicating the details of projects 
(State-wise) under foreign assistance relating to Rural 
Water Supply and Sanitation Programmes is enclosed.

STA TEM EN T

Details of Projects Under Foreign Assistance Relating to Rural Water Supply and Sanitation Programme.

S.
No.

Name of Project Funding
Agency

Date of Date of Cost of 
Commencement Completion Project

(Rs. in lakh)

1. AP II Dutch 1988 1994-95 5048.00
2. Gujarat WS II Santalpur Dutch 1987 1993 1045.00
3. Gujarat WS II Lathi Liliya Dutch 1987 1993 728.00
4. Gujarat W S II Sami Harij Dutch 1987 1993 2481.00
5. Gujarat Ghogha RWSS Dutch 4660.00
6. Gujarat Kadi RWSS Dutch 5842.05

7. RWSI, Karnataka Dutch 1990 May,1998 6770.10
8. Integrated Rural .Sanitation and WS DAN IDA Dec.,

Project, Karnataka 1989 Dec., 1994 1290 00
9. Integrated Rural Sanitation and WS DAN IDA 1 Jan. 31 Dec., 2005 29323.00

Project, Phase II, Karnataka 1996

10. Nattlka Firka W SS, Karala Dutch 1982 Oct.,1995 1875.55

11. Vakkam Anjengo WSS, Keraia Dutch 1982 Sept., 1993 537.00

12. Mala W SS, Kerala Dutch 1985 Feb., 1995 585.85

13. Koipuram W SS, Kerala Dutch 1985 Sept., 1993 148.76

14. Trikunapuzha WSS, Kerala Dutch 1985 Sept., 1993 34.45

15. Cheriyanadu W SS, Kerala Dutch 1985 Sept., 1993 133.56

16. Kundara WSS, Kerala Dutch 1988 1995 1606.00

17. Pavaraty W SS, Kerala Dutch 1988 1997 1745.58

18. Rural Drinking WS Project, Kerala DAN IDA June, 1976 00
• 1996

19. Maharashtra Rural Drinking Water ODA Feb., Nov., 1995 5868.00
Supply Scheme 1991

20. Maharashtra Rural Water Supply World March, Dec., 1997 13183.90
and Environmental Sanitation Project Bank 1991

21. Drinking W S Project Phase IIB DANIDA Dec., Dec., 1994 2030.00
Orissa 1987 ■

22. Rural Water Supply Project, Rajasthan German 68500.00

23. Intergrated Rural Sanitation & WS Project, Tamil Nadu DANIDA 1990 Dec.,1995 822.70

24. UP IV Piped Water Supply Dutch 1987 March,1993 1571.18

25. UP V Rural Sanitation Phase A Dutch 1987 August, 1993 1013.23

26* UP VI Dutch 1988*89 1995 3058.51

27. UP VIII Dutch-------------- ---- i 1994
I---------------------

4009.77
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[English]

Medic lalm

4248. SHRI PRAKASH V PAUL • Will the PRIME 
MINISTER be pleased to state '

(a) whether the Government propose to replace 
Central Government Health Scheme with Mediclalm 
Scheme;

(b) If so, the details thereof;

(c) the reasons for dismantling the Central 
Government Health Scheme (CGHS),

(d ) whether the aged Central Governm ent 
pensioners are likely to be covered under Mediclalm, 
and

(e) If not, the reasons therefor?

TH E  D E P U TY  M INSITER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) (a) No, Sir.

(b) to (e) Do not arise

Indian Rare Earth

4249. SHRI GO PI NATH GAJAPATHI ; Will the 
PRIME MINISTER be pleased to state ;

(a) the States where the Indian Rare Earth (IRE) 
has been operating Its plants alongwith the locations 
thereof;

(b) the production of these plants during each of 
the last three years;

(c) whether the capacity utilisation of these plants 
has been achieved; and

(d) If not, the reasons therefor?

T H E  M IN IS TE R  O F  S TA TE  IN T H E  PR IM E 
M INISTER’S OFFICE AND MINISTER OF STATE IN TH E  
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  A N D  
DEPARTM ENT OF SPACE AND MINISTER OF STATE 
IN TH E  MINISTRY OF SCIEN CE AND TEC H N O LO G Y  
(SHRI BHUVNESH CH ATUR VED I) (a) Indian Rare 
Earths Limited has been operating its plants at 
Manavalakurichl in Tamil Nadu, Chavara and Aiwaye In 
Kerala and Chattrapur in Orissa.

(b) to (d). Details are given in the enclosed 
Statement

STA TEM EN T

Production and Capacity Utilisation of Main Products of Various Plants of Indian Rare Earths Limited

Year Product Rated Capacity 
(MT)

Actual Production 
(MT)

Capacity 
Utilisation %

1 2 3 4 5

Mineral Seperation
Plant, Chavara

1992-93 llmenite 78000 130461 167
1993-94 llmenite 78000 140194 180
1994-95* llmenite 78000 140000 179

Mineral Seperation
Plant, Manavalakurichi

1992-93 llmenite 64400 76665 119
1993-94 llmenite 64400 67283 104
1994-95* llmenite 64400 67000 104

Mineral Seperation
Plant, OSCOM

1992-93 llmenite 220000 31781 14
1993-94 llmenite 220000 51031 23
1994-95* llmenite 220000 72000 33

Synthetic Rutile
Plant, (OSCOM ) Chattrapur

1992-93 Syn Rutile 100000 699 1
1993-94 Syn Rutile 100000 2518 3
1994-95* Syn. Rutile 100000 6000 6
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1 2 , 3 4 5

tA2W iA2-SW .LAd- 
Always

1992-93 Monazite Processing 4200 3722 89
1993-94 Monazite Procasslng 4200 3716 88
1994-95* Monazite Processing 4^00 3932 94

* Provisional figures 

Note :

1. Capacity of the plant Is Axed with reference to llmenita Synthetic Rutile. Monazite Processing as the case may be.
2. In OSCOM desired capacity utilisation could not be achieved due to technical problems, power failure. Irregular water

supply, etc.
3 In addition to llmenite, the plants at Manavalakurichi, Chavara and OSCOM produce small quantities of minerals such

as Rutile, Zircon, Monazite, etc.

[ Translation]

Gaatroantarltia

4250. SHRI BHUBANESHW AR PRASAD MEHTA : 
Will the PRIME MINISTER be pleased to state :

(a) whether several cases of gastroenteritis have 
been reported from various States;

(b) if so, the number of cases reported during the 
last two years; >and

(c) the preventive measures taken by the 
Government in this regard?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G H A TO W A R ): (a) and (b). Information on Gastroenteritis 
cases alone is not available. However, as per 
information available on all diarrhoeal diseases, which 
includes Gastroenteritis, 95,49,362 cases during 1993 
and 72,62,755 cases during 1994 were reported.

(c) The measures normally taken by the Health 
Authorities to check this disease are :

(1) Provision of safe drinking water.

(2) Improvement of food and personal hygiene.

(3) Safa disposal of human excreta.

(4) Appropriate Health Education.

(5) Surveillance and monitoring.

(6) Distribution of chlorine tablets and O R S 
packets, etc.

[English]

Development of Science and Technology

4251. SHRI SULTAN SALAHUDDIN OWAISI : Will 
the PRIME MINISTER be pleased to Mate :

(a) whether several leading scientists have shown 
great concern over low priority for the development of 
Science and Technology;

(b) if so, the details thereof;

(c) whether the Government have examined the 
concern shown by the scientists; and

(d) if so, the steps being taken to give higher priority 
to science and technology?

T H E  M IN IS TE R  O F  S T A T E  IN T H E  PR IM E 
MINISTER'S OFFICE AND MINISTER OF STATE IN TH E 
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  AN D 
DEPARTM ENT OF SPACE AND MINISTER O F STATE 
IN THE MINISTRY OF SCIENCE AND TEC H N O LO G Y  
(S H R I B H U V N E S H  C H A TU R V E D I) : (a ) to (d). 
Government is aware of the views expressed by leading 
scientists for promotion of science and technology in 
the context of the changed economic scenario.

Government have always recognised the importance 
of science and technology as an essential input to 
development and accordingly there have been 
progressive step-ups in allocations.

[Translation]

Scientieta of Tata Inetltute of 
Fundamental Research

4252. SHRI SANTO SH KUMAR GANGW AR : Will 
the PRIME MINISTER be pieased to state :

(a) whether the Indian Scientists of Tata Institute of 
Fundamental Research have succeeded In Isolating 
the smallest unit of atom of the basic structure of matter;

(b) If so, the details thereof and the reaction of the 
Government thereto;

(c) whether information relating to such discovery 
has been received from the scientists of any other 
country of the world; and

(d) If so, the facts In this regard?
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T H E  M IN IS TE R  O F  S T A T E  IN T H E  PR IM E 
MINISTER’S O FFICE AND MINISTER OF STATE IN TH E  
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  A N D  
DEPARTM ENT O F SPACE AND MINISTER OF STATE 
IN TH E  MINISTRY OF SCIENCE AND TEC H N O LO G Y  
(SHRI BHUVN ESH CHATURVEDI) : (a) and (b). The 
discovery of the Top Quark was announced by an 
international group of scientists drawn from 4? 
institutions from all over the world participating in the 
Dzero experiment at the Fermi National Accelerator 
Laboratory, USA. The collaboration included Indian 
physicists from the Tata Institute of Fundamental 
Research (TIFR), Bombay and the Universities of Delhi 
and Punjab. According to the standard model of physics, 
all matter Is made up of two kinds of fundamental 
particles called Leptons and Quarks. According to this 
model, there are six leptons and six quarks. Till recently, 
only five quarks had been discovered. The discovery of 
the sixth quark, namely the Top Quark confirms the 
standard model explanation. The Top Quark needed a 
very high energy particles accelerator, such as the one 
at the Fermi National Accelerator Laboratory, to produce 
it The Dzero Detector is located at this Laboratory and 
was built by a team of international scientists with 
contributions from their respective countries.

Such discoveries of the basic building blocks of 
matter, even if they do not lead to any immediate 
applications, add to the sum total of human knowledge 
which in turn can, when the opportunity arises, bring 
noteworthy benefits to mankind. Government is therefore 
very pleased that Indian participants were part of this 
discovery.

(c) and (d). Simultaneous announcement of the 
discovery of the Top Quark has also been made by the 
competing experiment called the CDF (Collider Detector 
at Fermilab). Thus the discovery of the top quark was 
announced by two different international collaborative 
experiments. Each of these collaborations consists of 
about 400 scientists from 42 institutions all around the 
world. Hence this discovery was made together by 
scientists from all over the world.

[English]

Occupational Therapists •

4253. SHRI RAM PRASAD SINGH : Will the PRIME 
MINISTER be pleased to state :

(a) whether there is acute shortage of occupational 
therapists in the country;

(b) if so, the number of occupational therapists in 
the country,

(c) whether the Government propose to open more 
Institutes of occupational therapists in the country; and

(d) if so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) No study has been conducted in this 
regard.

(b) No such data Is available.

(c) There Is no such proposal with the Central 
Government.

(d) Does not arise.

Cardiac Surgery

4254. SHRI GURUDAS KAMAT : Will the PRIME 
MINISTER be pleased to state ;

(a) whether there Is a long waiting list of patients 
awaiting Cardiac surgery In Government hospitals in 
the country;

(b) if so, the reasons therefor;

(c) the total number of Cardiac surgery patients 
registered with these hospitals at present;

(d) the number of Cardiac surgary carried out 
annually in the country; and

(e) the steps taken to reduce the waiting list of 
Cardiac surgery patients?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) and (b). Yes, Sir. There is a waiting 
list in some hospitals. To ease the pressure on 
Governm ent hospitals, the Central Governm ent 
employees are permitted to undergo surgery in 
approved private hospitals.

(c) and (d). Such information has not been complied 
by the Government.

(e ) 'Health' being a State subject, State 
Governments are providing the medical facilities keeping 
in view the overall availability of resources and felt 
needs of the population.

Electronics Appliances

4255. SHRI N U R A L ISLAM  : Will the PRIM E 
MINISTER be pleased to state ;

(a ) whether the Public Sector units under 
Department of Electronics manufacturing electronic 
appliances are earning profits;

(b) whether these units are exporting their products;
and

(c) if so, the profits earned by each unit during
1992-93 to 1994-95?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
CHEM ICALS AND FERTILISERS AND M INISTER OF 
STATE IN TH E MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN TH E  DEPARTM ENT OF 
E L E C T R O N IC S  AN D  D E P A R TM E N T  O F  O C E A N  
D EVELOPM EN T (SHRI EDUARDO FALEIRO) : (a) to
(c). There are three Public Sector Undertakings namely 
CMC Limited, Semiconductor Complex Ltd. (SCL) and 
Electronics Trade & Technology Development
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Corporation Limited (ET&T) under tha administrative 
control of the Department of Electronics.

2. C M C  Ltd., S C L  and E T & T  Ltd. are not 
manufacturing electronics appliances. However, ET& T 
Is manufacturing Televisions, Micro Computers and 
Monitors. Also, S C L  is manufacturing electronics 
products/components.

3. Some of the products of SCL and E T& T are 
being exported.

4. The details of profit made by M/s SCL as a whole 
is as follows :

(Profit after tax Rs. in lakhs)

Year Profit

1*992-93 742.21
1993*94 121.48
1994-95 650.00*

* Provisional/Unaudited.

ET&T, as a whole, has incurred losses during these 
years.

Communication by MPs

4256. DR. LAL BAHADUR RAWAL : Will the PRIME 
MINISTER be pleased to state :

(a) whether Government are aware that a large 
number of communications sent by MPs to Government 
Departments and Public Sector Organisations and 
autonomous bodies are not even acknowledged;

(b) if so, whether any guidelines have been issued 
in this regard by the Ministry of Personnel, Public 
Grievances and Pensions; and

(c) if so, the details thereof?

TH E  M INISTER OF STATE IN TH E MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
A N D  M IN IS TER  O F S TA TE  IN TH E  M IN ISTR Y OF 
PARLIAM ENTARY AFFAIR S (SHRIMATI M AR G AR ET 
A L V A ): (a) All the Ministries/Departments of Government 
of India and Public Sector Organisations etc. 
administered by them are expected to observe necessary 
guidelines laid down in para 60 of the Manual of Office 
Procedure for sending prompt replies to letters received 
from the Members of Parliament. As there fa no system 
for centralised tabulation of repiles sent to Members of 
Parliament by various Ministries/Departments etc. It is 
difficult to say in how many cases letters have not even 
been acknowledged.

(b) and (c). The basic guidelines which are given 
in the Central Secretariat Manual of Office Procedure 
include that communications received from Members of 
Parliament win be replied to within 15 days. Where 
detey is 'anticipated in sending a reply or information

has to be obtained from other Ministry or another office 
an interim reply will be sent within a fortnight indicating 
the possible date by which the final raply can be given. 
If any such communication is wrongly addressed to a 
Department, it will be transferred within three days to 
the appropriate Department under intimation to the 
Member of Parliament concerned.

SC/ST in Central Government

4257. SHRI G. DEVARAYA NAIK : Will the PRIME 
MINISTER be pleased to state :

(a) whether the Government have formulating an 
action plan to increase the percentage of persons 
belonging to SC/ST in jobs of Central Government; and

(b) If so, the details thereof?

TH E MINISTER O F STATE IN TH E  MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
A N D  M IN ISTER  O F  S TA TE  IN T H E  M IN ISTR Y  O F 
PARLIAMENTARY AFFAIR S (SHRIM ATI M A R G A R E T 
A L V A ): (a) and (b). For the purpose of filling the backlog 
vacancies reserved for SC/ST, four Special Recruitment 
Drives have been held in 1989, 1990-91, 1991-92 and
1993-94. Another Special Recruitment Drive will be held 
from 1.6.95.

Report of Technical Committee on Plague

4258. SHRI R. S U R E N D E R  R ED D Y  : Will the 
PRIME MINISTER be pleased to atate :

(a) whether the high level technical Advisor] 
Committee Instituted by the Union Government on th< 
plague has submitted its final report;

(b) if so, the details of the recommendation and thi 
conclusions arrived at by the Committee; and

(c) the action taken/proposed to be taken by thi 
Government thereon?

TH E  D E P U TY  M INISTER IN T H E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) to (c). The report is expected to be 
submitted by 31.7.95.

Vacant Poets

4259. SHRI V. SREENIVASA PRASAD : Will tha 
PRIME MINISTER be pleased to state :

(a ) the num ber of 06sts lying vacant in tha 
Department of Family Weffare meant for SC/ST 
candidates;

(b) whether a special drive is proposed to be 
launched for filling up the reserved posts; and

(c) If so, the details thereof?
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TH E  D E P U TY  M INISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) 20 posts meant for SC and S T  are 
lying vacant in the Department of Family Welfare.

(b) Yes, Sir.

(c) The Government has issued instructions for 
launching Special Recruitment Drive during 1995 to fill 
up the backlog of reserved vacancies as per the time 
schedule indicated in the enclosed Statement.

S TA TEM EN T

Time Schedule for the Special 
Recruitment Drive, 1995

Items Target Date

Assessment of vacancies, sending 
requisitions to UPSC/SSC,
Employment Exchange etc and 
release of advertisements, 
wherever required

2. Last date for receipt of applications

3 Completion of recruitment where no 
examinations are to be held

4. Completion of recruitment where 
examinations are to be conducted

Plague

4260. SHRI BOLLA BULLI RAMAIAH • Will the 
PRIME MINISTER be pleased to state :

(a) whether a high telvei meeting of Health 
Secretaries of State Governm ents was held in 
September/October, 1994 to discuss steps to combat 
the plague;

(b) if so, the main points discussed in the meeting;
and

(c) the concrete measures worked out by the 
Government in this regard and the details thereof?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
G HATO W AR) : (a) to (c). The Plague situation was 
reviewed on 1st October, 1994, by the Union Health 
Secretary with the State Health Secretaries and it was 
noted that the situation was well under control, the 
State and District machinery, appeared well geared up 
to screen cases and offer prompt effective treatment. 
Th e  Health Secretaries' requests for B H C  and 
Tetracycline were noted and they were informed of the 
quantities that would toe supplied. Publicity material to 
enhance public awareness was also provided.

Indira Awas Yo|ana

4261. SHR I S Y E D  S H A H A B U D D IN  : Will the 
PRIME MINISTER be pleased to state :

(a) the total allocation for Indira Awas Yojana, during
1994-95, State-wise;

(b) the total amount released to various States 
under the Yojana during the year;

(c) the number of new dwelling units constructed 
under the Yojana during the above period, State-wise;

(d) the number of existing dwelling units upgraded 
during the above period, State-wise; and

(e) the proposal allocation for 1995-96 with physical 
targets, State-wise?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
RURAL AR EAS AND EM PLO YM ENT (D EP AR TM EN T 
O F R U R A L D E V E L O P M E N T ) (S H R I U TTA M B H A I 
HARJIBHAI PATEL) : (a) to (e). The Incjira Awas Yojana 
(IAY) aims at providing complete dwelling units, free of 
cost to members of SCs and STs, freed-bonded labourers 
and other poor below poverty line. The beneficiaries 
have complete freedom as to the manner of construction 
of the house, which is their own. The lay-out and design 
of the house may be specific to the local conditions A 
Statement showing the total allocation, release of funds 
from the Centre and the number of houses constructed 
during 1994-95 alongwith the proposed allocation and 
physical targets for the year 1995-96 (State-wise) is 
enclosed.

1.6.1995

15.7.1995

15.10 1995

30.11.1995

STA TEM EN T

Position of Implementation of IAY

S. State/UT 1994-95 1995-96
No. Total Allocation/ 

Release 
(Central+State) 
(Rs. in Lakhs)

Fund Released 
(Central)

(Rs. in Lakhs)

Houses 
Constructed ® 

(Nos.)

Proposed 
Allocation 

(Central+State) 
(Rs. in Lakhs)

Proposed
Target
(Nos.)

1 2 3 4 5 6 7

1. Andhra Pradesh 3334.38 2667.50 46937 9765.26 77642
2 Arunachal Pradesh 32.25 25.80 139 99.64 797
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1 6

3. Assam
4. Bihar
5. Goa
6. Gujarat
7. Haryana
8. Himachal Pradesh
9. Jammu and Kashmir

10. Karnataka
11. Kerala
12. Madhya Pradesh
13. Maharashtra
14. Manipur
15. Meghalaya
16. Mizoram 

Nagaland 
Orissa

19. Punjab
20. Rajasthan
21. Sikkim
22. Tamil Nadu
23. Tripura
24. Uttar Pradesh
25. West Bengal
26. U .T ’S*

17.
18.

892.12

7038.69
34.85 

1383.54
238.96
110.73
310.38

2291.14
662.01

4958.34
3976.02

41.34
48.37
20.38
51.85 

2912.82
169.93

1883.57
18.88

2775.29
53.69

7437.68
3041.05

51.05

713.70
5630.95

27.88
1106.83 

191.17
88.58

248.30
1832.91

529.61
3966.67
3180.82

33.07
38.70
16.30
41.48

2330.26
135.94

1506.86
15.10

2220.23
42.95

5950.14
2432.84 

51.05

5966
44176

102 
6184 
1405 

603 / 
1101 

11409 
2800 

44581 
14222 

171 
191 
202 
160 

8946 
2245 

22258 
54 

19836 
328 

36451 
10361 

68

319494 
19036.51 
• 187.65 
3562.61 

855.79 
342.06 
695.09 

6516.66 
2370.85 

12297.99 
10580.08 

127.70 
149.43 

62.95 
160.16 

7873.25 
608.56 

5109.36 
58.31 

8773.41 
165.86 

23651.43 
8697.34 

197.11

25560 

152292 
861 

2850l| 
6846 
2736 
5561 

52133 
18967 
96384 
84641 

10 22 
1195 

504 
1281 

62986 
4868 

40875 
466 

70187 
1327 

189211 
69579 

1578

Total 43769.31 35025.66 280896 125000.00 1000000

Excluding Chandigarh and Delhi. 
Upto Feb.' 95.

Family Welfare Programme

4262. SHRI D. VENKATESW ARA RAO :
SHRI BOLLA BULLI RAMAIAH :

Will the PRIME MINISTER be pleased to state :

(a) whether the Family Welfare Programme has 
made progress as envisaged;

(b) If so, the details thereof;

(c) if not, the reasons therefor;

(d) whether the Government have set up any expert 
committee on family welfare programme; and

(e) If so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) and (b). The Eight Plan aimed at 
achieving Birth Rate of 26 (per 1000 population and 
Infant Mortality Rate of 70 (per 1000 alive births) by 
1997? As per latest available Sample Registration 
System estimates for the year 1993, the Birth Rate to 
28.7 and IMR is 74.

(c) Does not arise.

(d) and (e). A Group of Experts for preparation o 
preliminary draft of the National Population Policy wai 
constituted in July, 1993. It has submitted its report or
24.05.1994. the Report has been tabled in Parliamen 
on 14.06.1994.

C.C.I. Unite

4263. SHRI SUDHIR SAW ANT : Will the PRIMP 
MINISTER be pleased to state ;

(a) whether CCI has set up a plant at Nayagaoi 
with their grinding factories at Delhi and Bhatinda;

(b) If so, the capacity of the plant and grindinj 
units;

(c) whether the Government have cleared this 
' project from environment angle;

(d) if so, the details thereof;

(e) whether the funds have been released for this 
project;
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(f) If not, tha reasons therefor; -

(g) whether the existing plant at Nayagaon is 
considered as unviable; and

(h) if so, the steps taken/proposed to be taken to 
revive the same?

TH E  MINISTER O F STATE IN TH E  MINISTRY OF 
IN D U S TR Y  (D E P A R T M E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  A N D  D E P A R TM E N T  O F  H EA V Y  
INDUSTRY (SHRIMATI KRISHNA SAHI) : (a) and (b). 
CCI has set up a cllnkerisation plant of One Million 
Tonne per annum capacity at Nayagaon with one 
Grinding Unit of 0.5 million tonne at Delhi. The 0.5 
million tonne capacity grinding unit proposed at 
Bhatinda has not been set up.

(c) and (d). The Letter of Intent for Nayagaon One 
Million Tonne Project was granted In 1979 and it did not 
have any stipulation for environmental clearances at 
that time. The environmental clearances in the case of 
Delhi Grinding Unit and Bhatinda Grinding Unit were 
accorded in September, 1986 and February, 1993, 
respectively.

(e) and (f). Budgetary support for setting up of 
Nayagaon One Million Tonne Project and Delhi Grinding 
Unit was provided by the Government. Adequate funds 
for Bhatinda Grinding Unit could not be provided due 
to various reasons including delay in environmental 
clearance and subsequent resource crunch.

(g) and (h). The Nayagaon One Million Tonne 
Project is considered unviable without the Grinding Unit 
at Bhatinda which could not be set up so far due to 
delay in environmental clearance, cost escalation and 
resorce crunch. The  future of the unit has been 
considered by the Government as a part'of the overall 
restructuring of CCI.

Commercial Sale of Patents

4264. SHRI SARAT PATTANAYAK : Will the PRIME 
MINISTER be pleased to state :

(a) whether the Government propose to allow 
commercial sale of patents developed by CSIR  
laboratories; and

(b) if so, the details thereof?

T H E  M IN IS TE R  O F  S TA TE  IN T H E  PRIM E 
MINISTER'S OFFICE AND MINISTER OF STATE IN TH E 
D E P A R TM E N T  O F  A TO M IC  E N E R G Y  A N D  
DEPARTM ENT OF SPACE AND MINISTER OF STATE 
IN TH E MINISTRY O F SCIENCE AND TEC H N O LO G Y 
(SHRI BHUVN ESH CHATURVEDI) : (a) and (b). The 
Resolution of the Government of India dated 26th 
September, 1942 constituting CSIR, lnt»r-alla provide 
for licensing of processes/patents developed by CSIR 
laboratories for commercial exploitation. Thus CSIR

since Its inception has been licensing processes and 
patents developed by it for commercial utilisation. The 
practice is continuing.

Solar and Wind Energy in A & N Island*

4265. SHRI M AN O R AN JA N  BH AK TA : Will the 
PRIME MINISTER be pleased to state :

(a) whether there is a great potential for solar and 
wind energy in Andaman and Nicot^ar islands;

(b) If so, the estimated potential thereof;

(c) whether the Government have drawn up plans 
to tap the potential;

(d) If so, the details thereof; and

(e) if ndt, the reasons therefor?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
N O N -C O N V E N T IO N A L  E N E R G Y  S O U R C E S  A N D  
M IN IS TE R  O F  S TA TE  IN T H E  M IN IS TR Y  O F 
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) and
(b). In view of low solar radiation, in' general, there 
appears to be limited potential for solar energy in 
Andaman and Nicobar Islands. Initial wind survey efforts 
have also not yielded promising sites. The estimation of 
the likely wind potential will depend on identification of 
suitable sites, for which efforts are being continued.

(c) to (e). Under different programmes of the Ministry 
of Non-Conventional Energy Sources, a few 60lar and 
wind energy devices and systems such as solar cookers, 
solar water heating systems, solar photovoltaic domestic 
and street lights; solar lanterns; wind battery chargers 
and water pumping windmills, have been installed in 
the islands.

Information Technology Infrastructure

4266. SHR I K. P R A D H A N I : Will the PR IM E 
MINISTER be pleased to state ;

(a ) whether it is a fact that the Information 
Technology in the country needs improvement;

(b) if so, the steps proposed to be taken to. 
strengthen Information Technology Infrastructure; and

(c) the details thereof?

TH E  MINISTER OF STATE IN TH E  MINISTRY O F 
CHEM ICALS AND FERTILISERS AND MINISTER OF 
STATE IN TH E MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN TH E  DEPARTM ENT OF 
E L E C T R O N IC S  A N D  D E P A R TM E N T  O F  O C E A N  
D EVELO PM EN T (SHRI EDUARDO FALEIRO) : (a) to
(c). Yes, Sir. Though a lot of improvements have been 
made in the last few years in the Information Technology 
Infrastructure, the following steps are under
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implementation/have been taken to strengthen 
Information Technology Infrastructure In the country :

1. Setting up of Software Technology Parks for 
wider and easier availability of High Speed 
Data Communication (HSDC) facilities and 
providing adeuate infrastructure for software 
exports through IBS Earth Station facility at 
5 defferent places.

•2. The Department of Electronics with joint 
funding from UNDP alongwith participation 
of premier academic and research institutions 
has created a nationwide computer network 
called Advanced Technology Programme in 
Com puter Networking/Education and 
Research Network (ER N ET) infrastructure for 
sharing of resources and access to latest 
information. The reach of this network is being 
extended through installation of Very Small 
Aperture Terminals (VSATs).

3. Centre for Development of Advanced 
Computing (C D A C ) Pune an autonomous 
society under the Department of Electronics 
has been set up to design, develop and 
deliver a general purpose massively parallel 
processing super computer, PARAM and to 
demonstrate application of super computer 
in areas like image processing, remote 
sensing, computational fluid dynam ics, 
biotechnology, graphics and visualisation.

4. Upgradation of manpower in Computer and 
Software to meet the requirement of the 
Industry.

In addition, the National Informatics Centre, 
Planning Commission has been providing high speed 
communication through its N ICN ET National Information 
Highway Programme. A  powerful Gateway of IN TER N ET 
has been provided through World Wide Web servers 
being located at the N ICN ET Into Highway at Delhi, its 
extension will facilitate widespread access of global 
databases over INTERNET.

[ Translation]

PW)^gAL 5WA-—

4267. SHRI LALL BABU RAI : Will the PRIME 
MINISTER be pleased to state :

(a) the total number of the seats of admission in 
M.B.B.S. reserved under discretionary quota;

(b) the criteria followed in this regard;

(c) the number of seats for admission in M.B.B.S. 
course provided under discretionary quota during 1994; 
and

(d) the number of the foreign students benefited 
from the above quota through the Ministry of External 
Affairs?

TH E  D E P U TY  M INISTER IN T H E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) There is no discretionary quota tor 
admission to MBBS course.

(b) and (c). Do not arise.

(d) There is a Central Pool of MBBS and BDS seats 
maintained by the Ministry of Health and Family Welfare. 
During the year 1994-95, 39 MBBS seats were allocated 
to the Ministry of External Affairs from out of the Central 
Pool against which foreign students were nominated by 
that Ministry keeping in view political and bilateral 
commitments including high level recommendations.

D.W.C.R.A.

4268. SHRI PH O O L CH AN D  VER M A : Will the 
PRIME MINISTER be pleased to state :

(a) whether there has been a decline in progress 
of Development of Women and Children in Rural Areas 
(DWCRA) of Madhya Pradesh during the last three years; 
and

(b) if so, the reasons therefor?

TH E  MINISTER O F STA TE IN TH E  MINISTRY O F 
R U R A L'A R EA S  AND EM PLO YM EN T (D EP A R TM EN T 
O F  R U R A L D E V E L O P M E N T ) (S H R I U TTA M B H A I 
HARJIBHAI PATEL) : (a) No, Sir.

(b) Does not arise.

[English]

5gBB-W28

4269. SHRI GO PI NATH GAJAPATHI : Will the 
PRIME MINISTER be pleased to state :

(a) the name of public and private sector companies 
manufacturing two wheeler scooters and motor cycles;

(b) the production of each of these companies 
during the Eighth Five Year Plan, Year-wise;

(c) whether scooters and motor cycles are being 
exposed by any company; and

(d) If so, the details thereof?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
IN D U S TR Y  (D E P A R T M E N T  O F  IN D U S T R IA L  
D E V E L O P M E N T  A N D  D E P A R TM E N T  O F  H E A V Y  
INDUSTRY) (SHRIMATI KRISHNA S A H I): (a) to (d). The 
namee of the companies manufacturing two wheeler 
scooters and motor cycles and their production during
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t^© Eighth Five Year Plan i.e. 1992-93, 1993-94 and 1994-95, •• reported by Assooietion of Indian
1994-95 and their export during the period April-February . Automobile Manufacturers are enclosed as Statement.

S TA TEM EN T

Name of the Company Production Exports
1992-93 1993-94 1994-95 1994-95

(Aprll-Feb.) (April-Fab.)

S C O O TE R

Bajaj Auto 4,39,215 5,20,793 5,71,979 10,329
L.M.L. 88,466 1,36,813 1,81,501 4,772
Maharashtra 1,01,098 1,13,999 96,170
Scootsrs
Kinetic Honda 75,506 70,281 79,892 5,404
Scooter India 1,504 521 104 104
Gujarat Narmada 31

M O TO R C YC LES

Bajaj Auto 1,11,234 1,34,476 1,76,470 7,680
Hero Honda 1,28,298 1,45,246 1,64,260 9,318
Escorts 97,618 1,13,119 1,41,620 12,660
TVS-Suzuki 30,541 52,589 76,368 57
Enfield India 15,745 16,782 14,460 862
Ideal Jawa 644 2,536 5,085 177

Ayurveda

4270. SHRI RAM PRASAD SINGH : Will the PRIME 
MINISTER be pleased to state .

(a) whether the Government are taking adequate 
measures to ensure development and research of 
Ayurveda and Indian Systems of Medicines;

(b) if so, the schemes under operation and the 
results achieved during the last-three years in this field;

(c) whether private and Non-Governm ent 
Organisations are encouraged for research works in 
this area;

(d) If so, the details thereof; and

(e) if not, the reasons therelor?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) to (e). A separate Department called 
Department of Indian System of Medicine and 
Homoeopathy has been set up with a view to promoting 
and developing the Indian System of Medicine. The 
scheme which are under operation include :

(I) Strengthening of ISM and H. Colleges;

(ii) Establishment of Drug Testing Laboratories 
of ISM and H.

(iii) Revitalisation of research in ISM and H;

(iv) Training of ISM and H. Practitioners; and

(v) Development of Medicinal Plants.

Grants to ISM and H. Colleges have been released 
to improve the standard of education and to improve 
the infrastructure of the various Institutions. Funds for 
setting up of Harbel Gardens have also been made 
available. Increased emphasis on improving and 
strengthening research inputs in the various Research 
Councils of ISM and H have also been made.

Private and Non-Governmental organisations are 
also eligible for financial assistance In carrying out 
research work.

Wasteland Development

4271. SHRI SHRAVAN KUMAR PATEL : Will the 
PRIME MINISTER be pleased to state :

(a) whether the World Wild Fund for Nature-lndia In 
collaboration with Armed Forces establishment has 
Identified base areas of wasteland to be developed Into 
reserves for flora and fauna;

(b) If so, the details of such sites that have been 
identified all over the country and the nature of flora 
and fauna to be raised therein, State-wise; and

(c) the progress made In this direction so far?
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TH E  M INSITER O F STATE IN TH E  MINISTRY OF 
RURAL A R EA S  AND EM PLO YM EN T (D EP AR TM EN T 
O F W ASTELA N D S DEV ELO PM EN T) (COL. RAO RAM 
S IN G H ): (ft) and (b). The World-Wide Fund for Nature* 
India and tha Centra for Environment Education, 
Ahmedabad has jointly formulated "Army Blo-dlverslty 
Conservation Programme" In consultation with the Army. 
Under this programme, 20 Army establishments have 
been selected with a view to optimising their biological 
potential. Only one of these establishments falls under 
the category of wastelands, being a field firing range. 
The rest of the establishments are either Cantonments, 
Military formations or depots. The National Wastelands 
Development Board has recently approved a project 
under the G rant-in -A id  schem e to develop 1500 
hectares of Army Wasteland in the K.K. Firing Ranges 
near Ahmednagar at a total outlay of Rs. 1.45 crores. 
The project was submitted to National Wasteland 
Development Board through the Army Foundation for 
Environment Conservation.

Under this project it Is proposed to raise the
following species :

1. Neem

2. Subabul
3. Kiker

4. Mango

5. Tamarind
6. Agamia
7. Shesham

In addition, the Department of W astelands 
Development has sanctioned two projects under its 
Integrated Wastelands Development Project scheme at 
a total outlay of Rs. 1.99 crores for development of 
2231 hectares of Army wastelands and two projects 
under the Grant-In-Aid scheme at a total outlay of Rs. 
2.75 crores to develop 2904 hectares of Army 
wastelands. These projects are located at Nashik, 
Ahmednagar and Gurgaon.

(c) The project at K.K. Firing Ranges, Ahmednagar 
was approved in the year 1994-95, progress will be 
reported only after the monsoons.

Family Welfare Centrea in Haryana

4272. SH R I TA R A  S IN G H  : Will the PR IM E 
MINISTER be pleased to state :

(a) the number of family welfare centres functioning 
in Haryana;

(b) whether more family welfare centres, sub
centres are to be set up in the State duitng 1995-96, 
and

(c) if so, the details thereof?

TH E  D E P U TY  M IN ISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI RABAN SINGH 
GHATOWAR); (a) The number of Family Welfare Centrea 
functioning in the State of Haryana are :

(I) District level Post Partum Centres - 13

(ii) Sub-District level Post Partum Centres - 20
(ill) Urban Family Welfare Centres - 19
(iv) Urban Health Posts • 16
(v) Rural Family Welfare Centres - 89

(b) and (c). There is no proposal to set up more 
Family Welfare Centres during 1995-96. 2299 Sub
centres are functioning as on 31st December, 1994. 
Target for new Sub-centres for 1995-96 is yet to be 
finalised by the Planning Commission.

Promotion by Selection Method

4273. SHRI V. SREENIVASA PRASAD : Will the 
PRIME MINISTER be pleased to state ;

(a) whether the orders of the Hon'ble Supreme 
Court and High Court have not been implemented in 
letter and spirit for reservation in promotion by selection 
method at the highest level of officials in various
Ministries/Departments^ and

(b) if so, the reasons therefor?

T H E  MINISTER OF STATE IN TH E  MINISTRY O F 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AN D M IN ISTER  O F S TA TE  IN T H E  M IN ISTR Y  O F 
PARLIAMENTARY AFFAIRS (SHRIM ATI M A R G A R ET 
ALVA) . (a) and (b). The reservation for SC/ST/OBCs is 
available in direct recruitment in all groups I.e. Groups
A,B.C. and D The reservation for SC/ST is available in 
promotion on the basis of seniority-cum-fitness in all 
groups, in Departmental Competitive Examinations in 
Groups B, C, and D and in selection upto the lowest 
rung of Group A provided the element of direct 
recruitment in such posts does not exceed 7 5% . 
Therefore, the reservation provision is not applicable to 
highest level of posts in various Ministries/Departments 
which are filled by promotion on selection. There are 
also no general orders of the Hon'ble Supreme Court 
and High Court for reservation in promotion by selection 
in posts above the lowest rung of Group A.

Abortion 6AAWWQ

4274. SHRI TA R A  S IN G H  : Will the P R IM E 
MINISTER be pleased to state :

(a) whether a large number of cases of abortion 
are registered in the country every year;

(b) if so, the details thereof; and

(c) the steps taken to prevent the negative impact 
of abortion on pregnant women's health?
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TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINQH 
QHATOW AR) : (a) and (b). The number of cases of 
Medical Termination of Pregnancies conducted under 
the MTP Act, 1971 are not maintained.

(c) Government has taken steps to provide services 
for termination of pregnancy by qualified and trained 
personnel under proper hygienic conditions. Facilities 
for M TP are being provided through the rural health 
Infrastructure.

Family Planning Programme

4275. DR. LAL BAHADUR RAWAL : Will the PRIME 
MINISTER be pleased to state :

(a) the incentives proposed to be provided by the 
Government to make Family Planning Programme more 
effective;

(b) the present rate of population growth, State- 
wise/Unlon-Territory-wlse; and

(c) If so, the concrete steps being taken to contain 
the growth of population in the country?

T H E  D E P U TY  M INISTER IN T H E  M INISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) In order to’ compensate for the loss 
of wages, cash compensation of Rs. 100/- to the 
acceptors of Tubectomy/Vasectomy is given at present 
by the Central Government.

Central Government employees (within the specified 
age limits) having one, two or three childern who 
undergo sterilisation are entitled to one special 
increment in the form of personal pay not to be absorbed 
in the future increases of pay; 1/2% rebate on rate of 
interest on House Building Advance, and (II) Special 
Casual Leave for undergoing sterilisation/IUD insertion.

(b) A Statement is enclosed.

(c) A result-oriented Action Plan has been 
formulated in consultation with the State Governments 
and Union Territories Administration and is under 
implementation. Its key features Include improving the 
quality and outreach of services, promotion of spacing 
methods among younger age couples, special focus on 
90 lagging districts to improve their demographic 
parameters and involvement of voluntary and non- 
Governmental organisations to promote community 
participations as well as strengthening of interventions 
to promote maternal and child health care.

S TA TEM ENT

Demographic Indicators

S.
No.

State/UT Population 
(in 000) 

1991

Annual Exponential 
Growth rate %  

1981-91 1971-81

C.B.R.
(Crude

Birth
Rate)
1993

C.D.R.
(Crude
Death
Rate)
1993

Natural
Increase

(CBR-
CDR)
1993

1 2 3 4 5 6 7 8

INDIA MAJOR STATES 846303 2.14 2.22 28.7 # 9.3 # 19.4#

1. Andhra Pradesh 66508 2.17 2.10 24.3 8.6 15.7

2. Assam 22414 2.17 2.12 29.5 10.2 19.3

3. Bihar 86374 2.11 2.17 32.0 10.6 21.4

4. Gujarat 41310 1.92 2.46 28.0 8.2 19.8

5. Haryana 16464 2.42 2.55 30.9 7.9 23.0
6. Karnataka 44977 1.92 2.39 25.5 8.0 17.5

7. Kerala 29098 1.34 1.77 17.4 6.0 11.4

8. Madhya Pradesh 66181 2.38 2.27 34.9 12.6 22.3
9. Maharashtra 78937 2.29 2.21 25.2 7.3 17.9

10. Orissa 31660 1.83 1.85 27.2 12.2 15.0

i l  Punjab 20282 1.89 2.16 26.3 7.9 18.4

ia . Rajasthan 44006 2.50 2.87 35.1 9.4 25.7
13. Tamil Nadu - 55859 1.43 1.63 19.5 6.2 11.3
14. Uttar Pradesh 139112 2.27 2.29 36.2 11.6 24.6
16, ' West Bengal 68078 2.21 2.10 25.7 7.4 18.3
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SMALLER STA TES AND U TS

16. Arunchal Pradesh

17. Goa

18. Himachal Pradesh

19. Jammu and Kashmir

20. Manipur

21. Meghalaya

22. Nagaland

23. Sikkim

24. Tripura

25. Andman and Nieobar Islands

26. Chandigarh

27. Dadra and Nagar Havell

28. Delhi

29. Daman and Diu

30. Lakshadweep

31. Mizoram

32. Pondicherry

865

1170

5171

7719

1837

1775

1209

406

2757

281

642

138

9421

102

52

690

808

3.14 

1.49

1.89 

2.54 

2.57 

2.84 

4.45

2.51 

2.95 

3.97

3.52

2.89

4.15

2.52 

2.51 

3.34

2.90

3.04

2.37 

2.15 

2.58 

2.83 

2.80 

4.09 

4.14 

2.79

4.98 

5.67

3.38 

4.29 

2.32 

2.37

3.99 

2.50

28.0

14.7

26.7 

NA

20.5

28.5 

20.0

24.3

23.3 

21 f

18.5

33.6

22.7

25.3

25.7 

NA

15.5

8.9

6.7 

8.6 
NA

4.8

6.8
4.7 

6.9

6.4

5.5

2.7 

12.2
4.3

8.6 
6.2 
NA

6.3

19.1 

8.0
18.1 

NA

15.7

21.7

15.3

17.4 

16.9 

16.1

15.8

21.4

18.4 

16.7

19.5 

NA

’ 9.2

Source-- 1 : Col 2 to 4: 1991 Census; 2 : Col 5 to 7: SRS estimates;
Notes • # : Excludes Jammu and Kashmir; NA : Not Available;

Automobile Industry

4276. SHRI SULTAN SALAHUDDIN OWAISI ; Will 
the PRIME MINISTER be pleased to state ;

(a) whether imported cars are likely to become 
cheaper following the reduction in import duty;

(b) if so, the cost of each imported car; and

(c) the extent to which they would be less in cost 
in comparison to other cars manufactured in the 
country?

TH E  MINISTER O F STATE IN TH E  MINISTRY OF 
IN D U S T R Y  (D E P A R T M E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  A N D  D E P A R TM E N T  O F  H EA V Y  
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) Yes, Sir. 
However, as per the existing Export-lmport Policy, import 
ot cars is in the negative list.

(b) and (c). It is not feasible to give the cost of each 
imported car as compared to other cars manufactured 
in the country.

Workshop on Micro Nutrition Deficiency Disorders

4277. SHRI D. VENKATESW ARA RAO : Will the 
PRIME M INISTER be pleased to state ;

(a) whether Human Nutrition Unit of the All India 
Institute of Medical Sciences have organised a national

workshop on prevention and control of Micro Nutrition 
Deficiency Disorders;

(b) if so, the objective of this workshop;

(c) to what extent the workshop proposed to take 
effective strategies;

(d) whether the Government have cleared that the 
malnutrition contribute to about 40 to 50 percentage of 
child deaths in India; and

(e) If so, the steps Government propose to take in 
this regard to restrict the death of child?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) Yes, Sir.

(b) The objective of the workshop was to orient and 
sensitise the Principals of Health and Family Welfare 
Training Centres In the country about the magnitude of 
the problem of micronutrient deficiency disorders in the 
country and measures to be taken for their prevention 
and control.

(c) It was recommended that Health and Family 
Welfare Training Centres will Incorporate the sessions 
of micronutrient deficiency disorders in the training 
courses organised by them.

(d) and (e). Mild and moderate forms of malnutrition 
Is prevalent in the children. The Government have taken 
various steps to restrict the child deaths such as the



143 Written Answers MAY 3, 1998 Written Answers 144

Child Survival and Safe Motherhood Programme, 
Supplem entary Feeding Program m es, Nutrition, 
Extension and Education Programmes etc.

Kidney Stone*

4278. SH R I K. P R A D H A N I : Will the PR IM E 
M INISTER be pleased to state :

(a) whether the Government propose to introduce 
removal of Kidney Stones without surgery in several 
Government hospitals; and

(b) If so, the details thereof?

T H E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) ; (a) and (b). This facility is available in 
some Government Hospitals in the country. In Delhi, 
this facility is available in All India Institute of Medical 
Sciences and Lok Nayak Jaiprakash Narain Hospital.

C.G.H.S. Dispensary

4279. SHRI RAM PRASAD SINGH : Will the PRIME 
MINISTER be pleased to state :

(a ) the total number of C G H S  dispensaries 
functioning at present in Bihar;

(b) whether the Union Government propose to 
increase their number- in the State; and

(c) if so, the places indentified so far for this 
purpose?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) 8 Dispensaries/Units.

(b) Yes, Sir.

(c) C R Colony, Patna, and AG's Office premises 
Ranchi have been identified for this purpose.

Deaths of Child Bearing Mothere

4280. SHR I S Y E D  S H A H A B U D D IN  : Will the 
PRIME MINISTER be pleased to state :

(a) whether any study has been made for the entire 
country or for some States about the percentage of 
fatalities during pregnancy and child birth;

(b) if so, the available figures thereof;

(c) whether any scheme has been introduced to 
reduce the number of fatalities, and

(d) if so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) and (b). According to the report of 
the National Family Health Survey (NFHS), 1992*93',

published by the International Institute of Population 
Studies, Bombay, the average maternal mortality rate 
for the period of 2 years proceeding the NFHS was 420 
per 100,000 live births. Reliable data from StatesAJnion 
Territories on maternal mortality is not available.

(c) and (d). The ongoing maternal and child health 
programme has been strengthened with the launching 
of Child Survival and Safe Motherhood (C S S M ) 
Programme in August, 1992, with the objective of 
improving health status of women and children and 
reducing maternal and infant mortality rates to reduce 
maternal morbidity and mortality including tetanus toxiod 
immunization, iron and folic acid tablets for prevention 
and treatment of anaemia among pregnant women, 
training of dais, provision of dal kit to ensure clean 
delivery, promotion of birth spacing and strengthening 
of the health care institutions at the sub-district level for 
providing emergency obstetric care to pregnant women 
referred with maternal complications.

Subsidiaries by Foreign Companies

4281. SHRI SULTAN SALAHUDDIN OWAISI : Will 
the PRIME MINISTER be pleased to state :

(a) whether there is any proposal under 
consideration of the Government for working out a policy 
on setting up 100 per cent subsidiaries by foreign 
companies;

(b) if so, the details thereof;

(c) whether such subsidiaries are not permitted in 
consumer goods sector and any agreement has been 
reached in this regard; and

(d) if so, the details thereof?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
IN D U S TR Y  (D E P A R T M E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  A N D  D E P A R TM E N T  O F  H E A V Y  
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) to (d). 
According to the New Industrial Policy tabled in both 
Houses of Parliament on 24th July, 1991, foreign equity 
investment upto 51% is automatically approved by the 
Reserve Bank of India for sectors listed in Annex-Ill to 
the Policy subject to specified parameters. All other 
proposals which do not conform to the parameters for 
automatic approval are considered on merits by the 
Government under usual procedures. Various aspects 
of foreign Investment policy are considered from time to 
time. No specific decision has been taken in regard to 
100% subsidiaries of foreign companies Including those 
in the consumer sector. However, foreign investment 
approval in the consumer sector is subject to the 
condition of dividend balancing whereby the outgo of 
dividend is required to be balanced by exports over a 
specified period.
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6Bd-2BL Bd .Bn/LA-^Bd

4282. SHRI 0. VENKATESW ARA RAO : Will the 
PRIME M INISTER be pleased to state :

(a) whether the three pronged strategies being 
formulated by the Union Government to control the rapid 
growth of population In the country;

(b) If so, whether the Ministry of Health has provided 
facilities including reproductive health and creating 
awareness through information, education and 
communication modules; and

(c) the concrete proposals which have been worked 
out by the Government?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR): (a) to (c). The strategy adopted under the 
Family Welfare Programme is to provide family planning 
services and maternal and child health care besides 
demand generation through IEC activities. An Action 
Plan has been formulated in consultation with the State 
Governments and Union Territories Administration and 
it is being implemented. Its key features include 
Improving the quality and outreach of family planning 
and MCH services, promotion of spacing methods 
among younder age couple, special focus on 90 lagging 
districts to improve their demographic parameters, re
orientation of information, education and communication 
efforts to focus on quality of life issues and inter-personal 
communication and involving voluntary and non- 
Governmental organisations to promote community 
participations as well as strengthening of interventions 
to promote maternal and child health care.

Alcohol Content in Homoeopathic Medicines

4283. SH R I K. P R A D H A N I : Will the PR IM E 
MINISTER be pleased to state :

(a) the approximate ratio between the cheapest 
Homoeopathic dilutions/mother tinctures to that of 
country liquor;

(b) the criteria according to which the Government 
fixed 12%  alcohol limit for the Homoeopathic 
preparations;

(c) whether any study has been made to find out as 
to how many Homoeopathic dilutions/mother tinctures 
and medicines can be prepared with 12% alcohol 
prescriptions; and

(d) If so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) No such study has been undertaken 
so far.

(b) to (d). To avoid the possibility of misuse, it has 
been prescribed that no Homoeopathic medicine

containing more than 12% alcohol v/V (Ethyl Alcohol) 
shall be packed and sold in packing or bottles of more 
than 30 millilitres, except that it may be sold In hospitals/ 
dispensaries in packing or bottles of not more than 100 
millilitres. Homoeopathic Pharm acopoeia of India 
prescribes the alcohol content of various medicines

hWEALW adRAd-^g^)W

4284. SH R I TA R A  S IN G H  : Will the PR IM E 
MINISTER be pleased to state :

(a) whether it is a fact that some States have the 
highest rate of female infanticide in the country;

(b) if so, whether any survey has been conducted 
in this regard; and

(c) if so, the details thereof and the steps taken to 
reduce the female infanticide?

TH E  D E P U TY  M INISTER IN TH E  M INISTRY O F 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) to (c). According to the Information 
furnished by the Department of Women and Child 
Development a survey on female infanticide has been 
sponsored in nine selected States of Andhra Pradesh, 
Bihar, Gujarat, Haryana, Madhya Pradesh, Punjab, 
Rajasthan, Tamil Nadu and Uttar Pradesh. The study is 
in progress. Various programme of action and advocacy 
are being implemented by the Government in the country 
for the welfare and development of women and girl 
childern. Attempts are also being made to project 
positive images of girl children so as to bring about 
changes in societal attitudes towards them. The  
Government has also initiated a media compagn to 
generate awareness on various issues relating to girl 
child. A National Plan of Action for SAAR C Decade 
(1991-2000 A.D.) for the Girl-Child focusing survival, 
protection and development of the girl child has been 
formulated.

Retirement Age

4285. SHRI SOMJIBHAi DAMOR : Will the PRIME 
MINISTER be pleased to state :

(a) whether at present officers of the rank of Lieut 
Colonel/Equivalent rank in Navy and GD duly officers 
of equivalent rank in Air Force are retired on attaining 
the age of 52 years whereas flying branch officers of 
the same rank are retired at the age of 50 years;

(b) if so, the reasons for the disparity in this regard;
and

(c) the steps taken or proposed to be taken by the 
Government to bring uniformity in the retirement age of 
the above categories?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
DEFENCE AND MINISTER OF S T A T E D  TH E  MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) The Lt Colonels tn Army and equivalent rank officers 
in Navy retire at the age of 52 years. In the Air Force,
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equivalent rank officers in Ground Duty branches 
(Technical, Administration, Logistics and Accounts) retire 
at the age of 52 years. Officers of Meteorological and 
Education branches retire at the age of 55 years. 
Officers of Flying Branch retire at the age of 50 years.

(b) The retirement age for Flying Branch officers in 
IAF has been kept at lower as It is the combat arm of 
the Air Force and unlike in the Army and the Navy, it is 
the Commissioned Officers who are tha front rank 
fighters. Therefore, there is need for maintaining a young 
Air Force so as to keeping it fighting fit.

(c) The issue of increasing retirement age of. Flying 
Branch officers and rationalisation of retirement ages in 
some other ranks has been posed to the Fifth Central 
Pay Commission.

[Translation]

Grievances of Employees and 
Officer* of Armed Forces

4286. SHRI CHHEDI PASWAN : Will the PRIME 
MINISTER be pleased to state :

(a) whether employees and senior officers of armed 
forces have approached the courts for the hearing of 
their grievances;

(b) If so, the number of such cases during the last 
three years; and

(c) the efforts made by the Government for the 
redressal of their complaints within the department itself 
so as to keep their morale high?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN TH E  MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN);
(a) to (c). For the redressal of individual grievances of 
the Armed Forces personnel, adequate machinery and 
procedures have been prescribed in the Army Act, the 
Navy Act and the Air Force Act and the Rules and 
Regulations framed thereunder. However, some of the 
Armed Forces personnel ap'proach Courts of Law for 
redressal of their grievances in respect of their pay and 
services, and related matters after exhausting all the 
channels of administrative machinery and redressal 
procedures made available to them.

2. The number of Writ Petitions filed by the Armed 
Forces personnel during the last three years in various 
High Courts and Supreme Court of India are as under:

Year Number of Writ Petitions

1992 714,
1993 757
1994 1087 •

3. All efforts are made to ensure that the legitimate 
grievances of the Armed Forces personnel are fairly 
and expeditiously redressed, and full or partial reliefs 
are granted in individual cases based on merits. Seeking

Justice from Courts of Law by some Services personnel 
has not affected the morale of officers and men of the 
three Services.

[English]

Non-Voting Shares

4287. SHR I RAM K A P S E  : Will the PR IM E 
MINISTER be pleased to state ;

(a) whether the Ministry of Law has recommended 
to amend the Companies Act;

(b) if so, the details thereof; and

(c) whether the companies are allowed to issue 
non voting shares upto twenty five percent of the equity 
as recommended by the Ministry?

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) ; (a) to (c). There is no provision for issue 
of non-voting shares in the Companies Act, 1956 at 
present. However, suggestions have been received from 
Chambers of Commerce that the concept of non-voting 
shares be introduced in the Companies Act. These 
suggestions are under consideration of the Government.

Floating Public Limited Companiee

4288. SHRI SHRAVAN KUMAR PATEL : Will the 
PRIME MINISTER be pleased to state ;

(a) whether attention of the Government has been 
drawn to the news item appeared in the "Hindustan 
Times” dated December 22, 1994 regarding "Rs. 42 
crore scandal unearthed’ ; and

(b) if so, the details thereof alongwith the findings 
of the investigations made in this regard?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) Yes, Sir.

(b) Criminal cases have been registered by Central 
Bureau of Investigation, Special Crime Branch, Calcutta, 
against Shri Pawan Kumar Rula and others for alleged 
complicity in floating a large number of public limited 
companies through unscrupulous means with a view to 
facilitating laundering of black money into white. The 
CBI Is still making investigation In the matter.

Violence in Election

4289. SHRI LOKANATH CHOUDHURY :
SHRI ATAL BIHARI VAJPAYEE :
DR. LAXMINARAYAN PANDEYA :

Will the PRIME MINISTER be pleased to state ;

(a) the State-wise total number of cases involving 
violence, intimidation and booth-capturing reported In 
the recent Assembly elections in various State;
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(b) tha number of deaths reported in these elections, 
State-wise;

(c) the number of polling booths for which re-poll 
was ordered; and

(d) the remedial measures the Governm ent 
propose to take to check poll related violence?

TH E  M INISTER O F STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
B H AR D W A J) : (a) to (d). The Information is being 
collected and will be laid on the Table of the House.

[ Translation]

Ayurvedic Medicines

4290. SHRI RAM PUJAN PATEL : Will the PRIME 
MINISTER be pleased to state ;

(a) whether the Government have formulated any 
scheme to manufacture Ayurvedic medicines from neem, 
peepal and tulsi trees; and

(b) if so, the details thereof?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) and (b). Many Ayurvedic medicines, 
presently under use and manufactured both in the 
private sector as well as in the public sector, contain 
ingredients from Neem, Peepal and Tulsi trees. However, 
there is no fresh scheme under consideration with the 
Government for the manufacture of more such Ayurvedic 
medicines. However, research in this regard continues.

[English]

Pace Maker

4291. SHR I B O LLA  BULLI RAMAIH ; Will the 
PRIME M INISTER be pleased to state :

(a) whether the Nizam Institute of Medical Sciences 
(NIMS) has developed the light weight cardiac pace 
maker;

(b) if so, whether the clinical tests of the pace maker 
has been conducted;

(c) if so, the results of the clinical tests and the 
estimated cost of this pace maker;, and

(d) by when the production is likely to start and the 
estimated cost of this pace maker?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) to (d). As per Information available, 
Nizam Institute of Medical Sciences, Hyderabad has 
not completed its research to develop a light weight 
cardiac pace maker.

IA8-WLAd) oW'WLBnEWd-

4292. SHRI GIRDHARI LAL BHARGAVA : Will the 
PRIME MINISTER be pleased to state :

(a) the projects undertaken by NW DB for the 
development of Wasteland in Rajasthan;

(b) the number of projects under the scheme sent 
to th» Centre by the State Government;

(c) the number of projects sanctioned so far;

(d) the reasons for not giving clearance to the 
remaining proposals, proposal-wise; and

(e) the time by which these are likely to be cleared?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
RURAL AREAS AND EM PLO YM ENT (D EP A R TM EN T 
OF W ASTELANDS DEVELOPM EN T) (COL. RAO RAM 
SINGH) : (a) Since Its reconstitution in July 1992, the 
National Wastelands Development Board has taken up 
the task of sustainable development of non-forests 
wastelands in all the States of the country including 
Rajasthan under various schemes which are given 
below :

(i) Integrated Wastelands Development Projects.

(ii) Grants-in-Aid.

(iii) Technology Development, Extension and 
Training.

(Iv) Investment Promotional Scheme.

(b) and (c). From 1992-93, a total of 18 projects 
were received from the State Governm ent and 
considered for sanction by the National Wastelands 
Development Board. Out of these, 11 projects have 
already been sanctioned at a total cost of Rs. 3277.29 
lakhs for a period varying from 3.5 years. The projects 
under the Grants-in-Aid Scheme do not come through 
the State Governments and under the Technology 
Extension and Development, the projects are received 
from various Research Institutes and Universities directly 
and not from State Governments.

Under Investment Promotional Scheme, a project 
was received from the State Government of Rajasthan, 
which could not be considered for sanction as it was 
not conforming to the guidelines of the scheme.

(d) and (e). Out of the total of 18 projects under 
Integrated Wastelands Development Projects Scheme,
7 projects are yet to be cleared. Out of these 7 projects, 
5 could not be sanctioned because there were 
shortcomings in these projects. The observations of 
National Wastelands Developm ent Board were 
communicated to the State Government, for which 
response is awaited. The remaining 2 projects are 
second project under Integrated W astelands 
Development Projects Scheme from the same district 
and according to the policy decision of the Department, 
a second project from a district is not considered usually 
for sanction.
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Eradication of Measles

4293 SHRI SULTAN SALAHUDOIN OWAISI : Will 
the PRIME MINISTER be pleased to state :

(a) the number of measles cases reported from 
each State during the last three years;

(b) whether the Government propose to take fresh 
initiatives to eradicate measles;

(c) If so, the details thereof, and

(d) the time by which the unimmunised children are 
likely to be immunised for measles?

TH E  D E P U TY  M INISTER IN TH E  MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI PABAN SINGH 
GHATOW AR) : (a) A Statement is enclosed

(b) to (d). The Child Survival and Safe Motherhood 
Program me, launched in 1992, incorporates the 
Universal Immunization Programme for increasing the 
immunization coverage levels, including measles 
immunization. There is no goal for eradication of 
measles.

STA TEM EN T

S State/UT Number of reported
No measles cases

1991 1992 1993

1 2 3 4 5

1 Andhra Pradesh 4436 2382 2818
2 Arunachal Pradesh 1293 580 1740
3 Assam 6060 5778 2566
4 Bihar + + +
5 Qoa 138 132 113
6 Gujarat 6388 10065 905

7 Haryana 581 426 74

8 Himachal Pradesh 284 1205 1518
9 Jammu & Kashmir 1896 8187 2141

10 Karnataka 3062 2301 2845

11 Kerala 12531 11088 12758
12 Madhya Pradesh 3903 2636 2856
13 Maharashtra 6820 11319 7790
14 Manipur 434 459 400

15 Meghalaya 3483 2516 7641
16 Mizoram 711 560 198
17 Nagaland 457 678 1061
18 Orissa 5880 3602 4674
19 Punjab 195 82 46

20 Rajasthan 2072 1417 1194
21 Sikkim 506 296 995
22 Tamil Nadu 7334 4873 2655
23 Tripura 727 964 775

1 2 * 3 4 5

24. Uttar Pradesh 2118 6416 4866
25. West Bengal 5796 7403 980
26. A and N Islands 330 4632 191
27. Chandigarh 103 + ♦
28. D and N Haveli 92 89 22
29. Daman and Oiu 52 54 4
30. Delhi 1902 1975 1238
31. Lakshadweep 43 56 9
32 Pondicherry 28 14 4

Total 79655 92185 65077

Note + : Not available 
Source : CBHl

Long Pending Cases

4294. SHRI RAJNATH SONKAR SHASTR I Will 
the PRIME MINISTER be pleased to state :

(a) the number of cases lying pending in the 
Supreme Court of India as on date;

(b) since when these are lying pending and the 
number out of them pending at the admission stage,

(c) whether this pendency is due to shortage of 
judges in the Supreme Court;

(d) if so, whether the Government propose to 
Increase the number of judges,

(e) if not, the steps taken/proposed to be taken by 
the Government in the regard?

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H R 
BHARDWAJ)

(a) Admission matters Actual filed (Note expanded)

(as on 1 4 1995) 26043
Regular matters 21933
(as on 1 4.1995)

Regular matters Admission matters

(b) Pendency of cases
over 5 year 11110 6223

(c) and (d) No. Sir

(e) The Registry of Supreme Court has Informed 
that following steps are being taken to expedite the 
disposal of cases in the Supreme Court :

(I) The listing procedure is being streamlined 
so that the business of the Court be so 
arranged as to avoid the situation of old cases 
getting older and the new cases receiving 
priority" Using Computer the data relating to 
all ready appeals is being entered in the
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chronological ordar and afforts ara mads to 
flat tha matters In chronological order and 
aaa that old mattars can be disposed of as 
early as possible.

(II) The matters involving common question are 
being grouped and posted together for 
hearing before the same Bench. The Benches 
ara being so constituted that they function 
for a longer period and work so allocated 
that similar matters are posted before the 
same Bench.

(ill) Th e  pendency position is monitored 
constantly and list of business and the 
constitution of Benches are so arranged as 
to maximise*disposal without compromision 
on decision making process.

12.00 hra.

[Translation]

SHRI ATAL BIHARI VAJPAYEE (Lucknow) : There 
are more than one thousand announcers at different 
stations of All India Radio. They are perform their duty 
with a well balanced voice. But this Government has 
not done justice to them. There is no cadre for these 
announcers since 1949 and there are no promotional 
avenues for them. There is stagnation and therefore, 
there is resentment among them. Even the decision of 
the Supreme Court regarding the announcers has not 
been implemented by the Government. The decision 
was given by the Supreme Court in March, 1990 and 
the Supreme Court had asked the Government that 
these announcers should be declared and treated as 
regular civil employees from 6th March, 1982. The 
Directorate of All India Radio had passed an order to 
this effect in 1991 but the order was not complied with 
and the result is that since 1949, these one thousand 
announcers are still without any promotional avenues 
and cadre facility. Recently they held a conference In 
Delhi and have drawn the attention of the Government 
towards their miserable condition. My submission is 
that the rules regarding the recruitment and promotion 
of the radio announcers should be framed immediately 
so that their avenues of promotion to the post of 
production Assistant, Script writer, Farm Radio Reporter, 
Field Reporter and Assistant Editor may be opened.

SHRI RAM SARAN YADAV (Khagaria): The charges 
of atrocity on women legislator in Khagaria levelled by 
the hon. Member are baseless, frivilous and misleading.
I would like to make It clear that she is unaware of the 
facts of the incident and levelling false charges. I would 
like to throw a challange to the hon Member and urge 
that a committee of the House should be constituted 
and the veracity of allegation made !'y her should be 
ascertained A stem action showd nkon against the 
person found guilty

PROF. RITA VERMA (Dhanbad) : It is all right.

SHRI RAM SARAN YADAV : Listen to me first. Mr. 
Speaker Sir, the fact is that after getting the petrol filled 
form the Sansarpur Patrol Pump, my jeep was on it's 
way to the National Highway when a Maruti Van, which 
carried soma women, also came to get oil. The van took 
a tur. but the driver of that van could not balance it on 
the turn. He smashed into my jeep and the van turned 
upside down... (Interruptions) Please listen Mr. Speaker, 
Sir, my submission to you is that a Committee of the 
House should be set up. She said yesterday that the 
children and the women were beaten, it is baseless. 
Had they been beaten, they might have received injuries 
and would have gone to the hospital and the record 
might have been there in the hospital. It should also be 
looked into. After this incident when my driver started 
the vehicle, it was captured and it was said that as the 
accident had taken place it would be taken to the police 
station. Therefore, it was booked in the police station. 
Later on the women legislature filed a case of chain 
snatching and firing which proved to be false. She has 
also said that the she was threatened before and after 
the elections that she would be eliminated. It was also 
alleged by Chandramukhi that a search was made to 
trace her. It is a question to ponder over as to how 
whereabouts of a person can be enquired who has 
already been threatened and who has contested 
election from that area. This is totally baseless and the 
House is being misled.

Our friend hon. Sharadji has also said that it seems 
to be true, as if he was a witness to that incident. He 
gives the slogan of social justice. Will he listen to only 
one side and give his verdict that accused should be 
arrested and hanged? It is injustice. Shri Ram Vilas ji 
has also expressed the same opinion, he is from that 
district and he said that the person was the candidate 
of Congress. He does not know as to who is the 
candidate of Congress Party or who is the candidate of 
other party. He is a big leader and talks about the 
country but he does not know about his own house. He 
says that atrocities were committed on the women *..

[English]

MR. SPEAKER : I will remove it from the record.

( Interruptions)

[Translation]

PROF. RITA VERMA Mr. Speaker, Sir, when the 
women are being disgraced so much before you. what 
would have happened there (interruptions)

[ English]

MR. SPEAKER : It will go out from the record

* Expunged as ordered by the chair
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It is anough, the explanation has been given.

SHRI RAM SARAN YADAV : Mr. Speaker Sir, I would 
like to explain one main point. My son was having tea 
at one of his friend's residence. He did not know, how 
the incident had taken place. This...(Interruptions)*... 
tady went to the residence of my son's friend. There, my 
son was insulted, abused and was given an ill treatment. 
Two people have seen it. An explanations should be 
given about it. My submission is that a Parliamentary 
Committee should be set up to enquire into the incident. 
Those who have given publicity to this false story should 
be arrested and prosecuted...(Interruptions)

Mr. Speaker Sir, a Parliamentary Committee should 
be set up to enquire into it.

PROF. RITA VERMA : Mr. Speaker Sir, definately the 
Committee should be set-up

SHRI RAM SARAN YADAV : Mr. Speaker Sir, this is 
what I demand ...(Interruptions)

[English]

SHRI B U O Y KRISHNA HANDIQUE (Jorhat) : Mr. 
Speaker, Sir, it is a matter of deep concern to the people 
of the North-Eastern region that air safety norms are not 
ensured in the airlines. For instance, on 30th April, the 
aircraft or IC-213 flight had to be diverted due to failure 
of tha air traffic control system at Jorhat. This exposes 
the passengers and the crew to a possible disaster and 
the commercial pilots have long been complaining that 
the air ports in the North-Eastern region are poorly 
equipped. Besides, the scheduled flights have been 
drastically reduced in several sectors and Guwahati- 
Imphal sector is proposed to be closed without making 
any alternative arrangement with the private airliners in 
all the sectors. Upper Assam, Eastern part of Nagaland 
and Arunachal are not yet air linked to Quwahati though 
this was in operation for so many years. At present, 
there is an utter chaos in the functioning of the 
Department of Civil Aviation in the North-Eastern region. 
The third level airline service which was solely created 
for such regions ended up as a big joke and a bigger 
joke is now In store because the private airliners are 
refusing to operate on the not so profitable zones, though 
on this condition they have been given trunk lines and 
the other profitable lines.

I conclude with one question. Will the people of this 
region stricken by a sense of alienation and assailed 
by mounting insurgency and fatigued by frustration see 
better days ahead? They demand an answer, and I am 
voicing only this demand.

SHRI SO M NATH C H A TTE R JE E  (Bolpur) : Such 
feelings in our country, unfortunately are increasing. 
Th e y  have legitimate expectations. And if the 
Government does not look into these areas of North-

[Translation]

* Not recorded

East India and Assam, everybody feels alienated. This 
is not helping our integration. Therefore, the Government 
should look into this very serious matter. '

MR. SPEAKER : I hope It has been noted by the 
Government. The Government will look Into It.

[ Translation]

SHRI CHHEDI PASWAN (Sasaram) : Mr. Speaker 
Sir, a number of labourers from Bihar have settled down 
in Delhi in search of employment. They work hard and 
contribute a lot in the development and building of 
Delhi and in this way they are keeping their body and 
soul together but the Government of Delhi instead of 
giving them work is razing their huts. On one hand by 
demolishing the Babri Masjid the hearts of the Muslims 
have been broken while on the other hand the hearts 
of the Blhari Hindus are also being broken by making 
them flee from here. The B.J.P. Government of Delhi is 
neither making any arrangement for their dwelling nor 
it is giving them ration cards. I would like to urge upon 
the Central Government through you that an immediate 
action should be taken in this regard and arrangement 
should be made for their dwelling and they should also 
be issued the ration cards. At the time of the elections,
B.J.P. asks for votes by inciting the religious sentiments 
of the Hindus. But Blhari Hindus are being made to flee 
on a large scale. Therefore, there is resentment among 
them. I urge upon the Central Government that this 
matter should be inquired into by constituting a 
committee and the Central Government should take 
necessary steps in this regard...(Interruptions)

SHRI KALKA DAS (Karol Bagh) : The Government 
of Delhi has rather proposed that the unauthorised 
colonies should be regularised...(interruptions)

MR. SPEAKER : Khandurijl, please sit down. Surya 
Narayan Yadav jl, you also take your seat please

[English]

Let there be some order In the House.
SHRI SO M NATH C H A TTE R JE E  : Very pertinent 

question, Sir.

[Translation]

SHRI RAM VILAS PASWAN : (R osera): Mr. Speaker, 
Sir, elections to many state Assemblies were held last 
month and Lok Sabha elections are also due next year. 
The issue of amending the Peoples' Representation Act 
is a very serious one and we have seen that Assembly 
elections were not held well on time. The elections 
were stretched for months together. As regards 
expenditure, a limit of Rs. 1,35,000 was set. These 
were to be spent in 20 days but this limit of 20 days was 
stretched oner to 60 days. So, the matter of amending 
the Peoples' Representation Act and the electoral 
reforms continued for many days. The  Lok Sabha 
elections are at hand. Last time, the Government 
convened a special session in order to find some way 
out after holding parleys with the leaders of all the 
political parties. But the Government could not bring the 
Bill aimed at amending the Peoples' Representation
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Act and this issue was dlscusssd a lot throughout ths 
country, I would like to know from ths Government 
whsther It has any plans and has made its mind to 
bring forward any am endm snts in the Psoplss' 
Representation Act during the Budget Session of the 
Parliament, as I do not want to touch upon certain 
issues which may be pending before the Supreme Court 
other than the issue of a maulti-member Commission.
I urge upon the Government to take this important issue 
seriously and bring forward a Constitutional Amendment 
Bill in this regard during the current session of the 
Parliament. Vidyacharan Shukla ji and the hon. Minister 
of Law are present here. Therefore, I say that this issue 
should be seriously considered and an assurance with 
regard thereto be given in the House.

[English]

SHRIMATI SU SEELA GOPALAN (Chirayinkil) : Sir, 
fishermen all over the country have started agitation 
from yesterday onwards. Their leaders are on hunger 
strike in Porbandar. They are staging Satyagraha near 
Kerala House here. Two hundred and twenty five fishing 
trawlers have been granted licences and they are 
catching fish. As a result of that, fish is also very much 
reduced for the catch of the traditional fishermen. They 
are staging an agitation. They are actually frustrated 
and agitated and anything can happen throughout the 
coastal States of India. Maharashtra, Goa, Kerala, Tamil 
Nadu, Andhra Pradesh and Karnataka, all these States 
are actually disturbed by this. Fish has become very 
costly and these poor fishermen have no work. Twenty 
two lakhs of fishermen are there. What is going to 
happen to them?

So, the Government should immediately call their 
leaders and discuss with them and immediately cancel 
the licences given to the foreign trawlers...(Interruptions)

SHRI SRIKANTA JENA (Cuttack) : Mr. Speaker, Sir, 
this is a very important issue and the Government must 
respond to this issue because fishermen of the entire 
coastal belt are agitated. The deep sea trawlers cross 
the India Ocean. The traditional fishermen are on strike. 
Throughout the coastal belt, this has become a problem.

MR. SPEAKER : She has done it very ably. Why 
should you distrurb her?

(Interruptions)

SHRI SRIKANTA JEN A : I am not disturbing her. Let 
the Government respond to this issue. Yesterday also, 
this issue was raised but the Government is totally 
mum... (Interruptions)

MR. SPEAKER : It is not going on record.

(Interruptions)*...

SHRI SUDHIR SAW ANT (Rajapur) : Sir, lakhs of 
fishermen are on strike... (Interruptions)

MR. SPEAKER : It is not going on record 

(Interruptions)’...

SHRI SHARAD DIGHE (Bombay North Central) Mr 
Speaker, Sir, I wish to bring to the notice of this House 
and also to the notice of the Government the serious 
agitation that is going on In respect of the employees 
of BARC in Bombay resulting Into Indefinite hunger 
strike undertaken by the Union leaders from Friday, the 
21st april, 1995. The action Is to protest against the 
totally unjust and unilateral decision of the Department 
of Atomic Energy to recategorlse the various types of 
flats under the control of the Department and it has 
unilaterally changed the allotement rules. The rules were 
changed. And, in spite of the request of the Unions to 
discuss this matter, no further time was given and the 
recategorisation has taken place. This recategorisation 
order by the Department is indeed unjust, arbitrary and 
mala fide. By the stroke of pen, 548 flats of C1 type (the 
eligibility for which Is the pay range of Rs. 2,200 to Rs. 
2,799/-) became flats of ‘D’ type (the eligibility for which 
is they pay range of Rs. 2,800 to 3599/-). So, the 
employees of lower pay-ranges stood robbed and what 
was robbed from them has been handed over to the 
employees of higher pay ranges, i.e., very high officers 
of the Atomic Energy Department. Therefore, the 
employees are agitated very much and an indefinite 
hunger strike was undertaken on 21st April 1995. It was 
only at my intervention that the hunger strike was given 
up. It was given up on my assurance that the matter 
would be raised in Parliament and I would take up this 
matter with the Department.

So, I urge upon the Minister for Atomic Energy to 
look into the serious dispute in respect of the employees 
of the BARC and the employees of the All India Atomic 
Energy Employees Coordination Committee constituted 
by the various associations, unions in the Department 
of Atomic Energy and its constituent 
units... (Interruptions)

SHRI BASUDEB ACHARIA (Bankura) : Sir, I have 
raised the matter on Friday. The Minister must intervene.

[Translation]

SHRI JASW ANT SINGH (Chittorgarh) : Mr. Speaker, 
Sir, I would like to draw the attention of the House 
towards an issue which, to my mind, is an 
unprecedented happening. The Supreme Court has' for 
the first time sentenced the police officers of a state to 
imprisonment. This is a serious matter In itself.

AN HON. MEMBER : Very good.

SHRI JASW ANT SINGH : I don't want to go into 
whether it was good or bad. It is a very serious issue 
that the police officers of a state should take such steps 
at the instance of the State Government or under the

* Not Recorded. * Not Recorded.
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political influence that the Supreme Court is forced to 
send them, to the jail. I would like the Government to 
pay .attention to it and apprise us of the facts.

[English]

SHRI SOMNATH C H A TTER JEE  : Police from one 
State are going to the other State and killing the people.

[ Translation]

SHRI JASW A N T SINGH : This is also true but there 
are many other facts are linked with it. As my friend said 
that police from one state resorts to rampage in another 
state killing the people. It is indicative of the state of 
anarchy prevalent in the police department.

Therefore, It becom es imperative upon the 
Government or the Hon. Home Minister to tell us what 
is happening in Haryana and why the Supreme Court 
has sentenced the state police officers to imprisonment? 
So far as I remember, at an earlier, occasion the 
Government of the state was dismissed due to some act 
of the two policemen of Haryana though I do not want 
to make a mention of that incident here yet award of 
imprisonment sentence to the police officers of Haryana 
by the Suprem e Court is no petty matter. The  
Government should clarify its stand on this matter.

SHRI AMAR PAL SINGH (Meerut) . Mr. Speaker, Sir, 
on 15th April, 1995 a jar was found by the villagers of 
village Kishorepur in my constituency near the temple 
of Tapeshwari Devi, near to the Pandava's Hastinapur 
while they were digging earth. It contained 14.5 kgs. of 
gold coins, two bracelets and a diamond necklace. On 
receiving information to this regard Shri Hari Ram 
Sharma of the Department of Archeology lodged a F.I.R. 
in the local police station. Sir, though the police acquired 
44 coins from there but only 4 coins were deposited in 
the government coffers. Thereafter, the villagers 
deposited 18 more coins through the Commissioner of 
Meerut division. Only 22 coins were deposited in the 
Government coffers in place of all the coins weighing 
14.5 kg. two bracelets and one necklace. I want to say 
that it is the country's cultural heritage, the country's 
wealth.

Therefore, I demand that the Ministry of Home Affairs, 
Government of India should conduct a high level inquiry 
into it so that the whole quantum of gold Is recovered.

DR. R A M ES H  C H A N D  TO M A R  (H apur) : Mr. 
Speaker, Sir, there is an acute shortage of diesel, petrol 
and LPG In my constituency, it is the harvesting season 
now-a-days and it is also the time of sowing sugarcane 
but the non-availabillty of diesel is posing difficulties to 
the farmers. Long queues of tractors and trucks can be 
seen on petrol pumps. Not only that, the Deihi-Lucknow 
highway has been jammed due to the long queues of 
tractors and trucks for diesel. Diesel is not available at 
all due to which the farmers have to face many 
difficulties.

Therefore, through you, I would like to urge upon 
the hon. Minister of Petroleum to make necessary 
arrangements for making adequate supply of diesel 
available to the farmers and provide them relief so that 
they can attend to the harvesting of crops and sowing 
of sugarcance withtout facing difficulties.

[English]

MR. SPEAKER : I would expect the Government to 
make a statement on the availability of diesel and petorl 
not only in districts but also in certain parts of the 
country.

12.29 hre.

(Mr. Deputy-Speaker In the Chali)

[Translation]

SHRI VIJOY KUMAR YADAV (Nalanda) : Mr. Deputy 
Speaker, Sir, a grave crisis of drinking water has started 
in Bihar with the onset of Summer there.’ People are 
deserting the villages as the wells and ponds are drying 
up there. There is no electricity for 3-4 consecutive days 
together. The cattle are dying in large numbers there. 
The villagers are fleeing in large number towards the 
cities.

I would like to urge upon the Government that the 
State Government is not competent enough to resolve 
such a great crisis, It is not possible for it to mobilise 
economic resources. Therefore, adequate funds should 
be provided to Bihar for installing handpumps, digging 
wells in the areas facing crisis and without raising the 
question of outstanding dues, supply of electricity from 
the Central Grid should be guaranteed for the whole 
Summer season.

SHRI- HARI KEW AL PR ASA D  (Salempur) . Mr. 
Deputy Speaker, Sir, through you, I would like to draw 
the attention of the Government of India to an important 
question. These days the farmers of the country .are 
busy in reaping their crops and keeping it in the fields, 
but this period only five incidents occur due to felling 
of electric wires and cables as a result of carelessness 
of some other reasons. In Uttar Pradesh alone more 
than 150 people have died due to fire incidents during 
the past two months.

Mr. Deputy Speaker, Sir, besides damaging standing 
crops, such fires engulf the crops of a number of 
adjoining fields causing the heavy damage to the 
oppressed, suppressed, poor and downtrodden’ families. 
At times clusters of villages are razed to ground in such 
fires. The State Government gives a relief assistance of 
Rs. 1000 which is a very meagre amount to run a 
family. Therefore, through you, I would like to urge upon 
the Government in this House to launch a special 
scheme for granting aid to the fire affected families of 
such villages in their time of distress for raising huts 
and houses and to provide for making livelihood and 
also to give compensation to the families of the victims 
of fire who died.
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[English]

SHRIMATI G E E TA  M UK H ER JEE (Panskura) . Mr. 
Deputy-Speaker, Sir, In 1993 I raised in Parliament a 
case of Shri Ramashray Singh, who was dismissed 
from PDIL because he had the cheek to bring in an 
allegation that the top brasses of FCI. Sindrl, PDIL and 
BCCL had links with fraud and corruption to the tune of 
Rs. 2733 crore. I also wanted an inquiry and 
reinstatement. Shri Indrajit Gupta also wrote to the 
Minister concerned. After that, that gentleman through 
court order got reinstated. Despite the fact that at least 
twelve-fifteen Members of Parliament sitting here, 
namely, Shri Basudeb Acharia, Shri Rabi Ray and very 
many others have been asking the Minister about this 
fraud, the Minister goes on saying that there Is nothing 
despite the fact that a person who was proved guilty, 
was promoted. I demand a CBI inquiry into this case 
which we have been referring to but without any success 
up to now.

[ Translation]

SHRI RABI RAY (Kendrapada): Mr. Deputy Speaker, 
Sir, you and the whole country is aware of the fact that 
Sindri Fertilizer Corporation of India is the first public 
sector undertaking of this country. Besides, there are 
three more public sector undertaking namely the F.C.I., 
Bharat Coking Coal and Projects Development. The 
basic objective of public undertakings is to work for the 
upliftment of the country, but as Geeta ji has said, a 
particular newspaper has published a report about a 
Rs. 2733 crore scandal involving these undertakings 
and one Shri Ramashray Singh has been carrying out 
a crusade against corruption for many years without 
getting justice from any quarter so far. As Geeta Ji has 
stated and Shri Basudeb Acharia has been demanding 
from the Prime Minister for many days to conduct a
C.B.I. inquity in at least this case but they are not ready 
for it.

Mr. Deputy Speaker, Sir, a particular newspaper 
while commenting on it has termed the Bofors scandal 
as a peanut in comparison to this huge scam of Rs. 
2733 crore. Therefore, through you, we press our 
demand In the House but the Govenment is keeping 
mum. It is a matter of concern that its officers are 
becoming millionaires through corruption which has 
taken everybody into its fold and that they are extirpating 
the entire public sector. By adopting the policy of 
destroying the public sector and inviting the private 
sector, they are throwing the country to the dogs. Through 
you, I would like to submit that it is the question of the 
whole country and, thus a C.B.I. inquiry should be 
conducted into It.

Mr. Deputy Speaker, Sir, the Government of India 
constituted a R.C. Mishra Committee. In its report, the 
Committee has ratified the scandal. I would like to cite 
an example.

In 1989 the Coking Coal Company awarded a 
contract of processing the raw coal to the TATAs at a 
rate of Rs. 350 per tonn, whereas Bokaro which is a 
public sector undertaking given Rs. 500 per tonn to 
them. You can see that what a public undertaking is 
doing with TATAs? Imagine what type of scandal l$ 
being cooked there. The whole House has a unanimous 
opinion on conducting a C.B.I. inquiry into this Rs. 2733 
crore scandal forthwith and Shri Ramashray Singh 
should be awarded for uneathign this scandal.

PROF. PREM DHUM AL (Hamirpur) : Mr. Deputy 
Speaker, Sir, the Budget session is the longest session 
of the House and the Centre has been continuously 
receiving a demand from Himachal Pradesh. I would 
like to say that Himachal Pradesh is the only state in 
the country in which the people of a particular caste 
living in one part of the State are included in the category 
of scheduled tribes whereas the people of the same 
community living in. another, part are not. At the time of 
reorganisation of Punjab in 1966, certain parts of the 
State were annexed to Himachal Pradesh. Some people 
of the former Himachal Pradesh belonging to Gaddi 
and Gujjar Community are categorised as scheduled 
tribes and all such facilities are extended to them but 
the people of Gaddi and Gujjar Communities of the 
areas annexed in 1966 are not included In the category 
of scheduled tribes due to which they are denied all 
such facilities as are being provided to scheduled tribes.

In this regard, the State Government has repeatedly 
written to the Central Government and also sent many 
proposals. Through you, I would like to urge upon the 
Central Government to include Gaddis and Gujjars of 
the new areas of Himachal Pradesh in the category of 
scheduled tribes.

I Would also like to draw your attention towards 
another fact, in Himachal Pradesh itself one of the two 
brothers who is a blacksmith by vocation is included in 
the category of scheduled caste but another one who 
is a carperter by vocation is excluded. This is a grave 
discrmination due to which there is a great resentment 
among the carpenters of Himachal Pradesh. Therefore, 
through you, I urge upon the Central Government that 
they also should be included in the category of 
scheduled castes.

[English]

SHRI V. DHANANJAYA KUMAR (Mangalore) : Every 
day we are hearing about social unrest in various parts 
of the country, one of the main reasons being long 
pendency of the number of cases in various High Courts 
in the country. Specially I make a reference to the Punjab 
and Haryana High Court. The pendency is due to not 
filling up of the vacancies for the post of Judges. For a 
long time a number of posts are lying vacant in the 
Punjab and Haryana High Court; so also in various 
High Courts in the country. There is a system of direct 
recruitment from the Bar and also recruitment from in
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service judges who are serving In the district level High 
Courts. I do not know the reason why the Government 
is not taking up measures to fill up these vacancies, so 
that the pending cases could be disposed of early, so 
that the social tension could be reduced.

I would request the hon. Law Minister who is present 
here to kindly enlighten us the reason for not filling up 
the vacancies for quite a long time.

MR. D E P U TY  SPEAKER : Now Shri Jagat Vir Singh 
Drona.

SHRI SUDHIR SAW ANT (Rajapur) : Why no one 
from the Treasury Benches has been given an 
opportunity? Why is there this discrimination?

MR. D E P U TY  SPEAKER : Here the question of 
Ruling Party and Opposition does not arise.

SHRI SUDHIR SAW ANT : Why no one from the 
Treasury Benches has been called?

MR. D EP U TY  SPEAKER : You are mistaken. This Is 
Zero Hour.

(Interruptions)

SHRI SUDHIR SAWANT : I have given notice on the 
Issue of arrest of terrorists, a matter of national security. 
You are not allowing me to raise the matter of national 
security of the arrest of a Jammu and Kashmir terrorist 
in Bombay. If you cannot allow that matter, are other 
matters important? This is not acceptable because you 
are not allowing me to raise a matter of national security.

MR. D E P U TY  SPEAKER : I feel when the truth 
comes to your notice, you wijl definitely express deep 
regrets.

SHRI SUDHIR SAWANT : This is a matter of primary 
Importance, Sir.

MR. D EP U TY  SPEAKER ■ Kindly oblige by taking 
your seat.

(Interruptions)

SHRI SUDHIR SAWANT : This is a matter of national 
security, Sir. I walk out from this House.

12.40 hre.

At this stage, Shri Sudhir Sawant left the House. 

(Translation]

SHRI JAG A T VIR SINGH DRONA (Kanpur) : Mr. 
Deputy Speaker, Sir, in order to solve the housing 
problem of poor labourers all over the country colonies 
were set up with the assistance from the Union Ministry 
of Labour 35 years back. (Interruptions)

[English]

MR. D E P U TY  SP EAKER  • Please allow him to 
8nWAy

SHRI JA G A T VIR S IN G ^  D R O N A  : Under this 
scheme about 32 thousand houses were constructed in 
Uttar Pradesh and out of/these 18 thousand houses 
were constructed in Kanpur. The objective of this scheme 
was that poor labourers could live in there houses 
allotted to them. Moreover, when in course of time the 
rent charged from them covers the cost of the house the 
ownership of house will be transferred in their names. 
The number of such allotment has been large and 
labourers started living in the houses alloted to them. 
That time one room set used to cost Rs. 3,700 and two- 
room set around Rs. 5,000/- Th e  houses were 
constructed under the House Building scheme with the 
assistance from the Central Government and those 
labourers are living there who are in a state of penury 
due to closure of several factories in the industrial towns 
like Kanpur. Contrary to the Union labour Ministry's 
orders that on having recovered 80 per cent cost of the 
house the amount accrued to the State Government on 
this account may be deposited with the Union 
Government and the house be transfered in the name 
of its allottee. Notices have been served on allottees by 
the State Government to deposit Rs. 1 lakh and 15 
thousand for one room set and Rs. 1 lakh and 75 
thousand for two room set houses. They have to give 
their consent upto 30th, fixed as last date for that.

Those dwelling units were constructed by the Union 
Government for poor workers and those would have 
been transferred in their names after recovering the 
rent.

It is, therefore, requested that the Ministry of Labour 
should interfere into it and check the injustice as those 
were constucted with the help of Union Government
...(Interruptions)

[English]

MR. D E P U TY  SPEAKER  : Thank you, Now Shri 
Ram Nagina Mishra please. Mr. Mlshra, please cut it 
short. This should be closed by one O'Clock.

[ Translation]

SHRI RAM NAGINA M ISHRA (Padrauna) : Mr. 
Deputy Speaker, Sir, I would like to draw the attention 
of the Government to the fertilizer factory at Gorakhpur 
which has been lying closed for the last four years. It 
is located in Purvanchal and its condition is very 
miserable. Crores of rupees are being paid to the 
workers as wages there. On several occasions the 
Government assured to resume the work of the factory 
but it has not been started as yet. Recently the 
Government of India has sanctioned Rs. 22 hundred 
crore for fertilizer factories of Sindri in Bihar, Talcher in 
Orissa, Ramagundam in Andhra Pradesh, Durgapur in 
West Bengal, Barauni in Bihar and Namrup In Assam. 
But no action has been taken regarding the lone factory 
at Gorakhpur. 65 hon. Members of Parliament submitted 
memorandum to the hon. Prime Minister, the hon.

( Translation]
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Minister of Finance end personally met the hon. Minister. 
Assurance was also given by them but no action has 
been taken so far. The labourers and farmers are in a 
troubled state there. Through you I would like to request 
the Government to restart the factory without further 
delay. If the Government unable to run It, it should be 
handed over to private sector and restarted. It is a 
matter of public interest. I, therefore, want that the 
Government should make a statement on It.

SHRI SATYA PAL SINGH YADAV (Shahjahanpur) : 
I would like to raise serious issue of Uttar 
Pradesh... (Interrruptlons)

(English]

MR. D E P U TY  SPEAKER : I will call one by one. 
There is no deviation.

[ Translation]

SHRI SATYA PAL SINGH YADAV : The present 
Mulayam Singh Government in Uttar Pradesh abolished 
octroi in Uttar Pradesh before the election, but it made 
no alternative arrangement. Consequently, there is great 
resentment among the people In 50 districts of the State. 
The Safai Karamcharls have gone on strike and so, In 
our districts at least... (Interruptions)

IEnglish]

MR. D EP U TY  SPEAKER : No, no. What they say is 
right. It is a matter pertaining to the State.

(Translation]

SHRI SATYA PAL SINGH YADAV : The problem with 
us is that 5 M.Ps live in my district While coming to 
Delhi on the 1st of this month the people of Shahajanpur 
gheraoed us. They asked us as to how could we leave 
for Delhi when twelve persons have been murdered 
there. So, they insisted on our stay there and told us 
that we should not leave for Delhi to attend the session 
of Parliament. They even got ready for a scuffle with us. 
Thus, how can we attend Parliament? I want to express 
this only because the strike called by Safai Karamcharls 
has entered the fifth month. The entire city has turned 
into the pile of garbage. The dirty water of drains is 
overflowing on the roads. One dozen persons have 
been killed and thousands have fallen ill. Th e  
Government of Uttar Pradesh has been a mute Spectator 
and the Central Government is least concerned. I, 
therefore, through you want to submit that I am an 
elected representative of the area and it is my solemon 
duty to attract the attention of the Government to this 
issue. It has become quite impossible for me and other 
hon. MPs also to move there. Therefore, I request the 
Union Government to pay attention to it and force the 
Government of Uttar Pradesh to take a proper action. If 
required, the Union Government should provide financial 
assistance to the State Government so that the 5 month 
long strike comes to an end, and the people whose life

has become very miserable and who are on the verge 
of death, could be redeemed from their miseries
...(Interruptions)

[English]

MR. D E P U TY -S P E A K E R  : I call the names of 
Members, one by one. You need not have any doubt. I 
do not like to deviate; you can be rest assured that 
Justice will be done.

(Interruptions)

MR. DEPUTY-SPEAKER : Dr. Ma|lu, kindly do not 
deviate; she is on her legs.

KUMARI FRIDA TO P N O  (Sundargarh) : Sk, there is 
a need for an Immediate C B I enquiry Into the 
indiscriminate killings of nuns and priests In different 
parts of the country and I demand that the culprits be 
severely punished. On 25th February, 1995, Sister Rani 
Maria was murdered In Udainagar, Madhya Pradesh. 
On 1st September, 1994, two priests and one brother 
were killed at Kharondabeda Church in Bihar. On 1st 
May, 1995, Sister Augustina Kochumutam was hacked 
to death in Dibrugarh.

So, I request that immediate action may be taken 
for a CBI enquiry into these killings in different parts of 
the country of nuns and priests ...(Interruptions)

[Translation]

M AJ. G E N . (R E T D .) B H U W A N  C H A N D R A  
KHANDURi (Garhwal) : Mr. Deputy Speaker, Sir, the 
people of Uttranchal have been very agitated on two 
issues for last several days.

First, a lot has been sponken on the Muzaffamagar 
incident that took place on the 2nd October last year. 
This august House is well aware of the fact as to how 
women were raped there. The CBI has conducted its 
enquiry and submitted its report to Allahabad High Court 
on the 31st March. In this regard we raised this issue 
in this august House also and requested the 
Government to make a statement.

The second issue was related to the separate State 
of Uttaranchal. A proposal has been lying pending with 
this Governemnt for the last three and half years. These 
two issues were discussed in the Motion of thanks on 
President's Address. I had also raised this Issue and 
expected hon. Prime Minister’s comments thereon. When 
he did not say anything on these issues, the leader of 
Opposition Shri Atal Blharl Vajpayee also raised that 
Issue. In this regard the hon. Prime Minister has given 
an assurance in this august House on 28th April, which 
reads as follows :

[English]

"Sir, I think something would have to be left for the 
day on which we take up the Demands of the Home 
Ministry. I shall request the Home Minister to say 
something about Uttaranchal on that day*.
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Since the Demands of the Home Ministry are not 
being discussed the hon. Minister of Home Affairs 
should fulfil the assurance given by the hon. Prime 
Minister and make a statement promptly on Uttaranchal, 
Muzaffamagar incident and other Issues related thereto.
I request you to direct the Government that the hon. 
Minister of Home Affairs should make a prompt 
statement on it.

[English]

SHRI MANABENDRA SHAH (Tehrl Garhwal) : Mr. 
Deputy Speaker, Sir, my subject is the same as Shri 
Khandurl has raised; and so I would like to repeat it. 
Nevertheless, I would like to bring it to the notice of the 
House that on 28.04.1995, the Prime Minister gave an 
assurance to the Lok Sabha towards the end of the 
debate on the Motion of Thanks on the President's 
Address that the Home Minister would say something 
about the demand for Uttaranchal when the Demands 
for Grants of the Home Ministry are taken up by the 
House. It is in the proceedings of the Lok Sabha on
28.04.1995, pages 7671-74. As per the present 
programme of the business of the House, the Demands 
of that Ministry are not being taken up for discussion.

The House would like to know whether the Home 
Minister will inform about the Uttaranchal issue and 
enable the House to discuss this important issue.

MR. D EP U TY  SPEAKER : Next comes Mr. George 
Fernandes. Of course, his matter pertains to police 
officers. It has already come up. But since your name 
is there, you may please speak. But save time for other 
friends.

[Translation]

SHRI G EO R G E FERNAN DES (Muzaffarpur) : Mr. 
Deputy Speaker, Sir, I had given you a notice regarding 
the sentence awarded yesterday to Haryana police 
officers by the Supreme Court. That issue was raised in 
this august House also by Shri Jaswant Singh, i consider 
it essential to explain two or three points related to it in 
this august House. In its verdict the Supreme Court has 
stated that the police officers have been awarded 
punishment for their misdeeds Who were behind this 
incident? The son-in-law of the Chief Minister of the 
State finds mention in the verdict of the court. Now the 
question arises Is that the political leaders who made 
the police jawans or police officers to indulge in 
misdeeds are moving scot-free. No action is being taken 
against them. When the police harass a common man, 
he moves the court and gets justice there. But if he 
moves the court with a specific problem, a 
compensation... (Interruptions)

[English]

TH E  M INISTER OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AN D PUBLIC D ISTR IBU TIO N  (SHRI BUTA 
SINGH) : Mr. Deputy Speaker, Sir, I am on a point of 
order... (Interruptions)

[ Translation] MR. D E P U TY  SPEAKER : Firstly, there la no point 
of order In Zero Hour. Secondly, of course, It ia the court 
which has given a sentence.

[Translation]

SHRI G EO R G E FERN ANDES : The hon. Minister 
should at least, know that there Is no point of Order 
during Zero Hour.

[English]

SHRI BUTA SINGH : Sir, I am on a point of order.

MR. D EP UTY-SPEA K ER  : You can intervene and 
speak.

SHRI BUTA SINGH ; Sir, he Is saying something 
which is against the Constitution of India. Therefore, I 
have a point of order. What he is saying is against the 
procedure of this House. Sir, you cannot allow It to go 

“ on record...(Interruptions)...Sir, he should not be allowed 
to speak when I am on a point of order...(Interruptions)

[Translation]

SHRI G EO R G E FERNANDES : Mr. Deputy Speaker, 
Sir, my submission is that today the Chief Minister of 
Haryana has made a wrong statement on the Supreme 
Court verdict. Leave aside the issue of the morale of 
the jawans of the police all over the country.*

They would again question the morale of the police. 
It is not a question of interfering in this matter. But once 
those people, who become its victim, get justice after 
spending their money, they should be duly 
compensated. I demand such a verdict in which 
compensation should be paid to the victim from the 
money of those persons who get the misdeed done 
through others. There have been many such incidents 
in the past, just few days back...(Interruptions)

[English]

SHRI BUTA SINGH : Sir, kindly ask him to yield. 
Otherwise, how can I speak? I have a point of 
order... (Interruptions)

SEVERAL HON. MEMBERS : There is no point of 
onie(...(lnterruptions)

MR DEPUTY-SPEAKER : Mr. George has completed 
his argument. He has placed his points.

[ Translation]

SHRI ANNA JOSHI (Pune) : What is your point of 
Order? , ,

SHRI BUTA SING H : Unless you hear me, how 
would you come to know of it?

[English] ,

MR. pEPU TY-SPEA K ER  ; Mr. Buta Singh, you are 
on a point of fyder. You have got a chance to give 
explanation.

* Expun gal as ordered^ the Chair.
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SHRI BUTA SINGH : Sir, my point of order arises 
from the statement made by Shri George Fernandes.

Shri George Fernandes, while raising an issue on 
the floor of the House, has crossed the limits of the 
procedure of this House. He is free to report to the 
House whatever matter he has, but quoting the Supreme 
Court judgement and making allegations against those 
persons who are not present in the House is an 
established practice of this House; he cannot take the 
Supreme Court's decision as an alibi and start making 
political allegations against the people who are in high 
positions. He has started making a long statement.

My request is that all that must be deleted from the 
records.

[Translation]

SHRI G EO R G E FERN AN DES : Mr. Deputy Speaker, 
Sir. I demand that the Ministry of Home Affairs should 
get an inquiry done by the CBI into this case. Not only 
the conduct of the police but also the role of political 
leaders involved in such cases should be investigated. 
(Interruptions)

[English]

SHRI BUTA SINGH • My point is, only that point 
should be allowed to remain which is the real point and 
for which he has given notice. He is not free to criticise 
the Supreme Court judgement. He is not free to make 
allegations against the persons in authority unless they 
are here.

My submission to the Chair is to kindly go through 
the proceedings. The portion that he has said in his 
statement must be deleted from the proceedings of this 
House.

MR. DEPUTY-SPEAKER : I will go through that. If it 
is against the established principles and policies, 
violating the Constitutional provisions, I shall certainly 
go through it and examine.

(Interruptions)

MR. DEPUTY-SPEAKER : Next, Shri Amal Datta.

If I want to deviate a little, the vehicle wilt go out of 
the track. To bring it back to track, it becomes very 
difficult. So, let me not volunteer to that risky job.

DR. R. MALLU (Nagar Kurnool) Shri Amal Datta.

Sir, I have also given ...(Interruptions)

MR. DEPUTY-SPEAKER : Let us see whether your 
name comes or not. Hardly we have got four-five minutes.

(Interruptions)

MR, D E P U T Y -S P E A K E R  : Th e  Chair is not’ 
responsible for that.

SHRI AMAL DATTA (Diamond Harbour) : Sir, I have 
given a notice regarding the very same case which has

been raised by Shri Jaswant Singh eartitf 
Shri George Fernandes, but from another a n gia .) a m u  
to know from the Minister of Home as to wliat •tope itofey 
contemplate taking pursuant to this judgement Of the 
Supreme Court. Not only this one, but there were several 
other judgements of the Supreme Court to protect the 
life and liberty of the individual from the poNce for which 
the Supreme Court has held again and again that they 
are trampling on the rights or the constitutional rights of 
citizens and subjecting them to inhuman treatment end 
treatment which is derogatory to dignitaries of human 
beings viz., the Supreme Court has been saying from 
1980 that a person as under trial prisoner and now they 
have said that even convicted prisoner cannot be put 
In handcuff or fetters without an order from the 
Magistrate. In case a person, when arrested, ia known 
to be a violent person, then only he can be handcuffed 
under the order of a superior police officer. Now, I found 
out from the Home Ministry, the Government of India, 
that they do not take any notice of this. They do not 
circulate this thing to the State Governments and the 
State Governments also do not circulate this. So, the 
Supreme Court is saying one thing from 1980, not today. 
For 15 years, they have been saying these things for 
protecting the human dignity, human rights, right to life 
and liberty of individuals against arbitrary police actions 
of arresting, handcuffing and all that. But these are not 
reaching the police. They are not reaching the citizens, 
they are not reaching the District Courts and the 
Magistrate Courts.

Sir, something must be done by the Government of 
India. Do they think that there is no duty on their part 
to see that the Supreme Court judgements in letter is 
no duty on their part to see that the Supreme Court 
judgements in letter and spirit are carried out? Now, 
they have said recently, in the last week that anybody 
putting...

MR. D EP U TY-S P EA K ER  : Mr. Bhagwan Shankar 
Rawat.

SHRI AMAL DATTA : Just one minute, Sir

MR. DEPUTY-SPEAKER : Yes.

SHRI AMAL DATTA : Sir, any police officer who will 
put a handcuff in violation of the Supreme Court’s lateet 
order • pronounced only last week • then should also 
be sent to jail. The Government of India must come 
forward and take some action and must evolve a 
common Code of Conduct for Police. Conduct rules 
should be changed, if necessary, the police manual 
should also be changed, If necessary and the States 
also must follow a uniform pattern. It Is the duty of the 
Government of India to do this.

[ Translation]

SHRI BHAGWAN SHANKAR RAWAT (Agra) : Mr. 
Deputy Speaker, Sir, the law and order situation has
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worsened in Uttar Pradesh. It has become quite difficult 
for traders of Agra Division to move in the markets. Day 
in and day out, household items are being looted and 
people are being murdered. I would like to submit to 
the Government that the persons responsible for the 
murder of Goel family in Agra and another incident of 
North Vijayanagar h^ve not been arrested so far.

13.00 hra.

Similarly, traders have been murdered in Mainpuri 
and Shikohabad also. They have been robbed of their 
belongings. Sir, I request the Central Government to 
intervene in this matter The people whose lives are in 
danger should be given protection In Western Uttar 
Pradesh, especially in Agra Division it is becoming 
very difficult to move on the roads. The traders have 
staged a dharna there. I have requested the traders to 
withdraw their dharna and assured them that I will raise 
their problem in Parliament. Sir, through you, I would 
like to request that the Ministry of Home Affairs should 
intervene in this matter. This case is similar to a case 
of murder of Kamal Jain in Ghaziabad

[English]

MR. D E P U TY  SPEAKER  : Now we will take up 
Papers Laid on the Table.

SHRI BASUDEB ACHARIA (Bankura) : Since we 
have also given notice, tomorrow may please be 
allowed to have our say on a priority basis Sir.

13.01 hre.

PAPERS LAID ON TH E TABLE

Errata to the Detailed Demande for Grante of the 
Ministry of Law Justice and Company Affairs for

1995-96 and Coat Audit (Report) 
Amendments Rutes, 1995.

[English]

TH E  MINISTER OF STATE IN TH E  MINISTRY OF
LAW, JU S TIC E  AND COMRANY AFFAIRS (SHRI H.R.
BHARDWAJ) : I beg to lay on the Table :

(1) A copy of the Errata (Hindi and English versions) 
to the Detailed Demands for Grants of the 
Ministry of Law, Justice and Company Affairs 
for the year 1995-96.

[Placed in Library. See No. LT-7468/95]

(2) A copy of the Cost Audit (Report) Amendment 
Rules, 1995 (Hindi and English versions) 
published in Notification No. G.S.R. 273(E) in 
Gazette of India dated the 20th March 1995,

under sub-section (3) of section 642 of the 
Companies Act,1956

[Palaced in Library See. No. LT-7469/95]

Notification under Induatriee
(Development and Regulation) Act. 1951 etc.

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
IN D U S TR Y  (D E P A R T M E N T  O F  IN D U S TR IA L  
D E V E L O P M E N T  A N D  D E T A R T M E N T  O F  H E A V Y  
INDUSTRY) (SHRIMATI KRISHNA SAHI) : I beg to lay 
on the Table :

(1) A copy of the Notification No. S.O. 280 (E)/18A/ 
IDRA/95 (Hindi and English versions) published 
in Gazette of India dated the 31st March, 1995 
regarding extension of period of take over of 
the management of Messers Lilly Biscuit 
Company (Private) Limited, and Messers Lily 
Barley Mills (Private) Limited, Calcutta, upto the 
26th March, 1996, under sub-section (2) of 
section 18A of the Industries (Development and 
Regulation) Act, 1951.

(2) A copy of the Notification No. S.O. 281 (E )/ 
18AA/IDRA/95 (Hindi and English versions) 
published in Gazette of India dated the 31st 
March, 1995 regarding extension of take over 
of mangement of Messrs Apollo Zipper Compay 
Private Limited, Calcutta, upto the 31st March,
1996, under sub-section (2) of section 18AA of 
the Industries (Development and Regulation) 
Act, 1951.

[Placed in Library, See. No. LT-7470/95]

Report of Comptroller and Auditor General of India 
Union Government (No. 1 of 1995) for the year 

ending 31 at March, 1994 etc.

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : On behalf of Shri M.V. Chandrashekhar 
Murthy, I beg to lay on the Table :

(1) A copy of the Report (Hindi and English 
versions) of the Com ptroller and Auditor 
General of India - Union Government (No. 1 of
1995) for the year ended the 31st March, 1994 
(Civil) under article 151 (1) of the Constitution

[Placed In Library See. No. LT-7471/95]

(2) A copy of the Union Government Appropriation 
Accounts (Civil) for the year 1993-94 (Hindi and 
English versions).

[Placed in Library See. No. LT-7472/95]

(3) A copy of the Union Government Finance 
Accounts for the year 1993-94 (Hindi and 
English versions).

[Placed in Library See. No. LT.7473/95]
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Notification under Ail India Service* Act, 1951

TH E  M INISTER O F STATE IN TH E  MINISTRY OF 
HUMAN R ES O U R C E D EVELO PM EN T (DEPARTM ENT 
OF Y O U TH  AFFAIRS AND SP O R TS) AND MINISTER O F 
STATE IN TH E  MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI M UKUL W A S N IK ): On behalf of Shrimati Margaret 
Alva, I beg to lay on the Table :

A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of section 
3 of the All India Services Act, 1951 :

(1) Q.S.R. 500 published in Gazette of India dated 
the 8th October, 1994 containing corrigendum 
to the Indian Police Service (Fixation of Cadre 
Strength) Regulations, 1955 published in 
Notification No. G.S.R. 396 (E) dated the 22nd 
April, 1994.

(2) The Indian Forest Service (Fixation of Cadre 
Strength) Am endm ent Regulations, 1994 
published in Notification No. G .S .R . 514 in 
Gazette of India dated the 22nd October, 1994.

(3) The Indian Police Service (Fixation of Cadre 
Strength) Seventh Amendment Regulations, 
1994 published in Notification No. G.S.R. 540 
in Gazette of India dated the 5th November,
1994.

(4) Th e  Indian Police Service (Pay) Seventh 
Am endm ent Rules, 1994 published in 
Notification No. G.S.R. 541 in Gazette of India 
dated the 5th November, 1994.

(5) The Indian Administrative Service (Cadre) 
Am endm ent Rules, 1995 published in 
Notification No. G.S.R. 128(E) in Gazette of India 
dated the 10th March, 1995.

(6) The Indian Police Service (Cadre) Amendment 
Rules, 1995 published In Notification No. G.S.R.
129 (E) In Gazette of India dated the 10th March,
1995.

(7) The Indian Forest service (Cadre) Amendment 
Rules, 1995 Published in Notification No. G.S.R.
130 (E) in Gazette of India dated the 10th March, 
1995.

[Paced In library. See. No. LT-7474/95]

13.02 hr*.

COMMITTEE ON PRIVATE MEMBERS’ BILLS 
AND RESOLUTIONS

Thirty-ninth Report

[ English]

SHRI KESRI LAL (Ghatampur): I beg to present the 
Thirty-ninth Report (Hindi and English versions) of the 
Committee on Private Members' Bills and Resolutions.

13.02% hr*.

STANDING COMMITTEE ON DEFENCE 

Third and Fourth Report*

[English]

SHRI IN D R A JIT G U P TA  (Midnapore) : I beg to 
present the following Reports (Hindi and English 
versions) of the Standing Committee on Defence:

(1) Third Report on Action Taken by Government 
on the recommendations contained in their 
Second Report on Demands for Grants of the 
Ministry of Defence for 1994-95.

(2) Fourth Report on the Demands for Grants of the 
Ministry of Defence for 1995-96.

13.03 hr*.

STANDING COMMITTEE ON ENERGY

Twentieth, Twenty-first, Twenty-second and 
Twenty-third Report*,

Record* of Discussion* and Minutes

[English]

SHRI P.C. CHACKO (Trichur) : I beg to present the 
following reports, Records of discussions and Minutes 
(Hindi and English versions) of the Standing Committee 

. on Energy :

(1) Twentieth Report on the Ministry of Power 
Demands for Grants (1995-96) and recoid of 
discussion relating thereto.

(2) Twenty-first Report on the Ministry of C o i 
Demands for Grants (1995-96) and record 
discussion relating thereto.

(3) Twenty-second Report on the Ministry of * 
conventional Energy Sources - Demand1 ■ 
Grants (1995-96) and record ol discus*, 
relating thereto.

(4) Twenty-third Report on the Department of Atomic 
Energy - Demands for Grants (1995-96) and 
record of discussion relating thereto.

(5) Minutes of sittings of the Standing Committee 
on Energy relating to procedural and 
miscellaneous matters.
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13.04 hrs.

STANDING COMMITTEE ON FINANCE

Eleventh, Twelfth, Thirteenth and 
Fourteenth Reporta

[English]

DR. DEBI PROSAD PAL (Calcutta North West) : I 
beg to present the following Reports (Hindi and English 
versions) of the Standing Committee on Finance :

(1) Eleventh Report on Action Taken by the 
Government on the recommendations contained 
in the Fifth Report of the Committee on 
'Demands for Grants (1994-95) of the Ministry 
of Finance'.

(2) Twelfth Report on Action Taken by the 
Government on the recommendations contained 
In the Sixth Report of the Committee on 
'Demands for Grants (1994-95) of the Ministry 
of Planning and Programme Implementation'.

(3) Thirteenth Report on Demands for Grants 
(1995-96) of the Ministry of Finance.

(4) Fourteenth Report on Demands for Grants 
(1995-96) of the Ministry of Planning and 
Programme Implementation.

13.04% hre.

STANDING COMMITTEE ON SCIENCE AND 
TECHNOLOGY, ENVIRONMENT AND FORESTS

Twentieth Report

[English]

SHRI JITEN D R A NATH DAS (Jalpaiguri) : I beg to 
lay on the Table a copy (Hindi and English versions) ot 
the Twentieth Report of the Standing Committee on 
Science and Technology, Environment and Forests on 
the Annual Report (1993-94) of the Department of Ocean 
Development with reference to Marine Satellite 
Information Service (M AR SIS); Pollution Monitoring 
Programme - Coastal Ocean Monitoring and Prediction 
System (C O M A P S ) and National Programme for 
Identification of Marine Bioactive Substances for use as 
Drugs.

13.05 hre.

MATTERS UNDER RULE 377

(I) Need to Direct Andhra Predeeh to Coneume 
Less Power from Central Grid

[English]

SHRI V S . VIJAYARAGHAVAN* (Palghat) : Along 
with Karnataka, Kerala is also facing power crisis due

* Translation of the matter originally raised in Malayalam.

to the over consumption of power by Andhra Pradesh 
from the Central Grid. This move by Andhra Pradesh 
has recently put the Southern grid four times in trouble. 
The over consumption by Andhra Pradesh has resulted 
in low voltage in Kerala. There has been - an 
understanding between State Electrricity Boards that 
the minimum frequency in the southern grid should 
remain at 48.2 hertz. But 'due to Andhra Pradesh's 
inordinate suction of power the frequency goes down 
precariously. If the frequency falls balow 48 hertz the 
generators in Neyveli and Kalpakkam stations will be 
damaged. In order to save the machines the power 
generation has to be stopped. That would result in a 
total power crisis in South India. I request the Central 
Government to intervene and take necessary action to 
avoid this undesired situation.

(II) Need to Upgrade Low Power Tranamitter in 
Saharea District in Bihar

[Translation]

SHRI SURYA NARAYAN YADAV : The Doordarshan 
Kendra at Saharsa has a very low power TV  Transmitter. 
As a result of which even the people living in the city 
cannot view its programmes clearly. They are compelled 
to view the programmes of adjoining countries. This 
issue has been raised several times earlier also, but in 
the absence of any action so far the coverage of this TV  
Transmitter still remains very low.

Therefore, I urge upon the Central Government Jo 
convert this low power transmitter of Saharsa 
Doordarshan Kendra into high power transmitter so that 
the people of Saharsa-Supaul region and other Hindi 
speaking people living in adjoining countries could view 
its programmes.

(iii) Need to Sanction Adequate Funda from ‘Rajiv 
Drinking Water Scheme* to State Government 
of Orissa to Cope with the Acute Drinking 
Water Problem in MayurbhanJ and Balaaore 
Diatricte of the State

[English]

DR. K A R TIK E S W A R  PATRA (Balasore) : The  
drinking water supply to the districts of Mayurbhanj and 
Balasore in Orissa is a burning problem now. More than 
80% of the existing tube wells are now either defunct 
or their water levels have gone down. The acute scarcity 
of drinking water creates a serious drought situation in 
these districts. Special attention should be given for 
supply of drinking water to these districts. Otherwise, 
there will be large scale epidemic and deaths of human 
beings and cattle lives In these areas. The district 
administration should be given special grant to take up 
the work to provide drinking water in scarcity areas on 
war footing.

I request the Union Governm ent to sanction 
adequate funds for the purpose out of Rajiv drinking 
water scheme.
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(iv ) N o d  to  C le a r tha P ro p o sa l of M adhya 
P ra desh G o ve rn m e n t for R epairing and 
M ode rnisa tion  of M eniyari R e eervoir in 
Bllaepur District

( Translation]

SHRI KHELAN RAM JA N G D E (Vilaspur) : There 
exists a water reservoir at Maniyari in the Bilaspur district 
of Madhya Pradesh since the British period. In the 
absence of repair and modernisation, the old water 
reservoir Is in totally dilapidated condition and its water 
holding capacity has been decreasing steadily. The 
farmers are greatly benefited from It and the people 
recognise it as their lifeline. The Government of Madhya 
Pradesh has submitted a Rs. 29 crore scheme for Its 
modernisation and repair to the Central Government for 
Its approval. I have also come to learn that the world 
Bank has given its recommendation in this connection.

Therefore, I urge upon the Central Government to 
immediately grant its approval to the above scheme in 
the public interest so that the areas inhabited by 
scheduled castes and tribal people are greatly 
benefited.

(v ) Need to Formulate Guidelines for Uniform 
Curricula  for Prim ary and Middle School 
Education Throughout the Country

SHRI N.K. BALIYAN (Muzaffarnagar) : There are 
different types of Primary and Junior High Schools In 
the country. There is no uniformity In their curricula nor 
do they fully fulfill the social requirements and 
obligations. In order to develop a sense of social 
responsibility and an incessant inspiration of patriotism, 
the Government should formulate a  uniform education 
system in the country. The Government primary schools 
on which enormous funds have been and are being 
spent, are lying vacant today. On the other hand, there 
has been a flood of non-Governmental schools in the 
lanes and localities in the name of montissary education 
in which a lot of money of the people is being wasted.

Therefore, I would like to urge upon the Central 
Government to compulsorily enforce uniform education 
system upto primary and Junior High School level 
throughout the country and issue necessary guidelines 
for uniform curricula.

(v i) Need to Set up a Regional Medical Research 
Centre Under NMEP, at Village PIJ In Kheda 
District of Gujarat

SHRI GANGA RAM KOLI (Bayana) : The work of 
setting up a Malaria Research Centre at village Pij in 
Kheda district of Gujarat has been held up for the last 
two years. The villagers had donated more than 40 
acres of land for this centre. Earlier, some developmental 
work had been taken up but subsequently, the whole 
work was held up due to some departmental problems.

I have raised this matter on many occasions and an 
assurance of developing this centre had been given to 
me. This is the right time for the Government to formulate 
a concrete scheme for the purpose otherwise no 
meaningful objective would be attained from this fertile 
land donated by the villagers.

As I have earlier suggested that a Regional Medical 
Research Centre should be set up at this place for 
which the basic facilities are already available.

I urge upon the Government of India to start its 
work on priority basis.

(vil) Need to Provide Relief to the People Affected 
by Floods in Uttar Pradesh

\
SHRI HARI KEWAL PRASAD (Salempur) : There 

has been an extensive loss of life and property in Uttar 
Pradesh due to floods and drought. Whereas the floods 
have ravaged the Gorakhpur and Varanasi districts, the 
districts of Agra and Jhansi are reeling under the scourge 
of severe drought. The floods have taken a toll of 500 
lives in Gorakhpur and Varanasi districts. Hundreds of 
cattle have died, thousands of houses have fallen apart 
and the kharif and sugarcane crops on lakhs of acres 
of land have been destroyed. Most of the roads, bridges 
and regulators have been damaged. The maximum 
damage has been caused to Devaria and Padrauna 
districts. The engineers of Bhensalotan In Nepal released 
more water than the fixed quantum in the main Gandak 
canal without any prior notice which was responsible 
for heavy floods in these districts. The relief work was 
not expedited and the families of the deceased have 
not been given any compensation so far.

I urge upon the Central Government to immediately 
give compensation for the loss of life and property, 
reconstruct with Government funds the damaged houses, 
repair the roads, bridges and regulators and take action 
against the officials guilty of laxity. Along with this, a 
scheme should be formulated for finding a permanent 
solution to the devastation caused every year due to 
release of excess water in the Gandak canal. I also 
demand that the proposed faulty canalisation scheme 
of Salempur tehsil in district Devaria should be cancelled 
and a new scheme formulated and the canalisation of 
this tehsil should be done by carving out a branch 
canal at the origin of main Gandak canal.

(vlll) Need to Maintain Status quo in Respect of 
Allahabad High Court

SHRIMATI SAROJ DU BEY (Allahabad) : Mr. Deputy 
Speaker, Sir, an effort of creating various division 
benches of the Allahabad High Court is being made on 
the ground of making justice cheaper and accessible to 
everybody. Allahabad High Court has its own age long 
great traditions and its historical grand building has its 
own prestige. It Is not proper to divide the High Court 
Into different benches. A stable and permanent place 
for the Court contributes to the high level exchange of
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thoughts. The well equipped library of the High Court 
plays a stellar role in maintaining the high levels of the 
bar and the bench. The legal experts are also able to 
continuously develop their talents. As a result of this, 
the Allahabad High Court has been constantly creating 
new history while working in an independent and non
partisan manner.

However, the whole state is agitated over the 
demand of setting up of a bench of Allahabad High 
Court at Meerut because demand of setting up separate 
benches of Allahabad High Court at Arga, Gorakhpur, 
Bareilly, Dehradun, Kumaon and Garhwal is fast 
catching on.

I would like to urge upon the Central Government 
that in order to make available cheap and accessible 
justice to the people, not only the division benches of 
the High Courts but of the Supreme Court also should 
be set up in every nook and corner of the country. 
Therefore, I request the Central Governmnet to retain 
the Allahabad High Court seat at Allahabad only and 
no effort should be made to divide the dignity and 
honour of Allahabad High Court otherwise the High 
Courts and the Supreme Court will turn into Muffasil 
courts and judiciary will lose its dignity.

[English]

MR DEPUTY-SPEAKER : Now, the House stands 
adjourned to meet again at 2.20 pm.

13.18 hra.

The Lok Sabha then Adjourned for Lunch till Twenty 
Minutes past Fourteen of the Clock.

14.28 hr*.

The Lok Sabha re-assembled after Lunch at Twenty 
Eight Minutes past Fourteen of the Clock.

(Mr Deputy-speaker in the Chaii)

RAILWAY BUDGET 1995-96— GENERAL 
DISCUSSION

Resolution Re : Approval of Recommendations 
Made in the Ninth Report of Railway 

Convention Committee

Demand* for Grants (Railways) 1995-96

Demands for Excess Grants - (Railways) 1992-93

[English]

MR D EPUTY-SPEAKER  : Now, we will take up item 
nos 12 to 15. Dr. Vlswanatham Kanithi was on his legs. 
He may continue.

DR. VISWANATHAM KANITHI (Srikakulam) : Thank 
you very much, Mr. Deputy Speaker, Sir for giving me 
an opportunity at the resumed session to speak on the

Railway Budget for 1995-96. It is needless to aay that 
the Budget is a popular one. On behalf of myself and 
on my behalf of my constituents, I thank the hon. Minister 
and Ministry for giving so many facilities not only to my 
constituency but to the entire country, in the given 
circumstances with so many contraints, with so many 
bad things in the last four years, I think, this is the 
golden era in the history of Indian Railways.

You cannot compare this period to any other period. 
If you compare the last hundred years' period with the 
current four year period, you can see the changes 
especially the developmental changes in many parts of 
the country, many at a time.

I know there are certain areas which are not 
convered to the extent they deserve it but still we do 
hope that all the areas in the country will be covered 
in the near future. The developmental activities in various 
sectors need not be narrated here and the figures and 
other statistics need not be repeated. The developmental 
activities in the field of gauge conversion, new railway 
lines, own-your-wagon scheme, DMU, EMU, Palace on 
Wheels, the container services and other on going 
services are noteworthy and everybody has to 
appreciate them and since everybody is after them.

Railways provide the biggest employment in this 
country, yet they are not the biggest earner, rupeewise 
or dollarwise in this country as compared to the number 
of manforce they have. Still the conditions in the 
Railways especially the rail track and the rolling stock 
are not satisfactory, if you go to the lavatory in a moving 
train, one cannot finish one's job without having the 
support of the walls. There is some lacuna in the system. 
Even though the Fourth Class employees are doing 
their job I am afraid the supervision is lacking in their 
work. It must be corrected and those people who are 
responsible must be made accountable also.

Regarding the revenues, you have budgted one 
figure and later It was record. We have got the actual 
figures, which is about 500 crores less than the revised 
budget. We know the lacuna. The first thing is, If you 
recollect an expert's statement, in Railways, as in other 
public sector undertakings, there are more number of 
people with less number of them working. With one- 
third of them working or doing their duty, the same 
number of trains can be on wheels. So it is upto the 
Ministry to see that more work is turned out and more 
revenue is earned.

For the last two years, I have been suggesting 
some of the modifications or additions to the system. 
Some of them have been accepted and implemented. 
But the pace of implementation is rather slow. For 
instance, two years back I had suggested to have a 
telephone system in all the trains through satellite 
system. Then I had narrated my personal experience, 
how we were stranded on the middle of the track for 
hours. Likewise, I had suggested for electrification also. 
Coal days have gone and now that di*8el also has
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become a scarce commodity. We are importing it at a 
higher coat. So the electrification is the only other power 
we can use for the traction.

The rate of electrification of the track, especially the 
main track, is very slow. In addition to that, you have to 
strengthen the track. We have the traction power, which 
can take the trains for more than 100 kilometres per 
hour. But I do not think that there are any number of 
trains, which can go that speed on a weak track. I 
request the Ministry and the hon. Minister to take special 
steps to see that strengthening of the track is taken up 
on a war-footing so that we can earn more and we can 
prevent some accidents also which are occurring due 
to the laxity of the track.

I need not mention about the satellite 
communication. The Rail Bhavan has the satellite 
communication to its periphery up to a General 
Manager's level only. But the General Manager does 
not have the satellite communication to his periphery. 
Unless this is also established, the rate of progress, 
which we envisaged, Is not possible.

The train journey is taking more hours when 
compared to one's imagination in these days. But still 
previously the time taken to cover certain distance was 
much more compared to the present day. But still we 
feel that we must have something else. Just to talk to 
one's relatives or friends, we must have a telephone in 
the railway trains and also radio and T.V. to pass on the 
time. The only thing to pass on the time in the railway 
trains, specially in the second class compartments, is 
peanuts. You know the state of affairs on the floors of 
the trains when throwing of peanut peals is resorted to.

Dispensing with some of the age-old methods must 
be taken up. Some of those things are very costly. The 
Railways need not be solely a charitable one or only 
a free service. No doubt some of the people, especially 
the freedom fighters and other dignitaries, do deserve 
some consideration. But ft should not be extended to 
undeserving people. By doing so, the genuine 
passengers are facing great problems at times.

Computerisation of tickets in the main stations is 
being taken up. But we know that computerisation can 
cover not only the ticketing but also the running of the 
trains. At least in some parts of the country unmanned 
or computerised trains, as introduced in the Western 
countries, must also be introduced. Our technical power 
and manpower are second to none.

We see a lot of ticketless passengers not only In 
the trains but also on the platforms. One has taken a 
survey. The cost of 1he platform ticket is high. So, the 
people entering into the platform are not taking platform 
ticket. The cost of the platform ticket must be reduced. 
The magnetic tape platform tickets must be introduced 
so that one can have a pilfer proof system.

Now I come to the issues pertaining to North 
Andhra Pradesh. I am thankful to the hon. Minister and

his Ministry for taking up Kakinada-Kotipally railway 
line this year. Even though it was accorded permission 
two years back, a sizeable amount is provided in this 
year’s Budget. I also thank the Minister for providing a 
fast train between Visakhapatnam and Vijayawada inter 
city.

I am thankful to them for extending of Visakha 
Express irom Srikakulam to Palasa which is yet to be 
flagged off. I also thank our hon. Minister for providing 
a new train between Puri and Ahmadabad via Vizag 
and Raipur. It is a weekly train. I know there is a great 
demand and I have been asking for such a train for the 
last four years and I am thankful to him. Then new lines 
are to be taken up. In my area, there is a narrow gauge 
line between Naupada and Gurupur which is about 90 
KMs. It was laid by the Maharaja of Parlakamidi more 
than 60 years back. But still it continues to be a narrow 
gauge. Some time back the Railways had planned to 
dismantle it. But our Minister had considered the request 
of the Members of Parliament from North Andhra 
Pradesh and South Orissa and they made it a diesel 
train. But still we are not satisfied. It passes through 
four Parliamentary segments and two States. It also 
passes through most backward areas. Unless 
communication is developed in the backward areas, 
these areas cannot be developed and since the 
Railways are being run by the Governm ent, the 
Government has to do it. We cannot compel any private 
person to make or maintain such a Railway. Not only 
that, but also from Gunupur, the line must be extended 
by another 50 KMs up to Narsimhapur on the route 
between Vijayanagaram and Raipur, so that the 
Government gets benefit by saving time and oil. The 
distance between Jaipur in Koraput and Bhubaneswar 
can be reduced by more than 150 KMs. By that, we do 
a lot of conservation. The gauge conversion of Naupada- 
Qunupur line must be taken up. We must also have the 
Naupada salt siding line restored. It is an age-old one. 
It was laid during the British Raj tor the convenience of 
the salt-producing workers. But now for the last few 
years, the salt carrying capacity has been reduced due 
to so many restrictions Imposed by the Railways. But in 
that particular area, a new private minor port is being 
developed at Bamanabadu. For that, this Railway is a 
must because merchandise In the form of fertilizers, 
chemicals and foodgralns are to be transported from 
that port. A railway line is also a must. In addition, a 
Magnesia plant is also contemplated. As such I request 
the Ministry to see that dismantling is stopped and 
renewal of the line is taken up.

I also request a new train to be introduced in that 
area especially in Andhra Pradesh. A superfast train 
between Delhi and Vishakhapatnam was promised by 
our Minister when he came to Vishakhapatnam. I vividly 
remember when he had expressed this in a public 
meeting that he would certainly consider it. This must 
go We Vijayawada so that more number of districts and 
people from Andhra Pradesh can utilize it.
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I also request the Minister to introduce a Shatabdi 
Express between Hyderabad and Guntur and also 
between Hyderabad and Rajahmundry so that those 
people who want to have a fast journey and return on 
the same day, can utilize it, Instead of spending more 
money in hotels and stay elsewhere for the night. All - 
the Shatapdis are doing fine. So let Andhra Pradesh, 
especially this area, be also covered with Shatapdi. We 
are not asking for any Rajdhanis.

Vishakhapatnam and Bombay are the cosmopolitan 
towns. There is a great traffic between these two places. 
So a direct train and a fast train between 
Vishakhapatnam and Bombay must be considered 
favourably. We have also been requesting a direct train 
between Vishakhapatnam and Madras. We do not have 
any direct train, at present, to Madras. We are having 
trains to Madras through Vishakhapatnam but not from 
Vishakhapatnam to Madras. We also request the hon. 
Minister for Railways to consider the age-old demand 
for a train from Vishakhapatnam to Calcutta so that it 
can cover more than four States.

Also, an Inter-City express train between 
Visakhapatnam and Bhubaneswar may be introduced. 
It was promised earlier at Visakhapatnam.

When the Minister considers the divisions or 
redistribution of zones, we request him to see that Waltair 
Division is tagged on to the South Central Railway and 
also the last part of the Khurda Division in Andhra 
Pradesh with only seven stations must be tagged on to 
Waltair Division. They are now in Khurda Division.

The existing facilities must be enhanced. I request 
the Minister to take it as a special case to see that all 
the facilities are provided in a bunch of stations not in 
one or two stations only, so that the passengers passing 
through those stations, feel that all the stations in the 
entire country are treated alike. Instead of providing the 
facilities here and there providing them in a bunch of 
stations in the main line between Visakhapatnam to 
Madras.

Electrification between Visakhapatnam and 
Vijayawada is very slow and that between 
Visakhapatnam and Kharagpur is rather tardy. I request 
the Railway Minister to see that all these are taken up 
at the earliest simultaneously and completed quickly.

In this respect, I may add that so long as we keep 
on to our Budget and resources we may not be able to 
do it We can get financial aid of third parties and 
complete them early. Thus we can reap the results 
immediately and take only less than one year as the 
experts say.

In some of the busy areas between Visakhapatnam 
and Raiahmundry or Vijayawada and Guntur, we have 
only two lines. Providing a third line must be considered 
because it Is a must. For some of the slow trains one 
track can remain separate. There is such a line between 
Kharagpur and Howrah.

Th e  feeder roads of the Railways are not 
maintained well as they are maintaining the railway 
lines. Either they must be entrusted to the local self- 
Governmnet or they must compete and maintain national 
and international standards.

In my particular area two goods sheds one at Palasa 
and another at Somepet which were earning more than 
Rs. 10 lakh or so were unceremoniously closed last 
year. I request the hon. Minister to see that they are 
again re-opened. On enquiry I am told that they were 
closed as they were earning less than Rs. 5 lakh. But 
on verification It Is found that It is not so.

Finally, coming to reservations, some of the stations 
with less amount of traffic are having more number of 
seats for reservation than the others. For instance, in 
my constituency —  Srikakulam District Headquarters —  
for the Mall Train on one side we have two First Class 
seats from Calcutta to Srikakulam but from Srikakulam 
to Calcutta there is only one First Class birth! How can 
a couple which comes from Calcutta to Srikakulam 
return? I am not able to understand it. But in other 
stations the number of seats for reservation is more. 
People are going to other stations and getting 
reservations. Some people with vested interests are 
utilising or misutilising the facilities.

Finally, I request the Ministry and the Minister to 
see that the gap between South Orissa and North Andhra 
for the railway lines is slowly, if not very quickly, reduced 
so that they also can have an opportunity of haying 
some railway lines.

MR. DEPUTY-SPEAKER : Let us recall that some 
hon. Members yesterday mentioned that those who get 
an opportunity to speak earlier had more time at their 
disposal and that those who were called later were 
denied that liberal attitude. Those are some of the 
remarks that some hon. Members made yesterday and 
it is one hundred per cent correct. So, let us see that 
the speakers who speak early stick to the time 
subsequent speakers also have a chance to speak.

We shall have to sit the whole night. I am putting 
in such a way so that the feelings of some of the 
Members should not be wounded. Today, we shall have 
to sit for a longer time. Therefore, if you adhere to ten 
or twelve minutes each making very relevant points It 
will help the Railway Ministry and the Government also.

I call Kumari Uma Bharati. She is absent. So, Shri 
Kabindra Purkayastha may speak.

SHRI KABINDRA PURKAYASTHA (Sllchar) : Mr. 
Deputy Speaker, Sir, I rise to speak on the Railway 
Budget; particularly I want to speak regarding the 
Railway Budget which totally neglected the North East. 
It is very unfortunate that while going through the Budget 
it is revealed that the hon. Minister did not find any 
necessity to think of the North East which Is always 
called to be the most backward region of the country.
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At the instance of the hon. Prim* Minister, Shri P.V. 
Naraslmha Rao, an 1B-member ministerial t*am was 
sent to North East to study th* problems of North East 
to find out as to how tha socio-economic conditions of 
tha people of the North East can be improved. This 
ministerial team, while giving their findings, told that 
particularly surface and air communication should be 
Improved for further Improvement of the North East 
region. We were sure that when the Budget was placed 
definitely something specific would be done for the 
betterment of the communication system In the North 
East. However, M(hen the Railway. Budget was 
presented, it was a great surprise and it was revealed 
that practically nothing was done for the North East. 
The only practical and positive aspect of the Railway 
Budget for North-East is that the Rajdhani Express which 
was weekly once was made tri-weekly and the 
Kanchanjunga which was to run from Calcutta to 
Quwahatl was extended upto Lumding.

Thirdly, another short distance train was introduced 
from Guwahati to Bongaigaon and there was also 
introduction of halting station for Rajdhani at New 
Bongaigaon.

As far as expansion of the railway lines is 
concerned, nothing was mentioned in respect of North
East.

Another thing which is mentioned in the Budget is 
about the exertion of expansion of broad gauge line 
from Lumding to Dibrugarh and another from 
Chaparmukh to Haibargaon and it was that they would 
be completed within 1996.

As far as security measures are concerned, it is 
mentioned in the Budget that proper security measures 
will be adopted for the North East express trains. The 
North East is a terrorists-infested area and the trains 
run through the terrorists infested-areas and for those 
trains no security measures are adopted. Recently the 
bomb blast in the Brahmaputra Mail at Diphu bordering 
Nagaland shows that no security measure is there in 
any North East trains.

Besides this, the Railway Minister totally ignored 
the tourist potentiality of the North-East. We have seen 
in the Budget that three tourist trains were started in 
Gujarat, Tamil Nadu and Rajasthan, in collaboration 
with the State Governments. The North-Eastern region 
of the country is perhaps the most potential area for 
tourism, but for that area, no such measures have been 
adopted. That could have been done by the Railway 
Minister.

It is quite surprising that in the Railway Budget, 
there is no mention of extension of the broad-gauge 
line from Lanka to Silchar. This is a very important 
railway line. When the extension of broad-gauge line 
from Guwahati to Lumding was being done, at that time 
we requested the hon. Minister again and again that 
the metre-gauge line should not ne withdrawn. I had 
written several letters and I got the reply from the

Railway Minister that his Ministry had decided to have 
a unlgauge system and, therefore, the metre-gauge line 
could not be maintained. But wich much shock, I am to 
say that when the broad-gauge line from Lumding to 
Dibrugarh is being constructed, the metre-gauge line 
also Is being kept in. So, where has the assurance of 
the Railway Minister gone to have a unigauge system? 
W hy did he not keep the metre-gauge line from 
G u »jh a ti to Lumding also? The extension of broad- 
gauge line from Guwahati to Lumding could be done, 
keeping the metre-gauge line also in tact. I have my 
information that it is only because of the threat given by 
the Nagaland Government it is being done. The 
Nagaland Goyernment has told the Railway Ministry 
that the metre-gauge cannot be withdrawn. So, the 
metre-gauge has been kept in tact and the construction 
of broad-gauge line is also being done. Perhaps it was 
our fault that we could not give any threat to the Railway 
Minister. Because of the withdrawal of this metre-gauge 
line, the people of not only Barak Valley but of Tripura, 
Manipur and Mizoram, numbering about one crore are 
being deprived of proper running of trains. It is very 
unfortunate that in the year 1984, a survey was done 
from Lanka to Silchar but we do not know why that 
survey report has been kept in abeyance and the work 
is not being done. But it is more surprising that while 
the broad-gauge line from Lanka to Silchar, consisting 
of 208 kilometres, is not being taken into consideration, 
the Railway Minister In his last years's Railway Budget 
proposed to conduct a survey for a railway line from 
Jogighopa to Silchar, having 550 kilometres. That line 
was to pass through Meghalaya. Perhaps you know, Sir, 
that the Meghalaya Government is not ready to give 
permission to have the railway line through their State 
or in their State. But, the Railway Minister proposed that 
the survey would be made. Last year he had told this 
but this year when the Budget was presented, that was 
not mentioned. So, it seems that he mentioned it in the 
Budget only to keep the people of the North-East in 
good humour and not for the practical benefit of the 
people of that region.

Whenever the question of construction or extension 
of a railway line comes, the question of funds also 
comes. We do not say that constraint of funds is not 
there. But we have been in many places in our country 
that by creating corporations, funds are being collected 
and extension work is being done as is done by the 
Konkan Railway Corporation.

15.00 hr*.

If the Government has no funds for the construction 
of such an important railway line from Lanka to Silchar, 
why can the system of Corporation not be followed 
here? Why was not money collected In that way and the 
work undertaken immediately? This Is the border area 
and practically there is no communication network, 
particularly in the rainy season, the whole North East 
becomes disconnected from the other parts of the 
country. This has to be done very quickly, but it has 
been totally ignored.
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15.01 hr*.

(Prof. Rita Verma - in the Chait)

Sir, I have to say something more about a very 
great problem and that connot be ignored in any way.
I would like to draw the attention of the hon. Railway 
Minister particularly to Lanka-Sllchar broad gauge line.
I have personally talked to the Railway Minister about 
this line. I hope the hon Railway Minister knows very 
well that for this line, a movement has been going on 
there for the last several years and the whole population 
of that area is very much eager to see that this broad 
gauge line is constructed. This line is only of 208 kms 
At present, the metre gauge hill section which is there 
from Lumding to Badarpur has got 580 bridges and 
culverts and 37 tunnels on the way. All these bridges 
culverts and tunnels are outlived, as per the North 
Eastern Railway's Departmental Inspection Report. They 
have also stated that these have outlived and so, the 
broad gauge line should be constructed. This is the 
opinion of the Railway Ministry. But unfortunately the 
Railway Minister did not pay any heed to It, as if it is 
the business of the North East and he has nothing to 
do with the North East. For this broad gauge line, many 
representations have been given and many movements 
have taken place.

Regarding this broad gauge line, we talked to the 
Railway Minister, we had gone to the Division, we talked 
to the General Manager and we have conducted rail 
roko agitation. We have done all this only to draw the 
attention of thp Government as regards the importance 
of this railway line, but nothing has been done by the 
Railway Minister. First of all, I would like to request the 
hon Minister of Railways to review the setting up of the 
metre gauge line from Guwahati to Lumding As per the 
Railway authorities, only Rs 5 crore will be required for 
this line and if this amount is spent on this, the problem 
can be solved for the time being. Why can this not be 
spent for the population of about one crore?

Secondly, survey has already been done for this 
Lanka-Silchar broad gauge line construction. When I 
had put a question in the House regarding this, then 
the Minister replied that it Is under active consideration. 
When it is in their active consideration, I request and 
demand that the construction work of this broad gauge 
line from Lanka to Silchar should be taken up and it 
has to be included in this year's budget. This cannot be' 
deferred If it is deferred, definitely there will be 
resentment and law and order problem may be created 
in that area

So, I request that this question of construction of 
broad gauge line from Lanka to Silchar may be taken 
up in the interests of the people of that region.

Again, regarding security, I am to say that the hill 
section is not at all secure NSCN terrorists are on the 
way and because of this difficulty in travelling by train, 
the number of buses have increased manyfold. People 
say that perhaps the Railway high ups and the Night

Super lobby has some relationship and to maintain that 
relationship, the Government Is not doing this. Travelling 
by Night Super is also not safe because almost every 
week there Is a dacoity or robbery case in it. There is 
no security or no movement facility; nothing is being 
done. Therefore, I again demand that steps should be 
taken to see that the travelling by trains is safe. We also 
request the Railway Minister to extend the Railway line 
from Dullabhchrra to Ranpur. I further request that 
keeping in view the interest of lakhs and lakhs of people 
another Railway line - the survey for which has already 
been done - from Lala to Bairante may be constructed 
A Railway division should be created in Badarpur which 
is the centre of the whole area including Manipur 
Tripura, Mizoram and Barak Valley so that the people 
can conduct their journeys in a smooth manner

MR. CHAIRMAN • How much more time do you 
need’

SHRI KABINDRA PURKAYASTHA Madam, I am 
concluding I am practically saying the same thing, again 
and again, as we are very much concerned about all 
these problems because these are not only concerned 
with the people of Barak Valley but also with the one 
crore people. So, I again request the Railway Minister 
that the construction work of the broad gnuge line from 
Lanka to Silchar may be included in this years Budget 
so that we can also tell our people that the hon Minister 
for Railway has included this construction work in this 
year's Budget itself.

Unfortunately, I have to bring to the notice of the 
hon Minister that somebody has informed me that the 
hon Minister has written a letter to som ebody 
communicating that it has been included in this year's 
Budget. Though I am the local representative from that 
area, this is not known to me and another gentlemen - 
who is a Minister here and who hails from that place - 
has told the people that the Railway Minister has written 
a letter to him and has agreed to extend the construct'd 
of this broad gauge line. If this is a fact, I will be happy 
if the hon. Minister for Railways informs me also This 
is a unfortunate thing that I am not aware of this even 
though I am a local representative from that area and 
somebody else tells me, ‘Yes that has been done I 
think, in a democratic set up this should not be done.

Again, I would request that the problems which I 
have already explained and keeping in view the situation 
of the North-East, you will please consider it and will 
take up the construction of broad gauge extension from 
Lanka to Silchar and extension of the Railway line from 
Kumarghat to Agartala and Jiribham to Imphal. I will 
also request you to take adequate measures for the 
solution of these problems.

[Translation]

SHRI MANJAY LAL (Samastlpur) : Mr. Chairman, 
Sir, this Railway Budget is merely a jugglery of words 
by the hon Railway Minister. Every year the hon. 
Members give their suggestions on the budget but when
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the Railway Budget is prepared, no attention ic paid to 
their views. If the Railway Budget is prepared keeping 
In view the suggestions given by the hon. Members the 
nation could have benefited a lot, but the same is not 
being done. My submission is that if he remains the. 
Railway Minister next year also, then he should consider 
these suggestions and Implement them.

He has derived satisfaction by increasing marginally 
fares of air-conditioned coaches and monthly season 
tickets. At the same time he has increased freights also 
by seven percent, which is not good. It will lead to price 
hike of essential commodities. Shri Manmohan Singh ji 
says that the rate of inflation Is coming down but with 
the hike in freights it will go upwards and the Railway 
Budget will be responsible for it.

The hon. Minister has laid stress on electrification, 
gauge conversion, manufacture of coaches etc. He has 
assured to Introduce 19 new trains. But the seven per 
cent hike in the freight will nullify all these facilities. He 
has not made any arrangement to cover this deficiency.

Rail accidents are increasing day by day. The rail 
passengers are not getting the desired security. On 
account of It, the loss of both life and property is 
increasing. An hon. Member has said that the former 
Railway Minister, Shri Lai Bahadur Shastri had resigned 
after an accident. I would not urge upon the hon. Minister 
for resignation since he is running the Department of 
Railways smoothly. But I would like to submit this much 
only that he should make the Railway administration 
active.

The long route passengers have to face a lot of 
problems in getting reservation. The waiting list is long. 
We too have to go to the hon. Railway Minister to get 
reservation for the people of our constituency. Therefore,
I would like to submit that maximum reservation facility 
should be given and the number of the long route trains 
should be increased.

Corruption is prevalent in the Railway 
administration. It should be removed. But how will it be 
removed when corruption is rampant even In the railway 
recruitments? W hat is happening in the railway 
commission, Is not hidden from us. When the root Is 
spoiled, how the plant will come out good. While we 
were taking part In the freedom struggle, we had never 
thought that corruption will be so rampant in the 
Railways.

TH E  HON. M INISTER OF RAILWAYS (SHRI C.K. 
JAFFER  SHARIEF) ; You are speaking of corruption but 
where do you see It? You should agitate against that.
It has to be eradicated; mere speeches will not serve 
the purpose It should be pointed out and eradicated.

SHRI MANJAY LAL : I have always been saying 
that atrocities should be fought out. I had gone to jail 
twice dunnq But is h regime for opposing their atrocities. 
Durina the Congress regime, I have been to jail 17 
timet Tn* Railways have done a good job by giving 50

pei cent concession to the wards of the registered 
coolies, while going for an interview in Government 
jobs but the increase in freight will not allow to highlight 
such good deeds. The people do not want to send 
good-trains since they face a lot of problems. Due to 
the corruptions and red tapipm in the Railway 
Department the people do not want to send their goods 
by goods trains. The people prefer to send goods by 
trucks. Increase the number of wagons and make the 
administration active, only then you can face the 
challange from private transporters. You are not going 
to earn any revenue and face the private truck owners 
by increasing the freight.

Madam Chairman, it has been said that the earnings 
of railway include, 60 paisa from freight, 27 paisa from 
passengers and 6 paisa from other sources whereas 
30 paisa is spent on the salaries and allowances of the 
employees, 14 paisa on the fuel and 66 paisa on other 
items. I would like to urge upon the hon. Minister that 
most of the earning of the Railways should be spent on 
the facilities of the passengers. Most of the revenue 
comes from the llnd class passengers. Therefore, more 
and more facilities should be provided to them, but 
maximum facilities are provided to those who travel in 
A.C. class, whereas llnd class passengers should get 
more and more amenities. I think that if the corruption,* 
negligence, looting, bungling and irregularities are 
eradicated from the Railways, then there will be no 
need at all to increase the fares every year. We can 
improve the railway facilities by improving the efficiency 
of the officers and staff

Madam, Chairm an, the promotee officers of 
Railways are kept in group B' and they should be there 
for 3 years only but they remain there foi 11 years on 
adhoc basis. The circular issued by you that they should 
be made regular after 3 years should be implemented. 
It will bring an end to the disparity between the officers 
and other staff members and it will also resolve the 
resentment among them.

Madam, Chairman, now I would like to submit one 
or two things about my Constituency, Samastipur. There 
is an old Railway factory which has been working since 
1880 and there were thousands of employees in it. 
Now the condition of this factory is deteriorating. The 
valuable machinery of this factory is very old. The 
employees of the factory had also met the hon. Minister 
in this regard and had urged him to install new 
machinery and increase the number of employees but 
it has not been done with the result that there is 
resentment among the employees there. I would like to 
submit that the expansion of this factory should be done, 
new people should be appointed and the machinery, 
which is lying idle should be utilised. I would like to 
urge upon the hon. Railway Minister that in 1990. SO 
diesel sets were sanctioned in Samastipur and rupees 
two crores were also sanctioned but God knows why 
the work on diesel sets was stopped. Later on it was 
heard that the D.M. of Gorakhpur laid the stress on the
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need of it. I would like to urge upon the hon. Railway 
Minister that the decision regarding 50 diesel sets which 
war* sanctioned earlier for Samastipur, should be 
Implemented again and those SO diesel sets should be 
manufactured at tha earliest I would also like to submit 
that tha Ganga-Saryu Express, which leaves for New 
Dalhi from Muzaffarpur, should be extended upto 
Samastipur. There is no direct train for the capital of the 
State I.e. Patna from Samastipur. Therefore, either a 
ttew daily train should be introduced for Patna from 
Samastipur or the Baraunl-Patna train, a D.M.U. train, 
ahould be extended upto Samastipur. The Railways 
washing yard In Samastipur has been broken. I request 
that it should be repaired so that the same can be used 
for washing tha trains.

Ther.e has been a long standing demand of a 
zonal office in Bihar. The hon. Minister had assured that 
a Railway Zonal office would be set up in Bihar. I would 
like to submit that the hon. Minister should fulfil this 
promise and a Railway Zonal office should be set up in 
Bihar at the earliest.

[ TranslationJ
The North-Eastern states and particularly Bihar have 

been grossly ignored in this Budget. I would like the 
hon. Minister to discard the policy of discrimination and 
pay due attention to the North-Eastern states so as to 
remove the regional inbalance.

Vaishali is a historical place where there was a 
democratic rule when autocracy was rampant throughout 
the world. Thera la a long standing plan of providing a 
rail-llnk for Vaishali. I would urge upon the hon. Minister 
to connect Vaishali by a rail link and construct the railway 
bridges over the Ganges near Patna without delay. The 
scheme of constructing a railway line in Muzaffarpur 
and Sitamarhi may also be given shape forthwith.

With these words, I thank you for giving me time to 
speak.

SHRI UPENDRA NATH VERMA (Chatra) : Sir, while 
considering the Railway Budget, the images of such 
people move before my eyes who have not seen a train 
so far. There are people who have never boarded a 
train and then there are hundreds of people who wait 
for hours together at the stations in order to travel by 
a train. There are people who travel inside the train, on 
the roofs of the coaches and also beneath the coaches. 
There are not a mere 4-5 such people who travel on 
board, overboard and underboard but their number runs 
in .thousands. People can be seen travailing on roofs 
and near the wheels of the coaches in trains running 
from Gaya to Patna and from Patna to Katihar. Such is 
the rush of passenger In the trains. It seems that this 
Railway Budget does not pay even a little attention to 
such peopl*. The hon. Railway Minister is himself a 
follower of Gandhi but, today, he has turned his eyes 
away from Gandhi's 'Antodaya',.

Gandhi)) used to say that any developmental work 
should be started from the last man in our society .but 
the present Railway Budget makes provisions for 
augmenting facilities for the passengers of A C. coaches 
and those of the 1st class coaches, i.e. for the affluent 
class of travellers but the Ministry and the Minister of 
Railways have paid no attention at all to the poor men 
travelling by trains, to those who have never seen a 
train, to those who have never travelled by train, to 
those who keep on waiting tor trains at the stations in 
large numbers and also to those who travel overboard 
and underboard. Therefore, I would say it in clear terms 
that there is an endeavour in the Railway Budget of 
beautifying what is already beautiful but nothing has 
been done, no facility has been given to the average 
train traveller.

Many train accidents take place from time to time 
and trains never run on time. There are many reasons 
behind this, the main reason being that high level officers 
of the department of Railways are kept at the same 
place of posting for 15-20 and even 22 years. During 
the British period, every officer was transferred after 
three years' period but now the officers of the Railways 
stick to the same place of posting for 15-20 years looting 
and sending the booty of loot to the higher echelons. 
Such officers have started their business at every place. 
They are more concerned about amassing the wealth 
by illegal means than augmenting facilities for the 
average passengers and protecting the Railways I 
would like the Government to take immediate decision 
on transferring such officers forthwith who have created 
a monopoly of their own at their place of work. There 
can be no improvement in Railway services, no check 
on train accidents and no running of trains on time 
unless such officers are transferred.

There is an organisation called the R.P.F. or the 
Railway Protection Force in the Department of Railways 
The R.P.F. was raised for and entrusted with the job of 
protecting the Railway property but today, it is resorting 
to open dacoity and loot of the Railway property. The 
R.P.F. people plunder crores of rupees every day. If 
R.P.F. has been raised for resorting to dacoity, loot and 
destruction of railway property, then I have nothing to 
say. In fact R.P.F. is playing a role of a dacolt and I think 
there is no need of maintaining and upkeaping it. If you 
don't believe me, I challenge the Government to 
constitute a Committee of Lok Sabha with the Members 
of all the parties to see for themselves how the R.P.F. 
people are playing the role of marauders of railway 
property in our area. You may visit Latihar railway station 
of Palamu or go from Latihar to Tori railway station. 
Smuggling, scrambling..and loot of coal worth Rs. one 
crore per day is taking place on-these stations and 
about 100 trucks are always there ready to transport 
the contraband. Coal from trains Is loaded into the trucks 
and transported elsewhere in broad daylight. There are 
fixed shares for the officers of the State Government 
and those of the Government of India. Tha Railway
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protection Force also gets a Don's share. From there, If 
you go towards Calcutta, you can see coal being 
unloaded in broad daylight at bandhuva and Gurpa 
stations. The Income of one person is about Rs. 20,000 
par day. My submission is that by maintaining ths R.P.F. 
you are throwing dust into the eyes of the people of this 
country. The Government should concede the fact that 
the country is incurring a heavy loss due to this Force. 
The hon. Minister has left the House. Just now, he 
talked about corruption. I say that there is corruption at 
every step. You might have heard the story of allocation 
of stalls at railway stations.

Madam Chairperson, on 6.12.94 the Members of 
Parliament drew the attention of the hon. Railway 
Minister towards the irregularities committed in the 
allocation of stalls at railway stations without inviting 
any applications in this regard, without conducting 
Inquiries by the officers. Anybody who came got the 
stall sanctioned and went away with the order. This had 
never happened before. For this, you had expressed 
regrets before the MPs and said that it would not happen 
in future. No allotment was made for months but after 
that same story was repeated and hundreds of stalls 
were allocated.

Madam, the Railway Reforms Committee constituted 
in 1985 had recommended that limited stalls should be 
allocated at Bombay and its suburban railway stations 
as stalls creat congestion because of huge rush of 
people there. This rule was observed till this Government 
took over and the present Minsiter assumed office. 
Thereafter the decision of not allocating more stalls 
was overrlded. I would like to say it emphatically that 
there have been hundred percent irregularties in the 
allocation of railway stalls at Bombay and its suburban 
stations. Neither were any applications invited nor 
eligibility was ascertained. These stalls were allocated 
on whimsical basis in lieu of some amount. You are 
talking of corruption. What other manifestation of a grave 
corruption can be there than this process of allocating 
stalls at railway stations without inviting any applications.

Madam, now I turn towards Bihar and North-eastern 
States. Why is there a widespread discontentment in 
Madhya pradesh? W hy does not the Government 
formulate a balanced budget? Bihar contributes 16 
percent of the total Railway revenue but what have you 
given to Bihar in return? During the British era, there 
was not only a proposal of laying a railway line from 
Barbari In district Palamu of Bihar to Chirmiri in Madhya 
Pradesh, but land was also acquired for the purpose 
and railway line was laid.

Somewhere, half of the building of the railway station 
h ^ r  been constructed. The  bridges were to be 
constructed on the big rivers', but the work was stopped. 
This railway line reduced the distance between Bombay 
and Calcutta by 500 kilometers. This railway tine passes 
through the minerals bearing area, it passes through

the mineral belt but Palamu was neglected as a* -result 
of which Naxatlsm In Palamu is growing. Noviithe people 
there are taught that this Government cannot make their 
lot and this system of voting cannot do any good to 
them. They should take bomb In their hand and decide 
their fate themselves. So much atrocities are being done, 
if so much atrocities are done how will It go on.'lt* 
cannot go on.

The Government has done injustice with Bihar 
alongwlth the Morth-Eastern States. Therefore, I would 
like to submit that this budget is not worth passing. It is 
an unbalanced budget. Balance it, only then we will 
support it. My submission to you is that even the smallest 
work cannot be done. There has been a long standing 
demand..to set up a railway booking office at S'her 
Ghati, which is at a short distance from Gaya. There is 
a demand to set up a railway booking office at Chatra 
but the same is not being done. Chatra is such a district 
where there is not even a single inch of railway line. 
Most of the people there have not seen the railway line. 
It is being neglected grossly. Therefore, we urge upon 
the Government that whenever the railway budget is 
presented, it should be balanced one so that resentment 
may not spread in the country. Therefore, amend this 
budget. This budget is not worth approving at present. 
We cannot speak ditto to it.

Madam, in fact it is a budget of the rich and ft Is 
good for the areas which are prosperous and where the 
means of transport are available but injustice has been 
done with the neglected areas. Injustice should not be 
supported. Injustice should not be done. With these 
words, I conclude.

[English]

SHRI NURUL ISLAM (Dhubrf): Madam Chairperson,
I rise to support the Railway Budget for 1995-96. The 
Railway Budget for 1995-96 is a unique and excellent 
budget. I would -like to support It neither with a thesis 
nor with an antithesis, but with a synthesis.

Madam, during the last four years, the endeavour 
of the hon. Railway Minister has made the Railway 
Department a very much vibrant Department. With 
Ministry has Innumerable limitations and financial 
constraints, Willy-nilly we must admit that the Railway 
Budget is a performance oriented Budget. The hon. 
Railway Minister and the Department have left no stone 
unturned to raise the traffic prospects and the financial 
prospects of the Department. Besides converting a few 
thousand kilometres of meter-gauge and narrow-gauge 
lines into broad-gauge lines all over the country, the 
Railway Department has started many new lines all 
over the country which are going to be completed this 
year and in 1995-96.

By now the Department has introduced 
electrification in the Railway Department and hat 
completed about 11,793 kms. in the country. The Budget



195 Discussion on Railway Budgsl MAY 3, 1906 Discussion on Railway Budget '

has envisaged completion of many new tines all over 
tha country by 1994-95 and 1995-96. Moraovar, tha 
Department has promised to introduce tourist trains ail 
over tha country. However, of lata tha railway travels 
entails great security hazard for which under tha able 
guidance of tha Railway Minister the Department haa 
introduced instant action force. I would like to auggest 
that tha Ministry should Introduce this instant action 
force In northeastern trains, because the northeastern 
region is insurgency prone area. For this extraordinary 
performance I must sincerely congratulate the Railway 
Minister.

The other aspect which must not be overlooked is 
the anguish and the discontentment expressed by each 
and every Member on the Railway Budget. It aeema 
while preparing the Railway Budget, the backward 
regions have not been taken Into conaideratlon. The 
other day I have heard the diapleasure and 
discontentment expressed by some of the hon. Members 
from Bihar, even by entering into the well of the House.

The moat shocking Is the fact that the other day a 
honourable lady Member from Rajaathan while 
expreaaing her displeasure and diacontentment against 
the Railway Budget entered, or rather sat In the well of 
the House. I am also a victim. I also represent a most 
backward pocket of the most backward State of Assam 
For all the reasons I think K can easily be said that this 
Railway Budget is not well balanced. For example, I 
hall from a Constituency which is known aa Dtfubri, In 
Assam. Since 1991, I have been crying frantically for 
reatoratlon of the train service from Dhubri to Guwahati. 
It was suspended when the railway track was damaged 
during the unprecedented floods of 1988. I have been 
approaching the Ministers not once, nor twice, but more 
than ten times and written to him so letters.

Yea, madam, la my time over?

MR. CHAIRMAN : Ten minutea are over.

SHRI NURUL ISLAM : I have not even atarted. If 
you want I will atop.

MR. CHAIRMAN : Okay, you can continue.

SHRI N U R U L ISLAM : I have approached the 
Minister personally for more than ten times. I persuaded 
him. I met all top officials and convinced them. Yet, 
neither the Minister, nor the Department paid any head 
to it. Ultimately, I have been compelled to approach the 
hon. prime Minister with a written representation signed

• by 13 North-Eastern MPs. Then, and then only, the train 
aervice was restored between Dhubri and Guwahati. 
Thia train Is plying without any punctuality, without any 
regularity and without any amenities There is no one 
to look after it because it covers a backward region. I 
do not understand why the hon. Minister is so allergic 
to the backward region or to me It might be because 
of my height. Madam, I cannot help it Is God gifted.

Since 1983, I have been trying for the conversion 
of a small railway track from Fakiragram to Dhubri. tt is 
only a small diatance of 60 to 70 kilometres. The 
Government are going to convert a few thousand 
kilometres metre gauge and narrow gauge lines into 
broad gauge lines throughout 14 country spending 
thousand of crores. Why can they not afford to convert 
this 60 to 70 kilometres? How is It justified?

The Railway Minister was pleased to introduce a 
chair-car train between Bongaigaon and Guwahati, 
which could very well be extended upto Dhubri, my 
constituency. Just for want of conversion of this meter 
gauge line into a broad gauge line, it could not be 
extended. The Railway Department has proposed 
another ‘pull and push’ diesel engine train. That also 
cannot be extended upto Dhubri because the Dhubri 
meter gauge line has not been converted into broad 
gauge. The Britishers had originally established the 
Dhubri-Guwahati and Dhubri-Calcutta lines considering 
the commercial and economic importance. It is a matter 
of great regret that after independence our own national 
Government has suspended both these lines. Not only 
that, even the air communication also was suspended 
and even the water communication was suspended.

I do not know the reason behind It Madam, you are 
laughing at me, I know . .  (Interruptions)  You should 
laugh at me on seeing my condition. ...(Interruptions) I 
demand that the Railway Minister must make a 
commitment on the floor of this House that this small 
piece of conversion will be taken up within this Budget 
period Moreover, commercially it is important for the 
reason that this district alone produces more than five 
lakh bales of jute, the cash crop One bale Is equal to 
four-and-a-half maunds. The huge quantity of jute was 
being carried by the Railways originally. But now it is 
being carried by the trucks. What do the traders do? 
The transport cost is being deducted form the precious 
price of the growers by the traders therby we are 
exploited. Why is the Department not converting this 
and introducing a direct railway link upto Calcutta, the 
commercial capital of ours? There is a mystery in this 
and everybody smells a rat in the deal that the Railway 
Authorities must have been under the evil Influence of 
the truck owners’ association. But I desire that this 
conversion must be done; It is a very essential one; 
after the liberalisation policy, the Railway communication 
has become a must. It is one of the essential 
infrastructural facilities, without which no development 
is possible.

The second point is regarding construction of a 
bridge over the river Brahmaputra at Jogighepa- 
Pancharatna, which is within my constituency. That was 
started by the Railway Minister's predecessor, Shri A B 
Ghani khan Choudhury. in 1983, the foundation-stone 
was laid by the than Prime Minister, Shrimati Indlraji 
She committed It to the nation and said that this bridge 
would be completed by 1994. But this has not yet been 
completed. I am reported that no financial allocation
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was there. Ovar and above, the heavy payment to the 
contractors has been held up. The payment might be to 
the tune of Rs. 3 crore. I do not know how far it Is 
correct. I was told that this is the reason for which the 
constructors have stopped constructing the bridge. The 
hon. Minister must explain on the floor of the House 
today as to which one is true.

There is also proposed for extension of Broad gauge 
line up to Guwahati from Pancharatna. It was announced 
that it would be completed by 1994 and half the work 
of this extension was already done But since 1991, I 
have noted that there was no progress of work When 
I have drawn the attention of the Minister, he denied it. 
But no work is continuing. It is within my constituency; 
I have been seeing it every day. When I reported it to 
him, he said that It Is continuing.

In the last Budget also, he has announced that this 
portion of construction of BG line from Pancharatna to 
Guwahati will be completed by 1997. Why then it is 
being mentioned in every year's Budget that the 140 
k.m. of broad gauge line will be constructed between 
Pancharatna and Guwahati, If It Is to be completed by
1997. Why It is mentioned in this years Budget? it is just 
to camouflage; it is just to show that the backward 
regions are also covered. So, I am one with the hon. 
Member from the Opposition side when he expressed 
his anguish. In this way, the North Eastern Region is 
being neglected, for which the North Eastern Region is 
burning; and the Government is sitting on the volcano, 
expecting eruption. No more negligence will be 
tolerated, I must caution them. Still there is time to 
change their attitude towards the North Eastern Region, 
before it is too late. It is this type of negligence for 
which it is burning and such negligence, not only widen 
economic disparity is but create discontentment which 
may conflagrate at any moment endangering the 
precious unity and integrity of the country. That is why 
I caution the Government. So, the Railway Minister must 
take into consideration all these grievances and take 
up and eldress at least two of them.

Madam, there are tots of other grievances. I know 
the constraints of the Government. Government cannot 
remove all the grievances at a time. But there should 
be some priority to the backward, burning and 
discontented regions and due to the transport 
bottlenecks, the North-Eastern development has suffered 
a lot. So, I most humbly submit that the Railway Minister 
must clarify as to whether this extension of broad gauge 
line from Pncharatna to Guwahati will be taken up or 
not as it covers the most backward pocket of the most 
backward State of Assam. ...(Interruptions)... Madam, 
you will be astonished to know there was a proposal for 
extension of broad gauge line from Pancharatna to 
Silchar along the Assam -Meghalaya State border, 
Suddenly, that has been stopped and another friend 
from the other side Is trying for Lanka-Sllchar broad 
gauge. Similarly, other aide Is also demanding the 
railway Una because railway communication is tha only

essential infrastructural facility through which 
accelerated and uniform economic growth is possible. 
So, I want to know from the hon. Minister as to what has 
happend to this proposal from Pancharatna to Silchar 
- the broad gauge line along the Meghalaya-Assam 
border which will also serve as a means, of 
communication on the Indo-Bangaladesh border. There 
are lots of human cries on this border, So, unless and 
until this communication is developed, it is not possible 
for our jawans to protect our borders carefully and 
sincerely.

The people of Tripura have been constantly and 
consistently demanding for extension of Karimganj- 
Kumarghat broad gauge line upto Agartala. Thia 
extension should be done from Kumarghat to Agartala. 
The Minister must explain as to whether this will be 
done or not.

Then, again, there was a long-felt grievance or 
demand for Railway division at Rangiya-Assam. The 
then Ministry also assured that a railway division will be 
established at Rangiya in Assam. What haa happened 
to this proposal and what is the present position of this 
proposal? Has it been shifted? The hon. Minister must 
clearly state whether it will be done or not. As the Prime 
Minister has committed that he will give special attention 
to all the problems of the North-Eastern region, I also 
request him to give his sharp and pointed attention to 
the grievances raised in a short span of time. I also 
request the Finance Minister and the Planning Minister 
to enhance the budgetaiy support to the Rail Budget to 
do justice to the backward regions by spreading a 
uniform railway network throughout the country.

I have taken much of your time. Though I have 
some more points, I will submit them on some other 
occasion. With heartiest thanks to you, Madam, I would 
like to conclude here.

[ Translation)

MAJOR D.D. KHANORIA (Kangra) : Mr. Chairman, 
Sir, as faras the question of Himachal Pradesh Is 
concerned, the hon. Railway Minister has shut his eyes 
towards it. No budget has been presented for increasing 
railway line in Himachal Pradesh for the last 4-5 years. 
Not even one inch of railway line has been laid. There 
are only two railway linea in Himachal Pradesh, one is 
from Kalka to Shlmla and the other is from Pathankot 
to Baijnath via Joginder Nagar. The same coaches are 
being used since these railway lines were laid and 
there is no change in them. The condition of thoae 
coaches is very miserable. The traina stop all of a 
sudden. Seven pairs of train run from Pathankot to 
Baijnath and the distance is 115 kilometers. There the 
trains take 8 hours to cover the distance of 115 
kilometers. None is ready to board these trains, since 
these traina run ao slow that they take 7 houra while the 
buaes take three and half hours In return journey 1 had 
urged upon the Government to Introduce a pair of
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express train there. These trains used to run earlier but 
later on the express train was withdrawn. We could not 
come to know about its reason.

I have talked to the hon. Railway Minister so many 
times but that express train has not been Introduced till 
date. 15 trains reach Jammu Tawi from the various 
corners of the country. Those 15 trains go via Chakki 
Bank and only 6 trains touch Pathankot. Pathankot Is 
such a station from where the people of six districts of 
Himachal Pradesh board the trains. The fast trains, the 
trains bound for Bombay, Madras and Calcutta do not 
touch Pathankot. I have urged so many times that these
15 trains bound for Punjab and Jammu Tawi should 
touch Pathankot so that the people of Himachal Pradesh 
do have the facility to go to other States and other big 
cities but till date no attention has been paid towards 
this demand. My submission is that If these trains do 
not touch Pathankot then a railway line should be laid 
between Pathankot and Chakki Bank. The distance 
between both these station is only 5 kilometers. Railway 
line should be laid there so that the people of Himachal 
Pradesh and Pathankot can board the trains from Chakki 
Bank.

I had made a demand to the Railway Minister and 
It was accepted. I had demanded for Patti Railway halt 
station in Himachal Pradesh for which we struggled a 
lot. people had gathered there and did not allow 
movement of trains. Ultimately, the DRM had to come 
there. We had demanded for a halt station which was 
accepted. I had received a letter from the Railway 
Minister in this regard for which I thanked him. 
Thereafter, I received a letter form the General Manager, 
Baroda House, New Delhi. It was stated therein that the 
demand made by me cannot be fulfilled because an 
expenditure of Rs. 1,35,429 was involved in it. On the 
one hand, the Railway Minister accepts the demand but 
on the other hand General Manager denies it. In the . 
meantime, the DRM, Ferozpur started the work. I do not 
understand why there is lack of cordination. I think that 
some lacuna in the system is responsible for lack of 
cordination among Railway Ministry, G.M. and DRM. 
There will be resentment among public if they do not 
get the halt station at Patti which falls between Joginder 
Nagar and Pathankot Trains will be stopped and it will 
affect the whole railway department. I demand that this 
halt station should be constructed as per the letter of- 
the hon. Railway Minister so that It could benefit the 
public.

16.00 hr*.

Seven pairs of trains do not have the facility of first 
class. There are only two coaches of first class. I, 
therefore demand for adding one boggy of first class in 
each of the seven pairs of trains so that people availing 
pass facility could travel in these trains. I had also 
made a demand for construction of a railway line 
between Una and Jwalamukhi Road which has not 
been fulfilled so far. I demand for allocation of funds for

this 40 Km. long railway line, whioh will facilitate the people 
of five districts i.e. Hamirpur, Kangra, Chamba, Mandi and 
Una.

16.01 hre.

(Shrimati Geeta Mukherjee in the Chair)

The narrowgauge railway line between Pathankot, 
Baijnath and Joginder Nagar should be converted Into 
metergauge line and the speed of these seyen pairs of 
trains should be increased so that more and more 
people could travel on them.

We all know that a large number of tourists visit 
Himachal Pradesh. Their number may increase with the 
introduction of high speed trains. The goods which is 
transported through goods trains remains at Pathankot 
and do not reach their destination. I request that 
arrangements should be made for their further 
transportation so that people could receive their goods 
in time.

Road traffic has taken over the railway traffic in 
Himachal Pradesh. It seems that all the trains running 
in this area are meant for Railway officers and staff only 
because majority of them will be seen gossiping and 
playing cards in these trains. The main reason for it is 
that trains take 7 to 8 hours to cover the same distance 
which is covered by bus in 3-4 hours. That Is why, the 
trains running on this line are incurring losses.

Department of Railways has not opened any school 
for the children of railway employees working there. I 
demand for setting up of a school in this area for 
imparting education to their children. The distance of 
new railway line to be constructed between Una and 
Talwara Is 66 Kms. and I have time and again demanded 
for its construction. I am very sorry to say that only 
Rs. 1000 were allocated in last year's budget for It. With 
this little amount you cannot put even ten stones there. 
Not a single penny has been allocated this year too. I 
request that the proposed new railway line between 
Una and Talwara should be constructed at the earliest 
and more funds should be allocated for it.

Where there are proper railway stations, they do 
not have waiting rooms and if at some place these are 
there, they do not have bathrooms, Further If some 
have bathrooms, there is no proper arrangements for 
sanitation and cleanliness. They lack even the facility 
of taps for drinking water. I wish that Railway Minister 
should pay attention towards it and provide more money 
for such stations.

Apart from this, I would also like to say that 
coordination is essential among G.M. and DRM office. 
I have shown to the public the D.O. letter received from 
the Railway Minister, as well as the letter received from 
the G.M. regarding halt station at Patti. There is a great 
resentment among people ever it. I wish that you should 
talk to the concerned officers in this regard. Our former 
Chief Minister Shri Shanta Kumar has also received a
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latter from tha Railway Minister. This kind of things ara 
happening there. In view of this, coordination should be 
maintained among various offices.

Mr. Chairman, not taking much time of the House, 
I conclude.

SHR I V IS H W A N A TH  S H A S TR I (G azipur) : Mr. 
Chairman, I am grateful to you for allowing me to speak 
on Railway Budget. I will not repeat the issues raised 
by my other colleagues. First, I would like to raise Issues 
of my area and theri some other points. I congratulate 
the hon. Minister for introducing a DMU train for the first 
time after independence in my Parliamentary 
Constituency and adjoining four-five other 
constituencies of other M.Ps. This train has really helped 
the general passengers. But this train does not reach 
at the scheduled time. The DMU train plying between 
Patna and Varanasi also does not reach in time. Earlier 
its service was greatly appreciated but now its service 
has become very Irregular.

SH R IM A TI S A R O J D U B E Y  (Allahabad) : Mr. 
Chairman, the hon. Members are having a very serious 
discussion on Railway budget but the Railway Minister 
Is himself not present here. Then, to whom we are 
addressing our demands. I have an exception in this 
regard.

TH E MINISTER OF TE X TIL E S  (SHRI G. VENKAT 
SWAMY) : I am just coming from Rajya Sabha. He is 
introducing a Bill there and he will come here after that.

SHRI VISHWANATH SHASTRI : In this connection,
I would like to say that with the introduction of DMU, all 
other passenger trains have been withdrawn. In such a 
situation, DMU should be divided in two parts i.e. from 
Buxar to Patna and from Buxar to Varanasi so that It 
could reach at the scheduled time.

Mr. Chariman, in the same way, a survey was 
conducted for construction of a railway bridge on Ganga 
at Gazipur and laying a 42 Km. long railway line from 
Gazipur to Mau but no attention has been paid towards 
it in this budget. Construction of this proposed railway 
bridge will lighten the load of traffic at Mughalsarai and 
it can be made an alternative route. You will be surprised 
to know that a new railway line is being constructed 
from Dehari Anson to Mughalsarai. Mughalsarai railway 
station is already overloaded but on the other hand, 
load of a new railway line is also being added to it.

Prior to this also I have been writing letters and 
have met him personally on several occasions to request 
that first the Dehri-Asansol new rail line should be laid 
upto Dlldar Nagar and thereafter a bridge on river 
Ganges may be constructed where a rail line from Dildar 
Nagar to Tarighat is in existance from the period of 
Britishers. After constructing a bridge on river Ganges 
and Completion of work of gauge conversion from 
Odihar to Chhapra upto December 1995 an alternate 
direct route via Dildar Nagar. Gazipur, Odihar Gorakhpur, 
Jaunpur and Varanasi will be available instead of going

to Mughal Sarai. Similarly passenger trains can also 
run there. But where the work is not intended to be 
done, the excuse of financial crunch is given and it Is 
kept pending. I would like to submit to the hon. Minister 
of Railways categorically that there has been long 
pending demand to construct a bridge on the river 
Ganges. The people are agitated there. When the survey 
in this regard was conducted, it was hoped that work 
will certaihly be accomplished because the survey was 
being conducted. But now it seems that the work will 
not be accomplished at all and the people may again 
resort to an agitation.

Mr. Chairman, Gahmar is a big village in Gazipur 
district. Its population is about 40 to 50 thousand. There 
is hardly any family which does not send a soldier from 
ft. It has been a soldiers village from the time of mutiny 
in 1857 till date. The Chairman of the Board there, who 
had earlier been GM also, visited the village and had 
asked to make a stoppage for the Tinsukla Mall at 
Dildar Nagar honouring the demand of the soldiers 
there because they have to suffer of a lot of hardships 
there. I therefore, demand to make a stoppage of the 
Tinsukia Mail at Dildar Nagar. Similarly, previously the 
Upper India Express train used to run from there. But 
this too has been discontinued. The Delhi bound 12 DN 
train has been diverted to some other route and it no 
more comes to Delhi now. This was the only train from 
that area to Delhi. The Shramjeevi Express which 
orginates from Patna may be provided a stoppage at 
Jamania which is a tehsil headquarter. A degre college, 
two intermediate colleges and block headquarter is 
there. When we go from Delhi we have to go by road 
there because of the narrow gauge ilne upto district 
headquarter. Therefore, I request you to make a 
stoppage of Shramjeevi Express at Jamania. Similarly, 
Mail trains running between Varanasi and Bombay or 
the Durg bound Sarnath Express leaving from Varanasi 
does not have any pantry car. The distance between 
Varanasi and Bombay is very long. A large number of 
people from Azamgarh, Balia, Gazipur, Bhojpur and 
their adjoining areas in Eastern Uttar Pradesh proceed 
for Bombay to earn their livelihood. But they face great 
inconvenience in their journey. Not only ourselves but 
the hon. Minister of Railways also has been receiving 
representations from the people living at Bombay. 
Similarly, I demand to introduce DMU trains between 
Balia and Varanasi; Mau and Varanasi, Bhadohl and 
Varanasi; and Varanasi and Lucknow.

The G.R.P. accompaning the trains convert a coach 
into a G.R.P. post. They occupy a coach and help the 
thieves in the train. They allow passengers to travel 
without ticket and extend all facilities meant for reserved 
berths. Thus instead of providing any help to the 
passengers, they rather become a big cause of their 
inconvenience. Therefore, the G.R.P. should travel in 
the train as it did in the past. Their privilege to occupy 
a coach should be withdrawn. I demand tills also that 
Mechanical workshop at Gorakhpur shq^id be expended
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and all the mechanical works should be dona there 
because many costly machines are lying useless there. 
The work being got done through the contractors should 
be handed over to that workshop so that the work could 
be done at less expenses and of better quality. In this 
way the staff there will also be adjusted. Similarly take 
the example of workshop at Gorakhpur manufacturing 
the spare parts of diesel engine. Shri Manjay Lai also 
referred to Samastipur workshop. There is a factory at 
Izzatnagar in Bareilly division, which Is on the verge of 
closure. Th is  also should be modernised Th e  
Samastipur workshop should also be modernised There 
is no diesel shed in Eastern Railways in Bihar. I would 
like to suggest that Gadhara is most suitable and good 
place for setting up a diesel shed. Retrenchment of 91 
parcel porters has been made at Baruni Junction. They 
were given the assurance that their services will be 
reinstated but nothing has been done yet

I conclude with these words and again express my 
thanks to the hon. Chairman for giving me an opportunity 
to speak here.

[English]

MR. CHAIRMAN : Thank you Mr. Sahstri for finishing , 
within time. I hope the rest will also do the same.

SHRI YAIMA SINGH YUMNAM (Inner Manipur) : 
Madam, I have been deputed by the people of Manipur 
to be their representative in this House and to place 
their grievances before the august House.

Madam, I have been urging or let me say 
demanding from the Government, particularly, the 
Railway Minister, for construction of a railway-line to 
connect Imphal. I understand that it was being demaded 
since Nehrujfs days when he was the Prime Minister. 
The representatives of the people in this House had 
been demanding since last more than forty years for a 
railway-line to connect Imphal. i have been raising this 
matter again and again. I wanted to convince the hon. 
Minister why this demand is necessary. It is necessary 

> not only for the people of Manipur but also in the interest 
of the country because Manipur is situated in the very 
strategic border area. Manipur is sharing its border with 
Myanmar, Bangladesh and even parts of China. So, it 
Is a very important region in the North-East. Imphal is 
the Capital of Manipur. So, a decision has to be taken 
politically otherwise, the Government will always say 
that because of constraint of funds, it cannot be taken 
up. If such a plea is taken again and again, then I am 
sure, it will not be constructed for ever

Madam, I am referring to a letter written by Shri 
Jaffer Sharief, the Minister of Railways. In response to 
my demand he said and I quote :

“A survey was conducted for the construction 
of a railway-line from Dhansiri direct to Imphal 
from Karong. It will cost around Rs B33 crore. 
It Is calculated that while the present cost 
may now come to over Rs. 1500 crore, It is

my Information that although the project is 
feasible because of its unremuneratlve 
nature and also because of constraint of 
funds, it could not be taken up.”

Now, I am very clear firstly that a railway-line can 
be constructed up to Imphal Although It is feasible but 
it cannot be taken up because the Government has no 
funds for taking that work, Secondly, it js 
unremuneratlve. We are not prepared to accept these 
two arguments.

It is necessary for the safety and security of '»>» 
country. From that point of view it is moie important tu 
construct the railway line to reach Imphal Madam, this 
is a small State situated in the remote corner of the 
country This area cannot be developed unless a railway 
line is constructed to facilitate the people to and fro to 
Imphal. At this moment Dimarpur is the nearest railway 
station to Imphal Now to reach Imphal we have to 
travel by national high ways, via Nagaland and some 
other territories These are hilly and insurgent prone 
areas. It is not safe to travel by these roads at the 
moment. The militants can impose any amount of 
ransom on those truck owners and bus owners. The 
passengers and goods are also not safe Due to all 
these the people of this area are suffering. As I have 
mentioned some time in this House, the price of 
kerosene goes up to Rs. 25 per litre, the price of petrol 
goes up to Rs. 40 per litre and the price of salt goes 
up to Rs. 5 per kilo So, the price of essential 
commodities shoot up at any moment because the goods 
cannot reach Imphal on time as there is no railway line 
So, without a railway line to Imphal it is impossible to 
develop that part of the country. That is why I have been 
demanding on behalf of the people of the Manipur 
again and again to construct a railway line to Imphal. 
Now, it has become a mission of my party and the 
people of Manipur to have a railway line.

[ Translation]

PROF. RASA SINGH RAWAT (Ajm er): Mr. Chairman, 
no Minister from the Ministry of Railways is present 
here in the House. A debate on the Rail Budget is 
going on but no minister from that Ministty is here. Who 
is noting down our problems?

[English]

MR. CHAIRMAN : Who is noting all this?

SHRI YAIMA SINGH YUMNAM : Nobody, Madam. 
This is the state of affairs in this House. Nobody is 
noting down what we are saying.

[Translation]

TH E  MINISTER OF STATE IN TH E  MINISTRY OF 
LAW, JU S TIC E  AND COMPANY AFFAIRS (SHRI H.R. 
BHARDW AJ) : Madam, I am noting down.

PROF. RASA SINGH RAWAT : If the hon. Minister of 
Railways would have been preeent here he could
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understood the problems of railways. Though, the hon. 
Ministers of other MlnlsteHes ere sitting here but whet 
do they understand about the problems of railways, So 
what can they note?

[English]

MR CHAIRMAN : The situation is that he has gone 
to the other House to Introduce some Bills. He Is coming 
bsck

[Translation]

SHRI RAM KRIPAL YADAV (Patna) : Mr. Chairman, 
the Rail Budget is being discussed here but the hon 
Minister of Railways is not present. It shows as to how 
seriously the Government is taking the business of 
Parliament

[English]

MR. CHAIRMAN : This question was raised and 
they said that he has gone to the other House. He is 
saying that he has already sent a message to the 
Railway Minister. He has already sent a message to the 
Railway Minister to come back quickly.

[Translation]

PROF. RASA SINGH RAWAT : Madam, the hon. 
Minister of Railways be called here.

SHRI S Y ED  MASUDAL HOSSAIN (Murshidabad) : 
The hon. Minister of Railways is also not present here 
...(Interruptions)*

[English]

MR. CHAIRMAN : What do you want? Do you want 
us to stop the proceedings?... (Interruptions)

MR. CHAIRMAN : I have asked them to call the 
Minister. They have already sent a word to the Minister. 
This, is the position.

(Interruptions)*...

PROF. RASA SINGH RAWAT : It is very unfortunate 
on the part of the Government. ...(Interruptions)

SHRI SRIBALLAV PANIGRAHI (Deogarh) : Madam,
I am on a point of order...(Interruptions)

MR. CHAIRMAN : What do you want? Oo you want 
us to stop the proceedings till the hon. Minister comes?

[ Translation]

PROF. RASA SIN G H  RAW AT : Today the hon. 
Minister ha* gone to the other House... (Interruptions) 
The treasury benches are lying vacant totally. This shows 
how serious the Governm ent is on this issue 
...(Interruptions). If the hon. Minister remain present here, 
only then he can hear us. Otherwise who else will hear 
us?.. (Interruptions)

* Not Recorded.

[English]

MR. CHAIRM AN : Do you want us to stop the 
proceedings? I have already told them to call the 
Minister.

(Interruptions)

MR. CHAIRMAN : Hon. Members, please listen It 
Is your time which Is being wasted. Please sit down

(Interruptions)

SHRI SRIBALLAV PANIGRAHI : Madam, I am on a 
point of order. ...(interruptions)

MR. CHAIRMAN : Yes, what is the point of order’

(Interruptions)

SHRI SRIBALLAV PANIGRAHI . Hon. Members are 
well within their right to ask for the presence of the hon. 
Minister, I am not opposed to that...(Interruptions)

MR. CHAIRMAN . Now, the hon. Minister has come.

(Interruptions)

SHRI SRIBALLAV PANIGRAHI : My point of order is 
different... (Interruptions) When there is a discussion 
going on in both the Houses simultaneously, some such 
situation is bound to be there... (Interruptions)

[Translation]

My point of Order is that Officers have been referred 
to in it.

[English]

This has to be taken out of the record. Yes, you 
cannot make a reference to the officers ...(Interruptions)

MR. CHAIRMAN : We shall verify the records and 
if anybody has said something about officers that will 
be taken out. But the Minister will remain very much 
present in the House.

TH E  MINISTER OF RAILWAYS (SHRI C.K. JAFFER  
SHARIEF) : Madam, I was in the other House to move 
a Resolution.

SHRI YAIMA SINGH YUMNAM : Madam, I have 
been referring to a matter which Is considered to be 
very pressing in respect of the affairs in the State of 
Manipur. Since the hon. Minister has come, I will repeat 
only one sentence that I have been demanding for the 
construction of a railway line from Dhanasari to imphal 
via Karong.

In response to my demand, the hon. Minister has 
written me a letter stating that it has been surveyed and 
according to the report this is found to be feasible. But 
It cannot be taken up because It will cost around Rs 
833 crore.

It is considered to be unremunerative. It will be now 
more than Rs. 1,500 crore accodlng to the present cost 
price. This is the information given to me.

Madam, what I am telling Is that if It Is considered 
according to the commercial way, that Is, profit and loss,
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then it will not be taken up. My appeal Is that 
construction of a railway line to Imphal should be taken 
up not only from the commercial point of view but also 
it can be taken from the political point of view. That is 
what I am saying.

You had taken a decision to construct a railway line 
to reach Srinagar. That is all right. We agree to that. We 
have been responding to it and we support it. But will 
it not be unremunerative? Is it not a political decision? 
That Is my demand. Similarly you may take a political 
decision to construct a railway line to reach Imphal. It 
will be not only in the interest of the State of Manipur 
but also in the interest of the country. Manipur borders 
with Myanmar, which is very much now vulnerable 
because we have no strong defence line there. So, this 
railway line will help very much in that way also.

Secondly, Madam, it will be paying after a long time 
.. Interruptions)

MR CHAIRMAN - Shri Yaima Singh, I hope there is 
no 'thirdly' and you will conclude your speech with 
‘secondly’.

SHRI YAIMA SINGH YUMNAM : Madam, as you 
have just intervened, i shall try to conclude very quickly.

Now the project will be from Dhanasiri to Imphal 
via Karong It must be met. We have taken it as a 
mission The people of Manipur will urge upon the 
Government in this regard. We shall appeal to the 
Central Government and to the Railway Ministry and 
we shall try our best to get this railway line. Failing all 
our efforts, what shall we do? We shall launch an 
agitation to attract the attention of the whole nation why 
it is necessary, Please consider the grievances placed 
before this august House. Is it only in the interest of the 
people of Manipur? Is it not in the interest of the country1’ 
This is what I am placing before this august House The 
House may please consider about it.

The hon Prime Minister himself has made an 
announcement that he is prepared to foster the North 
Eastern Region personally and he prepares to look 
after this North Eastern Region because it is in the 
interest of the country There is a regional imbalance. 
If that part is backward, them it will affect the whole 
country .(interruptions)

MR CHAIRMAN Shri Yaima Singh, you have made 
that point quite strongly Please conclude your speech 
now

SHRI YAIMA SINGH YUMNAM : Madam, thirdly, 
failing all our methods, what the people of Manipur will 
do? The people wilt press for reviewing of the merger 
with the Union of India Manipur was a sovereign State. 
It was merged with the Union of India in the interest of 
the country Now the people of Manipur have started 
considering whether we shall secede from the Union of 
India and whether we shall press for the review of the 
merger with the Union of India. This circumstance will 
arise that is why, I am placing this before this House. 
It is not too late. Please think over this matter in the 
interest of the country, not only in the interest of the

small State but also in the interest of the country. I am 
speaking in the interest of the nation, Madam. So, I am 
placing this very forcibly so that the hon. Railway 
Ministry may attend to my request.

I hope he will respond to this. I also consider that 
the Government may not find fund immediately but 
please take a decision that the railway line will be 
constructed to reach Imphal this year or next year or 
within a reasonable time. I am not asking for providing 
all the required fund immediately. At least, please show 
your intention of constructing this line, considering the 
interest of the nation and the people of Manipur also. 
Jf a decision to that extent is taken, that will help In 
restraining the people from taking extreme steps. The 
people there will tolerate to that extent only. That is my 
humble request. I hope our hon. Railway Minister will 
respond to this

There is another problem at the Silchar-JIribam 
railway line. It transports the bamboo chips in large 
quantities to supply It to the paper mills at Silchar. But 
sometimes, when these quantities are collected here, 
they are not transported because of non-availability of 
the railhead at Jlribam. They do not reach the area 
regularly thereby causing heavy loss to the State 
Government. So, I have been requesting many times 
that this must be made regularly so that it will be very 
useful to the people of Manipur also.

Madam, if this railway line is constructed to reach 
Imphal via Karong, then I shall be very much grateful 
to this august House and the Government.

With these proposals, I conclude my speech.

SHRIM ATI S U S E E L A  G O P A LA N  (ChirayInkii) 
Madam Chairperson, Railways play an important role 
in the development of a country. It helps national 
integration. It moulds the mind of the men. All these 
things are actually developed by the Railways and that 
is why, all over the country, all over the world, 
Governments are playing a big role in developing the 
railways Unfortunately, our Government, which was 
doing, has shirked from this responsibility. Both the 
Planning Commission and the Government of India are 
shirking their responsibilities. The Budgetary support as 
well as the Plan support is being reduced.

In the first Plan, it was 11.05 per cent. Then in the 
second Plan, it was 15.43 per cent. In the Seventh 
Plan, it was 15.45 per cent. Now in this Plan, sharply 
it has come down due to the economic reforms to 6.26 
per cent. The budgetary support of 75 per cent has 
come down to 40 per cent. That means, the strain on 
the railway will be much more and you will have to take 
more from the people as fare increase and freight 
increase. This time, you cannot take from the fare 
increase because elections are fast approaching. 
Actually the people will not know the impact of the 
freight increase immediately. So it will loot the people. 
But they will not immediately understand. If the fare is 
hiked, then they will understand. That is why, our Railway 
Minister, who Is a very shrewd man, has decided not to
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increase the t a p  There Is a fall In the budgetary support. 
That Is why we are taking loans by approaching private 
people. AH these things are done.

But, considering the problems of India actually this 
is a very irresponsible way of approaching a problem, 
by this Government. Actually, very many hon. Members 
were speaking about the need for new railway lines, 
doubling and so many issues. But what can be done? 
Can anybody do anything? The Prime Minister and the 
Railway Minister together decided to implement a 
programme which according to them is the panacea for 
all the evils of this railway system, that is, gauge 
conversion. Is it a prudent decision? Because, 
development does not take place through gauge 
conversion only.

At least now a sum of Rs. 50 crore has been set 
apart, very late for a new railway line for Kashmir. After 
alienating the whole population now the Government 
has decided to give Rs. 50 crore.

So also, about Tripura. I have been demanding In 
all the Budgets abount Tripura. At that time the Minister 
was actually really against It. But now it is different. He 
said that they were having a different view at present. 
But whatever be the thing, if the major amount goes for 
gauge conversion, what will happen to new railway 
lines, doubling and all that?

I will cite the example of Kerala. In these four years 
when this Government has been in power, how much 
money was granted to Kerala for new railway lines as 
well as doubling? Everything put together it is Rs. 40 
crore. We, the Members from Kerala together with our 
Ministes approached the Prime Minister and requested 
him to start at least one railway line. We placed before 
him several issues. He asked us to choose one, one 
railway line or one project for electrification. We 
mentioned Kayamkulam-Trlvandrum line. What' has 
happened to that? I am asking the Minister. The Prime 
Minister promised us. But what is the result? During the 
tenure of this Ministry it is not going to be completed. 
Not only that; another Ministry will be required. The 
amount sanctioned is remaining like that. Whatever was 
allotted has not been spent. .That is the real thing.

Since I have no time, I do not go into all the details. 
But an amount of Rs. 34 crore was required for the 
Kayamkulam-Quilon line. Now the Government will have 
to spend Rs. 18 crore more. How much has the Ministry 
spent so far? Of course, a little cost escalation is there. 
But still, can the Railway Minister say that during his 
time he has at least completed one railway line? Will 
it be completed at least up to Quilon? In this House he 
gave us a solemn promise in 1993 I think, that by next 
March It would be cleared up to Quilon.

SHRI C.K. JA FFER  S H A R E F  : Why do you forget 
the Konkan Railway line? Is It not one railway line 
which is being completed?

SHRIMATI SU SEELA GOPALAN : I am coming to 
that. Take the doubling of Mangalore-Trivandrum line 
which Is a lifeline of Kerala. For the development of 
Kerala it is most crucial. As the Prime Minister promised 
us all, irrespective of party affiliations we met him and 
asked him to help us. But was it done? How many moi;e 
crores are required? They say that land acquisition is 
taking time. Then so many bridges are there. If the 
tenders are issued early, then the land can be acquired 
quickly and within one year a railway line can be 
completed. A sum of Rs. 5 crore was set apart for the 
Quilon-Trivandrum line at one time, but it was diverted.

Was it not possible to utilise it? It would have been 
possible, So, at least Rs. 25 crore will be required for 
bridges and other things and immediately land 
acquisition can also be done.

The Railway Officers told us that the Acquisition of 
land upto Mynad is over. But now they say that there is 
some obstruction in fhe Quilon town Itself. Recently the 
Chief Engineer told me that in Quilon itself there is 
some difficulty in land acquisition. We are prepared to 
help them. But the thing is how long will it take? Now, 
for the new railway lines of Aileppey-Kayakulam and 
Trlchur-Guruvayyur Rs. 2 crore or Rs. 3 crore was 
required for completion. But it took three years to allot 
that amount. Only Rs. 1 crore or Rs. 1.50 crore was 
allotted. However, much more amount is needed and if 
it had been allotted then the line would have been 
completed within a year. Actually in completing a line 
much more amount is required. The cost escalation is 
taking place due to delay in completing these projects 
and as a result the exchequer is losing a lot of money. 
That policy has to be reviewed.

The hon. Minister of Railways promised us last 
year that Kuttipuram-Calicut line will be doubled. What 
happened to that? How much money is spent? Let the 
hon. Minister tell about It In this august House. That is 
why it Is included in this year's Budget. With the doubling 
of Kuttipuram-Calicut section, the link from Guruvayoor 
to Kuttipuram is also proposed to be undertaken, subject 
to necessary approvals, as an alternative to doubling of 
the track from Shoranur to Kuttipuram. What is the 
alternative? If you are giving to BOLT then you have to 
explain what in BOLT. Actually, It is going to be given 
to the private people. They are also coming in a big 
way in the railways. We want a categorical answer from 
the hon. Minister of Railways. Will it be given to the 
Konkan Railway? The doubling of Guruvayoor-Caiicut 
line will not'be necessary. If Mangalore to Shoranur 
doubling work is given to Konkan Railway, then it will 
be completed within one and one and a half years. So, 
for the benefit of Kerala, these lines will have to be 
doubled immediately. This is the answar given to a 
question put by Shri Mullappally Ramachandran and 
Shri V.S. Vijayaraghvan. What is the question? They 
wanted to know from the Minister of Railways whether 
the work for the doubling of railway line between 
Shoranpur and Mangalore has actually started and
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included under BOLT Scheme; If so, the details therefor 
and the amount allocated for the project; the quantum 
utilised for this project; whether land has been acquired 
for the project; if so the details thereof; whether the 
participation of the State Government in land acquisition 
for this project has been satisfactory; and the reason for 
not entrusting this work to the Konkan Railway 
Corporation to which the Kerala Government has already 
contributed Rs. 36 crores; and if so, the details thereof? 
What is the reply? The reply is that the information is 
being collected and will be laid on the Table of the 
House. What a callous answer? What are they writing? 
Those officers who are sitting in the office are giving 
these answers.

Our friends in the Congress were telling us that he 
gave an assurance that it will be given to Konkan 
Railway Corporation. So, let him give an assurance on 
the floor of the House. Actually, it is very cruet not only 
to Kerala but to other regions also

SHRI BASUDEB ACHARIA (Bankura) : It is cruel to 
West Bengal also.

SHRIMATI SUSEELA GOPALAN : It is cruel to West 
Bengal, Tripura and also to the North-East. All those 
Members who were speaking were telling about it So 
much of amount should not be given for gauge 
conversion.

Otherwise, the Government should give budgetary 
support. Let them give enough money for gauge 
conversion or anything else, but new railway lines and 
doubling of lines is also vital for the development of the 
country.

There are so many minor points which I want to 
raise, but because of the limitation of time. I shall not 
go into the details.

With regard to trains, I am happy that one train, that 
is, Ernakulam-Trivandram Express, has already been 
started, though it was promised long time back. Two 
more Push-pull trains are also going to be introduced 
in Kerala. We have been demanding for a long time 
that the Bangalore-Qullon train should be extended up 
to Trivandrum. Because double line is not provided up 
to Trivandrum, the train goes only up to Quilon. The 
hon. Minister is from Bangalore, so he should do it 
because the very name of Bangalore itself should 
enthuse him.

I want to know whether there is any criteria for 
providing the stoppages for the trains. Or is it that there 
is one criterion for the ruling party people and another 
criterion for the Opposition parties people?

SHRI C.K. JAFFER  SHARIEF : All are equal.

SHRIMATI SU SEELA GOPALAN : Then, I wish to 
draw your attention to a very very great injustice done 
to my constituency. In the Executive Express, the 
stoppages at Varkalai and Chengenoor had been 
stopped. But after some time, the stoppage at

Chengenoor has been restored. I do not know how this 
has been done. Varkalai is a very important place 
because it is a pilgrimage centre as well as a tourist 
centre. I think the stoppage at Chengenoor has been 
revived because the ruling party people had raised 
their voice for this. When it has been restored at 
Chengenoor, why not at Varkalai also? I can prove that 
both the places are equally important.

SHRI C.K. JAFFER  SHARIEF : We are all comrades. 
We are one.

SH R IM A TI S U S E E L A  G O P A L A N  . At the 
Chirayankeeshu railway station, there is no urinal, and 
the answar given to the public, including myself, if that 
there is a comfort station there. W hy should the 
passengers pay and go to the urinal? Even though the 
traffic at that station has been increasing, there is no 
waiting room for ladies. Our Standing Committee has 
criticised that the amount allocated for passenger 
amenities is not fully utilised. Year after year the 
unutilised amount has been going up. Even drinking 
water and so many other amentities are not provided to 
the passengers.

Kerala is a State where platform shelters are very 
much needed. For six months in a year, there are rains 
in Kerala. But how many stations are there in Kerala 
with full shelters? This is a grave injustice done to that 
State. I give you the example of the Pettah station near 
Trivandrum. It was a prestigious station but what is the 
condition of that station now? If we have to get down 
there, we have to hang and get down because the 
platform is so low there. Many old people and VIPs get 
down at Pettah because they do not want to climb the 
bridge. But this station is in a very very poor condition. 
Even the reservation facility there has been withdrawn. 
There are several prestigious Institutions near the 
railway station, such as, ISRO, Medical College and 
Srlchltra. Many people get down there to go to these 
institutions. At least 1,500 people coming from various 
places, get down there everbody. I too usually get down 
at that station. Very cautiously I have to hang and get 
down. I do not know why the level of the platform there 
is not being raised. The passenger amentities are also 
not provided properly.

Like that, I have got so many other grievances also, 
but I am not going into the details of all those. One 
point that I went to make is that the railway stations in 
Malabar region are not being renovated.

17.00 hre.

When I spoke last time, the officers sent to me a 
detailed note on the points which I have raised. But that 
Is not going to solve the problem. Most of the railway 
stations are outmoded and you have to spend money 
to renovate all these stations. The  Parliamentary 
Standing Committee on Railways has criticised about 
the doubling, about lack of passenger amenities and
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for not spending proper money for new lines. But stili 
the Government is not taking any notice about it.

So, the Ministry should have an outlook for the 
country, as a whole and see the backwardness of each 
region and take up the appropriate projects. If the 
backwardness of a region continues, it will be disastrous 
for a country like India. Then, the increase in the sub
urban railway fares should be withdrawn. It is getting a 
revenue of Rs. 48 crore only to the railways and it is 
nothing for them. Then, the increase in the fares of 
season tickets should also be withdrawn. The Minister 
should take into consideration all these things.

Madam, one good thing with this Minister is, once 
he decides, he does it. But he should take interest in 
all the aspects of the Railways and take India, as a 
whole. Anyhow, I will not be able to support this budget, 
as such. Many good things are there in this budget, but 
the overall impact of the budget is not conducive to the 
development of this country So, it should be drastically 
changed. When It is changed, we will see whether it 
can be supported or not. But at present we oppose the 
Railway Budget tooth and nail.

SHRI SRIBALLAV PANIGRAHI (Deogarh) : Madam 
Chairman, I rise to support these four items from 13 to
16 in the List of Business which are taken together for 
discussion. They are General Discussion on the Railway 
Budget, Resolution with some recommendations 
contained in the Ninth Report of the Railway Convention 
Committee, Demands for Grants for 1995-96 and also 
Demands for Excess Grants for 1992-93.

Madam, I do not understand as to why these 
Demands for Excess Grants for 1992-93 took such a 
long period of more than two years to come before the 
House together with the year's Budget. I understand 
that under compelling situation and due to unforeseen 
reasons, some expenditure in excess was incurred and 
was quite likely to be incurred. But why should it come 
to the notice of the railway authorities so iate and why 
should It come before the Parliament after two long 
years?

Madam, so many learned speakers have already 
spoken before me and as you know, they have * 
highlighted various demands relating to their 
constituencies. This is quite natural.

The Railways has a very important role in our 
economic development. It is rather the central poin of 
infrastructural developm ent. When we talk of 
Infrastructure, there is no good Infrastructure, no 
entrepreneur comes there, infrastructure is lacking. 
There are no Industrial projects being taken up in 
Industries, etc. When we talk of infrastructure, the first 
thing which comes across our mind is the Railways. 
The States have to play an important role in the growth 
of infrastructure, particularly, the Railways which is fuel 
efficient, environmental friendly and comparatively a 
safer mode of transport.

The Railways also bears the social.burden worth 
more than Rs. 2000 crore per year for building the 
infrastructure for the nation's economic development 
and also for movement of essential commodities. 
Therefore, expansion of Railway network is very 
important. I need not emphasise upon it as it goes 
without saying. In view of the dimension of our country 
wlii^n is of continental dimension with so many 
problems, like language and culture, the Railways 
assume, great importance. The Railway also plays an 
important role of strengthening the much needed 
national integrity etc. That is why, from the social and 
economic development point of view and from the 
national integrity point of view, the importance of the 
Railways cannot be undermined.

Therefore, Madam, for such an important area, that 
is, the Railways expansion etc., there should be liberal 
budgetary support. Unfortunately, the Budget of the 
Ministry of Railway is being dwindled from year after 
year. At one point of tim, the Budgetary support to the 
Railways was to the extent of more then 75 per cent 
and it has now come down to a mere 18 per cent or so. 
Keeping in view the economic scenario when there is 
a resource crunch, this year's Budget has to be 
commended. We have to appreciate the way in which 
this year's Budget has been prepared and presented 
before the House. It is a soft Budget and a balanced 
Budget which contains many good features also. There 
are very welcome features, like the families of the 
Railway coolies will be entitled to free treatment in 
Railway hospitals and their children are now entitled to 
get free of cost education in Railway schools. Again, 
unemployed youth can now go to different destinations 
to appear in interviews at 50 per cent cost of the tickets, 
something like that. The  Railways have not only 
performed very well but also exceeded the targets which 
were fixed in respect of gauge conversion which was 
the thrust area.

Gauge conversion is the thrust area of the Eighth 
Five Year Plan. We are having three types of lines —  
narrow gauge, metre gauge and broad gauge. In several 
areas in the absence of broad gauge, we are having 
the remaining two types of railway lines —  narrow 
gauge and metre gauge. This was a slur on our system 
that we have three types of railway lines. The trains that 
move on the narrow gauge are just like the toy trains 
and people used to laugh at it. But now this is going to 
be eradicated by this gauge conversion programme. 
That way, this gauge conversion is very welcome and 
it is a commendable thing. This could be possible due 
to the strong determination of the present Railway 
Minister.

Regarding electrification and renewal of tracks etc., 
last year, they have done very good work.

With regard to payment of dividend, the Railways 
have not defaulted Earlier, there was a tendency not to 
make the payment ot dividend.
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It is a heartening feature to note about the 
performance of the public undertakings under the 
Ministry of Railways. There also, the performance is not 
only satisfactory, but they have also exceeded their 
targets fixed for the year.

Madam, everything Is not good. There are certain 
pitfalls and there are certain dark areas in respect of 
certain targets in terms of passenger traffic and freight 
etc It could not be fully achieved. Of course, all the 
demands of goods traffic were complied with. This is, at 
least, a consolation. All the demands of* goods traffic 
were complied with. But certainly there was a drop in 
the revenue earnings from passenger and freight traffic. 
Why it was so? This should be analysed and this should 
be reviewed as to why it was so. When you are having 
some sort of planning, why these shortfalls were there?

Madam, I must also congratulate the hon. Railway 
Minister and his officers in the Ministry as well as in the 
Railway Board for the excellent industrial relations that 
are prevailing in the Railways. I must say It is excellent. 
As you know, there has always been a demand on the 
floor of this House from all corners of this House that 
participatory democracy should be ensured in all 
spheres, particularly in industry the workers' participation 
should be a must And that way, the Railways have 
given the lead in this particular aspect of workers’ 
participation in the management and the workers, by 
and large, are happy. They are quite happy. Even today, 
in the morning, I had a discussion with one of their 
Federation Presidents, Sharmaji, belonging to Delhi 
IN TU C  They demand that the dearness allowance 
should be merged with regular pay and that the second 
interim relief that is going to be due-should be given.

As I told you, Madam, this is a soft Budget. When 
there is a situation like this where the rate of inflation 
is 11 per cent, the hon. Minister has very carefully 
proposed some hike in freight and fare. Of course, while 
doing so, he has taken care to see that the poor 
passengers, the second-class passengers are not at all 
affected.

Even long distance Second Class passengers are 
not touched. Those who are going by Mail etc., in First 
Class and AC we have to pay something higkes and 
also in freight there is a hike up to 7.5 per cent As a 
whole, this hike is coming to about 3 per cent as against 
the eatlier hike of last year which was 6 per cent or 
something with very insignificant impact, very minimal 
impact, little or no impact, on the overall price situations 
or overall price index or wholesale price index. This is 
the situation This way, this is a very balanced Budget 
and, of course, from the long-range viewpoint, there 
remains a lot of scope for impovement. How could it be 
improved? As I said, the liberalisation policy is in vogue 
in our country now and it is being implemented In our 
country now. In the Hon. Minister's Budget speech, it Is 
mentioned that the railways have to make preparation 
for such growth rate which will create a situation In our

country that we are in tune with the global situation. 
And again, whatever industrial development will be there, 
the railways will be able to cope up with the situation 
even after five years, In the 21st century. It will not be 
possible unless there Is proper planning right from now 
about growth. There is enormous growth in the transport 
sector and in other areas. Traffic freight Is on the 
enormous increase everywhere and there should be 
some planning from the beginning, and proper 
assessment, on how to cope with that and, therefore, 
how to arrange funds for that. Simply saying that we do 
not have funds will not do. They are going to different 
financial institutions. Again also, they are going to the 
market for borrowing etc. They are doing all those things. 
But that way, I would say it Is a disappointment to see 
that in certain areas, there is not enough importance 
given, that is, in the matter of new railway line. I would 
like to refer to the Standing Committee Report on 
Railways. They have analysed this year's Demands for 
Grants and on p.49, the Committee says :

Though the new lines play a significant role 
in enhancing the network capacity of 
railways, this area Is turning to become a 
low priority Item in the railways’ investment 
planning is evident from the decreasing 
annual targets fixed by the railways In recent 
years as may be seen from the following 
Table.”

17.15 hre.

(Shri P.C. Chacko In the Chaii)

They have given all these things. This Is the last 
year of Eighth Five Year Plan and by the end of this 
financial year, the entire target fixed for the whole Eighth 
Plan should be completed. But If you look at the target 
fixed under these Heads, that is, new railway line, the 
performance is one of disma. I do not know how it 
happens. In this year’s Budget, there is a provision of 
only 17 KM new railway line. This is as against the 
target of 165 kms. fixed for this year in the Eighth Plan 
of 165 KM. Where is 165 KM that Is the plan figure that 
was proposed while drawing up the Eighth Plan while 
now in real terms, they have taken 17 KM?

I do not know how the entire thing is going to be 
topsyturvy. What sort of planning is it? Again, when the 
Ministry people appeared before the Committee and 
when asked by the Committee Members, the explanation 
that they gave was :

T h e  target for 1994-95 with the Budget outlay 
of Rs. 193.61 crores was 155 KMs..."

Against the target of 155 KMs., what is the real 
target achieved? What Is the physical performance? 
About that, they have not indicated till today. Again, -It 
was stated :

"And for 1995-96 it was projected as 165 
KMs. In the Annual Plan for which a 
budgetary support of Rs. 325 crores was
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asked. The Planning Commission couW not 
find ths rssourcss tor providing ths levsl of 
budgetary support required."

This is the reason given by them. I would like to 
know from the hon. Minister one thing. I wish he was 
here at the crucial moment. I would like to hear from 
him in clear terms how their Plan Is prepared. When 
they formulate the Annual Budget, besides the F iv e ' 
Year Plan, when they draft the Plan, they do it in 
consultation with the Planning Commission. They get a 
clear indication as to what would be the level of 
budgetary support. Then, why is there such a difference 
in real terms? Till yesterday, they were going everywhere, 
throughout the country saying that these were going to 
be completed by December, 1995. And, Sambalpur- 
Talcher line was one such line to be completed by 
December, 1995. What happened to that line now? They 
have provided a mere Rs. 24 crore. For the last two 
years, we have been saying that they cannot complete 
it with this rate of plan allocation. What are they saying? 
They are saying: "Do not bother. Do not worry. We will 
arrange funds. We will do K at any cost.” Is it not a fraud 
that way? Who are the officers misleading the hon. 
Minister? Therefore, I would say that it will not be an 
exaggeration to say that this is rot the right type of 
planning that they are having. By giving clear-cut 
assurances everywhere, on the floor of the House that 
certain projects will be completed by a certain deadline, 
now they say that only 17 KMs. will be completed. Part 
of this line is in my constituency in Orissa. I feel if the 
Railway, have decided to keep one area neglected, 
whatever might be the reason, probably they have 
chosen Orissa to neglect all the time.

Sir, about this project, the foundation-stone was 
laid thirteen years ago by the late hon. Rajiv Qandhi ji. 
While laying the foundation-stone, Rajiv ji had stated 
very clearly - after making enquiries from the Railway 
Minister who was present there, from the Railway Board 
Chairman who was present there that in five years time, 
they would complete it. Have they met the deadline? 
Now, not even one-third of the work has been completed 
there. So, I condemn this type of lethargic attitude, the 
negligence on the part of the Railway authorities as far 
as Orissa Is concerned. I would only request the hon. 
Minister that he should visit Orissa as early as possible. 
In today's scenario, it is very important. The point is that 
two days after the Orissa elections, this budget has 
been presented here, i accuse the Railway Board. I 
accuse the Railway Officers. With a great deal of pain 
and anguish, I make this minimum demand that the 
hon. Minister should visit Orissa at the earliest 
oppotunlty, study things for himself, feel the pulse of the 
people there, come back and take Immediate corrective 
measures. Otherwise, it will not be proper. The injustice 
done should be corrected... (Interruptions). I would say 
that certainly when Shri Lanka was there, certain 
Initiatives were taken.

As I said, priority should be given to Sambalpur 
Talcher line. Whatever was the commitment of the 
Railway Minister and the Railway Board in Parliament, 
they should try in all possible ways to see that those 

/ things are fulfilled. I gave this as an example. Otherwise, 
it will be a mockery. They are having a Plan, they are 
having a Budget; they are coming to the Parliamept for 
taking approval; they are making solemn assurances 
and thereafter they merrily say that they could not do 
anything. And money is being diverted from one head 
to another. They should not do these things. Therefore, 
my request to the Government is that they should do all 
that is possible to honour their commitments made on 
the floor of the House not only in respect of Sambalpur- 
Talcher but in respect of all such projects.

About the Railway Division at Sambalpur, I say that 
this should be fulfledged. Again, this is going to be a 
victim, Is a victim of the conspiracy in Garden Reach 
and also here in the Rail Bhavan. From the Raii Bhavan. 
certain areas were carved out in 1983 by the Railway 
Board to be included under the jurisdiction of a new 
railway division. That has been squeezed. Some areas 
have been left out here and there because some officers 
of the South Eastern Railways do not want certain areas 
to come under Sambalpur Division. Although the 
industrial belt, the mineral belt is near Sambalpur yet 
that comes under Chakradharpur and Bilaspur. What is 
the logic about it?

I welcome the proposal which is under consideration 
by the Railway Board about formation of some new 
zones. The way the traffic has increased, the freight has 
increased, the workload has multiplied, we want more 
divisions because of the enormous task ahead of us 
and also from the point of view of expansion activity 
There has not been a new zone since 1983. When they 
do It, they should do it very carefully. They should take 
an objective view of that. Orissa merits to have a 
separate zone. Two thousand route kilometres of South 
Eastern Railways spread over Orissa and Orissa Is the 
heart of S.E. Railway. But ironically, it is controlled from 
the Garden Reach which is outside the jurisdiction of 
South Eastern Railways.

SHRI M.V.V.S. M UR THY (Visakhapatnam) . What 
about the earnings?

SHRI SRIBALLAV PANIGRAHI . Industries and 
natural resources can justify it that way. Again Banspar- 
Dwaltarl, Koraput-Raigada, Langigarh, Junagarh, 
Khurda-Bolangir have been allotted meagre funds in 
this year’s Budget. Any way work should be started on 
all these lines and In the Supplementary Budget, more 
money should be provided. About gauge conversion, 
besides Roopsa-Bangirpasi, Polassa-Parlakphe/nmdi 
should also be taken up. Doubling of Talcher-Cuttack- 
Paradeep line should be taken up not only from the 
point of view of Orissa's Interest but also because it has 
one third of total recoverable coal reserve of the whole 
country. One-third of the total coal reserve is available
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in Oiissa alone and that too In my constituency This 
coal is required to run a large number of power plants 
In the Southern States. Even In Kerala, power plants 
are linked with the Talcher coal fields And the Chief 
Minister of Tamil Nadu Is fond of getting some coal from 
Australia by way of Imports whereas it is available in 
plenty in Orissa.

This line should be doubled. Terminal facilities in 
differrent places, namely, Puri, Bhubaneswar, Rourkela, 
Jharsuguda etc. which were initiated, have to be built 
up I request that necessary steps should be taken up 
in this regard.

Though the railway electrification of Kharagpur- 
Bhubanesw ar-W aitair line was also there In the 
programme, but in practice we do not find any work 
being in progress. It should be given priority, As I told 
you, there are several very good features in this year's 
Annual Budget. About 19 new trains including four 
Shatabdi express trains, which are prestigious trains 
and a large number of trains have been introduced, 
four unreserved trains in new core sector, are also going 
to be introduced. Several new trains are also going to 
be extended to new places. That way, Cochin-Bilaspur 
Express which comes up to Bilaspur from Cochin should 
be extended up to Jharsuguda. There should not be 
any difficulty if it is extended up to Jharsuguda This will 
serve the whole of western Orissa Jharsuguda being 
the gateway to western Orissa, this train should be 
extended up to Jharsuguda. Some time before the 
Railway Board was agreeable to this proposal but I do 
know why it could not find a place in this year's 
programme.

One Allahabad-Banaras bogie should be attached 
to the Utkal Express. When some bereavement takes 
places, people go for shradh or go for asthi pravah etc. 
by this train to Sangam, Allahabad. This is an essential 
and important demand. Sambalpur-Nizamuddin Express 
should be made operational dally It is running thrice a 
week. The rest four days it can take a new route to 
come to Delhi and that route Is via Ranchi, Bihar etc. 
Bokaro-Allepey Express, as you know, is a very long 
distance train.

MR CHAIRMAN • The rest of the suggestions you 
may submit to the Minister

SHRI SRIBALLAV PANIGRAHI . This passes through 
very hot zones of the country. Particularly peasants in 
large numbers from western parts of Orissa take 
advantage of this train to go to Madras for treatment as 
also to other places There is neither a pantry car nor 
an AC sleeper coach in this train

I request that the hon. Minister continues meeting 
Members of Parliament State-wise so that all these small 
demands can be highlighted there and whatever is 
possible, could be done.

I am delighted to find a reference in the Railway 
Ministers speech about the priority given to the

passenger amenities. It will also get more attention this 
time. Orissa stands nowhere from the point of view of 
platforms, facilities etc.

Regarding MP'a spouse travelling in trains....

MR. CHAIRMAN :That point has already been made 
in this House very effectively. I think you can conclude 
now.

SHRI SRIBALLAV PANIGRAHI : Let me repeat it 
and close.

When Members of Parliament are allowed to travel 
by Air with one attendant, what can be the objection or 
how can there be an objection or why should there be 
an objection in an MP travelling with his spouse or an 
attendant in AC First Class?

SHRI SYED  MASUDAL HOSSAIN (Murshidabad) : 
I oppose this. This is too much.

SHR I S R IB A LLA V  P A N IG R A H I : You oppose 
everything but when it comes to reality you are the first 
to enjoy the facility. I had seen that. In Assembly or in 
Parliament some friends oppose just for the sake of 
opposition or for outside consumption but when it comes 
to enjoying those benefits they also do not lag behind 
They enjoy these benefits.

I would like to compliment the hon. Minister 
regarding all those things. As I said, there are several 
good features, there are several welcome features in 
this year's Budget. But at the same time there are also 
dark areas which should be taken care of. Particularly 
as regards Orissa, I made an apeal as to how proper 
justice has not been done in this year’s Budget. I would 
request your good self to visit Orissa and also make an 
on-the-spot study, feel the pulse of the people and in 
the light of the solemn assurances given in different 
fora, including the floor of Parliament, take corrective 
measures required for that purpose.

I thank you again With these words, I lend my 
support to this year's Budget and the Demands.

17.36 hr*.

(Mr. Speaker In the Chair)

MR. SPEAKER : I have specially come to the Chair 
now to seek your cooperation. I have a list of 93 
Members wanting to speak. Each of the Member is 
taking more than ten minutes, fifteen minutes, twenty 
minutes, repeating the same points. How do you suggest 
we should conduct ourselves, so that tomorrow the reply 
can be given by the Railway Minister?

(Interruptions)

[ Translation]

SHRI KAMLA MISHRA M ADHUKAR (Motihari) 
Everybody should be allowed to speak for S minutes 
each. (Interruptions)
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SHRI SHIVRAJ SINGH CHAUHAN (Vidieha) : We 
will sft here the whole night and complete this business.

PROF. RASA SINGH RAWAT : Those who want to 
speak bars wHI sit lata in the night.

(English]

MR. SPEAKER : I think you are very kind to suggest 
that each Member should be given five minutes. It is a 
very reasonable suggestion. I hope that those Members 
who have given this suggestion do consider that many 
Members should speak and should have the opportunity 
to speak.

The second suggestion very kindly given by you is 
to sit late in the night today and to complete the business. 
We can sit up to any time. We will make arrangements 
for meals and all those things.

SHRI K.P. REDDAIAH YADAV (Machllipatnam): How 
can we complete in five minutes time?

MR. SPEAKER  : You suggest to me how do we 
manage 93 Members wanting to speak.

SHRI K.P. REDDAIAH YADAV : You can cut short 
the list.

MR. SPEAKER : Okay, then we will cut short the 
names of those Members who are wanting to speak for 
more than five minutes.

SHRI K.P. REDDAIAH YADAV : This is a budgetary 
speech and within five minutes how can we present our 
views? Just in thanks giving five minutes will be over.

TH E  M IN ISTER O F  W ATER R ES O U R C E S  AND 
M IN IS TE R  O F  P A R LIA M EN TA R Y  A FFA IR S  (SHRI 
VIDYACHARAN SHUKLA) : There is another suggestion 
that I have made. A Ruling Party Member should be 
called after eac|> Dpposition party Member because we 
are a little more than half in the House and that would 
be equitable distribution. Otherwise our Members do 
not get iny chance.

N’ f-1 SPEAKER : That is right. I think that is the 
procedKie we shall have to follow because the time 
given to the Members is in proportion to their strength 
in tha House. Whatever proportion is there, I think we 
shall have to consider it. So, It would be just to allow 
one Member from the Ruling Party and one Member 
from the Opposition Party. The Members should realise 
that the time given to the different parties is in proportion 
to their number. In spite of this, we have been 
considering and allowing the Members to take more 
time than actually can ba given to them. It should not 
be misused also.

SHRI RAM NAIK (Bombay North) - There Is one 
more point. That Is also to be remembered. On our side 
In the BJP, we are 116 Members. That proportion should 
be followed h*re also. Otherwise whet happens, we are 
at a loss.

MR. SPEAKER : You are perfectly right. The rule 
provides that the Members get the time in proportion to

their strength in the House. The same principle applies 
to the BJP as well as to JD, Communist Parties and 
other parties also. By and large, on that it will be very 
difficult. Giving one minute to one Member will be very 
difficult. But we will consider that.

SHRI RAM NAIK : And the Railway Minister would 
reply tomorrow.

MR. SPEAKER : Yes, he will reply tomorrow.

[ Translation]

SHRI S Y ED  M ASUDAL H OSSAIN  : Mr. Speaker, 
Sir, there are certain hon. Members who want to sit 
here the whole night and conclude this business. But 
there is one problem here. Nobody from that side 
responds to the debate being held during whole night. 
It is not covered by the media also. The media do not 
cover it after 8 p.m. The hon. Minister should assure at 
least this much that those who conclude within five 
minutes will be replied to here.

[English]

MR. SPEAKER : How is it possible? Ninety-three 
Members speaking and ninety-three points made; and 
you expect the Minister to reply to each of the points on 
the Floor of the House. I would expect the Minister to 
note down the points and if he has not replied to the 
important points in his statement on the Flopr of the 
House, he may write to them.

(Interruptions)

MR. S P E A K E R  : I think you have been very 
considerate and kind. Let us follow that method. We will 
be sitting late In the night today. I think the arrangement 
for the meals will be made for the officers, for the Press 
people and for everybody.

SHRI VID YACH AR AN  S H U K LA  : Yes, Sir. This 
stipulation of five minutes should be applicable to 
everybody Including the Leaders.

[ Translation]

AN HON. MEMBER : The other of Members have 
spoken half an hour each.

[English]

SHRI VIDYACHARAN SHUKLA : Now, the Speaker 
has arranged. He has given the direction.

[ Translation]

The direction from the hon. Speaker has been 
received just now.

SHRI CHHEDI RASWAN (Sasaram) : Mr. Speaker, 
Sir, I rise to oppose the Railway budget presented by 
the Railways Minister. The reason for it is that the mineral 
resources of Bihar are exploited at a large scale but 
Bihar Government does not get due royalty for it The 
mineral resources of Bihar... (intorruptions)
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PROF. RASA SINQH RAWAT : At the end of the 
round it should be B.J.P's turn after the Congress party.

[English]

MR. SPEAKER : Not always, but It is oh the basis 
of proportion.

[ Translation]

SHRI CHHEDI PASWAN : The mineral resources 
exploited from thara and the goods transported through 
Railways are neglected. Around 2 crore people live on 
this rail section but even then, it is neglected. I, therefore, 
oppose this budget. I can support It If the hon. Minister 
takes appropriate measures to solve our problems.

Local people as well as tourists face great 
difficulties due to less number of passenger trains and 
non-availability bf reservation facility and proper 
arrangements for stoppage of trains at main railway 
stations on Mughal Sarai-Dhanbad railway line Our 
main problems should be solved

17.44 hre.

(Mr. Deputy Speaker In tha Chair)

A large number of tourist places are situated on 
this route. In view of the large number of tourists and 
also for facilitating the local people, a new train should 
be introduced under the name of Buddha Express. Bodh 
Qaya is a religious place for Buddhists. There are other 
several religious places between Bodh Gaya and 
Sarnath. Keeping this in view, Buddha Express should 
be Introduced from Delhi to Gaya.

In view of shortage of passenger trains, EMU service 
should be Introduced from Gaya to Mughalasarai to 
facilitate the local people. Local people have been 
demanding it since long and hon Minister and 
Chairman of the Railway Board had also assured to 
start It at the earliest.

In view of the problem being faced by the local 
people, it should be introudced immediately. A direct 
train should be introduced from Gaya to Patna via 
Mughalsarai. During the regime of Janata Dal, 349-350 
train used to run between Patna and Mughalsarai via 
Gaya. People felt relived when this train was extended 
upto Patna but K was discontinued when the present 
Minister took the charge of this Ministry New trains are 
being introduced evrywhere in the country but in my 
area, even the existing trains are being withdrawn. I 
would like to make an humble submission that since 
Independence we have not been given a direct train for 
Patna which is the capital of Bihar. Therefore, such a 
train should be introduced immediately.

In addition, Rohtas district headquarters-Sasaram 
section Is of historical importance. Several religious 
and historical plaoes like ‘Shershah ka Roza' 'Salimshah 
ka Roza' 'Shergarh Fort' 'Rohtas Fort' 'Tarachandi' 
'Guptadham' and ‘Dhuankund' and lakhs of tourists keep

on visiting this area. I demand that stoppages should 
be provided for Poorva Ex'press, Gwalior Express and 
Shlpra Express. I have written about hundreds of letters 
to hon. Minister on this subject but have not got any 
satisfactory reply. I, therefore demand stoppage for 
'Poorva Express' at Sasaram. tt stops at Daimia Nagar, 
where earlier there was Rohtas Industrial complex but 
at present all the factories are lying closed. Therefore, 
there is no justification to stop trains there. I demand a 
stoppage for 'Poorva Express’ at Sasaram which is a 
religious place and Is also a district headquarter If 
there is any difficulty in doing so, then atleast there can 
be a stoppage for two days In a week. Shershah ruled 
this country for years but now people are facing 
difficulties in visiting his place. I, therfore, demand 
stoppage for 'Poorva- Express' at Sasaram.

In view of the heavy crowd in ‘Purshottam Express’, 
arrangements should be made for reservation of atleast 
ten seats in II class, and four seats in Alrconditioned 
Second class from Sasaram railway station.

Ludhiana-Dhanbad Express running on this line 
should be given a stoppage at Kudra railway station 
No other train stops here and there Is a station between 
Gaya and Mughalsarai from where a large number of 
people board trains.

It will be very kind of you If a stoppage of Ludhiana 
Express is provided there at Kudara. Besides Sasaram 
Ara light rail should be converted and constructed into 
a broad gauge railway line.

It was heard that whenever a new work is launched, 
its foundation stone is laid and when the work is 
completed, K is inaugurated but it was difficult for Shri 
Ram Lakhan Babu to visit his constituency after he 
defected from Janata Dal to the Congress. So, in order 
to keep the people of his constituency in dark, he gave 
a false assurance and inaugurated the survey work. We 
had never heard that a survey is Inaugurated but he 
had to inaugurate a survey in order to find entry Into his 
constituency. I demand that in view of laying new railway 
lines at all the places, the train service that was being 
run between Sasaram and Ara, which was subsequently 
withdrawn, should be resumed without inaugurating a 
survey thereof and light railway line be converted into 
a broad gauge line. An estimate of Rs. 85 crore for this 
has been made but this amount has not been included 
in the Budget. It is a long standing demand of this area 
to accomplish this work. Without demanding too much 
I would like to make one more demand.

The headquarters of Northern Chhota Nagpur 
Commissionary is situated at Hazarlbagh but the sad 
part of it is that the people of the area are totally 
unfamiliar with a train or a locomotive till date. It 4s a 
mineral rich area but there is no transport facility so far. 
Mr. Deputy Speaker, Sir, through you, I urge upon the 
hon. Minister that since It has not been connected with 
a railway link, new railway lines should be laid from 
Kodarama to Ranchi via HazaribagK and from^Patratq
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to Hazaribagh, Kodarama via Ramgarh. So far as Zonal 
headquarter to concerned, there Is not one in Bihar. 
This is also a long standing demand and you keep on 
giving assurances but we demand that a Zonal 
Headquarter be positively set up anywhere in Bihar you 
deem feasible.

Besides, there is a long pending proposal of my 
constituency sent by the Government of Bihar for laying 
a line upto Madhya Pradesh via PehleJ, Bhavanathpur, 
Raghunathpur. I demand that this proposal of laying a 
new railway line be given shape.

Sir, lastly while supporting the question raised by 
the hon. Member from Manipur, I would like to demand 
that Manipur was given the status of a state in 1949. It 
is a very sensitive area. Such a huge budget was passed 
but provision of not even a single penny was made for 
Manipur in it, so far. I would like to urge upon the hon. 
Minister that Imphal should immediately be connected 
with a railway line with the least possible funds so that 
the people of Manipur also get the benefits of railway 
service. It is a sensitive area and, thus, is prone to 
move away from the national mainstream anytime. 
Therefore, it should be protected. With these words, I 
thank you and conclude.

[English]

SHRI A. CH AR LES (Trivandrum) : Sir, I stand to 
support the Railway Budget for the year 1995-96. The 
overall performance of the Indian Railways during the 
last four years of the present Government has been 
really commendable. Railways has to play a very 
important role in the economic development of the 
country and a review of its functioning during the last 
four years would show that in spite of various problems 
that the country was facing like riots, resource crunch, 
etc., the overall development is very encouraging. I 
must congratulate the hon. Minister who has given a 
direction to the Railways during the last four years. But 
in a vast country like that of ours, with a large network 
of Railways, It Is realty impossible to satisfy every nook 
and corner of the country and the aspirations of the 
people cannot be met. But one thing has to be 
commended. Instead of going In for soft options like 
borrdwing money and fulfilling the immediate needs, 
the whole thing was planned in such a way that 
ultimately, In due course, the whole network of Railways 
will be strengthened. Th e  progress, economic 
development, industrialisation of the country, the 
passenger traffic, the freight movement and everything 
has been planned in a way that is good for the country.

I know that time is very much limited and I am sorry 
that I cannot speak in detail. I was hearing the speech 
of the hon. Member of my State, Shrimati Suseela 
Gopalan. It was a very fiery speech befitting her party. 
But I would request you, Sir, to verify the records 
regarding the last sentence of her speech. She has 
said that in spite of the fact that there are various good

things in the Budget, she is unabie to support the Budget.
It is obviously because she does not belong to our 
party... (Interruptions)

SHRIMATI SUSEELA GOPALAN : I said so because 
I do not agree with the approach... (Interruptions)

SHRI A. CHARLES : Sir, she has said that though 
there are various good things in the Budget, she is 
unable to support the Budget. And my assessment of 
that observation is she said so because she is not of 
our party and I stop there.

When the unusual task of gauge conversion wad ' 
taken up, I remember the criticisms- which the hon. 
Minister had to face like whether that was the right 
priority under those circumstances. But now we know 
that even during the first four years, the Eighth Plan 
target of 6000 kilometres has been exceeded. Now 
everybody knows that gauge conversion is the right 
thing for the whole Railways to develop.

Another challenging change that has been taken 
up is that the steam engine has been eliminated totally 
from the broad-gauge. In electrification, we have gone 
a long way We are coming from Kerala. We have 
grievances. The progress is very slow. But we hope that 
in the current year that will be given priority and the 
long-standing aspirations of the State will be met.

About the Konkon, I will not comment. It Is being 
completed as per the target and this year It is going to 
be done and I am sure, with the innovation of the 
Konkon Railway, the whole traffic of the South will be 
improved. There also, Kerala has contributed its share 
to the Konkon Railway and if we have to get the benefit, 
the Mangalore-Shoranur line has to be doubled. That Is 
one of the basic needs of our State, and If that is met, 
our participation in the Konkon Railway will be fruitful 
and we will get the benefit out of it. So, I plead that 
share has to be given priority.

Sir, to the hon. Members on the other side, especially 
from the Left, Front - I must say - what is their reaction 
about the workers participation?

17.56 hrs.

(Shri P.C. Chacko in the Chair)

MR. CHAIRMAN : Your time is over.

SHRI A. CHARLES : No, Sir. It is only two and^a 
half minutes.

MR. CHAIRMAN : No, it Is four and a half minutes. 
Now, you should conclude.

(Interruptions)

MR. CHAIRMAN : Madam, there is no time for 
arguments. I will not allow that.

SHRI A. C H A R L E S  : Sir, about the workers 
participation, It must be one of the most challenging 
decisions that has been taken and I congratulate the 
hon. Minister for that.
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Sir, becauae «1 the time constraint, now I concentrate 
myself on soma of tha minimum naada. In two minutas 
tima, I wilt conclude.

MR. CHAIRMAN : In ona minuta, plaasa.

SHRI A. CH A R LES : Sir, Trlvandurm station was 
daclarad as a modal atatlon in 1969. It was Rs. 6.5 
erora Project Whan tha work was tendered, tha work 
was going on but quita surprisingly, In 1992 It was 
temporarily stoppsd and avan tha concreta pillars are 
there. I request that the model Station ot Trivandrum, as 
planned earlier, should be continued and taken up this 
year. It should be completed within the time frame. So, 
It was then said that Trivandrum-Nagercotl-Tlrunelvell- 
Madurai-Madras Project should be taken up. The 
original plan was that It should come upto Trivandrum. 
But now, it comes only upto Nagercoil. Kanyakumari 
was part of Kerala and now under various constraints 
it has been extended upto Trivandrum. Then also, the 
doubling of Quilon to Trivandrum is pending for long. 
But there is a pilot project from Thambanur to Kochaveli 
about 4.5 kms. Not even an inch of land has to be 
acquired. The whole land is there and if that portion of 
land Is doubled during this year, 40 per cent congestion 
on the long distances can be avoided. So, I plead that 
Thambanur to Kochaveli line should be taken up first. 
There are several bridges in between Quilon and 
Trivandrum. Work on those bridges shall be started now 
so that the land acquisition is completed and we will 
get the doubling of railway lines done immediately.

Sir, about the Theta Railway Station, it is a small 
station but all the on-going trains stop there. It has to 
be improved. Smt. Sushila Qopalan, the M.P. has been 
very kind to highlight it.

Sir, with these minimum needs • because of the 
time constraints • I conclude my speech and once again 
thank you for the time given. And, I request the hon. 
Minister to consider the needs of Trivandrum and save 
me also because I know in the Capital there is a feeling 
that i am here to help them. I congratulate the hon 
Minister for his dynamic leadership he is giving and I 
wish him well.

MR CHAIRMAN With the permission of the hon. 
Members, the Chair will be very strict about the time, it 
is only five minutes.

( Translation]

PROF. RASA SINGH RAWAT (Ajm er): Mr. Chairman, 
Sir the Railways are the veins and arteries of the nation 
through which flows the blood of national unity. Railways 
has an important place in the development of our 
country.

18.00 hrs.

Sir, our railway organisation occupies second 
position in the world under solitary management aervloe. 
From this point of view, too. there is a great significance

of Railways for our country. The hon. Minister of Railways 
is present here. I would like to tell him that :

“Bulbul ki zindagi hai chaman kl bahar par,

Shrlef saheb ki wazarat hai railway ki raftar par.”

The credit of his success depends on that I come 
from Rajaathan. He has paid his kind attention to 
Rajasthan since the Government of India proposed to 
bring the whole country under a unlgauge system, the 
broadgauge. Many of our hon. Members complained 
that undue advantage is being given to Rajasthan but 
let me make it clear that prior to this Rajasthan had 
been grossly ignored. The question of country's defence 
was Involved there. Rajasthan has a 700 Kms. long 
international border contiguous with Pakistan and there 
waa the question of the speedy movement ol army 
personnel and goods from one place to another. This 
necessitated the laying of a broad gauge line. Therefore, 
at first, it was resolved to link Jodhpur and Jaisalmer 
with a broad gauge. For this, I express my gratitude to 
the hon. Minister of Railways.

Earlier, there was a meter gauge line from Delhi to 
Ahmedabad via Ajmer. It linked two capital cities, Jaipur 
and Ahmedabad and It was the life line of Rajasthan. 
It was necessary to pay attention to it as well. Though, 
work on broad gauge line from Delhi to Ajmer has been 
completed, work is going on on Ahmedabad Mehsana 
line and the whole line is expected to be converted into 
broad gauge by the next year. Why a train is not being 
run on the broad gauge line between Delhi and Ajmer 
which has been completed? One month has passed 
since, the vigilance test has been completed, the 
technical report has also been obtained and yet no 
train is being run. While delivering his speech on the 
railway budget, the hon. Railway Minister had 
announced the extension of Shatabadi Express 
scheduled for Jaipur upto Ajmer. The people of Ajmer 
are looking with dilated eyes for the Shatabadi Express 
to reach their place. The Pooja Express running from 
Jammu Tawi to Jaipur should be extended upto Ajmer. 
Ajmer is an internationally recognised city. There is 
situated the most pious pilgrim centre of Islam after 
Mecca-Madina, the Dargah Sharief which is visited by 
lakhs of people. There Is also the greatest pilgrim centre 
of Pushkarraj. It is said that one pilgrimage to Pushkarraj 
is equivalent to many pilgrimages to other pilgrimage 
centres. An intercity express should )»e run between 
Ajmer and Jaipur in order to lighten the pressure of 
traffic movement on National Highway No. 8 between 
Ajmer and Jaipur.

Since the unigauge work has been started, the 
passenger train running between Delhi and Ajmer, 
meant for the poor and the ordinary passengers, has 
been withdrawn. Because the Jodhpur Mail and 
Ahmedabad Mall or Superfast trains have no stoppage 
at small stations in between due to which the rural 
people cannot get the benefit of these train services. A 
boradguage line has been laid between Ajmer and 
Delhi, so, a passenger train should be run between the



229 Discussion on Railway Budgot VAISAKHA 13. 1917 (Sftfca) Discussion on Rsffway Budget 230

two stations or at Isaat from Ajmer to Rswarl with a 
stoppage at every station so that the problems of the 
common paasengers can be solved. There Is now the 
unlgauge system. Long distance traina are being run In 
which all the coaches are reserved. There is no room 
for the common passengers in these traina and have to 
travel like herds of cattle in the second class. More 
coaches should be added to.the long distance trains for 
the 75 per cent people who travel by second claas 
when the number of luxury coaches is increased and 
more facilities given to first class and A.C. passengers.

Mr. Chairman, Sir, the preaent Railway budget haa 
been framed keeping in view the ensuing Lok Sabha 
elections but I would like to say that though you have 
exempted certain items from freight increase yet the 
ones the freight charges whereof have been increased 
will be instrumental in price-rise. The wholesale price 
index will register an Increase by enhancing freight 
charges on these items. As a result of this, the people 
will have to face the crisis of inflation. I demand that the 
increased freight rates should be withdrawn.

I am sorry to say that the target fixed last year for 
the revenues to be earned by freight charges and of 
goods carriage has not been achieved, i, therefore, 
would like to know from the hon. Minister as to what 
measures have been taken by the Government to 
decrease the pressure traffic on roads and to achieve 
the targets regarding transportation of more and more 
goods. The train accidents are increasing continuously 
whereas the new technology has come and new 
machines are being manufactured. What are the reasons 
behind an increase in rail accidents? Has the 
Government enquired about the train accidents which 
took place during the last one year from now? Whatever 
be the reasons of the accidents, be they manual, 
technical or relating to signal, those must be removed.

Mr. Chairman, Sir, there are 100 year old railway 
ioco and carriage factory at Ajmer where 13 thousand 
employees are working. Right from the starting of the 
uni-gauge work the number of Ajmer is after Bombay in 
Western Railway. During the first and the Second World 
War and whenever need arose after the Independence 
these factories manufactured equipments used in railway 
and warfare. The employees there have achieved 
spectacular success In this regard. But now these 
factories are facing grave crisis. In view of the gauge 
conversion and requirements of laying broad gauge 
line the Government has sanctioned Rs. 4 crore for the 
carriage factory after much persuation. But I demand 
the Government to approve funds in commensurate with 
the requirements of broad gauge line for loco factory 
where 6 thousand employees are working.

Mr. Chairman, Sir, the Ministry of Railways is going 
to set up new zones. Ajmer is a core city of Rajasthan. 
If new zones are likely to be set up, Ajmer should be 
made the zonal headquarters. Similarly Agra-Bandlkui 
metre gauge should be converted into broad gauge ao

that Ajmer-Ahmedabad may be linked with Lucknow in 
Uttar Pradesh. Otherwise, it will prove to be intermingling 
of heterogenous elements. Similarly the Rewari-Rings 
metre gauge should be converted Into broad gauge. 
The  Kachiguda-Khandwa-Chittorgarh metre gauge 
linking Ajmer with South should be converted into broad 
gauge. Udaipur - the city of lakes - is a historical place 
and Is linked by broad gauge from Kota. But a great 
historical place, Chlttorgarh is not yet linked with Aimer. 
I demand to conduct a survey and convert it into broad 
gauge line so that the Unigauge acheme in Rajasthan 
may become aucceasful otherwise the entire Mewar 
region will remain neglected. Similarly the Marwar- 
Jodhpur metre gauge needs to be converted into broad 
gauge line. Sir, I would like to tell one thing more.

[English]

MR. CHAIRM AN : You have taken 12 minutes. 
Please wind up.

PROF. RASA SINGH RAWAT : I would like to make 
my last point.

MR. CHAIRMAN : You may finish your speech in 
one sentence now.

[ Translation]

PROF. RASA SINGH RAWAT : The hon. Minister of 
Rallwaya is making an arrangement to hold a meeting 
of railway officials with hon. Members of Parliament 
and the representatives of people at division level and 
zonal level and thereafter at headquarters level and 
Ministerial level from time to time. Sir, the Government 
have introduced Rail Passengers’ Insurance Scheme 
also. One or two meeting were held and thereafter the 
zonal officers convene meeting once a year and fulfil 
the formalities. The meeting of the Representatives of 
people should be held at leaat once In a quarter. 
Similarly concerned M.P. must be uncluded in 
Passengers. Advisory Committees and Information 
should be sent to him regularly. We always lack such 
Information. Sir, efforts should be made for the protection 
of life of passengers who sometimes become the victims 
of bomb explosion by terrorists or while carrying such 
explosives or become victims of any other accidents.

After the introduction of computerised reservation 
centre at Ajmer, it ha8 been linked with Delhi. Similarly, 
it should be linked with Ahmedabad, Secunderabad 
and other place becauae persons from every comer Of 
the country visit Ajmer. Thu s the computerised 
reservation system will prove more competent 
Passenger. Trains should be Introduced from Medta to 
Ajmer and from to Rewari.

With these words i conclude and thank you for 
giving me an opportunity to apeak here and request the 
Government, not to neglect Ajmer at all which was earlier 
known as city of trains.
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[English]

MR. CHAIRMAN : After every four minutes, I will 
ring the bell and after the fifth minute' the speeches will 
not go on record. It is the decision of the House and the 
Chair is only trying to implement it.

[ Translation]

SHRI SUDHIR SAW ANT (Rajapur) : Mr. Chairman, 
Sir, I rise to support the Rail Budget. First of all I would 
like to thank the hon. Minister of Railways who is at the 
helm of the Konkan Railway Project at a time when the 
country is passing through a crucial time. There was 
also a time when the gold of the country had to be 
mortgaged. Therefore, people are filled with 
apprehension -as to what will be the fate of Konkan 
Railway Project. Especially, in my constituency thie issue 
took a serious turn when the officials of the Konkan 
Railway came to us and Informed that they did not have 
funds for that Railway project and consequently it will 
have to be closed down. I remember it very well that In 
June 1991 many hon. Members approached the hon. 
Minister of Railways and requested him that though the 
country was passing through a crucial phase, but the 
long standing demand of the people to complete this 
project should be met*The hon. Minister of Railways 
assured us that he would mobilise funds by sprunning 
expenditure in certain departments whatever they may 
be and complete this project. Thus he took the helm of 
this project. No funds were earmarked by the Union 
Government for this project at that time. The Ministry of 
Finance did not even permit to float the bonds of the 
Konkan Railway. The hon. Minister of Railways has 
taken Initiative for completion of this Project and the 
long standing demand of the people of Konkan is likely 
to be fulfilled in next one year. I, therefore, on behalf of 
my constituency and the people of Konkan thank the 
hon. Minister of Railways. But we have to think further. 
We have to think as to what will be the set up of the 
Konkan Railway Project after the railway line is in 
operation. First of all I would like to request the 
Government to maintain the sui-generis nature of the 
Konkan Railway Corporation. This corporation should 
be operated as a joint venture of the State Government 
and the Central Government. Four months back many 
hon. Members of Parliament from the Konkan area met 
the hon. Minister and demanded employment in the 
Konkan Railway for those persons whose land has been 
acquired for this Project. The hon. Minister readily 
accepted the demand and issued orders to this effect. 
We are thankful to him. But I demand that in future only 
persons belonging to that area from where the Konkan 
rail line passes should be employed in the Konkan 
railways. I, therefore, demand that the Government 
should constitute a Konkan Railway Recruitment Board 
for those four States and include distinguished persons 
of these four States in the Board so that the people of 
those are** may get employment.

My third demand Is that-henceforth the people of 
the commercial areas/around the railway station in 
Konkan area should be given opportunities and the 
areas of the cooperative society should be divided Into 
areas of various jurisdictions, so that maximum people 
may be benefited.

My fourth demand is that the Port cities in the 
Konkan area should be developed and linked with the 
Konkan railways. Therefore in one or two port cities of 
my Sindhudurg district may please be surveyed. 
Moreover, the port cities from where the rail line is far 
off should also be linked with it.

Kolhapur has great Importance in Maharashtra. 
Therefore, this too needs to be linked with it. Therefore, 
I demand to conduct a survey of the rail line from 
Kolhapur to Kankoll. I also demand that all contracts in 
the Konkan Railway Project should be awarded to local 
contractors. Therefore, while taking decision in this 
regard the opinion of the local MPs must be sought.

While talking about Maharashtra, Bombay emerges 
as the most important city. The sub-urban trains are the 
means of communication in this city.-But usually there 
is huge rush in sub-urban trains, therefore decision 
should be taken with farsightedness. Moreover, the 
Union Government should readily accept the scheme 
referred by the State Government and the suburban 
train facility should be provided in Bombay properly

Sir, Pandharpur is an important place in Satara 
which needs to be linked with the Konkan railway, 25 
MPs from Maharashtra had demanded that a railway 
line should be laid between Lom en-Faulton and 
Pandharpur but nothing has been done so far in this 
regard. M submission is that work should be undertaken 
by the Government on priority basis. Secondly, Puma 
and Akola lines need to be converted into broad gauge 
line. Parli-Beed-Nagar rail line should also be laid. 
After ail the Government will have to think about tourism. 
The facilities of tourism should be given to the tourists 
In those places which are linked with rail line. Therefore, 
the Ministry of Railways should take certain steps and 
It should provide assistance to the maximum number of 
cooperative societies. Such an important work done for 
Konkan railways will be recorded in history and once 
again I express my thanks to the Government. But I 
would like to make a complaint also that the hon. Minister 
has never gone to the area from where the Konkan 
railway passes. Therefore, you are requested to visit 
Sindhdurg and Ratnagiri districts to inspect the work 
being carried out.

[English] .

SHRI M.V.V.S. M U R TH Y  (Visakhapatnam) : Mr. 
Chairman, Sir, it is indeed a privilege for the hon. 
Minister to present this Budget without much additional 
burden on the travelling public. But, however, there are 
certain shortfalls. Unless the Railways take care of the 
heavy goods traffic and also the interests of the
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travelling public, in course of time, the Railways will 
•nd up In shortage of funds and consequently there 
may not be any developmental work. If that happens, 
than they have to Increase tha fare and freight charge* 
at regular interval*. That should not happan.

The Indian Railways are the largest State enterprise 
In the world. We have the honour of having a separate 
Budg*t also for the Railways. So having taken the 
Railways to the extent of monopoly, the hon. Railway 
Minister should think of taking certain steps for improving 
Its efficiency on goods traffic.

Last year viz., 1994-95, the Budget for transport of 
goods was about 318 million* but It ultimately ended up 
at around 260 million. This year, viz., 1995-96, the 
Budget is 398 million but the target is very high which 
in actual practice the Railways will not be able to 
achieve It. So, there must be some sort of modernisation 
on the movement of traffic. There are certain things that 
are to be though of. You have ‘Ow n-Your-W agon 
Scheme'. There is a great demand now-a-days for the 
container service. If the container service is taken care 
of by the private enterprises, the traffic on this front will 
greatly improve and ultimately, the Railways will be 
able to achieve the target of 398 million in 1995-96. 
The target should be achievable. Otherwise, there is no 
point in having a target and not achieving it with the 
result that you will increase freight charges again to 
bridge the shortfall.

There are certain areas where the passengers are 
not being given their due share Wherever there is a 
congestion of trains, the Railway Minister should think 
of de-congesting that place. Take the example of 
Visakhapatnam. Visakhapatnam comes under South- 
Eastern Railway. It is one of the Divisions which gives 
a good amount of revenue but the passenger amenities 
are very very limited. At one point of time It was thought 
that that station should be modernised Last year, the 
hon Minister had also visited Visakhapatnam. We thank 
him for his visit. He had made several promises. Out of 
several promises that he had made, one is the 
Introduction of Inter-city Express between Vijayawada 
and Visakhapatnam viz., Rathnachal Express. At that 
time, we had requested him to provide another inter
city Express between Madras and Visakhapatnam. Thar* 
Is no train available for going to Madras after 1 o' clock 
with the rusult that the passengers have to wait till the 
next day for catching the train.

You have introduced a number of Shatabdi 
Expresses to several Important places.

We request th* hon. Minister to consider our just 
r*qu*«t to Introduc* th* Shatabdi Exprsss • a train 
which will start at Madras in th* evening to reach 
Vlzagapatnam early In the morning; again a train which 
will start in th* evening at Vlzagapatnam to reach Madras 
early in th » morning. Vlzagapatnam is on the map of 
Industrialisation, it Is attracting several foreigners and 
Indians for *stabllshm*nt of industries. But thar* is a

problem of reaching that plac*. This should b* sorted 
out by the hon. Minister so that th* peopl* around wM 
be benefited. W * have also requested for th* 
Introduction of Rajdhani Express from New Delhi to 
Vlzagapatnam. At that time the hon. Minister said that 
he would consider that request. Computer facilities have 
been introduced at Vlzagapatnam. But the reservation 
to other metropolitan cities tike Delhi, Bombay, Calcutta 
and Madras has to be connected. Unless this facitity is 
extended, it will be very difficult for the people. Th* hon. 
Minister has sanctioned more money this year for 
completion of modernisation of Vizagaptnam railway 
station. There is one railway crossing at Kothavatsa 
between Vlzagapatnam and Vijayanagaram. There Is a 
need to build a flyover there because it is a business 
centre. There is a provision in this year's budget for 
constructing rail hotels at Important places. It Is a very 
good move because the travelling public will utilise the 
facility. There Is no place in Important places to construct 
rail hotels. But In Vlzagapatnam there is a larg* chunk 
of open space available. I request the hon. Miniater to 
build a rail at Vlzagapatnam and also at Vijayawada 
and Arupuvalll tourist centre. We thank the Minister for 
sanctioning the Kaklnada - Kottapalli rail lin* which 
was ramovad during th* S*cond World War. W* request 
the hon. Minister to complete It in the next two years on 
time bound basis aa it is very useful to the goods traffic. 
This line goes through the oil area of Amalapuram. 
Passenger amenities have to be improved in Waltair 
division. If these things are Improved, naturally th* 
finances of the Waltair Division will further Improve. If 
Duvvada and Simhachalam stations are Improved, 
congestion could be removed which will result in 
Increased movement of passenger and goods traffic. I 
request the hon. Minister to provide some funds. Since 
there is only one line at Vlzagapatnam, the In-comlng 
trains are delayed. There are facilities to Increase thia 
to four lines. If there are two Unes two trains can come 
and two trains can go. Th is  will avoid d*laya. In 
Vlzagapatnam vast railway property la lying unused. I 
request the Minister to think of putting It to use.

With th*** words I thank th* Railway Minister and 
I extend my support provided he attenda to all th*a* 
things.

SHRI K.P. REDDAIAH YADAV (Machlttpatnam) : Mr. 
Chairman, Sir, whatever demands that all hav* to make, 
kindly permit me to give them to th* Railway MM*t*r.

Sir, I rise to support the Railway Budget.

Sir, I se*k your permission to lay thes* 'pap*rs on 
the Table of the House.

MR. CHAIPWlAN : No, that is not permitted. You 
hav* wasted your valuabl* time. It is not permitted to 
plac* th*** pap*r* on th* T*bl*. If you want, you can 
s*nd It to th* hon. Minister. He will reply.

SHRI K.P. REDDAIAH YADAV : All right, Sir.
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M R. C H A IR M A N  : Okay. Now that you have 
submitted all your demands, I think you can conclude 
In one minute.

SHRI K.P. REDDAIAH YADAV : Sir, It is painful to 
note that for the last four years I have been seeing that 
the persons who are concerned with the problems of 
downtrodden are not being heard here. Only the front 
benches take 99 per cent of the time.

MR. CHAIRMAN : Please do not go into those 
details. You speak about Railways only.

SHRI K.P. REDDAIAH YADAV : Sir, how can the 
toiling masses make their voices felt to be heard here? 
It is left for the hon. Chair and the people will decide 
this.

Anyhow, so many hon. Members have spoken on 
the Railway Budget and I am not going to repeat 
whatever has been said. With great difficulty our hon. 
Prime Minister has brought funds from abroad, from 
within the country and resources have been mobilised 
by our hon. Railway Minister, Shri C.K. Jaffer Sharief. 
Members have said some good and bad points which 
I am not going to touch. But for any nation or any family 
or any organisation there should be some accountability, 
there has to be some transparency.

Why our hon. Prime Minister has brought new 
economic policy, new industrial policy and liberalisation 
in this country and why the whole House has passed 
this? It is only to remove some redundant organisations, 
to eradicate corruption, to make every organisation 
jawabdar. But are we accountable to whatever money 
that the people of this country have put into our hands? 
That is the main question.

Sir, a wrong impression has been created in the 
minds of the people of this country for the last 45 years. 
The main thing to know is how the Budgets are being 
made; with whose money these are being made. Out of 
the annual budget of the Central Government, i.e Rs.
1,13,000 crore, Rs. 86,000 crore are being collected by 
way of excise duty from 90 crore people of this country. 
It comes to 30 per cent or so. Whatever you produce 
here is being consumed by the 90 crore people and It 
is this money which is a major part of your budget of 
this country. For the States, it is the sales tax which is 
the main contribution towards their Budget. Therefore, 
big men like Vajpayeeji, hon. Prime Minister and the 
Central Ministers are not contributing anything in this. 
A common man is contributing towards it.

The people should understand how the Budget is 
made. It is not the IAS Officers or the bureaucrats or the 
Prime Minister of the country who are making more 
contnbution than a Harijan or a Muslim in a village. We 
must understand that by their taking bread or cigarrete 
or bidi or anything, they are contributing to the Central 
Excise. ..(Interruptions)

MR CHAIRMAN : Do you have any point on the 
Railway Budget?

SHRI K.P. REDDAIAH YADAV : We must understand 
that the major contributor towards our Budget is the 
common man of this country. Whatever the Rajas and 
the Maharajas pay is only collected from the common 
masses and then they are paying to the Central Budget. 
This should go in the mind of the people. Then only, we 
will come to know about it. Sir, 30 per cent of the 
Railway Budget is going towards wages and salaries. 
Out of the thirty per cent of the expenditure of Rs.
15,000 crore, nearly a sum of Rs. 5,000 crore goes 
towards wages and salaries. Out of this, what is the 
share of the Muslims and the backward class people? 
The percentage of the Muslim employees and the 
backward class employees are only two and five 
respectively. That Is why, I am concerned about this 
expenditure. That is why, I have been telling the hon. 
Railway Minister and the Officers to have accountability, 
to correct your laundering of money in railway gauge 
conversion, doubling and so many other things. Even 
today, Sir, you go to Igatpuri. The railway wagons 
carrlying oil and diesel are being unloaded in day light. 
You are paying crores of rupees to the oil companies 
towards compensation... (Interruptions)

MR. CHAIRM AN : You are dealing with general 
issues. If you have any point on the Railway Budget, 
please come to that and conclude your speech in one 
minute.

SHRI K.P. REDDAIAH YADAV : Mr. Chairman, Sir, 
we have to go to the core of the functioning of the 
Railway Department and not telling ‘Badhai hena, 
Badhai Dena'. This is not ...(Interruptions,)

MR. CHAIRMAN : You will have other opportunities 
to say all these things.

SHRI K.P. REDDAIAH YADAV : Sir, you understand 
the feelings of the persons and how the toiling masses 
are suffering. Sir, in gauge conversion, I have got an 
authentic information, which was notified by the 
Government and the Railway Minister that nearly 200 
per cent had been spent In excess. By whom? It had 
been spent not by the Minister or by the House or by 
the Parliament. It had been spent by some engineers- 
cum -contractors-cum -m iddlem en consisting of 40 
persons. Here a message goes from the Railway Board 
(Member Engineering) that you give upto Rs. 50 crore 
without any tender.

The  very idea of our Prime Minister bringing 
liberalisation in the New Economic Policy is to have 
transparency, openness and competition. Where is the 
competition? You have given all the work only to the 
limited tenders, special limited tenders. Where is the 
competition? Where are we going? Where are we 
leading this country? You kindly understand this. Only 
Shri Murthy and some front benchers may join hands 
with the bureaucracy. But we are not going to join hands 
with the bureaucracy. It is the people's money. A day 
will come when we will rise and see the end of this 
situation.
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MR. CHAIRMAN : Shri Reddaiah, thank you vary 
much. Now, Shri Shivraj Singh Chauhan.

(Interruptions)

SHRI K.P. REDDAIAH YADAV : Sir, please bring it 
on record that I have handed over the papers containing 
20 pages to the hon. Railway Minister...(Interruptions)

MR. CHAIRMAN : Please resume your seat. Do not 
speak now. Now, Shri Shivraj Singh Chauhan.

[Translation]

SHRI SHIVRAJ SINGH CHAUHAN (Vidisha) : Mr. 
Chairman, Sir, the hon. Railway Minister has presented 
his 5th budget in a row. However, this budget is not a 
dynamic one. It is directionless and unimaginative. 
Further, there ^s no provision for new schemes in it. It 
has been prepared keeping in view the ensuing general 
elections and therefore, hon. Railway Minister has taken 
pity on the unemployed people. They have been given 
50 per cent concession on presentation of their interview 
cards. I am thankful to him for it.

It is a fact that the second class fare has not been 
increased. It has been done keeping in view the ensuing 
elections. However, during the last four years, he has 
already put a burden of Rs. 4595 crore on the poor 
people and now he is saying that he has not increased 
the llnd class fares this time. It is a fact that he has not 
Increased the fare but the freight charges have been 
increased by seven per cent, which will directly hit the 
poor people. If the freight is increased by one single 
paisa, then by the time it reaches the common man, it 
increases to 10 paisa. I would like to say that what was 
the need to increase the freight charges The railways 
had not been able to achieve its target of carrying 
goods in the past also. Who will get the goods 
transported through Railways since neither the goods 
are loaded in time nor the wagons are supplied in time. 
Corruption is at its peak in supplying wagons. The people 
have to waft for 2 to 4 months for wagons at several 
places. The items booked are stolen on the way. Bribe 
is given for loading and releasing the goods.

I would like to cite an example of Kandla. Hon. Atal 
ji, the Leader of opposition, had been to Kandla recently. 
There salt is produced in large quantity. Around 50 
thousand people, belonging to Scheduled Castes and 
Scheduled Tribes are engaged in this vocation. They 
need wagons to send salt to far-fluing areas but many 
a times they are required to wait for six long months to 
get railway wagons. Further, tonnes of salt is destroyed 
by the rain. They are demanding that at least they should 
be made available wagons in time. I would like to urge 
upon the hon. Railway Minister, through you, that If the 
Irregularities and corruption prevalent in loading of 
goods are done away with then there will be no need 
at all to increase the freight even by seven per cent.

Madhya Pradesh has been totally neglected in this 
budget. I do not understand, why the hon. Railway 
Minister is so averse to Madhya Pradesh. In 1994, 12

new trains were introduced. Out of them, not even a 
single train was Introduced in Madhya Pradesh. During 
1995 also, 19 new trains have been Introduced but not 
a single train has been provided for Madhya Pradesh. 
Madhya Pradesh is the biggest State of the country. 
Seven crore people live in Madhya Pradesh. The people 
of Madhya Pradesh have been demanding for years 
that Bastar district, which is even bigger than Kerala In 
area, should be connected with Dalli-Rajhara. A survey 
for the same was conducted years back. The hon. 
Minister only gives assurance to lay new railway lines 
but no work has started there. Likewise, there is no 
mention In the budget to lay Godhra-Dewas railway 
line, Lalltpar-Khajuraho-Mahoba-Sidhi-Singrauli railway 
line and Bastar-Sarguja-Ambikapur railway lines As fai 
as survey of new railway lines is concerned, we have 
been demanding for it since the time of Shri Madhav 
Rao Scindhia. He has also declared that a survey would 
be conducted to lay new railway line between Indore- 
Khategaon-Naslaganj-Budhni-Bari-Bareilly and Jabalpur 
but there is no mention of it in this railway budget. The 
people of Madhya Pradesh have also been demanding 
for survey of a new railway line from Salamatpur to 
Raisen via Gairatganj, Begumganj and Sagar. The hon 
Minister has not mentioned anything about this survey.

As far as gauge converson is concerned, conversion 
of many railway lines is to be done in Madhya Pradesh 
But there is no progress in the guage conversion work 
of Gondia-Jabalpur r Iway line.

So far as provision of new stoppages is concerned, 
there is an industrial place, Mandideep in my 
Constituency. At least 50,000 people commute daily 
there. There are 500 industrial units but only one 
passanger train stops there. The people of that area 
have been demanding for years that at least Pathankot 
and Dakshin Express should be stopped there. Recently, 
a vigorous agitation was launched there, which lasted 
for 18 days. On 10th, there was the Rail Roko agitation.
I had been there on that day. I asked them not to do so. 
The D.R.M. of that area also came there. I assured them 
that let a discussion be held with the Railway Minister 
and if even after that the trains do not stop there, we 
will resort to agitation. Our aim was not to disrupt train 
services. I would like to urge upon the hon. Minister, 
through you, that he should at least accept my 
suggestion of providing stoppages to Dadar-Amritsar 
Express and the Dakshin Express there. Likewise, Dadar 
Amritsar Express used to stop at Gulabganj in 1966-67. 
After cancellation of this stoppage the people have 
launched agitations so many times and I have also 
taken part In the demonstration. The dharna continued 
for several days but despite that stoppage was not 
provided for Dadar-Amritsar Express at Gulabganj. 
Likewise, the people of Vidisha have been demanding 
for years that the Mahamaya Express should be stopped 
at Vidisha but that demand has not been met tUI date.

Vidisha is an important place from the point of view 
of tourism. The hon. Minister has not accepted the 
demand to provide a stoppage for Mahamaya Express
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there. I had sent him a letter in this regard but his 
secretary replied that such and such trains stop there 
and therefore there is no need to provide additional 
stoppage there, in the adjoining areas, stoppages for 
several trains have been provided. The people have 
been demanding for years for providing stoppage to 
Jhelum Express and Shipra Express at'Basoda and 
Dakshin Express at Budhn and Obedullahaganj but the 
hon. Minister has not accepted our justified demand till 
date My humble submission to the hon. Minister is that 
he should stop giving step motherly treatment to Madhya 
Pradesh. He has introduced several trains in the South. 
However, we have no objection to it but he should at 
least give Madhya Pradesh its due. The people of 
Madhya Pradesh have sent a proposal for linking 
backward areas of Madhya Pradesh with new railway 
lines. And I have also written to the hon Minister for its 
acceptance. The justified demands of the people should 
be accepted. With these words, I thank you.

[Translation]

*SHRI HARADHAN ROY (Asansol) . Mr. Chairman, 
Sir, at the outset I must thank you for giving me a 
chance to speak on Railway Budget. I have already 
moved the cut motions on the Railway Budget. But, I 
would like to add something more on the Budget 
presented by our Hon'ble Railway Minister. Firstly there 
are many wagon factories both public and private 
sectors in my area. I must say that these wagon factories 
are there not only In my area but also in the whole of 
West Bengal and outside West Bengal as well. These 
factories especially in the public sector are not getting 
any order. As a result they are on the verge of closure. 
The workers are not getting salaries and are being 
deprived of facilities and opportunities. Although the 
proposal for making wagons was there in Eighth Five 
Year Plan, but now the number of making wagons has 
been reduced. As a result, the factories will naturally be 
closed for want of order. Through you, Sir, I urgently 
request the Railway Minister to place order for making 
wagons so that the factories do not stop working. 
Keeping in mind the interest of the workers and the 
Country and smooth running of the factories, the Railway 
Minister instead of importing must place order for making 
wagons in these factories. In my area, we have the 
Chittaranjan Locomotive Factory. Previously, the 
complain was that the workers do not work there. There 
was total lack of work culture. They have made about 
135 locomotive engines this year. They are supposed to 
make 200 locomotives by 2000. Now, according to the 
Railway Ministry, only 117 will suffice. There is no need 
to make 135. So the order for engines has also been 
reduced as engines are being imported from outside. 
For the interest of the workers, and factory protest 
against the import. The order for locomotive engines 
must be given to Chittaranjan Locomotive as they have

* Translation of the speech originally delivered in Bengali.

immense potential to make locomotive engines. The 
order for 150 should be increased upto 200. They have 
the Installed capacity to make 200 by 2000 with the 
help of modern technology. Th e y are capable of 
manufacturing 6000 horsepower engine. As it is at 
present, they are manufacturing 5000 horse power 
engines. Sir, I would also like to point out that my area 
Is an industrial area. Asansol has coal fields and various 
other factories and industries and as such a good 
number of wagons are required there too.

I want to raise one more point. I had discussed with 
the Hon'ble Railway Minister and have written several 
times to the Railway Board for a stoppage at Asansol 
of Rajdhani Express which goes via Patna. Rajdhani 
Express has a stoppage at Madhupur. But for the 
convenience of the people of my area it should stop at 
Asansol also. We do not have any regular Rajdhani 
from Asansol to Delhi. We have to go to Dhanbad or 
Howrah for coming to Delhi. The only Rajdhani going 
to Orissa has stops at Asansol otherwise not other 
Rajdhani train stops there. That Is why we urge upon 
the Minister to consider our difficulty and provide 
stoppage of Rajdhani train at Asansol. Secondly, Sir, 
we do not have any train from Raniganj to Delhi. I have 
requested several times that Kalkaand Poorva Express 
must stop at Raniganj. We cannot travel from Delhi to 
Raniganj. So, I request the Railway Minister that Kalka 
and Poorva should have a stoppage at Raniganj so that 
journey from Delhi to Raniganj becom es easy. 
Previously, there was 11 UP train. Now, the service of 
that train has been withdrawn.

it was unanimously resolved twice in the West 
Bengal Assembly to declare Asansol and Burdman as 
Suburban Railways. But it has not been done so far. 
Now only two pairs of MEMU are there. We want more 
M EM U trains between Asansol and Burdman and 
Burdman and Asansol-Bardm an section must be 
declared as Suburban section.

Besides all the Platforms in our area are very low 
and the aged and children have difficulty in getting into 
the train. The  platforms should be raised for the 
convenience of the passengers. There  are many 
platforms without shades electricity, waiting room or 
drinking water. This is the situation of platforms from 
Barddhaman to Dhanbad and Bardhwan to Madhupur. 
These platforms should be raised and provided with 
electricity, waiting room shade and drinking water.

The next thing, I would like to point out is that 
although Asansol Is an Industrial town, It lacks the 
necessary infrastructure.

It has been recognised as Additional District. The 
Office of the DRM Is there. Although it is an Additional 
District, the Station has no facilities for the people. 
There is no proper shade waiting and retiring room, no 
provision for adequate drinking water. If anybody wants 
to halt in the Station, there is no facility to stay. I request
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the Railway Minister kindly to look into this and provide 
facilities required in such a big city station. Asansol 
should be .developed and the Railway Station should 
•Iso be developed and modernised so that people In 
our area are benefited. The proposed Shatabdi Express 
to be introduced recently should have a stoppage at 
Ranlganj, Durgapur and Asansol. The condition of 
Burdhwan station is also very bad. Developmental work 
should be undertaken for Burdhwan station also.

Moreover, I would like to say something about the 
hawkers who are self-employed and doing small 
business. They should be provided licences so that 
they can earn decently. They have been at the mercy of 
the Police. They loot their commodities, beat them up 
and they suffer a lot. This should be looked into so that 
the small traders and hawkers earn their livelihood 
without any hussle.

Sir, there has been no recruitment with Railway 
Deptt. The vacant posts should be filled up. The quota 
of the SC/STs should be filled up as there has been 
backlog. People who have been retrenched for long 
should be re-lnstated. This is my demand. Many people 
have been retrenched during locomen's agitation. They 
should be called back and re-instated immediately. This 
is my demand. With this I conclude and thank you for 
giving me an opportunity.

[English]

SHRI S A N T RAM SINGLA (Patiala) - Mr. Chairman, 
Sir, I am greateful to you that you have given me the 
time to speak on the Railway Budget.

First of all, I congratulate the Railway Minister for 
doing commendable work during his tenure In the last 
three or four years, whether it was in respect of the 
Konkan Railway Project or whether it was not putting 
any additional burden on the travelling public, whether 
it was a rail link to Kashmir or whether it was conversion 
of metre gauge into broad gauge. I really feel that lot 
of efforts have been made by the Railway Minister in 
this regard.

But, Sir, I want to bring to your kind notice that 
Punjab has been completely neglected. Ever since 
Independence, not even a single inch of railway line 
has been laid in Punjab. Punjab is the bread basket of 
India. It is the sword-arm of India and it has contributed 
a lot In the natlon-bullding and national reconstruction. 
But so far as the railway Is concerned, It has been 
completely neglected. I had been bringing to the notice 
of the Railway Minister and of the Chairman of the 
Railway, Board every time that a rail link Is needed 
between Patiala and Jakhal and Patiala and Narwana.
I have been raising this demand in all forums pressing 
upon the Government that this rail link is very vital for 
the development of this region and would benefit both 
Punjab and Haryana. This area, at present, is .very 
backward. With this rail link, Industry, trade and 
commerce would flourish In this region, which would 
also open up vast opportunities for employment.

When I raised this demand in the last meeting of 
the Informal Consultative Committee of the Members of 
Parliament Northern Railway Zone, the Chairman of the 
Railway Board agreed that the survey work would be 
started. I am thankful to the hon. Minister that in this 
year's Budget he has announced that the survey work 
of Patiala-Jakhal-Narwana new rail line would be 
undertaken, since in this area nobody is coming forward 
to set up any new unit. Moreover, this area is 
economically viable, feut whenever I have raised this 
Issue of rail link, I have been told that due to financial 
crunch, the Government of India cannot take up this 
work. I may mention that there is a great resentment 
and agitation amongst the people of this region as they 
have been crying for this rail link ever since 
Independence. I would press upon you that this work 
should be taken in hand. If the Government cannot 
complete the whole work at stretch year, it may take up 
this work in phases. In the first phase, Patiala and 
Samana should be linked with rail and in the second 
phase, the rest of the work can be completed. Or, in the 
alternative, I would suggest that private companies may 
be invited to take up this work. A world tender should 
be floated. People would no longer like to listen to this 
excuse of lack of funds. Their patience seems to have 
been exhausted. They have genuinely started believing 
that it would probably not be a reality for many more 
years to come. This survey work, ft has been mentioned 
in the Railway Budget, was also done about twenty 
years back, but so far nothing substantial has been 
done. It is only the on paper. I suggested some 
alternatives but I would definitely request that the survey 
work, and the acquisition of land, should be done in 
this year. It will just give satisfaction to the people of my 
Area. Since we have exhausted all the remedies and 
since my people are very much agitated, I am afraid, 
they may not go in for dharnas and hunger strikes 
because this rail link is very vital for them.

Secondly, I had also been requesting that Rajpura 
and Chandigarh should be linked with the railway line.
I am told that in this Budget also some money has been 
provided. I was informed by the Department that the 
survey work on Rajpura-Chandlgarh rail line has 
already been completed, but still no work appears to 
have been started on the ground. I further learn that the 
Department proposes to link Rajpura to Chandigarh via 
Shambhu. It would'be a sheer wastage of funds. I would 
suggest that the rail link between Rajpura and 
Chandigarh should be done by the shortest route. I 
raised this issue in the meeting of the Consultative 
Committee held in September, 1994. I would, therefore, 
press upon the Railway Minister that Rajpura and 
Chandigarh should be linked by the shortest route. 
Linking It via Shambhu would just be a wastage of 
funds. And for that, some concrete time frame should 
be chalked out so that this rail link becomes reality.
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19.00 hre.

Sir, my parliamentary constituency Is Patiala and 
Patiala is a very important place, and is the second 
capital of Punjab. Many offices of the Government of 
India and Punjab are located here. It has been also 
declared as a satellite town. Northern Zone Cultural 
Centre, DCW , National Institute of Sports, Pubjab 
University are some of the Important offices which are 
located here. But there is no adequate railway facility 
to this town. I would suggest that Uchahar Express that 
runs between Ambala Cantt and Allahabad and starts 
from Ambala Cantt at 5.20 p.m. may originate and 
teiminate from Patiala This would require terminal 
facilities to be provided at Patiala Railway Station Since 
washing line is not there, there is a difficulty for this 
train to be started form Patiala. Under new instructions 
maintenance can be done after train covers 2,500 kms. 
Since the distance between Patiala and Allahabad is 
about 1,700 kms. (both ways), the tram can originate 
and terminate from Patiala merely by issuing 
administrative instructions without any extra expenditure. 
Rather, it would add to the income of the Railway 
Department.

Secondly, I would also press upon the Government 
that a new Inter City Express between Patiala and New 
Delhi may be started, because there is a great rush. 
Patiala is an upcoming town and it is the hub of the 
PEPSU State. In the entire area, there is no good 
network of roads also. Therefore, I would request that 
a new train should be introduced to Patiala from New 
Delhi. Moreover, there is no improvement in the Railway 
Station at Patiala. Patiala was Princely State, if you go 
there, you will find that not even one rupee is spent. 
Face lifting and modern facilities like computerised 
booking service may be provided at Patiala Railway 
Station. Passenger Shed need to be extended and 
adequate passenger amentities should be provided. 
Then, return journey booking facility may also be 
provided at Patiala.

They, Sir, I would like to bring to the notice of the 
hon. Minister that whenever new trains are introduced, 
they always follow the G .T . Road route, that is, 
Jallandhar-Ludhiana-Rajpura-Ambala Cantonment, and 
on this route there are a large number of trains. I would 
suggest that the route of some of the trains be diverted 
from Ludhiana via Malarkotla-Dhuri-Nabha-Patiala- 
Rajpura, so that this area is not neglected and proper 
regional balance of rail service is maintained.

Sir, Jam m u-M adras Janata Express which, at 
present, runs thrice a week may be run on a daily basis 
to cope with the rush of traffic. There is a great demand 
of the people of this area that it should start running 
daily

Similarly. Rajpura is also a very important town in 
Punjab and an industrially developed town of Pubjab. 
It is about 25 kms. from Ambala and Patiala. During 
recent years, the city has assumed great importance. It

Is proposed by the Government to set up a dry port at 
Rajpura. Many big Industrial units like Sriram Group 
are also establishing their industrial estates there. 
Besides, It Is a junction station serving as a terminal for 
the passengers going towards Patiala-Dhurl-Bamala- 
Bhatinda-Malarkotla and on the other directions for 
Sirhind-Ludhiana-Amrltsar-Nangal Dam etc. Since at 
present very few trains are available in the Rajpura 
section, a large number of passengers have to come all 
the way from Nabha-Patiala-Dhuri-Barnala-Malarkotra 
to Ambala Cantonment for catching the trains going to 
Delhi and Amritsar because of the non-availability of 
stoppage of some trains at Rajpura. Therefore, I would 
press upon the Government that for Amritsar-New Deih. 
Shatabdi Express, a stoppage should be ptovided at 
Rajpura. Th»n for Shan-e-Punjab Express also, a 
stoppage should b* provided at Rajpura

Sir. t? >r i Parid was a great Sufi Saint and
I would r«qt.-»v tn • > his memory an Express train
should be named be'v. -n  Delhi and Ferozpur.

Then, I would like to : • og another thing to yout 
kind notice. Bhatinda and Ropar Thermal Plants of 
Pubjab are facing shortage of coal due to non-availability 
of railway wagons in sufficient strength and the need 
for power would be maximum in the next two or three 
months due to paddy sowing and summer seasons.

The rakes are not available to the Coal India and 
PSEB. Therefore, I would request the Railway Minister 
to take into consideration more rakes be provided so 
that there is no shortage of coal and there may not be 
any difficulty in the generation of power.

In the end, while I am grateful to you, I would 
impress upon the Railway Minister that this very 
important railway line— the new railway line i.e. Patiala- 
Jakhal and Patiala-Narwana should be taken lightly as 
it is very vital for the development of this area. There is 
a great resentment among the people. If there is a 
financial crunch, you may float global tender, many 
multinationals will be coming. Now, nobody is attracted 
to this area because there is a lack of communication 
facility. Therefore, nobody Is coming there to set up 
industries. There is a total unemployment and 
backwardness So, I will humbly request that it should 
be taken up on a priority basis.

[Translation]

SHRI KASHIRAM RANA (Surat) : Mr. Chairman, Sir, 
the hon. Minister of Railways has not suggested any 
concrete steps for passenger amenities in the 1995-96 
Railway Budget. There has been an effort of contributing 
to price hike by putting a burden of Rs. 625 crore in the 
form of increase in freight charge. No justice has been 
done to the country with regard to the Railways. 
Therefore, I rise to oppose the Railway Budget. Before 
I proceed further, I would like to thank him for making 
a provision in the budget for unnlng three EM U type 
trains in order to mitigate the sufferings of seasonal
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Tickat holders from Balsar to Ahmedabad, a section 
with ever-increasing traffic rush. Tha running of these 
three trains between Surat and Balsar, Surat-Vadodra 
and Vadodra-Ahmedabad would, I suppose, provide 
some relief to the problems of the passengers or the 
seasonal ticket holders if not totally solve them. 
Therefore, I thank him for this and hope that these 
trains would be running from 1st of July.

Surat is a vast city where lakhs of people from 
North India are settled. Tapti-Ganga Express runs twice 
a week for their convinience. A large number of 
passengers travel between Varanasi and Surat. I demand 
that Tapti-Ganga Express be run four days a week and 
run via Allahabad to Varanasi. We have been repeatedly 
making such a demand. On submitting a memorandum 
to the hon. Minister in this regard, he had promised to 
consider our demand. I am sorry to say that two-three 
years have passed since then but the Railway Minister 
has not conceded to It. I hope that this train will be run 
for four days a week in place of two days a week and 
it will be run via Allahabad.

I would also like to thank you for having made an 
announcement in the railway budget about running a 
train each between Surat and Varanasi and Okha and 
Puri once a week. But it is sad that both these trains are 
unreserved which have to cover a distance of 
1500-2000 kilometers. There is no arrangement for 
reservation in trains there and i am afraid it will lead to 
skirmishes amongst the passengers. Therefore, my 
request Is that the concept of running unreserved trains 
between Surat-Varanasi and Okha-Puri is a wrong one. 
This will cause a great loss to the department of 
Railways. I demand that reserved coaches should be 
attached to this unreserved train.

Mr. Chairman, Sir, Surat is a great industrial centre 
where lakhs of people from Bihar have come to live. 
They have been demanding for many years now that a 
direct train should be run from Ahmedabad-Surat to 
Patna. Recently thousands of people of the Bihar 
Parished came out on the roads to press their demand 
for running this train. I request the hon. Minister of 
Railways to consider this demand.

19.12 hre.

(Shrimati Malini Bhattacharya In the Chaii)

Mi Chairman, the present railway budget provides 
for r«ymg of a railway line between Gandhidham and 
Bhuj bui the Minister of Railways has put a condition in 
this regard which gives birth to a doubt whether this 
work will be accomplished or not? I would request the 
hon. Ministei that this budgetary provision of a railway 
line between Gandhidham and Bhu) should not be 
reduoed to a mere announcement as it has not been 
implemented during the past 4-5 years Therefore. I 
demand that the promise made in this announcement 
should be fulfilled.

There is a rampant corruption In the Railway 
Department because there is not the required check on 
the railway officers and staff. The chair-car of the August 
Kranti Rajdhani Express running from Bombay to 
Nizamuddin carries no passengers. People want to buy 
tickets to travel by this chair cars, but there is some 
arrangement which bans the passengers from travelling 
by tii,^ car. It is seen that the officers and the staff of the 
Railways allow the passengers to travel by this coach 
after charging some extra money. I demand that the 
Railway department should pay attention to It. There is 
an allied factor that the quota of August Kranti Rajdhani 
Express from Surat to Delhi and back is very less which 
should be increased. Then, there should be an equal 
quota from Surat to Delhi and from Delhi to Surat. As 
this train terminates at Nizamuddin, the passengers have 
to face difficulties. I urge upon the Railway Minister to 
run this train between New Delhi and Bombay stations. 
It is a prestigeous train and the hon. Railway Minister 
should pay attention to it.

Mr. Chairman, Sir, 70 per cent of the rail lines of 
Western Railway passes through Gujarat. We have 
several times demanded that the Western Railway 
Headquarters should be shifted from Bom bay to 
Ahmedabad because 70 per cent action is taken from 
there. I hope that the hon. Minister in his reply will 
announce the shifting of Western Railway Headquarters 
from Bombay to Ahmodabad.

Mr. Chairman, demand had been made for making 
several divisions of Railways. Many committees were 
set up and the recommendations made by them were 
accepted. Railway divisions were set up in Bhopal and 
Ambala but no decision has been taken so far by the 
Railways to set up a Railway devision in Ahmedabad 
I demand that Ahmedabad should be given the status 
of a Railway division. If somebody wants to lodge a 
complaint from Surat, Jalgaon or Bhusaval, he has to 
cover a distance of 400 kilometres to reach Bombay. 
Therefore, Surat should be given the status of a division 
so that it cover an area upto Bhusaval and Valsad. The 
Railways should take a decision in this direction

I agree to the observation made by Prof. Rasa 
Singh Rawat that the work relating to conversion of 
metre gauge to broad gauge between Ahmedabad and 
Delhi is going on very slow. The Railways should 
expedite the work. I demand that the hon. Minister of 
Railways should announce as to by when the work of 
gauge conversion is going to be completed and by 
when Delhi - Ahmedabad Rajdhani Express is going to 
be introduced so that we may feel that he has firm 
determination in this regard. There is single line between 
Surat and Tapti and Surat and Jalgaon. Several trains 
have been introduced for South but due to single line 
there, passengers face many problems and trains are 
late. I demand the doubling of this single track. I am 
constrained to say that only Rs. 17 crore have been 
allocated for laying new railway lines in this year's 
Railway Budget against the allocation of Rs. 147 crore 
last year. This is totally inadequate amount
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MR. CHAIRMAN : Please speak briefly.

SHRI KASHIRAM RANA : In order to develop the 
tribal area of Surat and Jalgaon, the single track should 
be converted Into double track.

Lastly, I would like to submit only one thing that 
Awadh Express should stop Valsad also because quite 
a large number of people who travel to Uttar Pradesh 
live there Th e  hon. Minister should make an 
announcement in this regard.

With these words, I thank you for giving me an 
opportunity to speak.

SHRIM ATI K ESH A R B A I S O N A JI KSH IR SAG A R  
(Beed) : Mr. Chairman, I rise to support the Railway 
Budget for 1995-96. I would like to speak In Marathi.

ITranslation)

‘Madam Chairperson, I rise to support the Railway 
Budget for 1995-96. I would like to speak in Marathi. 
Railways occupy an important place in today's world 
and Indian Railways particularly occupy a significant 
place. Hon Minister has made an attempt to-spread the 
network of railways in the country. Gauge conversion, 
passenger amenities and freight traffic are some of the 
areas where Indian Railways have made progress. I 
thank the Hon. Minister for taking these steps. Hon. 
Minister has totally withdrawn the hike in Second Class 
fares This has given relief to the poor passengers. 
Hon. Minister has given 50% concession in the fares to 
those unemployed educated persons who want to 
appear for an interview. This has given relief to poor 
students who are seeking jobs.

Madam Chairperson, three new railway lines have 
been sanctioned this year. One of the new railway lines 
is Ahmednagar-Baed-Paraii railway line which falls in 
my Constituency. The length of this railway line is 250 
Kms foi which Rs. 353 Crores have been allocated. Out 
of this amount Rs. 1 Crore have been earmarked for 
conducting survey.

Madam, Beed is the most backward district of. 
Maharashtra. The population of this district is 25 lakhs. 
This railway line was being demanded for the past 50 
years. Since I have been elected as Member of 
Parliament, I have been demanding this railway line for 
the past 15 years Hon. Railway Minister, Hon. Prime 
Minister Narasimha Raoji, Hon. Deputy Chairman of 
the Planning Commission Shri Pranab Mukherjee took 
keen interest in sanctioning this railway line. I thank 
and congratulate all of them for this purpose. Beed 
distnct is going to find a place on Railway map for the 
first time. It is going to be recongnised as historic district.
I request you to take up the work of this railway line 
expeditiously.

Konkan Railway Project has been sanctioned and 
the work also has started. That is why I thank Hon. 
Railway Minister and all the officials.

* Translation, of the speech originally delivered in Marathi

Bombay-Slddheswar Express is being run for a long 
time now. But it has to pass through Ghat section. The 
engine of this train is of small capacity and size. The 
engine generally fails In the Ghat section. The train has 
to wait for hours together in the Ghat. The train gets 
delayed. Therefore, a strong engine of higher capacity 
should be provided for this train so that the train will not 
run late causing In-convenience to the passengers. The 
Railway administration should pay attention to this 
problem and provide sturdy engine for this train.

Ahmednagar railway station connects three districts. 
There are threb MPs who come from this area. But 
reservation is not available at Ahmednagar railway 
station for going to Delhi or for coming back from Delhi. 
Reservation of three seats should be provided at 
Ahmednagar railway station for Nlzammudin Goa 
Express and Karnataka Express so that it will be 
convenient for us to travel. There Is Military Cantonment. 
It will also help those persons staying there.

As you have allowed raising of funds through 
debentures in respect of Konkan Railway, you should 
allow the same in respect of new railway lines also. The 
people are prepared to purchase debentures. This will 
help in mobilising resources for the new railway lines 
and work on the new railway lines can be started 
expeditiously.

Just now an Hon. Member belonging to the 
opposition said that the Survey should not be made 
public. But I feel that if the survey is made public, the 
work starts immediately and the people of that area 
come to know that the work of project has started in 
their area. The people are enthusiastic to know about 
it. That is why the project should be formally inaugurated. 
The Survey of Ahmednagar-Beed-Parali railway line 
has to be made public. I request the Hon. Minister to 
come there for inaugurating this survey as early as 
possible.

“Parula" is one of the 12 “Jyotirlingas” . It is a place 
of religious importance. I request that this railway line 
should be completed within 5 years.

The present railway Budget provides Rs. 7500/- 
crores which is highly inadequate in my opinion. Several 
new projects and works like gauge conversion have to 
be taken up. The demand for this and other work is ever 
increasing. So at least an amount of Rs. 10,000 crore 
should be provided so that all the above works can be 
completed without delay. It will also enable us to sanction 
new railway lines.

The Hon. Railway Minister comes from Karnataka. 
I also come from Karnataka as my parents hail from 
there. I repeatedly requested the Hon. Minister not to 
give anything to his sister as “Kanyadaan” except this 
railway line Ahmednagar-Beed-Parali. The Hon. Minister 
has been gracious enough to accept my request. I thank 
the Hon. Minister and his officials for this graceful ‘‘gift". 
I also thank the Hon. Prime Minister Naraslmharaojl, 
Deputy Chairman of Planning Commission Shri Pranab
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Mukherjee for .sanctioning this railway line. With these 
words I thank you for giving this opportunity and 
conclude my speech.

SHRI R A JE S H  R A N JA N  ALIAS PAPPU YADAV 
(Purnaa) : Mr. Chairm an, Sir participating In the 
discussion on Railway Budget, through you, I would 
ilka to tall tha hon. Minister of Railways that though a 
poor State but Bihar has produced several Central 
Ministers of Railways like Shri Lalit Narayan Mishra, 
Shri Kedar Pandey and Shri Babu Jagjiwan Ram but in 
spite of this and in spite of several requests made by 
various hon. Members including myself and Shri Ram 
Sewakjl whose name was mentioned here just now, 
Bihar has remained neglected till date in the matter of 
Railways. Bihar is the second largest state of India after 
Uttar Pradesh, but In spite bf this, the State has always 
remained neglected.

I hail from an area In northen Bihar which falls on 
the borders of Madhepura, Saharsa, Supaul, Araria, 
Kishanganj, Katihar, Purnea, Nepal and West Bengal 
and has produced dignitaries like Shri Bhupendra Babu, 
Shri B.P. Mandal, Shri Dhanik Lai Mandal, Jan-Nayak 
Karpoori Thakur. This area has been the field of work 
of such great men, yet it is our bad luck that no train 
has been introduced so far to link Madhepura, 
Saharasa, Supaul, Araria, Kishanganj, Katihar and 
Purnea with the capital of the State of Bihar, i.e. Patna. 
May be, the hon. Minister’s State, Karnataka or the 
other areas from where other Minister have come, have 
got independence in true sense of the term, though It 
is also a fact that In spite of persons like Shri Lalit 
Narayan Mishra having adorned the office of Railway 
Minister, districts like Madhubani, Saharsa and my home 
district Purnea have remained neglected. Though house 
of Late Shri Lalit Narayan Mishra is just 65 or 70 
kilometres away, yet the poor people of northern Bihar 
are still eagerly awaiting to have a direct railway link 
with the State capital. The people of our area are so 
poor that they cannot afford to travel to the State capital 
by making their journey by bus from Katihar or Sonepur.

Mr. Chairman, through you, I would like to put forth 
two or three issues before the hon. Minister of Railways. 
Bihar has been neglected in Union Railway Budget. At 
the same those areas and provinces have also been 
neglected where population is large and people are 
poor and backward. No new train or new scheme has 
been included in this Railway Budget for Bihar.

Mr. Chairman, I would like to caution the hon. 
Minister of Railways that If the present trend of 
neglecting Bihar continues, the MPs and people of Bihar 
will be compelled to launch agitation. Bihar is a State 
where tha number of the poor is the largest in the 
country. But the hon. Minister has no love, no feeling for 
tha poor in Bihar and ha does not pay attention to them 
at all.

Sir, I would like to draw the attention of the hon. 
Minister to northern Bihar. Broad Gauge line has been 
provided upto Katihar. A  scheme for broad gauge was 
undertaken on the Purnea-Madhepura-Saharsa-Mansi 
railway line during the tenure of Shri Lalit Narayan 
Mishra. But after Lalit Babu, no hon. Minister or the 
Government has undertaken this scheme. After the 
formation of the Janata Dal Government, this scheme 
wou.J have been implemented but the Janta Dal 
Government fell before the start of this work. Through 
you, I would like to submit to the hon. Minister that 
barring one or two passenger trains no other train runs 
on Katihar-Purnea-Saharsa-Khagaria metre gauge line 
and people in this area remain quite eager to see trains 
like the North-East Express and the Rajdhani Express. 
Inspite of Patna being the State capital, Rajdhani 
Express crosses Patna only three days a week. But no 
direct capital bound train like the North East Express or 
the Rajdhani Express crosses our area. I, therefore, 
request the Government to include the schemes for 
broad gauge line in this year’s Railway Budget itself.

Then, I would like to state that the Hariharnath 
Express' originating from Sonepur, Bihar terminates at 
my home district at Banmankhi junction. But almost 
every day, robbery is committed in this train. It is usually 
heard that robbery has been committed In the 
Hariharnath Express either before its reaching the 
Sonepur junction or immediately after leaving it. inspite 
of all this, no security measures have been taken till 
date. Hariharnath Express starts from Banmankhi 
junction and passes through Purnea junction and goes 
upto the border of Nepal.

There is the Jogbani junction which is a border 
station. Trains cross Purnea to reach Katihar. The people 
of Purnea have to come to Katihar for travelling to 
Patna. But the poor people do not have so much money 
that first they come to Katihar by paying bus fare and 
then catch the train form there. I, therefore, would like 
to request the hon. Minister to start the Hariharnath 
Express from Purnea junction so that those poor people, 
farmers of middle class and the people doing petty 
business like selling bangles, banias or 'pan' sellers 
who want to come to Patna, the capital of Bihar may 
reach Sonepur from Purnea junction by the Hariharnath 
Express and could reach Patna. I, therefore, request 
the hon. Minister to start the Hariharnath Express from 
Purnea so that the people of Araria and Kishanganj in 
Bihar and those of West Bengal and Nepal may be 
benefited.

Sir, I would like to draw the attention of the hon. 
Minister towards Purnea court station in Purnea. There 
are two stations. One is Purnea junction and the other 
is Purnea court. Pumea court is in the centre of Purnea. 
The court is there and office of the Commissioner is 
there. It is a big town. But you will find that no sitting 
arrangements for the passengers have been made at 
tha platform there, not even the provision of waiting 
room or public lavatory. They have to ease themselves 
in the open. This is very embarrassing particularly for
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women. I would like to request the hon. Minister to 
make provision for waiting room at Ihe Pumea court 
station. There is no shed also. This should also be 
constructed.

Secondly, I would like to submit to the Government 
about a scheme for laying railway track form Katihar to 
Kursela station which Is on the border of Katihar and 
Purnea and a rail line from Kursela to Badhara. This 
scheme is lying pending with the Government. It touches 
Badhra, Bihariganj and Banmankhi Madhepura also. 
There Is no railway line. I would like to submit to the 
hon. Minister that it is an improtant line which links 
Madhepura directly otherwise one has to cover the 
distance of 100 kilometres to reach Madhepura via 
Katihar. If the railway line from Kursela to Badhara is 
laid I think we can reach the border of Madhepura or 
Saharsa within a quarter to an hour or half an hour. 
Moreover, the people of Dham daha, Badhara, 
Bhawanipur, Bihariganj will be able to board the train 
for Patna at Kursela itself.

I would like to request the hon. Minister to undertake 
this scheme positively. Under a new scheme launched 
by the Central Government a new express train has 
been introduced from Katihar to Jogbani, the Nepal 
border town. There are commercial towns Kasba and 
Jalalgarh between them. The Government has made a 
plan tc set up industries at 5 or 6 places in Bihar. Kasba 
is also one of those 5 places, where the Government 
has announced to set up industries. The train running 
between Jogbani and Katihar and passing through 
Kasba and Jalalgarh goes to Katihar and Nepal also. 
You please provide a stoppage of that trains at Kasba 
and Jalalgarh.

I would like to put forth a very important Issue 
betore the hon. Chairman. The Lunknow bound train 
originating from Katihar used to take the poor people of 
Saharsa, Khagaria, Begusaral, Purnea, Madhepura, 
Katihar, Araria and Kishanganj in Northern Bihar to 
Punjab or other States. But this train has been withdrawn 
three days back. Leave aside the talks about launching 
new schemes in Bihar, the trains running there, the 
scheme lying pending with the Government are also 
cancelled by the Central Government. I am failed to 
understand what kind of step*motherly treatment is meted 
out to Bihar. My senior colleagues and other hon. 
Members are here from the very beginning. I am just a 
new comer in this august House. But I would like to 
submit to the hon. Minister that schemes to which I am 
going to refer are very important.

I would like to request the Government that the trains 
should not be cancelled. They should certainly be 
restarted in public interest. Through you I would like to 
point out a very important issue that Gulab Bagh is the 
biggest market for the traders In Purnea junction. Gulab 
Bagh is the second biggest market only after Ranchi in 
Bihar Traders from Nepal to West Bengal, Saharsa to 
Katiha! farmers and labourers of Saharsa, Araria and 
Kisangani are benefited from the Gulab Bagh market.

The distance between Gulab Bagh and Purnia is 7 
kilometers. A railway line passes through this area. The 
people have to face a lot of problems due to the closure 
of the gate at railway crossing. Either the businessmen 
are looted or somebody or the other is killed by the 
criminals. Unfortunately, even the police takes three 
hours to clear such a big traffic jam and by the time the 
traffic is clear, the other train comes. It is the most 
important scheme for us. It is lying pending with the 
Central Government and till date, It has not been cleared 
though the Government is not against the scheme. A 
bridge should be constructed between Gulab Bagh and 
Purnia so that the poor and the businessmen can have 
a sigh of relief. Such towering personalities like Shri 
Lalit Narain Mishra and Shri Jagannath Mishra belonged 
to Saharsa city who became Minister and Chief Minister 
respectively. A train should, thetefore, be introduced 
from Saharsa upto Mansi via Supaul, Forbesganj Purnia, 
Katihar and Khagaria or it should reach Mansi via 
Katihar, Purnia, Forbesganj, Supaul and Saharsa but it 
has not been done. Broad gauge railway line was to be 
laid. Lalit Babu had given due regard to the big schemes 
but till date neither a single railway line has been laid 
nor the broad gauge railway line has been laid between 
Jogbani to Purnia via Forbesganj. The Northern Bihar 
is called the heart of Bihar; a heart from where the hon. 
Member like Devendra Babu comes. It is only 45 minutes 
journey form Madhubani district to Saharsa but it takes 
24 hours time at present. If any woman's time of delivery 
is due her child would die in her womb in those 24 
hours. Please keep the distance between Madhubani 
and Saharsa in mind in public interest. A new railway 
line from Saharsa to Madhubani should be laid 
...(Interruptions)

MR. C H A IR M A N  : It is your maiden speech. 
Therefore, I did not like to interrupt you. Please conclude 
within short time.

SHRI R A JESH  RANJAN ALIAS PAPPU YADAV : 
Singheswar in Madhepura is a big religious place and 
I used to be the M.L.A. from that area. After Baidyanath 
Dham in Sonpur, Singheshwar is the place where the 
temple of Baba Bholanath is situated. Pilgrims in lakhs 
come to this place but no railway line has been laid 
there uptill now. I would like to urge upon the hon. 
Railway Minister, through you, that a new railway line 
should be laid from Madhepura to Singheshwar, 
Singheshwar to Triveniganj and Triveniganj to 
Forbesganj. More than ten thousand people go to 
Singheshwar on every Sunday to offer water. On every 
Sunday and Monday, the Hindus, the Muslims, the Sikhs 
and the Christians go there to offer water. On Mondays 
mothers, daughters and sisters assemble there, while 
on Sundays the men folk gather there. Our.sisters and 
daughters do Somwari, while our brothers and guardians 
do Ravlwari. Therefore, I would like to submit that this 
scheme must be taken up so that lakhs of people can 
be benefited by it.



253 Discussion on Railway Budget VAISAKHA 13, 1917 (Saka) Discussion on Railway Budget 254

When I was the Member of Legislative Assembly 
from Singheshwar. I has written to the Government many 
a times but today I am the Member of this House and 
therefore, I would like to urge upon the Government 
through you, on behalf of the people of the North Bihar 
that the schemes which I have put forth are very 
important for us. These  should be implemented. 
Unfortunately, the people of our region are not provided 
any facility. I would like to submit that the hon. Minister 
had announced it in the House that Rajdhani Express 
would pass through Katlhar thrice a week but till date 
it is deprived of this facility.

I would like to submit to the Government, through 
you, that the office goers leave for office between 8 to 
10 and D.M.U. train for these have been provided from 
Khagaria to Patna but there are no local trains from 
Katlhar to Patna or Khagaria. On account of it, the poor 
have to suffer a lot for travelling from one place to 
another. A large number of people go there to sell milk 
and to do labour. Between Diara to Ganga, mothers, 
sisters and daughters come from villages. ¥ou may recall 
that once the policemen opened fire on the milk sellers. 
It was said that they were resorting to dacoity but it was 
not so, the milk sellers were getting down from the train 
by opening the vaccum pipe of the train and the 
policemen opened fire on them. In this way, the common 
man becomes the victim of bullets but today there is not 
even a single local train available In this area. I would 
like to urge upon the hon. Minister, through you, to 
provide at least one local train so that the labourers can 
travel from one place to another and the people who 
are working In Katlhar may also get the facility. It is very 
important in the interest of the poor and the common 
people.

I would like to draw the attention of the hon. Minister 
towards one other thing that on the Katlhar, Purnia, 
Madhepura, Saharsa track, there is no direct train which 
touches Patna. I would like to submit that unless'the 
broad gauge is laid, at least an express train should be 
provided for Katihar, which may pass via Purnia 
Madhepura, Saharsa, Mansi and Sonpura so that the 
people can easily reach Patna.

Lastly, I would like to' submit through you that if the 
hon. Minister neglects the demand of Northern Bihar, 
then we will launch an agitation there in June after the 
adjournment of the House. That agitation will be started 
in a phased manner and if the Government do not 
accede to our demands, then the agitation can take a 
violent turn. If the life of the Members like Pappu is 
sacrificed, I will not care at all but we will not let the 
Northern Bihar be neglected. My submission is that if 
the Northern Bihar is neglected then the House, the 
hon. Minister and Mr. Chairman will be held responsible 
for It.

Mr. Chairman, I am thankful to you and I would like 
to submit that A Member like me should be given an

opportunity to speak sometimes so that I may be able 
to express the sentiments of the people of the Northern 
Bihar. AlongwKh it I am thankful to the House also.

With these words I conclude.

SH R I BHERU LAL M EEN A (Salumbar) : Madam 
Chairman, I would like to draw your attention towards 
the brave land of Rajasthan and would also urge upon 
the Government that at the time of the budget speech 
of the hon. Railway Minister, we had staged a dharna 
Why we did so? Ever since I became the Member of 
Lok Sabha, I have spoken several times in each budget 
about the conversion of Udaipur-Delhi railway line into 
broad gauge and also to introduce a fast train. In this 
budget also there is no mention of Udaipur division. 
Taking it into consideration, we staged a dharna. Girijaji 
also took part In it. I hope that keeping in view the 
brave land and our sentiments, the hon. Railway Minister 
would get It converted into broad gauge. Maharana 
Pratap has earned a great name and fame not only in 
our country but also in the world. He never accepted 
slavery. He ate grass. That land belongs to such a 
person. The foreign tourists come to Visit that place. I 
also belong to that area. The foreign tourists go there 
by bus or taxis and they have to face a lot of problems. 
There is no facility of going there by air. There is only 
one train named Chetak Express. The name of the horse 
of Maharana Pratap was also Chetak and he fought 
with the Mughais riding on it. The Chetak Express has 
been named alter that very horse. This train has been 
runnig since British period. No other train has been 
added. Though the train Is called express train, yet it 
takes 16 hours to reach Udaipur from Delhi. Sometimes 
it takes 24-26 hours. This train has an old engine, which 
does not function properly. It has many stoppages. Tha 
tribal people live in Udaipur Division. Due to lack of 
means of transport, they are unemployed.

After the policy of liberalisation was adopted by the 
hon. Prime Minister, many Indigenous industrialists and 
foreign industrialists want to Invest there. As there is no 
facility to transport machinery in Udaipur region none 
can set up an Industry, if broad gauge railway line is* 
laid there, the heavy machinery can be transported 
there and the industrialists will be able to set up the 
Industries. It will help in the development of the tribal 
area and the tribal youths will be able to get employment. 
All of us know that unemployed youtha indulge in 
untoward activities and spread chaos. The tribal youths 
are peace-loving by nature but they follow the wrong 
path in the absence of employment. They have not 
done anything wrong till now. When the country le on 
the path of progress and the raHway lines are being 
laid then our area also should the paid attention to.'

\

The hon. Railway Minister handed over to me the 
papers of railway budget in the morning. There wae a 
mention of Introducing 3-4 Shatabdi Express and Inter- 
City Express trains but Rajasthan was hot mentioned 
therein. When I met the hon. Railway Minister In this
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regard, he replied that maximum Investment has been 
done In Rajasthan. I agree with him. This investment 
has been done because the border of Rajasthan 
touches Pakiatan. From the point of security, laying of 
broad gauge railway line was a must here. Th e  
Investment h$s not been made for the developmental 
works or for the development of the area. The money 
has been spent there from the point of security of the 
border. We should not be denied funds by merely saying 
that more money has been spent in Rajasthan.

*
I would like to remind you that underground 

minerals like marble, zinc, soft stone and many others 
types on minerals are found in Udaipur region, which 
can be exploited. But due to the lack of means of 
transport, these cannot be exploited. I urge upon the 
Government that the meter gauge In Udaipur should be 
converted into broad gauge and the hon Minister in his 
reply should assure us in this regard. The whole of the 
Soutttern Rajasthan comes under Udaipur Division, 
which' also includes Dungarpur, Chittor and Bhilwara. 
Besides this, -it Is linked with Ahmedabad. You have 
connected Jaipur with Shatabdi Express This Shatabdi 
Express should be extended upto Ajmer, Bhilwara, 
Chittor, Udaipur and Himmat Nagar so that there can be 
a direct link between Ahmedabad and Udaipur.

Once more I would like to urge upon the hon. 
Minister that of the announcement regarding conversion 
of broad gauge In Udaipdr is not made and if we do not 
get any satisfactory reply, I will go on a hunger strike 
before the seat of the hon. Speaker till Udaipur is given 
with broad gauge line.

With these words I conclude 

[English]

TH E MINISTER OF STATE IN TH E  MINISTRY OF 
HUMAN RESO U R CE DEVELOPM ENT (DEPARTM ENT 
O F YO UTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN TH E  MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKUL W ASNIK) ' Madam, I will request the 
hon. Member not to say something like this in the House 
and create some wrong precedents and commotion 
Naturally, the Government will be taking full note of the 
suggestions which he has made But I will request that 
he should not Insist on making this type of statements 
in the House.

[ Translation]

PROF. RA SA SIN G H  RAWAT : It is his agony 
...(interruptions)

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) : 
Th e  hon. Minister should not show his wisdom 
unnecessarily...(interruptions)

SHRI MUKUL WASNIK : It seems that someone is 
being compelled to go on a hunger strike (Interruptions)

SHRI D E V E N D R A  PR ASA D  YADAV : The  hon. 
Minister should not show his wisdom unnecessarily 
...(interruptions) The hon. Member has not used any 
unparliamentary word...(Interruptions). There is a style 
of expressing one's views in public Interest 
...(Interruptions)

DR. LAXMINARAYAN PANDEYA (Mandsaur) : Mr 
Chairman, Sir, the Railway Budget presented by the hon 
Railway Minister Is being discussed in the House. I would 
like to give stress on the cut motions moved by me.

It is a fact that the railway is abiding by Its social 
responsibility. Railway has Its own detailed network 
Indian Railways have their own place in the world 
railways. Our Railways have earned name and fame 
during the last few years. It is certainly a thing of honour 
for all of us. But it is a must to Improve the railway 
management keeping in view the growing scope of the 
railways. The necessity of the railways is being felt in 
almost every fields

Just now, the hon. Members, who hail from different 
areas have laid the stress on the need of the railway 
in their constituencies, whether they belong to Bihar, 
Rajasthan or Madhya Pradesh or any other State 
Railway is the only means of transport which is 
economical In comparison to any other means.

20.00 hra

The present Railway Board has a limited number of 
members. Keeping in view the expansion of the railway, 
the Railway Board needs to be reconstituted so that we 
may manage properly and come to the level of the 
expectation of the people. In the present set up, It seems 
that the number of high officials has gone up and the 
number of the staff members is less. It should also be 
looked Into.

At present, I do not know what order has been 
passed by the hon. Railway Minister recently but the 
people who have been selected 1-2 years back by the 
Railway Boards, have not been called even after their 
selection while these people are needed keeping in 
view the load of work. Recently, few conductors met me 
and told me their painful story that they have to work on 
4-5 bogies simultaneously. One of them said that being 
alone he cannot manage his assigned job and by the 
time he reaches the last coach, the ttaln reaches Its last 
station. This is just one such example indicating that 
there is a need of more people to be employed. 
Likewise, the gaurds and T T E s  have their own such 
experiences. This needs to be looked into.

In view of the increasing neediT,'utility and expanding 
area of operation of the Railways and with a view to 
organise the whole Railway network, there is a need to 
reconsider and reconstitute the Railway management. 
I would like to say that there are somq Zonal Committees 
or Divisional Consultative Committees consisting of
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some hon. Members of Parliament or the people working 
in the trad* sector or other sectors. I am sorry to say 
that during the last two years, the working and 
performance of these Departmental Committees or Zonal 
Committees could never be taken up for discussion. 
There is need to frame the criterion for selection of 
members to the Zonal Committees. This also needs to 
be considered from the angle of the usefulness of its 
members in the functioning of the Railways, the amount 
of time they can devote, rather than on purely political 
basis, or from the point of view of obliging or honouring 
some persons. These aspects should be taken into 
consideration while constituting such committees.

As I have said, the speed of trains has definitely 
Increased. There is also need to augment other allied 
works and facilities. Now 18 to 19 fogies are attached 
to the trains but the platforms are long enough to 
accommodate 13 bogies only. How and when will these 
platforms be expended? In the absence of the expansion 
of platforms, the people are forced to disembark in total 
darkness or away from the platforms. Similarly, there is 
a need of expansion of sheds at the platforms because 
alongwith the increase in the number of bogies there is 
need to give adequate facilities also. I hope the hon. 
Minister will keep this In mind. There is an arrangement 
of displaying reservation charts at some stations but it 
is regrettable that there is no proper facility of displaying 
the reservation charts at stations like Ratlam, Indore, 
Gwalior and Jabalpur etc. Sometimes these charts are 
displayed sometimes these are not displayed and when 
displayed, these are in English...(Interruptions) My 
submission is that alongwith English, the reservation 
chart should be made available in Hindi also so that 
everyone may be benefited. There is no such facility 
available today. Contrary to their claims, the charts are 
not displayed. I would like you to pay attention to this 
aspect also.

As I have already stated gauge conversion is being 
done wherever necessary. Recently, with a view to link 
Rajasthan with Madhya Pradesh, a railway line was 
laid from Kota to Chitore to Neemach as has been 
mentioned by our friends Bheru Lai Ji and Rasa Singh 
Rawat ji. if a rail link is provided from Neemach to 
Ratiam, as has been proposed, then the same will join 
broad gauge line at Ratlam, Similarly, another line has 
already been laid upto Ajmer. If that line is extended 
upto Chitore, then there will be a double line available 
right from Ratiam to Kota or Ajmer which will be very 
useful from the point of view of transporting goods and 
passengers. There are seven cement factories, two or 
three textiles factories and many soyabeen and solvent 
plants scattered around this whole area which send 
their goods and products by Railways because this 
mode of transportation is normally convenient for them 
and also suits their security requirements. The gauge 
conversion process from Neemach to Ratlam had been 
approved in the last budget but the pace of work is so 
stow that I doubt whether it will be completed well on 
time.

I have received a letter from the Ministry of Railways 
saying that the work of gauge conversion from Neemach 
to Ratlam will be completed during th* financial y**r 
1995-96.1 wish that th* assurance given In the letter be 
fulfilled. I have also raised this issu* in many meeting* 
requesting the hon. Minister to complete it otriime. As 
I come from Madhya Pradesh, I would Ilk* to say 
something more about the state. Much Is talked about 
Indore-Dahod line but there is no trace of it in th* stat*. 
Construction of Delhi Ullirajhara line ha* b**n 
announced but there Is no mention of when, how and.- 
with what amount will it be completed. I have made a 
general mention of trains in Madhya Pradesh. There is 
no suitable train- service from Ratlam to Bhopal. The 
train leaving at 2.30 a.m. reaches there at 10 O'Clock. 
A direct train service should be provided for this route.

Rajdhani Express reaches Ratlam station at 1.30 
and Meenakshi Express comes there from the other 
side but the two trains are not connected there. If the 
Meenakshi Express is late, Rajdhani is gone. The  
passengers wishing to go to Indore or Khandawa by 
Rajdhani miss the train. I would request that the time 
table should be changed in such a way that link facility 
of these two trains is made available. The Ratlam is a' 
link station between Khandawa and Indore and there is 
no AC 2 tier quota from Ratlam for Delhi. It Is available 
from Baroda only. I would request that there should be 
some quota for Ratlam also.

There has been a long standing demand of 
constructing an over-bridge on the Mandsaur, Neemach,‘ 
Jawara section. I would like you to consider over and 
fulfill this demand. Jaipur-Banda train should stop at 
Shamgarh also.

The condition of employees is very bad in Ratlam. 
There is no education facility for their children. No other 
facility is available to the railway staff. The hon. Minister 
had made a mention of setting up new railway zones.
I would like to know what facilities will be given to 
Madhya Pradesh under this scheme. I would like him to 
pay attention to Madhya Pradesh which Is devoid of 
railway facilities and also to the suggestions made by 
me regarding my constituency.

With these words I conclude and support the cut 
motions proposed by me.

[English]

SHRI KODIKKUNNIL SURESH (Adoor) : May I take 
this opportunity to heartily welcome the Railway Budget 
presented by the hon. Railways Minister, Shri Jaffer 
Sharief.

[ Translation]

SHRI HARI KEWAL PRASAD (Salempur) : I am on 
a point of order. According to the Business Advisory 
Committee, after the time allotted for different parties, 
th* Speakers should have been Invited according to
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the number of Members of each party. In the time allotted 
for this Item, only one Member from our Samata Party 
has spoken. The  arrangement was that after one 
Member from that side one Member from this side will 
be given the opportunity. I would like to know as to 
when my turn to speak will come.

MR CHAIRMAN : You will definitely be given an 
opportunity If your name Is there in the list.

[English]
SHRI KODIKKUNNIL SURESH : Madam, this Budget 

has been heartily accepted by people from all walks as 
it does not put heavy burden on the common man. Shri 
Jaffer Sharief has earfied credibility as the Railways 
Minister during the last four years. He has not only 
started a number of new projects but he has also 
completed several projects which were lying Incomplete 
for several years. As the Minister he has made 
substantial changes in the Railways. He has given 
special attention to the States which were neglected so 
far In terms of railway facilities. The Minister has given 
utmost importance to gauge conversion and this perhaps 
is the biggest achievement of the present Government. 
But the goal of gauge conversion, from meter gauge to 
broad gauge, is yet to be achieved. For this purpose 
sufficient funds had been earmarked by the Minister 
about three years back.

The construction of Konkan Railways has been 
given the top priority. The special interest taken by the 
Hon. Minister in this regard deserves appreciation of 
the general public. I urge upon the Minister to ensure 
the completion of balanced work on Konkan Railways 
so that the South Indians are not put to any difficulty.

I am not going into the details of other matters and 
prolong the discussion. But I want to draw the attention 
of the hon. Minister to the long standing demand of the 
people of Kerala. I thank the hon. Minister for showing 
interest in providing better facilities to the people of 
Kerala. The people of Kerala are very much happy on 
the inclusion of several new developmental works in 
this year's Budget. After the gap of so many years, the 
people of Kerala now feel that they are getting some 
justice. But still there are a number of problems.

Th e  Ministry of Railways made several 
announcements about the doubling of Shoranur- 
Mangalapuram line but it has not got the light of the day 
so far. The State Government of Kerala had given its 
share for the Konkan Railway project. The Konkan 
Railway is not passing through Kerala but it is a fact 
that the Shoranur-Mangalapuram line is connected with 
Konkan Railway. If the people of Kerala are to get the 
advantage of Konkan Railway, the Shoranur- 
Mangalapuram line has to be doubled at an early date 
which is a long standing ambition of the people of 
Kerala. This is essential for improvement of the Malabar 
region. In this regard, the recent statement of the hon. 
Railway Minister has put energy and hope In the minds 
of people of Malabar region. I urge upon the hon. 
Minister to give some concrete solution to this problem 
in his Budget reply.

Secondly, electrification of the Erode-Ernakulam line 
is still in slow motion. The present Budget Is silent on 
this. The Ministry has to take effective measures to fulfill 
the ambition of electrification of Erode-Ernakulam line 
in a very short span of time.

Thirdly, doubling of Kayamkulam-Quilon line is also 
in slow motion. Acquisition of land for this line is creating 
problems. The employees and the contractors are 
fighting each other for quite some time. The Railway 
authorities should intervene to find out some solution.

Fourthly, doubling of Quilon-Trlvandrum line is also 
to be speeded up. Railway authorities have to take 
special care to avoid delay of acquisition of land and 
other problems and have to take the help of the State 
Government.

Fifthly, construction of overbridges Is a long-standing 
demand. The oldest one Is the one at Varkala and 
Quilon. On Quilon-Madras line, there is a demand for 
renovation of the overbridge at Mylom which is still in 
cold storage. The decision of formation of a separate 
corporation for the catering section Is fully welcome. 
The survey of the Kottayam-Punalur Sabari Railway is 
now extended up to Trivandrum which is fully welcome. 
Upon completion of the survey, the Ministry should take 
immediate steps for construction of the line on top priority 
as Sabarimalai temple is one of the biggest pilgrim 
centres in India. More than 1.2 crore pilgrims worship 
at Sabarimalai every year and the only means of 
transport available for them is road. As a result, there 
are large number of accidents on the way. Due to 
exorbitant crowd, accidents are on the extreme side 
and hundreds of Ayyappa devotees are dying every 
year.

I take this opportunity to bring to the knowledge of 
this house that this is the only pilgrim centre which has 
no railway connection. The other pilgrim centres like 
Tirupati, Varanasi, Haridwar, Gttruvayoor, Madura, Agra 
and Purl are well-connected with railway lines. As such 
I urge upon the hon. Minister to give top priority to this 
line and ensure completion of construction of this line 
in a very short span of time. I also urge upon the hon. 
Minister to take steps to form a corporation of this line, 
on the lines of Konkan Railway, and collect consortium 
from the State Governments of Kerala, Tamil Nadu, 
Karnataka, Andhra Pradesh and Maharashtra and 
complete this Sabari railway.

Finally, regarding gauge conversion of Quilon- 
Madras metre gauge line, Madras-Virudunagar section, 
that is the first phase, is already taken up during 1982 
onwards. But no action has been taken so far. No 
adequate funds have been allocated. It is a long pending 
demand of the peopja of my area for conversion of 
metre gauge line in to , the broad gauge line. It Is one 
of the oldest lines in the country, therefore, I urge upon 
the Government that it should be considered positively.

Madam, I want to draw the attention of the hon. 
Minister to one very Important point.

MR. CHAIRMAN : Mr. Suresh, your time is over.
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SHRI K O D IK K U N N IL S U R E S H  : Madam, I am 
coming to my last point.

I want to draw tha attention of the hon. Minister 
towards safety and security of the passengers of long 
distance trains like Kerala Express. Recently, the Kerala 
Express has witnessed an ugly scene. One MLA was 
attacked and a lady was killed on board. My request is 
that the Railwaye should ensure safety and protection 
of the passengers.

[ Translation]

SHRI KAMLA M ISHRA M ADHUKAR (Motihari) : 
Madam Chairman, I agree with all those colleagues 
from Bihar who just now discussed the Industrial 
development, mineral resources and other things about 
Bihar. I feel what they have said Is correct and I associate 
myself with the feelings of all the Members of Bihar on 
the issue of paying attention to the requirement of Bihar 
and removing Its backwardness. You must pay attention 
to Bihar.

I must thank you for deciding to construct a broad- 
gauge line from Muzafferpur to Narkatiyaganj and from 
Muzafferpur to Raxaul. In fact the line from Muzafferpur 
to Raxaul has been constructed. Now the people of that 
area are very impatient to know as to when will it be 
inaugurated? We would like to know from you about 
this. We have heard that an official is demanding money 
from contractors to get it technically approved. Though 
It is not substantiated. You must look into it and ensure 
that this line is inaugurated in time. This line will benefit 
the public of Champaran which is famous for an 
agitation started by Mahatama Gandhi. If you expand 
this line upto Gorakhpur by constructing a bridge from 
Sugauii to Narkatiayaganj and Chittoni then in a way 
you will be making it a gateway to the development of 
entire Uttar Pradesh. We have heard that the schemes 
are likely to be completed in 1996. The hon. Minister 
Shri Shariff justifies his name which means a gentleman 
not only in letter but in spirit also, at least, for us he is 
a through gentleman that is why I hope that he will get 
this work completed soon.

Besides, I would also like to say something about 
some other demands. The platforms should be renovated 
and Motihari, Raxaul and Sugauii stations should be 
developed. Regarding Mehisi station, about which 
Malinijl may also be aware that two districts of Bihar i.e. 
Muzafferpur and Mehisi are famous for the production 
of iichl'. A large quantity of iichi’ is exported every year 
from there but no decision has been taken to construct 
a godown at that station to store the goods. It should be 
ensured that a broad-gauge train stops at that station 
and a godoWn is built there. I would like to repeat a 
long standing demand as some Members from Bihar 
have also pointed out that a broad-gauge line should 
be constructed from Hajipur and all the commercial 
centres, like Valshali, Lalganj Paaru, Sahebganj, Kesarla 
etc., should be connected with Sugauii.

20.25 hr*.

(Mr. Deputy-Speaker In the Chair)

The  local public desire it for Cham paran, 
Muzzaferpur, Chhapra divisions. I have corresponded 
also in this regard and I have received a reply that 
there is financial crunch but it would not be proper if the 
public grievances are not resolved for want to funds 
Please give attention to that. A survey had been 
conducted long back. A new survey should now be 
conducted and a proper attention should be given to 
this issue. You have got the line expanded upto Raxaul. 
Now, you must formulate a scheme and link Nepal and 
Veerganj also. The Nepal Government can be consulted 
on this matter. If it is done then this part of our country 
will be benefited and it will strengthen Indo-Nepal 
friendship also. I urge that this work must be done. 
There has already been a long-standing demand of the 
Chambers of Commerce that a Zonal office should be 
set up in Muzzaferpur. I have also been demanding and 
I repeat it again that a Zonal Office should be set up in 
Muzzaferpur, as there are serveral commercial centres 
In Northern India and the local public is making this 
demand.

I demand that the Railway employees should be 
given a representation in the managem ent. Shri 
Basudeb Acharia had also put a question in this regard 
and he even had a confrontation also. I also demand 
that they should be given a representation. When a 
broad gauge line has been constructed from 
Muzzaferpur to Raxaul, then attention should be given 
to the educational, health and other facilities also to the 
railway employees. Therefore, I demand that efforts 
should be made by the Department of Railways to open 
a high school in Motihari.

The hon. Members of all the parties have opposed 
the hike in rail freights. I would also like to say that this 
has not been a welcome step. It will increase the burden 
on public, shoot the prices up and increase inflation. If 
you are planning to cut down the prices, then please 
state the extent of the cut proposed, during your reply 
on the debate so that some respite could be given to 
the inflation hit public. With these words, I would like to 
say that Shri Jaffer Sharieff has made efforts to fulfill the 
expectations of the people and I would like to thank him 
on behalf of the people. But I oppose this Railway 
Budget.

[English]

SHRI SARAT PATTANAYAK (Bolangir) . Mr. Deputy 
Speaker, Sir, since the time given is very short, I will 
confine myself to my constituency and to some points 
only. I must congratulate the Railway Minister for the 
Bolangir-Khurda line. He has given a good project to 
the people of western part of Orissa. Bolangir-Khurda 
line covers about 300 kilometres. The survey of Bolangir- 
Khurda line has already started but it has started from 
the Khurda side. I request the Minister to start it from 
both the sides, that is from the Bolangir side also.
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Sir, on* Hlrakud Express was started from Hazrat 
Nizamuddln Railway Station to Sambalpur last year. It 
runs only for three days a week. All the Members of 
P irlla m «n t.fro m  Orissa have signed and given a 
memorandum to the Railway Minister. Th e  Railway 
Department has givan a train to the people of Orissa 
but in the name of Orissa it is covering only one district 
of Orissa, that is, Sambalpur. We have given a 
memorandum requesting the hon. Minister to extend it 
to Tltlagarh.

Th* South Eastern Railway Manager has given a 
•report that th*y hav* to set up infrastructure first in 
TMtagarh and that It will cost Rs. 20 lakhs only. So my 
(•quest to the hon. Minister is that this train should 
cover Tltlagarh and Raigarh so that minimum five or six 
backward district* of Orissa will be covered.

Th* Railway Minister has declared one DMU. It 
runs from Katabandi to Raipur, it has already been 
announced by the hon. Railway Minister but I am sorry 
to say that It runs from Raipur to Khariaroad but not to 
Katabandi. So one station has been left and it comes 
under my constituency. My request to the hon. Minister 
to that he should keep his words and that the DMU 
should be extended from Khariaroad to Katabandi.

The Hon. Minister also assured to start a train from 
Tltlagarh to Jarsiguda but till today we have not received 
any information.

I would also like to tell you something about the 
passenger train which runs from Raipur to Waltair and 
Tltlagarh to Jarsiguda. I was once travelling in III Tier 
passenger train from my village. I could not get a seat 
in the compartment because it was all packed with 
firewood. The Conductor came and requested me to sit 
krthe First Class Compartment but I insisted on travelling 
In the same compartment only. It was full of firewood 
and I must tell you that if it goes on like this the whole 
deep forest of western Orissa will be finished. So the 
Railway Police should take care of this to protect the 
environment.' It is a very important point.

The Sambalpur division covers more than 100 
kilometers, but in that division my constituency covers 
96 kilometers as most of the areas of Sambalpur division 
com* under my constituency. When they are going to 
give employment to people, I would request that the 
first preference should be given to the local people so 
that they can earn their livelihood.

SHRI C.K. JA FFER  SHARIEF : I have a request to 
make. You just now mentioned about the firewood being 
carried in the train. This matter need not wait for Budget. 
This matter should be taken up at any time. You can 
come to the Department or tell the local officers. You 
can even come to me. You are telling me this today, I 
do not know sjpce when it is going on.

SHRI SARAT PATTANAYAK Sir, two-three years 
back we hav* given a memorandum regarding this. I 
have also brought It to the notice of the Superintendent 
of Railways and the General Manager.

We hav* not received any information in this regard 
ftom the Railway Department. No doubt It is a small

matter. But It is a very serious matter concerning 
environment. That is why I raised this point. Within five 
minutes I cannot express all my views on the Railway 
Budget. So, I was compelled to disclose all these things.

Nawapara is a new district. Sir, you cannot see the 
condition of the railway stations and the railway lines 
from Loislngha to Tltlagarh and from -Titlagarh to 
Nawapara. The railway stations should be maintained 
by renovation. Also the double railway lines from 
Raigarh to Raipur and from Titlagarh to Jharsuguda 
should be established.

I would like to make one point about the Sambalpur 
Railway Division. Those who are getting employment in 
the Sambalpur Railway Division are from only one 
District. In the name of backward district, in the name 
of the people of the western part of Orissa, the people 
from one backward district should not get the benefit. 
The people from all the backward districts should get 
the benefit in this Division.

Sir, I know that you have done maximum things for 
the country through the Railway Budget. This time also 
you have done very good things for the people of the 
country and particularly for the backward districts of this 
country. Specially I must congratulate you for having 
given a good look to the backward district of Orissa, 
that is, western part of Orissa.

With these words, I whole-heartedly extend my 
support to the Railway Budget.

MR. DEPUTY-SPEAKER : You are literally strict to 
the time also. I should congratulate you for that.

[Translation]

SHRI HARI KEW AL PR ASA D  (Salempur) : Mr. 
Deputy Speaker, Sir, in a way this Railway Budget is an 
electoral budget. A person like me would have 
supported this budget, had the hon. Minister made some 
arrangement for the people who are compelled to travel 
on roof tops so that they may not have to travel on the 
roof tops of the coaches of the trains in future. But as 
I said, this is an electoral budget and no such 
arrangement has been made In it. Therefore, I find it 
difficult to support it. I have a feeling that the hon. 
Minister is surrounded by a bureaucracy supportive of 
a ‘Manuvadi’ system of society and where, contrary to 
the wishes and intention of the hon. Minister, there is 
rampant corruption In the Railway Board and all the 
rules and regulations are thrown overboard. As such, I 
am unable to support this budget.

Mr. Deputy Speaker, Sir, through you, I would like 
to draw the attention of the hon. Minister towards two 
or three points. O ne, this budget speaks of 
manufacturing airconditioned coaches and devices the 
procedure therefor. In this connection, I would like to 
say that no arrangement has been made for the common 
passengers who travel on roof tops of the coaches, 
whereas arrangement should have been made for them 
first. Therefore, I would-say that the Railway officers 
sitting in the A.C. rooms of the Railway Board office,
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where a portrait of Mahatama Gandhi, one who always 
talked about the right* of the common man and about 
improving their lives, is hanging on the wall, seem to 
have been dieuadlng and misguiding the hon. Minister. 
Therefore, I would like the hon. Minister to consider this 
Issue also. I am of the opinion that people will praise 
the hon. Minister if he works from his own point of view 
without paying any attention to the reports submitted by 
the officers sitting in the air-conditioned rooms, as the 
hon. Members belonging to the treasury benches as 
well as the .opposition benches have equally 
commended the work of granting facilities to the coolies 
on railway platforms. Today, conditions of reservation 
are not being fulfilled in the Railways according to 
rules. The officers fulfil these on papers alone. There 
are nine railway zones in this country and I would like 
to say that so far no person belonging to scheduled 
caste has been appointed as a Chairman of the 
Selection Committee. At least, during reply on this 
railway budget, the hon. Minister should announce the 
appointment of a person, covered by the provisions of 
reservation, to the post of Chairman.

I would also like to make two or three points about 
my constituency, Salempur, located between Varanasi 
and Gorakhpur division. When Shri Janeshwar Mishra 
was the Minister, he made changes in the non-profitable 
places because he had won Lok Sabha elections. 
Thereafter, I have been constantly writing to the Railway 
department. My demand of extending a train from Barhar 
to Gorakhpur has not been conceded to. I would like to 
reiterate my demand. The tram starting from Durg 
terminates at Varanasi. If this train is extended upto 
Gorakhpur, the people of the area will be benefited. I 
would like to congratulate you for your brave deed of 
completing the incomplete work of Bagaha-Chhitauni 
railway line which the local inhabitants did not even 
dream of, being a jungle area, but I would request you 
to get the different projects completed in a phased 
manner during your tenure only.

Then, there is a Bhatani railway junction which 
joins Bihar on one side, Varanasi on the other and 
Gorakhpur on yet another route. Vast stretch of costly 
railway land is lying there Today, It is being encroached 
upon. I have been repeatedly writing letters to the 
Ministry, demanding the setting up of a factory there for 
manufacturing spare parts for the Railways, which will 
benefit the people of that area.

I would urge upon you to conduct a survey there in 
your own way and consider over the matter. Bhatama 
Rani railway station is very useful for the Railways. The 
quota there is of only two seats We want this number 
to be enhanced to four. The trains have a stoppage 
there. We would also like the platform of the Binasa 
Road railway station to be raised

Although there is a ban on fresh recruitments, yet 
recruitments are made but when certain irregularities 
are brought to your notice, you evade It entrusting It to 
your officers. I have cited the examples of Manocha

and Panna Lai etc., I do not want to mention more 
names, who are scavengers with the Railways. Nine 
people were retrenched together. Leter on, 'two people 
were not taken back but the rest were regularised. Similar 
is of corruption. You have asked me to restrict my speech 
to and focus on railway staff only. I ask you where will 
the 16 lakh railway employees go today when they are 
subject to persecution from all sides?

A person working In Ghaziabad workstop committed 
suicide on 14-2-94 because no action was taken on his 
application. He was a 'Dalit'. What will be the fate of his 
family? The  person who lodged the report, was 
transferred but his transfer order was very kindly 
withdrawn on my Instance later. Similarly, when a 
selection list is released, all but one are appointed and 
the position of that left out person remains unchanged.

You belong to Moradabad. You are the protector of 
Dalits. My point Is that the deserving employees are not 
given promotions and the ones, who should not have 
been promoted, are promoted. One, Mr. Bhardwaj waa 
promoted... (Interruptions)

MR. D EP U TY  SPEAKER : Hari Kewal Prasad Ji, 
our commitment is that each Member will speak for five 
minutes.

SHRI HARI KEWAL PRASAD : I will not take much 
time. Corruption is rampant in Railway Board today and 
the hon. Railway Minister is either a docile, noble being 
or submits to the corrupt officers. I would like to submit 
to the hon. Minister that the railway officers conduct an 
Inquiry into his own orders. To the unequivocal orders 
of the hon. Minister about taking action, the railway 
officers respond by saying that they will first conduct an 
inquiry. I would like to ask him whether it is he who is 
the Minister or It is the officers. As per the rules, one 
member of the family of a railway employee, who dies 
in harness, should be given employment in place of the 
deceased. In case, such a member of the grief-stricken 
family is not absorbed, they approach you with their 
application and you have to listen to their complaint. I 
am aware that many officers will be implicated. The 
whole army of corrupt officers and their agents approach 
the hon. Minister. A representative of the people has no 
say whereas they have their say.

I would only hope that the hon. Minister will protect 
the interests of the Dalits, minorities and honest 
employees working in the Railways. Those employees 
who have an approach in the Railways do not get 
transferred whereas the ones having no approach are 
frequently transferred.

I will conclude by citing an example. Shri Khema is 
a promotee officer. The hon. Minister ordered for his 
promotion but the Railway Board did not implement the 
Minister's orders. I would like that the hon. Minister's 
orders should be implemented. There was the supply of 
earth at Budaul-Sitapur section. Then there is the Joipur 
division of Northern Railway where earth was supplied
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for the purpose of galuge conversion. There were 
irregularities and several officers were found guilty. What 
was the action taken aganst them? The corrupt officials 
were punished with a simple transfer. I have certain 
proof In this regard. I will send It to you for your 
examination. If a person is found guilty of corruption 
and is awarded the punishment of a transfer, then *lt is 
a matter worth pondering. Secondly,..

MR D EP U TY  SPEAKER : Hari Kewal Singh Ji, you 
have taken 15 minutes. You had promised to conclude 
m 5 minutes.

SHRI HARI KEWAL PRASAD : I am concluding.

A Brahmin was appointed as a sweeper in 
Moradabad. The report was submitted to the hon. 
Minister and the investigations proved that he was not 
a sweeper but a Brahmin but the officers who had 
appointed him were rewarded with a promotion.

I would request the hon. Railway Minister to do 
justice to the people right from improving the passenger 
amenities of the general compartments to eradicating 
corruption.

With these words, I would like to congratulate the 
hon. Minister of Railways without supporting his budget 
proposals.

IEnglish]
SHRI UM RAO SINGH (Jalandhar) Sir, I rise to 

support the Railway Budget and also the Demands for 
Grants of the Railways.

There are about two dozen trains which are being 
Introduced. I think, for the first time, such a big number 
of trains Is being introduced by the Ministry of Railways 
in this country.

There is a rise In the passenger traffic and also in 
the goods traffic. At the same time, there is no increase 
In the fares especially for the second class passengers. 
I think, these are good features of the Railway Budget.

Besides these, I would like to bring a few Issues to 
the notice of the hon. Minister of Railways.

The Railways have done very well in sports and 
they have recruited good national and international level 
sportsmen. But I do not know why our worthy hon. 
Minister of Railways is angry with the sportsmen from 
other parts of the country. Sportsmen used to enjoy 
railway concessions of 50 per cent in second class 
fares while travelling to participate in the national and 
International competitions, attending national camps and 
also zonal competitions. Now, this concession of 50 per 
cent has been reduced to 25 per cent. In our country, 
we are trying our best to improve the standard of sports 
and by increasing the railway fare, It will greatly affect 
the participation of our State teams and other teams in 
the national and other competitions.

So, I humbly request the hon. Minister to review 
and restore the concession of 50 per cent to our 
sportsmen. Otherwise, it Js going to hit hard our 
promotional sports activities In the country. Th e

Governm ent is doing their utmost. Th e  Sports 
Associations and the Indian Olympic Association are 
trying to do their best to Improve the standard of sports 
in the country and come to the international atandards. 
However, by increasing the railway fare to 75 per cent, 
the participation will greatly be reduced because ours 
is a big country and many a time our sportsmen have 
to travel a long way from North to South or from South 
to East. It is also difficult for the sports associations to 
pay the fares. So, by increasing fares, our sports activity 
will be hit hard.

Th e  Hon. Minister of Railways has given 
concessions to the unemployed youths who are going 
for attending interviews. At the same time, he has 
withdrawn certain concessions to sportsmen, who are 
mostly university and school students. The withdrawal 
of concessions will greatly hit our sportsmen In the 
country.

As regards new trains, I have just mentioned that 
about two dozen new trains have been introduced. Our 
Railway Minister had been very kind to Punjab by giving 
us the Shatabdi train last year. But this time I think he 
has totally ignored Punjab, maybe because last year he 
visited Punjab but this time we could not take him there. 
I am trying to take him to Jalandhar next week and I 
hope he will review the situation and also give one or 
two more trains to Punjab from Delhi.

Certain Members from Bihar also have raised this 
issue that there are thousands of people coming to 
Punjab from Bihar and U.P. They help us in farming and 
also help us in our factories. They are facing lot of 
difficulties in coming and going because there are very 
few trains which go from Punjab to U.P. and Bihar. A 
bi-weekly train is being introduced from Amritsar to 
Barauni but that Is not enough.

MR. D E P U TY  SPEAKER : Umrao Singh Ji, your 
time is up.

SHRI UMRAO SINGH : I am just trying to speed up,
Sir.

■ Lakhs of people from Punjab, especially from my 
constituency, are settled in U.K. and U.S.A. All the flights 
from those countries come here during nights but there 
are hardly any good trains going to Punjab in the 
morning. We requested last time also for introducing a 
return Shatabdi from Delhi to Amritsar in the morning 
and the Railway Minister had agreed to give a train by 
naming it as Golden Tample Express. I hope, as agreed 
last time, the Railway Minister will accept this demand, 
especially for the people who are coming from abroad 
because they need a Shatabdi train in the morning. The 
Railway Minister promised to open a railway reservation 
terminal at the International airport but, in spite of that 
assurance, It has not been done. I hope, it will be done 
soon and reservation facilities will be provided at the 
International airport. When we can have reservation for 
all European and other trains in Delhi Itself, why can 
our Railways not have a reservation office in London or 
at other places where they can get the reservation,
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because when they reach here, they face lot of 
problems. They do not get ticket for any train. It is a 
pitiable situation for our people who are helping us by 
sending foreign exchange to our country. They are 
sending lot of moneys to their relatives here, thus 
improving our foreign exchange position. But when they 
come here, they face lot of difficulty in getting the railway 
tickets from Delhi for going to Punjab and other places. 
I hope, the Railway Minister will look into It.

I shall like to point out another difficulty. Now we 
are going to have a bumper crop of wheat. All the 
godowns in Punjab are now full. There is hardly any 
storage capacity available in Punjab. I do not know 
where the Food Corporation and other organisations 
are going to keep the foodgrains. Unless the present 
stocks are moved to other States, It Is not possible to 
store any further stock. So, I request the Railway Minister 
and the Food Minister to look into this problem. They 
should move the present stocks from Punjab and make 
the storage of new crop possible. Otherwise we have to 
use the premises of schools and other buildings to 
store foodgrains which are very much needed for the 
country.

One of our long-standing demands has been the 
linking of Chandigarh with the rest of Punjab, either 
through Ludhiana or, If that is not possible, through 
Rajpura. I think this demand has been accepted by the 
Railway Minister and also by the Prime Minister. Steps 
should, therefore, be taken immediately for linking 
Rajpura with Chandigarh so that we can have a direct 
link from Punjab to Chandigarh.

MR. DEPUTY-SPEAKER : Please wind up now You 
have already taken ten minutes.

SHRI UMRAO SINGH : I shall take only one or two 
minutes and finish, Sir.

The first multiple diesel unit was introduced in 
Jalandhar and we were promised by the Chairman of 
the Railway Board, who was kind enough to inaugurate 
that unit, that more and more units will be sent to that 
place because that has been proved to be very useful 
to the passengers for their speedy transportation.

21.00 hra.

Jalandhar being a very busy station, I hope we will 
get more DMUs for Jalandhar.

Similarly, as l said, Jalandhar is a district from where 
a lot of people have gone abroad. They come here and 
after seeing the miserable conditions of. the railway 
station there, they feel pity on us. I hope that the. general 
conditions of the railway stations would be improved.

The electrification work which has been sanctioned 
upto Ludhiana should be taken upto Jalandhar so that 
the trains can be speeded up further. Then, the catering 
services have been withdrawn from Shan-e-Punjab Mall. 
We have the Pantry Car in the Frontier Mail, but from 
Delhi to Amritsar there is no catering service. So, the

passengers are facing a lot of difficulties. So, fully 
functioning Pantry Care should be started both in the 
Shan-e-Punjab Mail and the Frontier Mail, which Is the 
most prestigious train.

Sir, It ha? been stated in the budget that the 
production of railway coaches has been decreased from
18,000 to 12,000. When we request the Railway Minister 
for introducing new trains, he says that there is shortage 
of coaches. But at the same time, the production of 
railway coaches has been reduced. The Rail Coach 
Factory at Kapurthala has produced the finest coaches 
in the country. I hope they can give us more coaches. 
The production capacity of the Rail Coach Factory 
should be increased so that the country can have new 
and good coaches for our trains. Then, few over-bridges 
are pending to be completed in Jalandhar and I hope 
that they would be completed soon.

SHRI MUKUL WASNIK : Mr. Deputy-Speaker, Sir, I 
just want to inform that hon. Members that the food is 
ready for them. If they feel hungry they can go and have 
their food in Room No. 70 and for others, the Staff 
members, the Press and everybody else, for them also 
the food is ready which is being served in Room No 
73.

MR. D E P U TY -S P E A K E R  : I think it Is properly 
audible to everybody. The food is ready. We all can 
have food. But I would request the hon. Members to 
stick to the timing. Each Member will get five minutes 
literally.

SHRI C.K. JAFFER  SHARIEF : 6ir, food is allright. 
But after eating, sitting late is also bad.

MR. D EP UTY SPEAKER : From the hygienic point 
of view, it is a good suggestion.

SHRI MUKUL WASNIK : Sir, the Railway Minister is 
prepared not to have food, so that he can sit late.

MR. D EP UTY SPEAKER : Now, Shri Surendra Pal 
Pathak will speak. Since you have all committed to 
speak for five minutes, I think, it is not fair for the Chair 
to go on ringing the bell every now and then. So, please 
be brief.

ITranslation]

SHRI SURENDRA PAL PATHAK (Shahabad) . Mr. 
Deputy Speaker, Sir, the Railway Budget presented this 
year Is the most imbalanced Budget.

Uttar Pradesh is the most populous State of the 
country but It has been neglected very much in this 
Railway Budget. A narrow gauge line is there in terai 
region of Uttar Pradesh which passes through Lucknow 
Sltapur, Lakhimpur Khiri, Pilibhlt, Lai Kuan and Bareilly. 
During the discussion held on the previous Railway 
Budget, the hon. Minister of Railways had assured to 
convert the narrow gauge line into broad gauge line. 
But no action has been taken on it so far.

I am constrained to state that there is no mention 
of gauge conversion in this year’s Railway Budget. My 
submission is that if this narrow gauge is converted into
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broad gauge, this area will develop tremendously 
because it is an agricultural area and agro based 
industries can be set up here. There has been a long 
standing demand to lay railway line between Gola 
Gokarannath and Shahjehanpur. But I am constrained 
to state that the hon. Minister of Railways has not paid 
attention in this regard also. I demand that a new railway 
line from Gola Gokarannath to Shahjehanpur via 
Mohmadi should be laid. Similarly in my constituency, 
the broad gauge line laid from Roza to Sitapur in Uttar 
Pradesh also needs to be renewed, so that fast trains 
can run thereon. Similarly, the railway lines from Sitapur. 
to Baiamu and Balamu to Unnau need to be renewed. 
The Lucknow-Kanpur railway line is a very busy line. It 
needs electrification. The electric engines of the EMU 
trains coming from Delhi to Kanpur are replaced. With 
diesel engines. But the electric engines can go direct 
to Lucknow, if the track is electrified. It must be electrified. 
Similarly, the Lucknow to Moradabad-Saharanpur 
railway line needs electrification.

In the same way electrification of Moradabad- 
Ghaziabad railway line is necessary. I demand from the 
hon. Minister that electrification of all above mentioned 
railway lines should be done. The  G h a zi a b ad -  
Moradabad railway line is a very busy one. Doubling of 
the line is needed. The hon. Railway Minister has 
undertaken a part of it. But I want that the work of 
doubling Ghaziabad-Moradabad railway line should be 
undertaken at the earliest. Similarly, there is a line 
between Moradabad and Bareilly. The work of doubling 
that line is going on for a long time, but it is yet to be 
completed. I would like to request the hon. Minister of 
Railways that the doubling of the Rampur-Bareilly 
railway line should be completed at the earliest so that 
smooth running of trains can be ensured.

Naimisharanya is a famous pilgrimage in Uttar 
Pradesh. Previously there was Abida Express which 
was running between Balamu and Delhi via 
Naimisharanya-Sitapur. Now the Sitapur Burhwal narrow 
gauge has been converted into broad gauge and the 
same train which was running between Balamu and 
Delhi via Naim isharanya-Sitapur is now running 
between Gonda and Delhi via Sitapur-Naimisharanya, 
the most famous pilgrimage of north India, is no more 
directly linked by train service with Delhi. I demand 
from the hon. Minister that a new train between Sitapur 
and Delhi via Naimisharanaya, Balamu and Hardoi 
should be introduced so that the people of 
Naimisharanya may get direct train for Delhi.

A new train between Kanpur and Moradabad via 
Balamu, Hardoi is also needed because Kanpur is a 
very big commercial city and people in thousands go to 
Kanpur from Moradabad, Bareilly, Shahjahanpur, Hardoi 
every day in connection with their business. There is no 
direct train for them. I would like to demand from the 
hon Minister that a new train should be introduced

between Moradabad and Kanpur via Bareilly, 
Shahjahanpur, Hardoi, Balamu. A new train between 
Bareilly and Bombay via Hardoi is also needed. It Is a 
long standing demand and it must be considered 
favourably.

An unreserved train between Lucknow and Delhi 
via Moradabad Is also needed because a large number 
of passengers travel for Delhi from Lucknow, Bareilly 
and Moradabad and they fail to get reservation. If a 
new unreserved train is introduced there, It will be very 
convenient for the train passengers of this route. A new 
DMU train between Lucknow and Shahjahanpur is also 
needed. One more new train needs to be introduced 
between Gorakhpur and Delhi via Sitapur. Th e  
Department of Railways had assured to do so but this 
has not been mentioned in this current Railway Budget. 
The hon. Minister of Railways should look into this 
matter also.

There is a train which runs between Delhi and 
Shahjahanpur. It should be extended upto Lucknow so 
that the passengers of Shahjahanpur and Lucknow are 
facilitated. Similarly, an express train runs between Delhi 
and Bareilly It should be extended upto Lucknow. My 
constituency Hardoi has always been neglected. The 
recently introduced Howrah-Kathgodam Express and 
Lucknow-Saharanpur Express do not stop at Hardoi 
station. I request the Government to provide their 
stoppage at Hardoi railway station. I request the hon. 
Minister to provide stoppages to Sadbhawna Express 
and the Lucknow-Bareilly Express at Anjhi, Sahabad 
stations. As the platforms at Hardoi railway station are 
small, the coaches of trains remain out of platforms, 
and in a bid to board the trains, the passengers get 
injured. Therefore, the platforms at the Hardoi should 
be widened and amenities for passengers should be 
increased. The number of unreserved coaches in the 
Mail and Express trains should be increased for the 
convenience of the poor passengers. More and more 
second class coaches should be attached to these trains. 
Mr. Deputy Speaker, Sir, you gave me an opportunity to 
speak, I thank you for that.

[English]

MR. D E P U TY  SP EAKER  ; Now Shri Gopi Nath 
Gajapathi to speak. You have to stick to five minutes 
time limit.

SHRI SYED MASUDAL HOSSAIN : Sir, we are not 
getting our chance. Our last speaker spoke at 6 O'clock.

MR. D EP U TY SPEAKER : You will get a chance.

SHRI GOPI NATH GAJAPATHI (Berhampur) : It is 
rightly said that the Railways are the life-line of the 
people. Indeed, the Indian Railways occupy a unique 
position in the socio-economic map of the country. Energy 
efficient, economical in land use and with a high degree
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of operating efficiency, the Railways are considered a 
vehicle of growth, contributing to rapid industrial and 
infrastructural development of the country. The Indian 
Railway system is the second largest in the world, under 
a single management it is a rare multigauge system 
operating on three different gauges.

Our ever-popular Union Railway Minister, hon. Jaffer 
Shariefji, despite severe resource crunches, has 
presented a soft Railway Budget for 1995-96 to 
Parliament. He and his able team-mates deserve to be 
complimented on this particular score. There are, 
however, certain burning issues of the respective areas, 
particularly Orissa State, that do not find a place in this 
year's Railway Budget. These are as follows :

Firstly, the unigauge system was justified on the 
grounds of energy conservation and minimising of 
transport bottlenecks, transhipment hazards etc. There 
has been a glaring omission which I specifically wish 
to bring to the attention of our Hon. Minister.

Regrettably, like the previous Budgets, the Railway 
Budget, 1995-96 has also glaringly omitted the 
announcement of the long awaited conversion of the 
Naupada-Parlakhemundi-Gunupur narrow gauge line 
with extension, for commercial viability, up to Rayagada 
in Orissa State, falling under the South Eastern Railway.

There have been lot of public agitations till now for 
improvements of the sentimental rail line, which was 
laid by the late Shri Krushna Chandra Gajapathi, the 
first Premier of Orissa, with much personal and financial 
involvements.

The survey work of the aforesaid project was 
initiated by the former Minister of State for Railways 
from Orissa and is understood to have been completed 
at present. The non-implementation of this project 
adversely affects five M.Ps namely, Hon. Shri Giridhar 
Gamang, Shri Kishore Chandra Deo, Shri Vijayarama 
Raju, Dr. K. Viswanatham and me. In fact, the hon. 
Prime Minister, Shri P.V. Narasimha Rao had also very 
kindly recommended the implementation of this project 
and necessary funding to the Planning Commission, on 
my personal representation to him last year.

I would, therefore, request and demand the 
Immediate announcement of implementation of the long- 
awaited aforesaid project, catering to the travelling 
needs of basically the trlbals and the deprived lot of the 
border areas of the two States of Orissa and Andhra 
Pradesh.

Secondly, there are many on-going projects in my 
home State of Orissa for which very scanty funds have 
been allocated.

Thirdly, certain sanctioned projects of the past of 
Orissa State have not been allocated any funds at all 
for commencing implementation of the projects even.

Fourthly, there Is strong need for terminal facilities 
like coaching-cum-berthtng as well as mechanical-cum- 
electrical workshop at the important Railway Station of 
Berhampur in the South Eastern Railway.

Fifthly, improvements in the Chhatrapur Railway 
Station in the South Eastern Railway, being the 
Headquarters of Ganjam district, should be carried out 
and the Railway Station developed with better amenities 
expeditiously.

Sixthly, decent retiring rooms at both Berhampur 
and Palasa Railway Station in the South Eastern 
Railway must be provided.

Seventhly, a Railway Booking Counter should be 
opened at Parlakhemundi town, th^ Headquarters of 
the new Gajapati District, coming under the South 
Eastern Railway jurisdiction.

-The eighth point is introduction of an Inter-City- 
Express train, linking the two important cities of 
Visakhapatnam and Bhubanesw ar of the two 
neighbouring States of Andhra Pradesh and Orissa 
which is warranted urgently.

The ninth point is better catering facilities should 
be provided in the South Eastern Railway's coastal 
zone.

Tenthly, one of many trains from Orissa to New 
Delhi must originate and terminate at the important 
Berhampur Railway Station of South Orissa.

The eleventh point is the quota of berths for 
Berhampur Station should be increased in the New 
Delhi bound trains, as well as in trains bound to 
Hyderabad, Bombay and Ahmedabad.

Lastly, concessional rail travel facilities should be 
extended to ex-servicemen, the disabled, sports and 
media persons in particular.

Before concluding, I would urge our dynamic Union 
Railway Minister, hon. Shri Jaffer Sharief ji to be 
magnanimous enough to provide better railway network 
and service amenities particularly in the underdeveloped 
State of Orissa which contributes the major share of 
revenue income to the South-Eastern Railway. A 
separate Railway Zone for Orissa, at Bhubaneswar, is 
warranted. I commend the Railway Budget 1995-96 and 
lend my full support to it.

MR. D EP U TY SPEAKER : Thank you very much. 
You are able to stick to the time. Now Shri Sivaji Patnalk 
to speak.

SHRI SIVAJI PATNAIK (Bhubaneswar) : Sir, very 
correctly, an hon. Member who spoke before me a little 
while ago termed thl.s Budget as an election year 
Budget. But in spite of it, the privatisation programmes 
are there in various sectors of the Railways. I am 
opposed to this privatisation. In spite of the rosy picture 
presented by the Railway Minister, the fact remains that 
the construction of new railway lines is only to the



275 Dlacuaaion on Railway Budget MAY 3, 1995 Dlacuaaion on Railway Budget 276

extent of 17 KMs. There is no effort to look at the root 
of this state of affairs. Orissa has been affected most by 
this state of affairs and meagre allotments were made. 
Even when allotments were made earlier, they were not 
spent, they were diverted elsewhere. This has been the 
case with regard to the Talcher-Sambalpur line and the 
Daitarl-Banspani line. These  were pointed out 
repeatedly. Shri Sriballave Panigrahi also brought to 
light some facts with regard to these projects, how funds 
are not spent, how they are diverted elsewhere.

Sir, in the budget proposals for 1995-96, only Rs. 
24 crores have been allotted for the Sambaipur-Talcher 
project. This project was sanctioned In 1982 and has to 
be completed by this year. But nobody knows when it 
wilt be completed. With the meagre allotment made this 
year, how can It be completed?

There is another project which will, in fact, connect 
the coastal eastern part of Orissa with the western part 
passing through the backward tribal areas of the State. 
This is the Khurda Road-Bolangir line. It was sanctioned 
last year with an allocation of Rs. 1 crore only. Shri 
Sarat Chandra Pattanayak was telling as if some work 
has already started from Khurdah side and there is no 
work from Bolangir side. But practically no work has 
started Nothing practical has happened This year, the 
allotment is only Rs. 2 crore for this project of nearly 
Rs. 400 crore. Does it indicate any seriousness on the 
part of the Railway Ministry to have this vital link? Could 
not, at least, some Rs. 20 crores be allotted this year? 
What is the fate of another project for which the Prime 
Minister laid the foundation-stone’  This is the Lanjigarh- 
Junagarh Project in the drought-prone district to 
Kalahandi That project was sanctioned in 1991 and the 
Prime Minister laid the foundation-stone in 1992 But 
no progress Is there and this year's allotment is quite 
meagre

Another vital link for the State's economy is Daitari- 
Banspanl project. In spite of adequate allocations made 
earlier in 1993-94, they could not utilise it because of 
non-availability of field level organisation and the funds 
had to be diverted elsewhere. Even a simple thing of 
an upgradation of the post of the Chief Engineer at 
Keonjhar with adequate technical staff could not be 
done. Now with a meagre allotment, nobody knows 
when it will be completed although it Is a vital project 
for the economy of the State.

Again, electrification of the tine from Waltair to 
Kharagpur has been sanctioned but no funds have been 
provided. I do not understand what is the meaning of 
this I do not want to repeat anything which has been 
already said. But so many Members have pointed out 
and have asked for the doubling of Talcher-Paradeep 
line which is essential for our economy. But the progress 
Is not quite well We have repeatedly asked for the 
doubling of Khurda Road-Puri line but nothing has 
happened as yet.

MR. D EP U TY  SPEAKER : Most of the points have 
already been covered by the earlier speakers.

SHRI SIVAJI PATNAIK : I am not repeating those 
points.

About introducing new trains, the Railway Minister 
has taken the credit for introducing new trains. A long
distance trains from Puri to Okha in Gujarat which serves 
mainly to some three laKh Orlya workers who are 
working in Surat runs in a very miserable condition. 
And this train runs once in a week in a very over
crowded condition. These poor workers and their family 
members who go there, face inhuman conditions there 
It has been repeatedly asked to make it a daily train. I 
would request the Railway Minister at least to make it 
thrice a week in case it cannot be made a daily train.

It Is good that you have introduced a Shatabadi 
Express between Howrah and Rourkela. Please 
Introduce a bi-weekly Shatabadi Express between 
Howrah to Bhubaneswar which is the Capital of the 
State. The Rajdhani Express between New Delhi to 
Bhubaneswar, which runs once a week should be made 
at least a bi-weekly train.

Another thing I want to say Is about the upgradation 
of railway stations in Orissa. I do not know what has 
happened to them. There Is no progress made 
particularly to road side stations and stations which are 
located in the rural areas. They are in a very miserable 
condition; They should be looked after immediately.

Another point which I want to point out is about the 
upgradation of the coach and the rail lines. Since 
accidents are also taking place, proper attention should 
be paid to this aspect also.

With these words, I thank you very much. 

[Translation]

SHRI RAM KRIPAL YADAV (Patna) : Mr. Deputy 
Speaker, Sir, today we are participating in the discussion 
on the 1995-96, Railway Budget. At the time of 
presentation of the railway budget, we all, particularly 
the Members of Parliament and the people of Bihar had 
hoped that there might be some provision In It for fulfilling 
their long standing demands made over the years to 
the Ministry towards which the hon. Members have from 
time to time drawn the attention of the hon. Minister 
also. However, the poor, backward and downtrodden 
people of Bihar were totally disappointed to learn that 
this time too, justice was not done to them. We would 
like to draw the attention of the hon. Minister towards 
long pending demand which is being made for the last 
so many years, in the public interest. However, I express 
my gratitude to the hon. Minister for Initiating work on 
certain old, pending schemes. Th e  long pending 
schemes included the construction of a bridge over 
river Siesima near Raxaul on Indo-Nepal border, 
doubling of Patna-Gaya railway line, opening of new
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Zonal offices in Bihar, electrification of Jha jh a - 
Mughalsaral railway line. Theae demands have been 
pending before the Ministry for many years.

You might be aware that all tha Members, 
particularly those from Bihar, have supported in the 
House the Patna railway line. Patna and Gaya are 
about 100 kms. apart and the difficulty faced by the 
travailing public on this section is inexplicable. A large 
number of people travel between Patna and Gaya, some 
on coach-roofs due to which many accidents take place. 
Then, Gaya is a historical place and the birth of many 
great men who have contributed their mite, from this 
land. A Buddists fair is held there and many foreigners 
visit this place but this place has not attracted the 
attention of the hon. Minister. My submission is that 
efforts should be made to complete this scheme as 
soon as possible so that the people's difficulties are 
mitigated. Not only that, if a bridge is constructed over 
the river near Raxaul on Indo-Nepal border, it will help 
in creating a bond of friendship and a cordial and 
conducive atmosphere between the people of India and 
Nepal.

Therefore, Mr. Deputy Speaker, Sir, through you, I 
would like to urge upon the hon. Minister to get this 
work completed. The hon. Minister has not yet paid any 
attention to the long standing demand of electrification 
of Jharas-Mughalsarai railway line. I demand that this 
electrification work should be taken up forthwith. I 
request the hon. Minister to be considerate to the 
demands and aspirations of the people of Bihar so that 
they are benefited. This is an old demand. Now, I would 
like to draw the attention of the hon. Minister through 
you, to the new schemes. The new schemes of Bihar 
are very important.

Mr. Deputy Speaker, Sir, you are aware of the coal 
industry of Bihar. There are many industrial sectors like 
Bokaro, Jamshedpur, Chhota Nagpur and Singhbhum 
area where large scale trading of coal takes place which 
keeps on increasing day by day. The Railways earn a 
lot of revenue from there by goods transportation but i 
think that tha number of railway lines laid and other 
amenities provided there are too inadequate which 
cause huge losses. Therefore, I would request the hon. 
Minister to consider different schemes of railways sent 
by the Government of Bihar which I will read out here. 
The people of Bihar can benefit from these schemes.

Mr. Deputy Speaker, Sir, I would like to draw the 
attention of the hon. Minister towards electrification of 
railway line between Baramunda to Bokaro steel city 
and electrification and doubling of Chandil to Bokaro 
steel city line so that the material can be transported 
speedily. I would also urge him to solve the problems 
faced at Rajabera, the interchange point of Eastern anO 
Southern Railway. The Issue of converting the narrow 
gaqge line of Jasmer into broad gauge for the purpose 
of doubling of Loya Silica Lime Stone track is also

pending before him. Mr. Deputy Speaker, Sir, through 
you, I would like to submit that if a very important scheme 
pending before him is completed, it will benefit ail 
including the traders of the coalfields and the trading 
centre. The railway siding of the limited top coal washery 
should be constructed in the central coal field. The 
railway siding of Chitra colliery, Rajmahal colliery of 
Eastern Coal Field Limited should also be constructed. 
The rail line on the northern shore of Son river In Rohtas 
district should be expanded and an over-bridge should 
be constructed over the Son river in order to link Chhota 
Mesan station of Bhavnaipur with the railway line in 
Garhwa district. The proposals to expand Lohardaga 
rail tine, construction of Guwa-Manoharpur-Slnghbhoom 
and conversion of Lohardaga-Ranchi metre-gauge line 
into broad-gauge line under Dhori-Palamu scheme are 
also pending with the Government. Please Implement 
them. Not only this, the production capacity of Rohtas 
Industries Limited, Dalmia Nagar which was Initially 10 
lakh tonnes every year is getting doubled and there is 
a scheme in this regard but it has been pending with 
the Government. Scr, it should also be completed. It will 
be very fruitful.

Mr. Deputy Speaker, Sir, through you, I would tike 
to make a submission to the hon. Minister in regard to 
my constituency. You are aware that I belong to Patna, 
the capital of Bihar. A large number of people travel 
from Patna to Ranchi, Deihi-Calcutta, Madras and 
Bombay and also come from these places, especially a 
large number of people travel between from Delhi, the 
capital of our country and Patna, the capital of Bihar but 
they have to face many hardships due to lack of direct 
trains in adequate number, i had requested the Minister 
of Railways during the discussion on last railway budget 
also that there should be a direct daily Shatabdi train 
as such a train is yet to be introduced on this route. 
There is one train which runs only thrice a week 
whereas our neighbouring state has a daily West 
Bengal-bound Rajdhani Express from Delhi but for Bihar 
it runs only thrice a week which causes the local people 
several difficulties. I would like to submit that the hon. 
Minister of Railways should fix a uniform criteria for all 
the states because a dual policy creates agitation among 
people. The people of Bihar are really inconvenienced 
as they have to face a number of difficulties. Th% attitude 
of the Minister of Railways had been positive of late 
towards the people of Bihar and I hope that it will 
continue to be positive in the days to come and he will 
make efforts to provide Delhi-bound, Bombay-bound, 
Madras-bound, Howrah-bound direct trains from Patna 
to facilitate the local people.

[English]

MR. D EP U TY  SPEAKER : Ram Kripalji, we have 
committed for five minutes. So, people are also watching 
how much time you speak.
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(Translation]

SHRI RAM KRIPAL YADAV : I will conclude in a 
minute or two. There Is a Railway Division in my 
constituency named Danapur where employees in large 
number live. But the condition of the railway quarters is 
very deplorable, thereby causing so many 
inconviniences to the railway officials and workers. I 
had drawn the attention of the concerned official In this 
regard.. .(Interruptions)

[English]

SHRI AMAL DATTA (Diamond Harbour) : Is there 
any time limit?

MR. D EP U TY  SPEAKER : We have committed for 
five minutes It was agreed upon by every hon. Member.

[Translation]

SHRI RAM KRIPAL YADAV : I would conclude in a 
minute or two after putting forth the local problems of 
my area.

I have submitted to the hon. Minister to make efforts 
at his level to remove the difficulties being faced by the 
railway officials and workers so that they may lead a 
comfortable life.

I had submitted last time also that there is one 
railway bridge named Chiraiyaghat at Patna, the capital 
which links the northern and southern Bihar. This is a 
very old bridge and it is in a very dilapidated state. A 
proposal for widening it is pending with the Central 
Government The widening work has been suspended. 
If it is widened then the traffic problem of Patna city will 
be solved to a large extent and the difficulties being 
faced by the local people will also be removed. On 
several occasions, the Bihar Government has requested 
the Ministry of Railways but no action.has been taken 
so far. I want that the construction work of this bridge 
should be completed without any further delay.

Besides, though a large number of vacancies have 
not been filled up in D.R.M..office in Danapur, the 
candidates belonging to scheduled castes and 
scheduled tribes are not being appointed against these 
reserved vacancies. People are agitating in protest and 
they are staging dharnas and hunger strikes. I have 
assured them on several occasions. But they say that 
Calcutta has not given any signal Since the vacancies 
are not being filled up, it is creating problems in 
disposing of work In the office and at the same time the 
candidates belonging to scheduled castes and 
scheduled tribes are not getting any employment. I 
would like the Minister of Railways to issue directions 
from here to provide employment to those candidates 
who are agitating there. There are other problems 
because the reservation office is located at only one 
place in our area. Patna city is inhabited by 15-16 lakh 
people but there is only one reservation office available 
for them. I would like that arrangements should be made 
to set up one more reservation office in Patna to facilitate 
the local public.

[English]

MR. D E P U T Y  S P E A K E R  : Chaureji, only five 
minutes, because there are hon. Members who would 
definitely raise objections.

JTranslation]

SHRI ANNA JOSHI : You gave 15 minutes time to 
the hon. Member Just now.

[English]

MR. D EP U TY  SPEAKER : My dear Sir, I ring the 
bell. It is upto the hon. Members also to respond to the 
Chair. After all, we sit late hours and one may develop 
BP and other things. I do not want the involvement of 
such big risks.

[Translation]

SHRI BAPU HARI CHAURE (Dhule) : Mr. Deputy 
Speaker, Sir, I thank you for allowing me to speak. I 
support the railway budget and welcome and 
congratulate the hon. Minister of Railways. There has 
been a long-standing demand from a large number of 
people of my constituency that a new rail line be 
constructed from Manmad to Indore. The orders have 
been issued to conduct a survey of its small part, i.e., 
Dhule-Nardana rail line. I submit that a provision should 
be made in the budget to expedite the completion of 
this construction work because this is a very important 
rail line as this line links central and western rail lines. 
Nardana has been included under an industrial growth 
centre of the Central Governm ent and for that, 
seventeen thousand and five hundred acre land has 
been acquired through which this rail line passes. If a 
new rail line is constructed for the proposed growth 
centre from Dhule to Nardana, then this line would help 
the development of the industry in the long run. This 
entire district is a tribal area. A new rail line is essential 
for the development of Dhule district. I submit that a 
provision should be made in the budget for the 
construction of a rail line after getting a survey of Dhule- 
Nardana rail-line conducted. Please provide a new 
Bombay-bound train from Dhule because Dhule is a 
district which has more than five lakh population. Please 
make arrangements to introduce a new train from Dhule 
as there is Panchvati Express from Nasik. If it is not 
done then it will be very difficult for the local people as 
only one bogey Is attached to Dadar-Amritsar Express 
No. 1057 for travelling to Bombay from Dhule and as on 
now, there is one first class-cum-second class sleeper 
bogey, and one three-tier reserved bogey. The condition 
of the first class-cum-second class sleeper is very 
deplorable. As per the information received by me from 
the Ministry of Railways, the Central Railway has only 
five first class-cum-second class coaches and there is 
no provision with them to have new production. The old 
ones have 12 first class berths reserved for MLAS and 
4 berths for MPs and other highly placed officials. There
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Is no drinking water facility and the doors also do not 
close. I demand that one first class-cum-second class, 
general and two, three-tier, bogies be attached. The 
existing three-tier bogle has 72 berths but sleeper facility 
is inadeqaute therein.

The marriage season is on these days and the 
public have to face many difficulties in 
travelling...(Interruptions) There is a central line from 
Suran to Bhusawal in my constituency. There is a railway 
station caliqd Padse near village Naradana and bridge 
No. 294 is'^near It. An M.D.R. district road No. 24 
connects Nandoorwar with Naradana via Berabud and 
Jalagaon. As there Is no gate, all the vehicles have to 
pass below this bridge. The length of this bridge is only 
ten feet. The vehicles which pass beneath the bridge, 
run Illegally and that is why the District Board people 
are unable to construct that portion of road. There is a 
one kilometer long Kachcha road leading to bridge 
from either side. The remaining portion of the road 
around it, is metalled. The Kachcha road, being 
unauthorised, has not been metalled. The vehicles get 
bogged on this Kachcha road. Therefore, there Is a 
need to construct a gate near Padse railway station.

There is a quota of only four berths for 1077 Pune- 
Jam-nu-Tawi train from Dhule which is avaiiable upto 
Delhi only. I demand that this quota should be extended 
upto Jammu-Tawi. Attention should also be paid towards 
providing a stoppage to Howrah-Ahmedabad Express 
at Naradana station. I support the demand of doubling 
of Suran to Jalgaon single line track put by Rana ji 
because half of this line passes through Dhule district 
which Is a tribal area.

60,000 bags of Sahada Sugar factory are loaded at 
Dodhaicha railway station. There is an urgent need for 
constructing a godown and a shed there. I urge that this 
facility be provided there.

I thank you for giving me an opportunity to speak.

SHRI ANNA JOSHI (Pune) : Mr. Deputy Speaker, 
Sir, it is after a lapse of two-three years that I am speaking 
on the Railway Budget today. After listening to what the 
Other hon. Members have stated, i can only conclude 
that the whole transaction of the Railways has steeply 
deteriorated. Whether it is the financial position, the 
efficiency, the security, safety, cleanliness or a matter of 
taking some initiative, the hon. Members have to take 
up every trifling issue here. If the hon. Members have 
to raise and make very trifling points here during the 
budget discussion, then, I wonder, what is the whole 
department of Railways doing?

Just now, white the hon. Minister was intervening, 
he was saying that

' [English]

theso things need not wait for your budget 
speeches.

[ Translation]

it Implies that the officers of the department pay no 
attention to what we say to-them. We want that the 
officers should perform their duties within the ambit of 
toe rules and regulations provided by the Ministry. Mr. 
Ravtndran is the General Manager of Western Railway. 
In connection with a tender, f had written to him that the 
particu.<tr tender was opened in 1992 and supply orders 
were placed but to a young entrepreneur who had the 
things readly available supply orders were not given. 
His reply co/nes in 1995, that it is good that I have 
reminded him but they have cancelled the tender. What 
is that tender about? You have taken a good decision 
of replacing the kerosene lamps so far used in the 
Railways with the batteries. The Ministry floated the 
tender for the purpose. This young entrepreneur 
submitted one which was passed. Accordingly, the 
entrepreneur manufactured the products for supply. But 
somebody in Delhi had to be obliged with this tender. 
Therefore, they passed it after three years. Recently, 
our technical committee stated that his specification 
were not upto the mark. What type of technical 
specifications are required for just a battery? They are 
going to change it. That tender has been scrapped This 
will lead to the financial death of that young chap and 
somebody in the capital will pocket the tenders. That is, 
what is happening in the department and it is because 
of such preoccupations that they are left with little time 
to attend to other matters. Therefore, we have to raise 
petty matter here. My first request is that we should be 
Invited to discuss the suggestions we make through our 
letters. We have no objection if we are not taken into 
confidence when we are unable to convince you but for 
three years...(interruptions)

SHRI SYED MASUDAL HOSSAIN : Is it a part of the 
debate?

SHRI ANNA JO SH I : Of course, working of the 
Railways is a part of the debate. Are not you aware of 
it? This is why such petty and trifling matters are raised 
here.

My other point is that I visited Bangalore recently 
What is the opinion of the Railways about the indigenous 
factories? How far have they contributed in the 
development of Railways, in manufacturing of carriages 
etc.? One fine morning you tell them that the Ministry 
was not going to procure coaches from them. What will 
the workers do there? The workers were there. The 
whole godown was full of products. Then, why was an 
order of Rs. 200 crore transferred to the Bharat 
Earthmovers all of a sudden... (Interruptions)  I am open 
to correction. Just now, somebody was saying that 
instead of placing orders with the Railway Coach factory 
of Lucknow, the Ministry is placing orders with some 
foreign firm. My submission Is that items which are nbt
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available from indiganous factories may ba Imported 
but it is not proper to place import orders forcing the 
country's workers to starve.

My third point is about accidents. In my opinion, tha 
name of Indian Railways should be mentioned In the 
Quiness Bood of Records. There can be any reason for 
accidents. Recently, Indrayani Express ran like a bullet 
train on tha entire Ghat-area without the driver. I raised 
a question here with regard thereto. The hon. Minister 
stated that an inquiry would be conducted and the 
House would be apprised of It. But the hon. Minister did 
not make any statement in the House. The coupling of 
the same Indrayani Express got broken a day before 
yesterday. ..(Interruptions)

SHRI C.K. JAFFER  SHARIEF : You have raised it 
during the previous budget discussion. What is the need 
of repeating it? Is there anything new you have to add 
today?

SHRI ANNA J O S H I : I raised it because I did not get 
any response.

[English]

SHRI AMAL DATTA • He is not responsible. How 
can he responsed? None of my letters has been replied
by him.

SHRI ANNA JOSHI • He is not responsive. 

[Translation]

With regard to a recent Udyan Express accident 
that took place in Yelhanka, the hon Minister had 
announced that an Inquiry would be conducted into it 
but the same has not been conducted I am informed 
that no help reached the accident spot even after 3V4 
hours of the mishap.

22.00 hra.

A couple from my native place was going to 
Bangalore for honeymoon. The wife breathed her last 
after three hours in the train. Who is responsible for 
this? Her husband gave his phone number requesting 
that message may be given to his family members but 
your officers did not convey the message. The phone 
number was subsequently given to the worker of a 
public sector unit of Bangalore who had gone there. 
The family came to know about the death of their 
daughter-in-law after 48 hours.

[English]

SHRI A. CHARLES (Trivandrum) : You are repeating 
whatever you have said earlier. Not a single word has 
been spoken about the Budget!

SHRI ANNA JOSHI • If you think so, it is all right. 
I am not pressing for it

SHRI A. C H A R LES  : Even If there is a single 
accident we all feel unhappy. Statistics are given in the

Budget Speech that accidents are decreasing whereas 
you are repeatedly saying that they are increasing.

SHRI ANNA JOSHI : Who told you that accidents 
are decreasing. Accidents are occuring everyday.

SHRI A. CHARLES : You look into the statistics.

SHRI ANNA JOSHI : Their working Is wrong.

SHRI AMAL DATTA : He wants to become the 
Railway Minister now.

MR. D EP U TY SPEAKER : We wish htnj. best of luck.

SHRI A. CHARLES : Sir, I said even if there is a 
single accident we all are unhappy but actually incorrect 
statements cannot be made like this.

SHRI C.K. JAFFER  SHARIEF : Sir, I would humbly 
submit that Members have the freedom to speak for the 
development of their State or constituency. Of course, 
this is a large system. I do not say that everything is 
perfect. There will be some drawbacks which need 
constant Improvement. Problems can be pointed out so 
that the administration takes care of them. I entirely 
appreciate that. If they say that this is the election year, 
if they want to speak for development or if they want to 
speak only on this, it Is up to them. They are free to 
speak and I am here to listen to them.

[Translation]

SHRI ANNA JOSHI : What I mean to say is that 
what is the reaction of Railway Department on these 
accidents taking place so frequently. If the hon. Minister 
and other hon. Members are reluctant to hear me, I 
resume my seat ...(Interruptions) You are listening to me 
but your hon. colleagues are not.

[English]

On the trains Deccan Queen, Indrayani, and Pragati 
which are running between Bombay and Pune,

[ Translation]

engines of goods trains have been attached and as 
a result, the trains are either running late or have been 
cancelled. The fares of super fast trains are being 
charged from the passengers but no proper 
arrangements are being made to provide engines for 
these trains. It Is the duty of the Government to make 
arrangement for it.

I have written several times to the hon. Minister of 
Railways and Railway officials regarding development 
of Pune Railway Station but nothing has been done. 
Pune Is the headquarter of Southern Command besides 
its being an industrial centre. It would be good if an 
independent division is set up there. The people of 
Pune, Western Maharashtra, Ahmedabad and Rajasthan 
demand that frequency of the Ahimsa Express should 
be Increased from present one day a week to two or 
three days a week. This will be convenient to the 
passengers.
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tEnglish]

Sir, there should be a direct train between Puna 
and Howrah. Thera ara nearly one-and-a-half lakh 
Bengali families in Puna and surrounding areas for 
whom I am making this demand.

[Translation]

Thera la a prestigious train running between Narel 
and Mataram but it has no good engine. The Kirlosker 
firm has promised to manufacture the engines but it 
does not suit Railway officials. Tourists often visit this 
area. The distance between Narel and Mataram can be 
covered in two hours, but It takes 14 hours at present. 
This is not a good sign. Therefore, I request the 
Government to look into this matter.

So far as concession to the players is concerned, 
the Government has given this facility to players like 
Kapil Dev who usually travel by air. Instead of giving 
better facilities to sportsmen, the Government is 
curtailing them. In my opinion, players should be given 
concession in train journeys on the basis of sports too.

Punatamba is situated between Aurangabad and 
Manmad and Rotegaon is between Manmad and Pune. 
The distance between these two places is 12 or 13 
kilometres. If both the places are linked, the distance 
between Aurangabad and Pune will be reduced by 91 
kilometres and the journey will take less time. We have 
already pointed out this fact and the Government should 
think over this also.

If Karjat and Panewal are linked, the excess load 
on trains running between Bombay and Pune will also 
be lessened and a vital link will be established from the 
security point of view. Therefore, the Government should 
pay attention to It.

With these words I thank you for giving me an 
opportunity to speak here.

[English]

SHRI A. VENKATA- REDDY (Anantapur): Mr. Deputy 
Speaker, Sir, I rise to support the Railway Budget 
presented by the hon. Minister of Railways for the year 
1995-96.

MR. D E P U TY  SPEAKER : We have already decided 
that you will be given five minutes' time. If everybody 
starts speaking for ten munutes or fifteen minutes, then 
what is the use of my ringing the bell? It does not give 
a good signal. Therefore, it is better to stick to the 
relevant and very important points of urgent public 
importance so that the hon. Minister can look into them 
immediately.

SHRI A . VENKATA RED DY : This Budget Is a 
people-oriented Budget which has been prepared 
keeping the poor people in mind. I represent Anantapur 
Parliamentary Constituency which Is In Rayalseema 
region. It Is a most backward area. In the year 1992-93,

sanction was accorded for conversion of metre-gauge 
track from Secunderabad to Dronachalam into broad- 
gauge and of laying new track from Gooty to Pendikallu. 
The work of conversion into broad-gauge was done 
well up to Mehaboob Nagar and now the process o f 
conversion has fallen into cold storage.

All this transhipment of passengers takes place at 
Mehaboob Nagar at about 2.30 a.m. and at 10.00 p.m. 
This is causing a lot of inconvenience to the passengers, 
consequently, many passengers - women, children - 

/ with their luggages prefer to travel by bus or by some 
other means.

In 1994-95, Budget a meagre amount was allotted 
and as such there has been no progress in the work. 
The work of laying down new track between Gutty and 
Pendikallu is yet to begin, if the gauge conversion and 
laying down of new lines are completed, It will be highly 
helpful for the passengers from South to reach Delhi in 
a minimum time. The period left to complete the term of 
the present Government is very short and I request the 
hon. Minister to kindly bestow his personal attention to 
see that the gauge conversion of Mahaboob Nagar- 
Dronachalam line is completed on war footing and a 
new track is laid between Pendikallu and Gooty. This 
step will immortalise you in the minds of the people of 
this region and opening a new line will help the 
passengers from South bound to North.

Sir, Guntakal is a very Important station on Bombay- 
Madras line and it is the divisional headquarters. It can 
be said that It is one of the largest divisions of the 
railway network. The traction shed for electric engines 
was sanctioned for Guntakal and some money was 
also spent for initial work in this regard. Guntakal is a 
very convenient place as it is a big junction connecting 
Bombay, Madras, Bangalore, Delhi etc. There is a 
proposal to shift this traction shed to Hubli in Karnataka 
I want to mention that this shifting is not proper and the 
sanction should remain at Guntakal only and must be 
completed early. Shifting of the shed to Hubli will result 
In financial loss to the Railways. It will cause 
inconvenience to the people of Guntakal and K will be 
a great injustice to tha people of the area if the shed 
is shifted to Hubli. The traction shed should not be 
shifted from Guntakal.

Sir, the present broad gauge line form Bangalore 
to Gooty was laid in the year 1983 and since then the 
freight and fares are being calculated on inflated mileage 
which Is working out heavy drain on the Railway 
administration and strain on the rail users. Th is  
phenomenon is found only in this line. Newly laid 
Blbinagar - Nidikudhl and other tines in South-Eastern 
Railway are not subjected to similar treatment. It is 
nearly 13 years since the line is commissioned and 
charging on inflated distance is only a partial treatment 
for the backward areas. This should be stopped 
forthwith. This has the reference of the Railway Minister's 
assurance In the Parliament.
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Ananthapur being the district headquarters with a 
population of three lakhs and having University and a 
number of colleges, the reservation counter must be 
computerised. The Railway station must be modernised 
at an early date.

[ Translation)

SHRI BARHM ANAND MANDAL (Monghyr) : Mr. 
Deputy Speaker, Sir, through you, I would like to draw 
the attention of the Government to the problems of my 
constituency. I oppose the Railway Budget, 1995-96. 
Once Jamalpur used to be the biggest railway factory 
in Asia. About twenty two thousand workers used to 
work there. Steam engines used to be repaired and 
several spare parts manufactured there

It had 32 branches then, but at present only 10 
thousand labourers are working there. In 1994, tenders 
were invited for tower car both from Private Sector and 
Public Sector. The Jamalpur factory and Private Sector 
companies submitted their quotations for it. The 
Jamalpur factory quoted Rs. 58 lakh per tower car 
whereas a Bangalore based company quoted Rs. 70 
lakh per tower car. Thus, the quotation of the Bangalore 
based company was Rs. 12 lakh more than that of 
Jamalpur factory. Despite that, this company is being 
awarded the contract. When Public Sector Company is 
ready to work and complete it in time, then why does 
the Government not award contract to it?

22.16 hrs.

(Shri PC. Chacko In the Chair)

SHRI C.K. JA FFER  SHARIEF : Would you please 
send me the details of that Bangalore based private 
company?

SHRI BRAHMANAND MANDAL : I have sent the 
details once. The version of the hon. Minister gives the 
impression that the Jamalpur factory will bag the order. 
Now a days, the Government surrenders high level 
posts. I, therefore, request the Government to give 
permanent work to Jamalpur factory. It should be given 
the work of manufacturing electric engines, P.H.Os., and 
coaches. The Railways earns the mammum revenue 
through passenger fares. For this, coaches are required 
In large number. The Government claims that existing 
coach factories are sufficient to meet the demand of 
coaches, whereas the train passengers fail to get the 
reservation.

Mr. Chairman, Sir, I would like to draw the attention 
of the hon. Minister to the construction of a bridge on 
the Ganga river flowing between Monghyr and 
Khagaria. During his visit to Monghyr in 1952, Pandit 
Nehru had assured construction of a bridge on the 
Ganga. In the course of her electioneering in 1971, 
there, Shrimati Indira Gandhi had also assured to build 
a bridge on the Ganga there. When Shri Rajiv Gandhi 
became the General Secretary of the Congress Party,

Shri Chandrashekhar Singh was the Chief Minister of 
Bihar. Shri Gandhi had announced In the Polo Maidan 
that a bridge will be constructed there. Our Bihar Chief^ 
Minister had also given similar assurance. Promises 
have been made since 1952 till date. Th e  State 
Government says that the Union Government will 
construct the bridge. Whereas the Union Government 
says that the State Government will accomplish this 
task. If both the Governments are reluctant to construct 
the bridge, which other Government will come forward 
to do this work? So, I was compelled to observe fast 
unto death from the 25th October to the 7th November. 
The Deputy Chairman of the Planning Commission 
stated that the Planning Commission will complete this 
work. He gave In writing that It will be included in the 
annual Budget for the year 1995-96 and its proposal 
will be sought from the Government of Bihar. It was told 
that the Ministry of Railways and the Ministry of Surface 
Transport have agreed to fund this project. Railways 
have agreed to It. When I wrote to the hon. Minister, his 
Private Secretary replied that the Planning Comission 
had approved it and they also agreed to it, but there 
was shortage of funds. Since the Planning Commission 
has approved it, where does the question of financial 
crunch arise? The hon. Prime Minister Is the Chairman 
of the Planning Commission and Shri Pranab Mukherjee 
could not have given in writing unless the hon. Prime 
Minister had permitted him to do so. Therefore, I would 
like to submit to the hon. Minister that the promises 
made by various leaders, including the leaders of 
freedom movement have not been fulfilled.

Now I would like to draw your attention to some 
problems of my area. Jamul is a district headquarter. 
Only the Toofan Mail stops at this station, whereas the 
Purva Express, the Danapur Express also pass through 
this station. I want that these two trains also should stop 
there for one minute each. Earlier, the Upper India 
Express used to come to Delhi. It had its stoppage of 
Dharhara. This train has been cancelled. Many people 
have launched agitations to restart It. I also demand 
that the Vikramshila Express should also stop at the 
Dharhara station for one minute.

All the points raised by hon. Members of Parliament 
from Bihar here are correct. I, therefore, submit that 
when bridges can be constructed at every 50 kilometres 
distance on the Ganga in Uttar Pradesh, where the 
area of the Gangetic terai Is 1000 kilometres, at least, 
ten bridges should be constructed in Bihar, where it is 
500 kms. ,

But only three bridges have been constructed so 
far in my area. The fourth, with the assistance of the 
World Bank is under construction at Bhagalpur. We are 
asking for the fifth ridge at Monghyr. I think that the 
hon. Minister yyould pay attention to what the first Prime 
Minister and the leader of the Congress Party Pandit 
Jawahar Lai Nehru ji had once said. He had said that
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there should be a railway bridge to connect the Northern- 
Bihar, I hope that in the coming years, he will try to fulfil 
this promise.

[English]

MB- CHAIRMAN : Dr. Kartikeswar Patra - Absent.

Shri Rajnath Sonkar Shastri - Absent

Shri Nandi Yellaiah • Absent

Shrimati Bibhu Kumari Devi - Absent

Shri Mohanlal Jhikram - Absent

Shri Manikrao Hodlya Gavlt • Absent

Shri N. Dennis - Absent

Shri S.B. Sidnal - Absent

Shri Dharampal Singh Malik - Absent

All these Members who are absent will not be 
speaking again. That is why I am calling their names.

Dr. R. Mallu.

Dr. Mallu, can you give time to the lady Member? 
She wants to go a little early. That is how we have to 
accommodate everybody.

DR. R. MALLU (Nagar Kurnool) : Yes, Sir.

AN H O N . M EM B ER  : Sir, there are two lady 
Members. Let us give a chance to both of them. 
Otherwise it will be discriminatory.

[Translation]

KUM AR I S U S H IL A  TIR IY A  (Mayurbhanj) : Mr. 
Chairman Sir, I would like to thank you for giving me 
an opportunity to speak, i had also spoken on the 
Railway Budget last year and had drawn the attention 
on the Railway Budget last year and had drawn the 
attention towards the fact that for my Constituency, 
particularly for my district, Mayurbhanj allocation made 
in the Railway Budget is not sufficient. While supporting 
this Railway Budget, I would like to submit few points.

Mr. Chairman, Sir, the facilities provided in this 
Railway Budget by the hon. Railway Minister should be 
improved. I have been demanding for many years that 
the narrow gauge and meter gauge lines in my district, 
which have been there since British period should be 
converted into broad gauge. My submission to the hon. 
Minister is that he should hold a meeting to take up the 
task of conversion. My district is a tribal district, where 
the children have never seen a train. At least, they will 
derive satisfaction that after so many years their demamd 
has been acceded to and for that they would be thankful 
to the hon. Minister. Sir, the second problem of my 
constituency is that a train, 8189 Tata-Bokaro Express 
remains idle at Tata Nagar for one day. This is my 
adjoining district. My constituency is very backward and 
far behind so far ap the matter of railway facilities is 
concerned. When I started speaking on this issue, my

name was also far behind even then you have asked 
me to speak. Therefore, my aubmlasion Is that 8189 
Tata-Bokaro Express reaches Tata Nagar at 12 O’ clock 
and it departs from there next day at 3 O ’ clock. There 
is a narrow gauge railway line which goes upto 
Badampahar Rairangpur. If this train is extended upto 
that point then our district will be benefited. Secondly, 
the outgoing passengers at Rairangpur have to go to 
Tata Jamshedpur to board the train. They do not get 
reservation in Tata Express. Therefore, 8 to 12 seats 
should be provided in Purshottam Express, instead of 
Tate Express since the people of our area like to travel 
by Purshottam Express. My other colleague was saying 
that a stoppage of Tata-Patna train should be provided 
at Rairangpur or Badampahar. My district is at two- 
three hours run from there. The train, which remains 
idle at Tata Nagar should be extended upto Rairangpur 
and Badampahar so that it may convenient for the 
people.

Despite our demand, a stoppage has not been 
provided to Rajdhani Express at Balesar. If this train 
stops there even for only two minutes, the people can 
get the facility of getting down from the train there. 
There is no facility of reservation in my district. A  special 
reservation facility should be provided there. The hon. 
Minister has given a proposal of conversion of metre 
gauge of Krishnachandrapur into broad gauge. My 
submission is that at the time of conversion of that line 
into broad gauge, attention should also be paid towards 
the improvement of Krishnachandrapur .station. Once 
an accident occurred there in which some people were 
killed.

I would like to congratulate you for .providing the 
facility of family pension to your expioyees. From the 
point of security of 1he railway passengers, you are 
making available the walkie-talkies to the drivers and 
the guards. I would like to congratulate you for It. 
Besides, you deserve congratulation for providing 50 
per cent concession to the candidates going to attend 
the interviews.

A Puri-Ahmedabad train is likely to be introduced. 
Please extend the Hawrah-Rourkela-Jharugura train 
upto Balesar, which is close to my Constituency. I would 
like to congratulate you for setting up the Railway 
Welfare Board. The children belonging to the Scheduled 
Casts and Scheduled Tribes should be given special 
attention therein. They do not get the desired facilities 
and they also do not get the benefits in recruitment, 
which they otherwise should have. Therefore, special 
recruitment should be done under Railway Board and 
the Department should check whether it is being 
implemented actually or not.

There are so many tourist spots in Orissa. A special 
tourist train, like 'Palace on wheels' Train of Rajasthan, 
should be introduced in Orissa also.
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In nutshell, I would like to support both the Railway 
Budget tor 1995-96 and the supplementary demands of 
grants of the railway for the year 1992-93.

SHRI RAMPAL SINGH (Domariaganj): Mr. Chairman, 
Sir, I rise, to speak on the Railway Budget. Regarding 
conversion of Gorakhpur-Siddharthnagar narrow gauge 
railway line into broad gauge in my Parliamentary 
Constituency, I had been meeting the hon. Railway 
Minister during the presentation of Budget and after 
that continuously for the last three years Last year, the 
hon. Minister informed me that conversion of Gorakhpur- 
Qonda railway line would be done during that year 
under Action Plan and that report would come from 
G.M. Railways, Gorakhpur and when that comes the 
work will be started after getting clearance from the 
Planning Commission. But that work Is yet to be started.

District Siddharthnagar is adjacent to Nepal border, 
As there is no broad gauge line, there is no industry. All 
food articles meant for this district are received at other 
railway stations and thereafter transported through road 
from Basti to Siddharthnagar. Whenever the shortage of 
foodgrains occures, the people of Basti stop the share 
of this district and thus this district has to suffer. The 
development of the district is impeded due to non 
availability of broadgauge line. I, alongwith several other 
MPs of Eastern Uttar Pradesh had requested Hon. 
Minister In writing and the Hon. Minister had'also 
Informed us In his letter that its first phase has been 
Included in Action Plan. Its report has been received 
and the Government will start the work in coming year 
after getting cleamance from the Planning Commission. 
I request the hon. Minister that first of all the work of 
converting the Gorakhpur-Gonda metre gauge railway 
line into broad gauge should be taken up, so that this 
area may develop. In 1979 a survey was conducted in 
the same area for a new railway line from Dohrighat to 
Balrampur via Sejanvan Even after lapse of 15-16 
years, the work has not smarted. Last year, I had asked 
a question in Parliament in this respect and in reply to 
that question, It was stated that the return of this line 
would not be gainful. If return is the criterion of 
development for that area, it will never develop. I, 
therefore, request the hon. Minister that a railway line 
between. Dohrighat and Balrampur be laid immediately.

A train runs between Manakapur and Katara and 
Saryu river falls between Ayodhya and Katara. This 
area would be connected directly with Ayodhya, if a 
bridge is constructed at Ayodhya over river Saryu

Gorakhpur is the headquarter of East-North Railway 
and an important city of Eastern Uttar Pradesh. There 
is no direct train for Delhi from there. All trains come via 
Bihar It has been demanded time and again that at 
least one train should be introduced for Delhi The trains, 
which come via Bihar remain already over crowded 
and usually passengers sit on the roofs of trains and 
people of this area cannot board the train. The hon.

Minister can confirm this fact by sending somebody that 
the number of people travelling on the roofs of the 
trains Is more than the number of passengers sitting 
inside, specially at Gorakhpur and Basti. When this 
train reaches Lucknow, the RPF and CRP personnel 
compel them to get down by wedding their lathis and 
say that a bridge and electric line will come next and 
they will die. Therefore, It is essential to introduce a 
new train between Gorakhpur and Delhi. As the Intercity 
trains are running between Banaras and Lucknow, 
Allahabad and Lucknow, Pratapgarh and Locknow, in 
the same way, earlier an Inter-city train was plying 
between Gorakhpur and Lucknow but it was withdrawn 
last year. As a result thereof, there is no train from 
Gorakhpur In wee hours at present. Kochin Express, 
which comes from Hyderabad, never comes in time and 
thus there is no train for Lucknow for the people of this 
area There is a train plying between Katihar and 
Lucknow but the people do not know much about It as 
sometimes It comes late by six hours and sometimes by 
seven hours. I, therefore, request the hon. Railway 
Minister to reintroduce the Inter-city Express which was 
previously running from Gorakhpur so that the daily 
commuters of my area may be facilitated.

In the same vein, I would like to state that earlier 
my district Siddharth Nagar was a part of Basti district 
and was called Naugarh. A new district was formed 
sometime ago after dividing Basti. But in the map of 
Railways and other documents, the name of Naugarh 
is still there. If someone coming from outside asks for 
a ticket for Siddharthnagar, he will not get that ticket. I 
have made several requests to the hon. Minister for 
changing the name of my district as Siddharthnagar so 
that people coming from outside do not face difficulties. 
It should be known to all that the name of our district 
headquarter has become Siddharthnagar and there will 
be no difficulty to any body.

I have written a letter to the hon. Railway Minister 
on the very day of presentation of Railway Budget this 
year because hon. Mr. Speaker has issued directive to 
this effect that every Member should send his problems 
in writing to the hon. Minister. The Minister will call them 
to discuss their problems. But neither the hon. Minister 
has taken any action nor called me for discussion on 
the issue, so far as my case Is concerned.

Sir, in my budget speech, through you, I request 
the hon. Railway Minister to pay attention towards the 
gauge conversion of Gorakhpur-Gonda loop line and it 
should be completed at the earliest. There are no sheds 
on several railway stations on Gorakhpur-Gonda loop 
line and the passengers have to wait In the sunshine. 
I request the hon. Railway Minister to make 
arrangements for constructing sheds at ‘Chillya’ 'Uska' 
and 'Parsa' etc railway stations so that passengers could 
be facilitated. Apart from It, there is lack of the public 
amenities like drinking water, toilets etc. at railway
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stations falling in my' area. No boggy in any train plying 
on this foopline Is equipped with all facilities. If there is 
no light in on* compartment, In other compartment, 
there is no fan. I request that necessary arrangements 
of light, fans and toilets etc. should be made to facilitate 
the passengers.

Besides this, I would like to state that there is no 
reservation quota in the trains running through my area. 
There may be some provision of reservation in narrow* 
gauge railway line but not on broad gauge lines. People 
living near the stations on broad gauge line have to go 
either to Qorakhpur or to Gonda for reservation. I 
demand that reservation quota on stations falling in my 
area should be increased. There Is provision for 
reservation of only two berths in AC  sleeper 2nd class 
from that railway station while there are 3 or 4 MPs 
belong to that area. Whenever we all have to come 
together, we do not get reservation. I request the hon. 
Minister to Increase reservation quota in Vaishaii, 
Bombay V.T. and Golaknath trains so that people of that 
area may be facilitated.

There is only one overbrigde in eastern side at 
Basti railway station. When people have to cross railway 
lines, they have to walk long distance because there is 
a yard in between the Western and Eastern side of the 
stations. I, therefore, demand that an overbridge should 
be constructed at Western side of the station so that the 
passengers may not feel any difficulty in crossing railway 
station.

I have submitted my Cut Motions on the Railway 
Budget. I request the hon. Railway Minister to give 
reply to all the points raised, and Cut Motions put forth 
by me. If it is not possible, at least we should be given 
written answers so that we could know Government's 
opinion on these matters. For the last three, four years 
I have been drawing the attention of Railway Minister 
about the shortcomings of Railway budget but no action 
has been taken so far. Sir, I thank you for giving me an 
opportunity to speak.

[English]

DR. R. M A LLU  (N agar Kurnool) : Respected 
Chairman, Sir, I rise to support the Railway Budget 
presented by the hon. Railway Minister. I support the 
Railway Budget, because it is the best balanced budget 
which has taken care of all the aspects and the impact 
of the things after the presentation of the budget. 
Basically, I want to convey my thanks to the hon. Railway 
Minister for having allotted more funds to the State of 
Andhra Pradesh In the last year's budget and also in 
this budget. I also thank him for introducing more trains, 
for providing workers' participation In the management 
and also for giving new lines to the State of Andhra 
Pradesh.

Sir, when it comes to my parliamentary'constituency,
I have been requesting the Railway Minister for the last

three or four years regarding a new line which passes 
through my parliamentary constituency, Nagar Kurnool, 
starting from Raichur to Macherla which has been 
pending for years. Recently, I have received a letter 
from the hon. Railway Minister saying that this railway 
line Is getting surveyed by the concerned authorities In 
South Central Railway. The same answer was given In 
last year's budget also that this is under survey and this 
will be taken up when the survey report is submitted to 
the hon. Railway Minister. This request was made not 
only by me, but even before my coming to Parliament, 
the former Member of Parliament from this area was 
also asking for the same line. This is a backward area 
where there is no development, because there Is no 
communication in this area. Now. I request the hon. 
Minister of Railways to get the survey report immediately 
and sanction this new line which is very much essential 
to this area. I request the Railway Minister to provide 
some funds so that the work can be initiated and the 
final budget can be allotted afterwards. This line may 
kindly be taken up as a special case this year Itself.

Sir, from Vikarabad to Krishna, a new line *is 
proposed which is also under consideration for survey.
I request the Railway Minister to take up this new lirte 
quickly which goes from Vikarabad to Krishna. This line 
may also be taken up in this year's budget ItaeM.i I 
request the hon. Railway Minister to allot some furx|s 
for surveying this Une.

Sir, regarding the reservation policy which is 
implemented in the Railway Ministry, I want to convey 
my thanks to the hon. Minister of Railways for 
implementing the reservation policy for the Scheduled 
Castes and the Scheduled Tribes throught India. When 
compared to the other Ministries, the Railway Ministry 
is one of the best Ministries where they are implementing 
the reservation policy for the Scheduled Castes and the 
Scheduled Trtoes. As I happen to be the President of 
the All India SC/ST Railway Employees Union, I have 
been representing many cases of S C /S T railway 
exployees and the hon. Minister was kind enough to 
solve a number of problems of the SC/ST employees. 
He has also given a record number of accommodation 
to SC/ST employees throughout India. I request the 
Railway Minister to call a meeting of the SC/ST railway 
employees for hearing about their problems and solve 
them. In future, I request the hon. Minister to give a 
direction to the concerned authorities to take up the 
backlog and fill up all the vacant posts which are 
reserved for the Scheduled Castes and the Scheduled 
Tribes. In the last year's budget also, the hon. Railway 
Minister had promised that he would fill up all the 
backlog of SC/ST posts.

Sir, I am happy that at least In this year's budget the 
Railway Minister has not increased the fares of Second 
Class and First Class (Ordinary). He has also not 
increased the freight rates for the P P S and all the
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essential commodities are exempted from the freight 
hike. This Is really helping the common man, as this Is 
not going to increase the prices.

I also want to bring to the notice of the Railway 
Minister that all these years the Ministry of Railways Is 
concentrating more on the facilities in 1st Class and 2nd 
Class AC. They are not concentrating on 2nd Class 
passengers. Hence I request the Railway Minister to 
concentrate more on providing facilities in the second 
class.

An acceptable hygiene level should be maintained 
in the compartments and also in the Railway stations. 
There is an acute shortage of drinking water in the 
trains as well as at the small Railway stations throughout 
Andhra Pradesh. During summer, the passengers suffer 
for want of water. Drinking water has become a big 
problem, especially at the small Railway stations. I would 
request the hon. Minister to see that water is available 
at all the Railway stations.

As regards new trains, I request the hon. Minister 
to provide one new train from Hyderabad to Bombay 
during day time. Already there are trains from Hyderabad 
to Bombay during night time. But there is no train during 
day time. There is a train from Hyderabad to Bangalore 
which starts at 6.00 p.m. from Hyderabad and reaches 
Bangalore at nine o’clock. This train is supposed to be 
an express but it runs like a passenger. I would request 
the Railway Minister to see that this train runs like an 
express rather than an ordinary train. One train Is 
required from Hyderabad to Tirupathi which will carry 
the pilgrimages from Hyderabad to Tirupathi regularly 
in addition to the existing trains.

While supporting the Railway Budget, I hereby 
conclude my speech.

SHRI AMAL DATTA (Diamond Harbour) : Sir, a 
speaker before me had said that the Indian Railways 
are the biggest under the single management in the 
world. Well, I do not know so much about the 
management of the other Railways which are bigger 
the than Indian Railways. Maybe, they have got several 
managements. I do not know. But it seems to me that 
Indian Railways certainly are the biggest mismanaged 
concern in the would. One very good pointer to that is 
the fact that MPs have to spend one or two days allotted 
for discussion on Budget of the Railways to bring their 
local problems to Parliament. For, there is no other 
effective forum of the Railways where the MPs could 
have brought these problems. These are not the 
problems to be aired in the national forum and when 
we had only one or two days to spend in a whole year 
in discussing Railway general problems. Why is it 
happening? It is happening because all the feed backs- 
which the Railways earlier had devised - have been 
give a go bye. No more are there meeting of the zonal 
Railway committees. No more are there effective meeting

at divisional stage. That is why, people have to stay till 
one o'clock or two o'clock at night to air their grievances 
as they feel that they must air the grievances of the 
people whom they represent somewhere. This is the 
only forum which they have got. Is this the character of 
a concern which is well managed? This Is that kind of 
thing, you know, is going on; they are unnecessarily 
saying something good because some MPs may be 
wanting something for their constituencies from the 
Railways.

There is no other way. This is what happens in the 
Railways generally. It is business also. The way the 
Railways are carrying on their operations, it Is known 
to everybody doing business or wanting to do business 
with the Railways that unless money passes under the 
table, they cannot get any contract. And the people 
have become so nonchalant that they will say their 
bosses or even higher ups take the commission. 
Railways have got a very bad name. I am a lawyer and 
many people who do business with the Railways come 
to me and they frankly say how they do business with 
the Railways. I know. This is, of course, not something 
new, not started in this regime of Shri Jaffer Sharief. It 
has started earlier, but It has grown in proportion. Now, 
for everything, even for the smallest item, the business 
has to be secured by these means. And in the case of 
bigger Items like ABB Loco and all that, we know what 
is happening or at least we can guess very well as to 
what is happening because the Railways had entered 
into a contract for something at double the price of what 
they had earlier contracted, one year ago. Various people 
say many things; it cannot be repeated In Parliament 
But we have our won estimate of what is happening in 
the Railways in the bigger sphere, whether in importing 
these Locos or importing Other used up wagons from 
some country or placing orders for wagons in such a 
way that some people benefit, come companies benefit 
so much more that there is no way than thinking that 
there Is something underhand going on.

Sir, let me come to some the mundane problems 
with which I am, unfortunately, associated for quite some 
time. I have written a number of letters to the Railway 
Minister on these problems and I have never got a 
reply or a satisfactory reply; at best, the reply would be 
that this is being looked Into' and nothing more than 
that. The problems concern the Calcutta suburban 
railways, the Metro Railway and the Circular Railway. 
All these add up to the daily passenger who come to 
Calcutta for their livelihood and they go back daily. 
They are the people who keep the Calcutta's congestion 
down by themselves undertaking the suffering by 
travelling for one or two hours In these crowded, 
congested trains, thereby they are putting themselves 
in peril their health and their welfare, even their mental 
faculties I do not understand how they can retain their 
mental faculties after such Journeys arduous, strenuous 
in all sorts of ways. I think that If the Railway Minister
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could be put through such journeys for seven 
consecutive days, he will be a changed man. And only 
one Railway Minister had gone to sea the condition of 
this suburban railway. That was a long time ago. I think 
it was Guljari Lai Nanda whom Jyotirmoy Basu had 
taken to see the condition of the passengers in Sealdah 
Railway Station.

Sir, this is unthinkable, unimaginable and 
despicable that this has been allowed to continue for 
the last thirty years or more. Now, It has grown, It has 
become worse. And what are these people doing? Day* 
in-and-day-out, they are singing their own praise. Sir, tt 
is inhuman, Now, they are turning a deaf ear to any 
suggestion for Improvement. I am myself associated 
with these Urban Passenger Associations. I have gone 
there, I have taken my colleagues from the Association, 
but not a single suggestion has been taken or acted 
upon.

Sir, infrastructure expansion has not taken place 
since 1960 for a city like Calcutta which has grown 
twice Its size.

23.00 hre.

The population coming and going out has grown. 
The railways are showing that It is adequate. They say 
that eight lakh passengers come in and eight lakh go 
out. I am sure the figure is at least two or three times. 
There is no doubt about it because they do not have 
any statistics. I have gone and counted in a suburban 
train standing In a station as to how many passengers 
there are and what is in the record of the railways.

In fact, there was some talk on the BJP side that 
Calcutta suburban railways make a loss of Rs. 200 
crore. That is the statistics they are dishing out. Why is 
this happening? If at all this is happening, first of all I 
deny this is happening because their accounts are all 
fabricated. The allocation of costs are not properly done 
in a scientific way. Then what happens is that the people 
cannot buy tickets because ticket counters are closed 
most of the day. There is no arrangement for collecting 
tickets. The Ticket Collectors have been done away 
with. One the other hand, there are some important 
stations like the Sealdah Station where they have got 
a gang of hooligans operating In the name of some 
society. They are supposed to be helping for collection 
of tickets and every day these people start some kind 
of anti-social activity, some hooliganism and every day 
there is law and order problem and yet the railways 
have not dispensed with their services. We told them 
again and again to do away with this. But they have not 
done this.

This is a funny situation .that the railways have 
Invested in the Metro railway. Up to now, about Rs. 
1,200 crore are Invested and more money is going to 
be Invested, What Is the result? Metro railway is making 
a loss and only about 60,000 passengers are being

carried a day whe'reas the estimates perhaps was to 
carry three lakh passengers. Why is this happening? 
They do not even apply their mind to find out why tt is 
happening because there is no linkage between the 
Metro trains and the surface transport. There is no feeder 
service. The centre of population is shifted over the 
planning period of Metro railway in the early 70s or in 
the late 60s and now nearly 30 years have gone by. 
They should have extended the Metro railway, not under 
the ground but over the ground for at least 5 km. We 
have been asking for it. Every time that we get an 
opportunity, we say that it should be extended from 
Toliy Gunge to Garia. But nothing has been done. 
Railways are making big loss It will be bigger when it 
is completed because they are not making and they will 
not make a proper arrangement. Everywhere in the 
world wherever there is underground train like this, as 
soon as it comes to the surface, it is taken on the 
surface for several kilometres or miles more so that 
they can gather passengers from a large hinterland. 
That they are not doing. So, this is the extent of 
management they are showing us.

The other railway in Calcutta is the Circular railway 
which is the result of an election gimmick. It was there 
earlier. It was revived by a great stalwart of a Minister. 
The Minister is not here. He is Minister's predecessor, 
a great stalwart and heavy weight Minister also. He 
started that. But it is still at that stage where tt was 
started in 1984. The railways have not been able to 
double the line. The railways have not been able to run 
more than five or six trains in a whole day in that line. 
If it can be properly run, then a substantial part of the 
Calcutta problem will be solved. This railway line should 
be connected to the port area. Railways have not made 
any effort to approach the surface transport railway to 
get the necessary land to connect it up. They are not 
putting any effort at all to solve any of the problems and 
that is the management's ability.

The railways have been increasing the fare. The 
passenger fare and particularly the commuters monthly 
ticket has been increased steeply thereby they are acting 
in a manner which is contradictory to the national policy 
of decongesting the cities. If the cities are decongested, 
naturally people have to live outside and come to work 
and, therefore, railways cannot increase the fare and 
put the burden on them. Now, why is it doing it? It is 
doing it because the areas of profits from where It could 
get more surplus are dished away to other people.

MR. CHAIRMAN : Please wind up now.

SHRI AMAL DATTA : For how much time have I 
spoken? I think I have taken two minutes or five minutes.

MR. CHAIRMAN : You have taken twelve minutes.

SHRI AMAL DATTA : All right. I want two minutes 
more. What are the Railways doing in spite of having 
the electrification of railways? The suburban lines are
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all practically electrified. Even the Golden Rectangle or 
Golden Triangle whatever it is called, this is all electrified 
now. That is the most efficient means of traction. In spite 
of getting that, the Railways are not carrying the most 
profitable general merchandise which is the high freight- 
paying traffic and pushing it on to the road thereby 
giving enormous profit to the road transport and 
themselves suffering losses, not losses at least in a 
cargo traffic but cargo and passenger traffic put together, 
they are not able to make a good profit to be able to 
invest money. Of course, there is corruption and through 
corruption, a  lot ©f leakages take place. If this cannot 
be put an end to, the Railways will not be able to 
survive long in the competition which the roadways are 
offering to them.

Coming to my constituency, I want to make one or 
two points. There is no time.

MR. CHAIRMAN : L do not think you have time.

SHRI AMAL DATTA : There has been a long demand 
for a railway line in Bengal. It is still there. It was started 
in 1960s. It is the Budge Budge-Namkhana railway line. 
For a very arbitrary reason or no reason at all 
arbitrariness cannot be a reason - the Railways had 
started a part of that line but not the part which would 
have really brought some profit to the Railways. It is a 
very funny situation. I am not saying that that part which 
they have undertaken should not be done. It should be 
done But the entire Budge Budge-Namkhana Railway 
should be connected up and they should try to take up 
the work as soon as possible.

Sir. in answer to a question which I asked, the 
Railways said that the Planning Commission has not 
approved It at the time when it was posed to the Planning 
Commission for want of resources. Now, the Railways 
only have to have resources. They are not saying that 
It Is not a viable line. It is a viable line. They are taking 
up unviable portion of the* viable line but not the 
profitable portion. They should take It up. All these 
suburban railways, particularly in the South Section 
which is in my district, are single lines. Most of It is 
•Ingle line We have demanded that there should be 
double line Otherwise, commuter service has no 
meaning If a person starts in a train, if the train stops 
mid-way for half an hour to allow another train to pass, 
there is no point in a commuter service. For this, they 
say that a lot of money will be required and therefore 
they cannot take it up and that lot of money may be 
Rs 10 crores or Rs 12 crores or Rs. 15 crores whereas 
they do not mind spending thousands of crores for this 
gauge conversion. I do not understand how many people 
are going to benefit by this gauge conversion and 
compared to them, how many people will benefit if the 
suburban services are upgraded. There is no calculation 
of this. They deliberately do not make the calculation. 
That is again another Illustration of their good 
management!

Sir, I thank you tor giving me the opportunity. I 
conclude.

SHRI A. PRATHAP SAI (Rajam pet): Sir, I thank you 
for giving me this opportunity. I rise to support the 
Railway Budget introduced by the hon. Minister Shri 
Jaffer Sharief for the year 1995-96. Almost all the 
Members have given suggestions for country-wide 
further developm ent of the railway network and 
particularly from my State, many of the colleagues have 
given constituency-wise details. I hail from Andhra 
Pradesh. So, I would like to give some of the important 
suggestions to be taken up by the Railway Minister.

You are well aware that Andhra Pradesh, with a 
strong agro-base, with rich mineral and forest resources 
and long coastal line which will promote Increased 
industrial activity and export, has only 18.26 KMs. of 
railway route per 1000 Sq. KMs, which Is a crucial 
Infrastructure for the economic development.

This is much lower than that of Tamil Nadu ( 30.86 
kilometres/1000 square kilometres) and Kerala (25.23 
kilometres/1000 square kilom etres). As per the 
admission of the Railway Minister in the Budget speech, 
the demand for rail transportation is bound to grow 
rapidly due to increased agricultural production and 
industrial growth in the years to come. I request the 
hon. Minister to provide adequate Budget to equalise at 
least kilometre-wise when compared to the adjacent 
States of Tamil Nadu, Kerala and Karnataka.

I would like to bring some of the most important 
works to be taken up in Andhra Pradesh particularly the 
doubling of line, electrification and bridges which are to 
be constructed. In this connection, I would like to 
mention particularly two junctions Renigunta-Guntakal. 
For doubling the track Gudur-Renigunta (84 kilometres), 
Renigunta-Guntakal around 300 kilometres, the patch 
doubling work of balance sections is to be expedited to 
facilitate the speedy movement of coal to Muddanuru 
Power House and export commodities to Madras port 
like the rich minerals like Iron ore and limestone. 
Guntakal-Wadi is another line which needs doubling 
the track. It is approximately of 150 kilometres.

About electrification of Vijayawada-Vlsakhapatnam 
line including Samalkot-Kakinada branch line, it is 
mentioned that against an estimated cost of Rs. 169.25 
crore, Rs. 20.31 crore has been spent upto 1994-95 
and Rs. 72.98 crores has been allocated In the budget 
for the year 1995-96. Also the Gujral Committee 
recommended the electrification of traction between, 
Renigunta-Guntakal-Hospet which needs to be pursued. 
Here again, I would like to bring to the notice of the 
hon. Minister that the railways are getting approximately 
Rs. 250 crore annually only from Guntakal junction on 
a single track. If they extend the doubling of track, then 
the profit also can be doubled. It can reach approximately 
Rs. 500 crore. Likewise if they extend It as the Gujral
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Conynittee recom m ended and If tha doubling ia 
complatad. If tha alactrlficatlon ia complatad betwaan 
Renlgunta to Quntakal and Quntakal to Hoapet naturally 
avary source, almost 22 wagons ara passing avaryday 
In between thaaa two junctions. I raquast tha hon. 
Minlatar to giva Importance particularly to this junction. 
It Is a backward araa and tha most backward area irr 
the Rayalaseema region.

In regard to amenities, there is no water at all for 
drinking purpoaes. Earlier they used to pump It out from 
the nearby rivers whereas they are transporting water 
by oil tankers. It is not good from the health point of 
view. Therefore, I request that permanent measures 
should be taken in this regard. I request the Minister 
that in the coming years, it will be very difficult as water 
Is the main thing and hence much importance has to be 
given to water.

About computer reservation, as I heard from the 
officials, only after crossing 300 reservations, then only 
the district-wise computer reservation will be provided 
whereas I request the Minister to provide it in all districts 
headquarters. If they provide this computer reservation 
system, than I think, they can cross 300 reservation and 
they estimate.

In regard to passenger trains, as requested by many, 
he is kind enough and I am thankful to him and I am 
conveying my thanks on behalf of our people that a 
new train, the Inter City Express has been Introduced 
between Tirupathi and Cuddapah.

The train which comes from Mysore-Bangalore- 
Tirupathi is to be extended up to Cuddapah. I request 
the Minister that Instead of naming this train as Inter- 
City Express if It is named as a Fast Passenger, I think, 
the ticket fare will come down and the common man 
who Is willing to travel will utilize this train. Now the 
stoppages between Tirupathi and Cuddapah Is only 
four. Another three important stations are there, namely, 
Ontimetta, a pilgrimage centre, Pulampet, Orumpad 
stations. If the train stops in these places we can also 
meet the feasibility point. At the same time, when we 
discussed the abrupt cancellation of Janata Express 
and Navjeevan Express with the Minister, I also 
requested him to Introduce a train from Madras to 
Bombay. The train has already been considered and 
provided as a bi-weekly Express from Tirupathi to 
Bombay. I requested the hon. Minister to Introduce 
another train from Tirupathi to Ahmedabad or Madras to 
Ahmedabad because earlier there was a train from our 
region to Ahmedabad.

23.16 hra.

(Mr. Deputy-Speaker In tha Chali)

I would like to make one more point. Many of tha 
agricultural produce produced by the farmers is being 
transported to tha metioa by tha parcel wagon. Thera la

no parcel wagon attached to any passenger train now. 
So, I request the hon. Minister to consider my point of 
attaching parcel wagona to all tha paasenger trains and 
alao to the newly introduced Inter-City Express so that 
this Express train reaches Bangalore and Mysore 
stations. They can send almost all the agricultural 
produce to these two cities.

Finally, before concluding, I would like to point out 
the gauge conversion of Tlrupathl-Pakala-Katpadi line 
was Included In the last year's Budget, but yet to be 
taken up. I request the Minister to take up this work in 
these two junctions. Two bridges is to be constructed. 
One is Papagani River near Kamalapuram in Cuddapah 
district and another in Cheyeru river in Rajampet 
constituency in Cuddapah district. These works are to 
be completed. I requeat the Minlatar to take up theaa 
works.

I once again thank the Minister and the 
administrative'staff of the Railways for helping us.

fTranslation]

, SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) : 
Mr. Deputy Speaker, Sir, I would like to put forth my 
views on the Railway Budget with a sense of distress 
since this budget clearly indicates the regional 
Imbalance. This Rail budget has increased regional 
disparity. Railway is the backbone of the nation and a 
symbol of tha national integrity. Like previous Rail 
Budget, regional imbalances are continuing in this 
budget too which hits the feeling of national integrity. 
Therefore, I would like to draw the attention of the hon. 
Railway Minister towards this issue.

You might recall! that last year also we had raised 
the issue of growing regional imbalance due to this 
type of budget. Some States are being paid special 
attention, while some others are being neglected. Last 
time when we raised the issue of negligence of the 
States like Bihar, Orissa and Bengal, the hon. Prime 
Minister had personally Intervened in the matter and 
had said that he would look into it personally and try to 
remove the imblance. Despite that the regional 
imbalance Is increasing. Special attention is being paid 
towards some States whila some others are being 
neglected. I would like to speak specially about Bihar 
which alone gives 25 percent revenue to the railways. 
No new project has been sanctioned for it In this year's 
Railway Budgat, 10 percent population of our country 
lives In Bihar but lengthwise only 8 percent railway 
lines are there. Even today the major part of it is 
deprived of the railway facility. Bihar has an important 
place In international tourism and the foreign tourists 
still come there. Last time also, we had drawn your 
attention towards It and the Railway Ministry had said 
that it will be taken up dulng 1994-95 but it has not 
been taken up till date. Likewise, there is very old 
railway overbridge on the river Kamla in Jhanjharpur.
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The traffic stops when the train arrives and it is resumed 
after the train has passed. This bridge connects Veerpur 
which falls in Nepal. Nepal is our friendly country. Efforts 
have been going on since 1972 to construct an 
overbridge on the railway live connecting it. The hon. 
Minister In his reply should make It clear as to why tt 
is not being constructed.

Mr. Speaker, Sir, there is a village, Narpatnagar in 
the area of Shaheed Suraj Narain Singh, who was a 
freedom fighter. The scheme of constructing a rail halt 
in his name has been lying pending since three years. 
It is not being constructed. This railway halt should be 
set up in Narpatnagar. Mr. Speaker, Sir, Patna,, the 
capital of Bihar, should also be connected with a 
Shatabdi Express and a zonal headquarters of Railways 
should be located there. We have been raising this 
issue for 3-4 years in the House but the Government is 
not taking any positive step in this regard Some positive 
step should be taken in this regard.

Mr. Speaker, Sir, Lokha in my Constituency is 
adjoining Nepal border. Railway line Is to be laid from 
Lokha to Lokhl and from Lokhi to Nirmali. A survey was 
conducted but no action has been taken after that. That 
new railway line should be sanctioned. The railway 
bridge at Nirmali collapsed in 1936 due to earthquake. 
It is lying as such till date while the demand to construct 
ft has been raised time and again. It comes under 
Samastipur Railway zone. If it is repaired, the distance 
between Supaul and Madhubanl districts will be 
reduced, while at present it takes 24 hours to travel 
from Saharsa to Supaul. Therefore, my submission is 
that, by its construction a very good infrastructure will 
be set up in the Northern Bihar. The Northern Bihar is 
still being neglected. The population in the Northern 
Bihar Is 6 to 7 crore. There are several rivers in that 
region but it lack in railway lines. Therefore, the works 
relating to Increasing the railway facility, construction of 
the abandoned bridges, construction of the overbridges, 
conversion of Jalnagar to Darbhanga and Darbhanga 
to Jhanjharpur railway line into broad gauge should be 
taken up. A steamer used to sail from Pahalva Ghat on 
the Ganga to the capital of Bihar, Patna. If the railway 
bridge is constructed, the Northern Bihar will be 
connected with Patna. The proposal with regard to It 
has been lying pending with the Railway Ministry since 
long. The Government of Bihar has sent various 
proposals which are lying pending with the department. 
No positive initiative has been taken on all these.

I would like to submit one more thing that a large 
number of labourers go out of Bihar daily for work 
outside Bihar. At present 11 lakh agricultural labourers 
go to the other parts of the country like Haryana, Punjab, 
Assam and Delhi etc. for job. After work, when they 
return to Bihar on festivals, the ticket collectors having 
nexus with the G.R.P. personnel usurp their money. 
They timing their earned money In a small trunk but the

T.T.Es on the pretext of checking their tickets keep these 
trunks with themselves and later on they are robbed off 
their .money. In this way the poor are being exploited. 
We often receive such complaints. I would like to draw 
the attention of the hon. Railway Minister towarde such 
incidents of looting and I want that he should look into 
this matter.

At last, I would like to submit that populationwise 
Bihar is at second number in the country. I do not know 
the criteria adopted of by the Railway Ministry for making 
allocations. I would like to know from the hon. Railway 
Minister as to what are the criteria of allocation for the 
works like electrification and gauge conversion? If a 
particular area Is deprived of these facilities, the regional 
disparity will crop up there. Railway is the symbol of 
national Integrity. Therefore, keeping its importance in 
view, I would like to submit that the regional disparity 
should not be allowed to crop up, since such things 
lead to disintegrat on of the country. If a particular region 
is neglected, more problems will crop up there. 
Therefore, the regional disparity should be brought to 
an end on priority basis.

The Rajdhani Express runs on three days a week 
basis from Patna. It should be run on all the six days 
of the week. I think that with regard to railway traffic, 
Patna is being neglected. It should not.be neglected 
'any more. I associate my self with the sentiments of the 
hon. Member, Shri Ram Krlpal ji and others, who have 
put forth the problem of Bihar and hope that the hon. 
Minister will have a positive attitude to these points 
while giving a rap\y... (Interruptions)

[English]

MR. D EP U TY -S P EA K ER  : Shri Yadav, you have 
taken 15 minutes. We shall have to stick to the time.

(Interruptions)

MR. DEPUTY-SPEAKER : It is applicable to all the 
hon. Members.

(Interruptions)

DR. VASANT NIW RUTTIPAW AR (N aslk): Mr. Deputy 
Speaker, Sir, I am grateful to you for giving me this 
opportunity to take part in this debate. As I have given 
notice, I will switch over to Marathi.

MR. DEPUTY-SPEAKER : That is a surprising thing.

DR. VASANT NIW RUTTI PAWAR : I am representing 
Nasik District where the local language Is Marathi. I 
would like to represent my voters In this Parliament in 
my mother-tongue, that is, Marathi. I would like to put 
forth some of the points in that language.

MR. D E P U T Y -S P E A K E R  : I think, there is a 
arrangement for translation also.

DR. VASANT NIW RUTTI PAWAR : Yes. I have given 
notice.

MR. DEPUTY-SPEAKER :Then, there is no problem. 
You can continue.
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{ Ttanalatton]

Translation of the Speech originally delivered in 
Marathi.

DR. V A S A N T N IW R U TTI : I rise to support the 
Railway Budget presented by Hon. Railway Minister 
Jsfar Shariefjl. This is a Railway Budget which provides 
21,205 crores fo rupees and proposes to handle freight 
traffic worth 373 million tonnes. The target of freight 
traffl this year is 398 million tonnes. It Is also estimated 
that increase in the number of passengers this year is 
going to be of the order of 4 per cent. Revenue earning 
from the passenger traffic is expected to stand at Rs. 
5410 crores. I would like to congratulate the Hon. 
Minister for earning 965 crores of rupees by selling 
scrap last year. But lowering of the target of wagon 
production from 1800 to 1200 is not proper. I thank the 
Hon. Minister for not increasing the fares of Second 
Class for ordinary - Mail Express trains, sleeper class 
etc. and also for not effecting hike in freight of foodgrains, 
sugar and fertilizers required by farmers.

Nasik district is well-known for Sinhastha, Kumbha 
mela and agricultural and industrial development. The 
emphasis has shifted from spiritual attainments to 
industrial progress. This area falls under Bhusaval 
Division. Railways earn significant revenue from the 
following important places in this area - Igatpuri, Qhoti, 
Aswali, Deolali. Nasik Road, Ocha, Kherwadi Subene, 
Niphad, kundiwadi, Ugaon, Lasalgaon, Manmad and 
Nandgaon. Similarly, for Solapur division Railways earn 
huge revenue from Yeola, Ankal, Manmad, Nagarsul, 
Kusumadi. Even freight traffic is also maximum in this 
area. There are some passengers Associations and 
Carting agents in this area. Recently we had held a 
Railway Conference and I would like to place some 
important suggestions before you.

The most Important demand of our constituency Is 
that a new Superfast Chaircar train between Nasik- 
Bombay-Nasik which would enable the office goers to 
reach their offices in time should be started. This damend 
is being made for the past several years and I would 
like to highlight this demand in this House. Hon. Minister 
has started several Inter City Express, Shatabdi and 
Rajdhani Express. But he has neglected Central Railway. 
So I would like to humbly request that a train starting 
from Nasik at 6.00 AM and reacing Bombay by 0930 
hrs and starting from Bombay at 1800 hrs and reaching 
Nasik at 2130 hrs should be started. There are many 
trains which connect Bombay and Surat and Bombay 
and Pune. But there are no such trains run by the 
Central Railway. Former Chief Minister of Maharashtra 
Shri Shared Pawar has made this demand and pursued 
it. Nasik Corporation has also passed a resolution to 
this effect In its General Assembly. When Hon. Prime 
Minister visited Nasik, He assured that this demand 
would be met. When I met the present Railway Board 
Chairman, he told me that the demand Is justified. But

as there is shortage of rolling stock, he did not accept 
this demand. Even then, I request that this new train 
should be introduced between Nasik and Bombay. Nasik 
has, In fact, become suburb of Bombay. When Bombay 
locals are running upto Kasara, there should be no 
difficulty in extending them upto Nasik. if this is done, 
it would certainly reduce the burden of traffic on Bombay. 
This is also a demand which I would like to make here

Computer Reservation Centre has been opened at 
Nasik. One more Computer Reservation Centre is 
necessary in the city. The accommodation is available 
for this Centre. I request you to start the work 
immediately.

The waiting room for Second Class needs to be 
reconstructed. From the point of view of passenger 
amenity, it needs to be reconstructed. This work has 
been included in the plan. I request you to take action 
immediately in this matter.

Nasik is well-known for onions and grapes. I would 
like to demand that a train called “Bhajlpala Express" 
should be started from Nasik to Bombay for supply of 
fresh vegetables to Bombay. It will enable residents of 
Bombay to have fresh vegetables of Nasik. Onions of 
Nasik are of superior variety. I would like to suggest 
that a special train called “Kanda Special” should be 
run from Nasik which should cover Nastyc Road, 
Lalsalgaon, Manmad, Nandgaon, Yevla and Nifad. If a 
rake of onion is despatched everyday, it will help in 
solving the crisis caused by shortage of onions. Since 
onion is a perishable commodity, we should pay 
attention to its transportation.

For transportation of grapes also, It is necessary to 
get more wagons. Air conditioned wagons are not 
available in trains. It creates a lot of problem. Hon. 
Minister has started a scheme called “own your wagon:. 
This scheme will surely help grapes growers. So, it is 
necessary to make the wagons available.

It is necessary to extend Manmad-igatpurl shuttle 
upto Kasara. The labourers from Nasik start at 5 a.m. 
from Nasik and come to Kasara. From Kasara he boards 
a local and comes to Bombay. If Manmad-lgatpuri shuttle 
is extended upto Kasara, it will help common passengers 
and they can avail the benefit of this shuttle.

There is a Railway Motor traction workshop at Nasik. 
There is also Institute of Electrical Engineering. Farmers 
have given 1500 acres of their land for housing this 
workshop and the Institute. There are some persons 
who have been affected by this Project. Injustice has 
been done to them for the past 15 years. So far, the 
injustice has not been removed. So, I humbly request 
that attention should be paid to their problems.

We have demanded several times that there should 
be a terminus at Nasik. These two institutes are there 
and a parking and cleaning and maintenance centre 
can also be started there. So, I request that a terminus 
should be provided at Nasik.
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Many passengers Associations have demanded for 
a long time that Pushpak Express Train 2133 and 
Geetanjali Express Train No. 2859 should be provided 
a stoppage at Nasik, it will benefit the people from 
Calcutta and U.P. .who are staying in Nasik.

An overbridge has been sanctioned in my 
constituency at Nifad i.e. Kundewadi. But the work has 
not started there. The Railway Board has sent me a 
letter. But it is necessary that further action should be 
initiated in this matter. There should be overbridges at 
Lasalgaon, odha and Bhagur. I request that survey of 
these overbridges should be conducted immediately.

Kusmadi Taluka, Yeda, Solapur division does not 
have a level crossing gate despite repeated demands. 
This gate should be provided immediately. This will 
help in reducing the number of accidents which 
frequently take place there in the absence of a level 
crossing.

I request that several passenger amenities like 
drinking water, extension of platform, maintenance of 
waiting rooms etc. should be provided at all the railway 
stations which I have referred to above

Pune-Naslk-Surat is a new track which we have 
demanded, Sangamne, Akeha, Sinnar, Pune, Manchar, 
Narayangaon, Bata, Ghargaon, Sinner, Nasik, Peity, 
Surjana, Wapi, Surat. If this new track Is sam tioned and 
survey is conducted, it would be better. This will help in 
connecting adivasis areas and industrial areas of two 
states. This will help Railways in earning more revenue.

An Hon. Member just now demanded a railway line 
Manmad-Malegaon-Dhule, Nardara, the Survey of this 
railway line has been completed. I request that the 
work on this railway line should be started at the earliest.

There is Technical halt at Igatpuri Kasara. This is a 
halt of half an hour for AC-D C current We have got 
ABB locomotives. So, this should help in solving this 
problem. We should make effort in this respect. I request 
that Member (Technical) should pay more attention to 
this problem.

As I mentioned there are no Shatabdi and Rajdhani 
trainsrun by Central Railways. So, I request that Nasik- 
Manmad-Bhopal-Oelhi-Rajdhani or Shatabdi Express 
should be started immediately and help the people of 
Nasik to have contact with people of Delhi.

There is a Parcel Office at Nasik. Its locations would 
not be changed. It should remain where it is so that our 
people are not inconvenienced.

I thank the Hon. Minister and Chairman of Railway 
Board for starting Tapovan Express. But this train always 
runs late because it goes from Bombay to Manmad- 
Purna and then to Manmad That is why this train always 
arrives late and as a result this train is not of much help 
to us

“Panchavati Express” also runs late. It reaches 
Bombay at about 12.00 in the noon when offices wouid 
have already started. This creates problem for daily 
commuters, and season ticket holders. So you will have 
to change the timings of "Panchvati Express”. The 
timings will have to be rescheduled so that the train 
should reach Bombay by 10 A.M. I request that another 
bogies of AC Two Tier should be provided for this train. 
14the Platform of Bombay V T  Station has already been 
constructed. So, there is no question of congestion there.
I request Hon. Minister Jafar Shariefji to pay personal 
attention in this matter.

Railway is the lifeline of the nation. Water is called 
as life. But Indian railway is the lifeline of our nation. 
This is the Second largest organisation in the world 
which is being run most effectively by our railway men 
under the able leadership of Hon. Railway Minister. I 
thank all of them and support the Budget. I also thank 
Hon. Deputy Speaker for giving me this opportunity to 
speak. With these words I support Railway Budget and 
conclude my speech.

fTranslation]

DR. SATYNARAYAN JATIYA (Ujjain) : Mr. Deputy 
Speaker, Sir, a train is pulse of the country and it reflects 
its progress. It links people. Though we take great pride 
in saying all these things yet a lot needs to be done to 
improve its management and provide better rail facilities 
to people. “The majority of people depend on railways 
let rail passenger be safe, secure with utmost attention, 
let there be potable water for all passengers at each 
station.' 'How about serving water cooled; season is 
hot, passengers in multitude.” There  should be 
arrangement to provide drinking water and where there 
is none if it is made available by Installing tube-walls 
then it would definitely be a good step.

We have provided several facilities to people 
travelling long-distance. We have provided three-tier 
A.C. sleeper and sleeper class but we should also think 
about people who travel in jam-packed compartments. 
They should also get an opportunity to travel sitting. I 
want that if possible, a new category of passengers 
travelling in sitting position and a nominal fee of Rs. 5 
can also be charged from the passengers so that they 
could perform a comfortable journey. People travelling 
long distance without reservation do so only when they 
have no alternative otherwise nobody likes to travel 
long-distance without reservation. Therefore, some 
general coaches should be attached to long-distance 
trains so that people could get seats to sit on. These 
coaches should be painted in a particular shade to 
enable the people to instantly recognise them. Generally, 
people rush to occupy seats and in the meantime the 
train moves on. As a result some people are left behind. 
I urge that there should be such an arrangement for 
general passengers that atleast 3 coaches are attached;
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one of them with seating arrangement and remaining 
two general coaches. If you do it, then I feel it will really 
facilitate the public to perform comfortable journeys.

These days a new attitude seems to have set in 
that one Member of Parliament is being discriminated 
against the other. The Members of Parliament belonging 
to ‘party-in*power’ are considered genuine Members of 
Parliament and the Members belonging to an opposition 
party are viewed differently. We offer several 
suggestions here and write letters but I do not think that 
they are paid due attention, i have been attending 
Parliament since 1980 and I have got almost similar 
replies to all my letters written during this period—

{English]

There is no track capacity, the matter is being looked 
into—

fTranslation]

I feel those matters are never 'looked into'. God 
knows best. But at least some issues like problem in 
reservation, drinking water problem and power failure, 
etc., can be solved at D.R.M. level or zonal level but we 
tend to treat Parliament like such a forum where we 
discuss all these problems. Last time such a procedure 
had been initiated. It might have been the result of a 
Circular issued from here. Even the Minutes of the 
meeting, held in this regard had also been recorded 
but we are still unaware of the action taken on that. We 
should not waste the precious time of the Parliament in 
discussing such trivialities as constructing a Retiring 
Room, installing benches, catering arrangements etc. It 
should not be done but it has become customary. We, 
the Members of Parliament sit upto 2.00 A.M. or 4.00 
A.M. and discuss such matters and feel satisfied that 
we have had our say but it does not lead to solution of 
problems. The satisfactory action is not taken. When we 
visit our constituencies people ask us as to what became 
of their problems. Why have we adopted two different 
policies for Members belonging in Ruling party and 
those belonging to opposition parties? Two new 
computer Centres were set up in Railways-one in Ratlam 
and the other in Khandwa and both the centres were 
inaugurated also because the Members of Parliament 
from those constituencies were from the ruling party 
and when I asked them to inaugurate the centre opened 
in Ujjain also. I was told that they would seek permission 
and when It was given only then it would be inaugurated 
our people have started getting the service. It is a good 
thing but we should not have a discriminatory attitude. 
No discrimination should be made between Members 
on the treasury benches and Members in the opposition 
because all the M.Ps have an equal status. If an M.P 
raises an important matter and if that matter can be 
taken up here then it must be done. We should have a 
clear attitude. I am giving this suggestion before you so 
that you could give attention to that.

I have been requesting for long that the Inter-city 
4005/4006 should be provided a stoppage at Vikramgarh 
and Aalot because the famous pilgrimage, Nageshwar 
Parshvanath is situated'there and thousands of people 
visit this area. I had given the details covering distance, 
etc., that the distance between this place and Nagada 
is 58 km. whereas the train is stopping further at a 
dist'~-e of 28 km. We have been putting this demand 
for the last two years and this time also we have 
requested and although our problem was heard yet no 
action has been taken. Such suggestions can easily be 
accepted and if a long time Is taken then people get 
agitated. When we visit our constituency, people ask as 
to why this train does not .stop at their station whereas 
it stops at all other stations, namely, Sham Garh, 
Ramganj Mandi, Bhavani Mandi but it does not stop at 
Aalot.

Since it is an isolated place. The people of this 
area do not have any other means of transport. The 
introduction of a new stoppage at this station will 
definitely facilitate the local people. Therefore, this train 
must have a stoppage there. It Is not going to affect 
anybody. The stoppage is justified commercially and 
technically and it Is not difficult as well but nobody is 
willing to accept the demand party. It has nothing to do 
with politics. A Member of Parliament should be treated 
as such. There should not be any discrimination on that 
point.

• Nagada is a station, it is an industrial city, it has a 
heavy influx of incoming and outgoing passengers. This 
station operates at the Island. Nobody is ready to 
understand that. This station does not have a proper 
facility of a Retiring Room. We requested that the 
platform should be expanded upto Mandi. A platform 
should be expanded further to include another industrial 
township but nobody is paying any attention. We dran 
your attention to certain other problems, such as stairs 
is getting from bad to worse every day and people 
might fall off. The cycle riding factory workers also pass 
over this side but nobody is ready to listen. That is why, 
several serious accidents are caused and several 
people die as a result thereof. Such trivialities should 
be attended to at the DRM level, zonal level but we are 
forced to mention them here. Please get an action done 
if you feel it important. It will really benefit the local 
people. The railway station really needs to be developed 
here. Nagada junction is a very big station and it is 
situated on an important Delhi-Bombay route. Therefore, 
it would be really good if you gave it some attention.

Sir, ZR U CC and ORUCC are formed. Several people 
get included in these. If I request you in a cajolery 
manner that such and such person should be recruited 
Then you will recruit that person at your sweet will. That 
is why, I would like to say that there should be some 
criteria for the selections. The people included in the 
RaHway Users Committee should be well-informed about
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railways. If an MP recommends one or two persons 
then they can be included. If they recommend 10-20 
persons then the proposal should not be accepted 
because they are aware as to what kind of people can 
offer suggestions which can be useful for railways. But 
you are not ready to accept that.

Sir, my other point concerns the allotment of 
Canteens. When we corresponded, they wrote back 
that we should follow the rules but the other people are 
getting indiscriminate allotment 5-5 and 10-10 canteens 
have been alioted at a single station. The public do not 
even have space to stand on. It is creating dirtiness 
around but nobody has an ear for that. Do the 
suggestions made by the Members of Parliament have 
any meaning or not? We should get a reply to that. We 
are annoyed on this count as well. Please tell us what 
measures are proposed to be taken by you. If the 
proposed steps are good then we are definitely going 
to be benefited from it.

Mr. Deputy Speaker, Sir, we have repeatedly been 
making speeches on the reservation quota. A mockery 
has been made of refund charges. Now the minimum 
refund charge has been fixed at Rs. 10. Ten rupees will 
be deducted even from a passengers’s ticket travelling 
a lesser distance. He will get nothing if his ticket costs 
rupees five or ten only. Therefore, with regard to issue 
of refund, the earlier arrangement which provided that 
the amount equivalent to the cost of platform ticket will 
be deducted should be re-established and the present 
practice of deducting Rs 10 for refund should be done 
away with This will definitely benefit the poor and short 
distant travellers.

Sir, the Western Railway seems to be unconcerned 
about Indore, Devas and Ujjain They are not ready to 
extend any facility to Indore, the largest city of Madhya 
Pradesh The Avantika Express presently terminates at 
Bandra terminal but there are no facilities for the 
movement of vehicles. In the absence of it a taxi or an 
autorlkshaw or passenger vehicles cannot go there and 
the road gets blocked. However, nobody is ready to 
listen to the fact that it is not a fully developed terminal 
and as such, the train should not be terminated there. 
This train departs from Indore but Its timings are so odd 
that the passengers have to waste a whole day. The 
Railways seems to be reluctant to grant facilities. I am 
not against granting railway facilities to a particular 
place but if the facilities available to a particular place 
are diverted to any other place thus denying these 
facilities to the previous city, then it is but natural that 
we shall object to K and It can definitely become a 
cause for acerbity among the people. Therefore, my 
submission is that such things should not happen and 
the Avantika Express should be extended upto Bombay 
Central Further, its timings should be rescheduled, as 
is being demanded. When such requests are repeatedly 
made, the Hon. Minister should accede to It.

Sir, as the time Is running fast, I would like to briefly 
make some points. No consideration has been given to 
Madhya Pradesh in this Railway Budget. While looking 
at this budget, it seems as if a state called Madhya 
Pradesh does not exist in India. Despite being the largest 
state of India areawlse, nobody cares for It. Moreover 
this budget does not provide for any worthwhile railway 
service for Madhya Pradesh. A train has been provided 
between Indore and Bhopal, though It should have been 
provided last year only. It had been stated earlier that 
D.M.U coaches will be started in December but, now, it 
has been announced that it will be started in July. I 
would like to congratulate the Hon. Minister for this. At 
least, he has given the facility of one train. But, on the 
whole, Madhya Pradesh has not got what it should 
have. Due to this, people face many difficulties. The 
Indore-Ujjain tine has also not been electrified. As a 
result, the locomotive has to be changed due to which 
it takes more time. All the trains leaving Bhopal stop at 
Ujjain-lndore. Thus, all the trains are delayed. Trains 
get delayed usually 20 days a month and do not reach 
on time. Same is the case with indore-Vilaspur train 
and the long distance trains. The Malava Express had 
been running well earlier but since extension of its 
route its timings have been altered so much that it has 
been rendered insignificant. Keeping all these things in 
view, electrification of Ujjain-lndore line should be 
undertaken so that people could get the facility of fast 
train service Here, I would also like to say something 
about the construction of Ujjain-Agar and Ramganj- 
Mandi railway line. Earlier, there was a narrow gauge 
line between Ujjain and Agar which has been 
dismantled now. However, it has not been replaced with 
a new line. Saundhwarh is a backward area. A survey 
for 214 kms. long Ujjain-Ramganj Mandi line was 
conducted sometime back. Madhya Pradesh will get 
the benefit of a new railway-line If approval is granted 
to that. Therefore, all these issues should be considered 
properly.

There is nobody to listen to the complaints about 
the condition of coaches. In some coaches, the doors 
are not in order and in others the fans are out of order 
Nobody is ready to think o9er attaching coaches In 
good condition. No new coaches are attached to the 
trains leaving Indore. Some quote should be fixed for 
the allotment of coaches to the different Railways 
including the Western Railway. Some quota should also 
be fixed for Indore-Ujjain section in the Western Railway 
itself. Now, I would touch upon the stoppage of some 
trains in Madhya Pradesh like the one 111-112. A 
stoppage of the train leaving Rajkot, Bhopal should 
have been provided at Unhes Tarana Road. We have 
been writing letters for it but in vain. The train stops at 
every other station except this one. To sum up, there 
are difficulties everywhere and all the time. The catering 
system has undergone no change. The passengers are 
compelled to take meal at railway stations. The catering



313 Dlacuaaion on Railway Budgat VAISAKHA 137yi»i f. [Saka) Disouaaion on Railway Budgat 314

people instead retort that they don't mind whether we 
like the food or not. They are charging full amount, but 
the quality of food does not match the price charged. 
The edible oil ueed for cooking food also does not 
seem to be of good quality. Nobody knows what kind od 
substances have been used in food. Nobdoy is 
concerned about It. The Railways would have to think 
about the common people. People depend a lot on 
Railways. Even today, people look at tha Railways with 
credibility and it has a good image. We should enhance 
this credibility by improving the railway service which 
will benefit the people.

Lastly, I would like to conclude by saying that :

Na Apnoon Se Dar, Na Gairon se Koyi Khatara,

Na Ooston Se Koyi Dikkat, Na Virodh Se Koyi 
Badha,

Dll Aatank Se Mukta, Bekhauf Aur Pak Saaf Ho,

Mera Dil Jazba-e-Muhobbat Se Bhara Ho,

Aisi Shiksha Sab Or Se Aaye To Duniya Swarg Aur 
Jannat Ho Jaye.

Wa would lika to build such an edifice of credibility 
and aspiration that :

Amal Se Banati Hal Jindagi,

Jannat Bhi Jahannum Bhi,

Yah Khaki Apni Fltrat Mein,

Na Noori Hai, Na Nari Hai,

Karm Se Banata Hai Jeevan,

Swarg Aur Narak, '

Manushya Apne Aap Mein Na Devata Hal Aur Na 
Daanav.

Therefore, I have to say that if we want to turn to 
Earth into heaven at soma place, emphasis should be 
laid on work and service for achieving a goal. That way 
the Railways and its identity will be strengthened and 
it will earn glory. I hope that tha hon. Minister will pay 
due attention to all these points. I thank you for giving 
me time to speak.

[Translatton]

‘ SHRI O SCAR  FERNANDESE (Udupi) : Mr. Deputy 
Speaker, Sir, first of all let me thank you for giving me 
this opportunity to speak on Railway Budget. I commend 
and support the Railway Budget for the 1995-96 
presented by the Hon'ble Railway minister. The Railway 
Reforms Committee has given Its recommendations. 
Now, there are nine Railway Zones. There are two Zones 
each In Bombay and Calcutta. The Bombay Zone officials 
have to come all the way to Faridabad for discussions 
or to take up any new work. There cannot be any 
substantial improvement In the system if the present 
arrangement continues. Therefore, it is vary essential to

* Translation of tha speech originally delivered in Kannada.

implement the recommendations of the Railway Reforms 
Committee. They have recommended one Railway Zona 
for Rajasthan. According to them, there is a need to set 
up a* Railway Zone in Bangalore. I, therefore, request 
the Hon’ble Minister to set up South-West Railway Zone 
with headquarters at Bangalore.

Ko-^an Railway Project being completed and with 
the Karnataka State is fast developing as a major 
industrial centre in the Country, with The liberalisation 
policy of the Centre has given an impetus for the 
development of industries in Karnataka. Under these 
circumstances, the demand of the people of Karnataka 
for a South-West Railway Zone is justifiable.

24.00 hre.

Similarly there is an urgent need to set up a Railway 
Division at Mangalore. There is plenty of scope for the 
development of South Canara and North Canara 
because of Konkan Railway. Other important industrial 
activities have picked up in and around Mangalore. 
Hence, it is very essential to have a Railway Division 
at Mangalore. I hope that the Hon’ble Minister will take 
up this matter immediately.

The Centre have agreed to take up the gauge 
conversion work between Mysore and Hassan for which 
I think the Minister at the some time. I request the 
Hon’ble Minister to take up the gauge conversion work 
between Mangalore and Arasikere before the monsoon 
session.

00.01 hra.

MR. D EP U TY  SPEAKER : Is there no translation’  
The reporters are silent.

ONE HON. MEMBER : Sir, it is coming.

SHRI O S C A R  F E R N A N D E S  : The railway line 
between Mangalore and Madras via Bangalore has to 
be developed very fast to provide direct link between 
major ports. This step would encourage the speedy 
growth of Industries. About 50 to 60 buses arrive daily 
at Bangalore from Mangalore, Upudi, Baindur and 
Kundapura. Therefore, this Railway line would benefit 
a very large section of public in Karnataka.

Bangalore city is developing as a Mega city and 
therefore Metro Railway System should be taken up 
here at the earliest. The modernisation of workshops 
should also be taken up very soon. Modernisation would 
provide jobs to many youths of that area.

With the programme of gauge conversion the locos 
that used on Meter gauge tracks are rendered useless. 
Hence, workshops should be modernised for repairing 
the locos meant for broad gauge lines.

Bangalore-Mysore railway line has been converted 
into broad gauge. The people of Karnataka are grateful 
to the Hon’ble Minister and the Railway Ministry. This
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conversion has reduced the duration of the journey 
between these cities. However I leam that the number 
of trains between Bangalore and Mysore. Therefore I 
request the Centre to restore the number of trains to the 
original number that were plying when tho meter gauge 
was in operation.

A stop has to be provided at Pota In Kerala. Konkan 
Railway Is really a boon to the people of Karnataka. 
But, there are some problems which have not been 
solved till today. The people offered their lands for the 
Konkan Railway Project. But strangely, many of them 
have not yet received the compensation. I, therefore, 
urge upon the Hon’ble Minister to see that compensation 
is given to all those who offered their lands. My humble 
submission is to appoint a tribunal to settle all these 
cases. Further It was told that Jobs would be provided 
to the displaced persons. But utimately, they were not 
given the jobs I appeal to the Hon'ble Minister to look 
into this matter immediately. My suggestion in this regard 
is to set up a Committee of Lok Sabha Members of that 
area to look into these issues. Last year, the floods 
have caused heavy damages. Many people lost their 
homes and crops. We should not allow such things to 
happen this year also. Hence, let me request the Hon. 
Minister once again to find out immediate solutions to 
the issues and to provide compensation and jobs to the 
concerned persons without any further delay.

Sir, I thank you for giving me a chance to speak 
and with these words I conclude my speech.

(English]

SHRIMATI MALINI BHATTACHARYA (Jadavpur): Sir,
I rise to oppose the Railway Budget.

Many of my colleagues have called it a soft Budget. 
I do not know why. It is true that some sops had been 
thrown this way and that way. But on the whole if we 
consider large sections of the public, who are associated 
in one way or the other*with the Railways, we do not 
find any softness whatsoever. Look at the way in which 
the prices of season tickets had been increased. If it 
had been soft on the passengers, particularly the 
commuters, could the price of season tickets been 
increased in this way? Look at the consumers and the 
way in which freight charges had been increased. Does 
It benefit the consumer in any way? Is It soft on the 
consumer? It is not so, Is it soft on the various regions, 
which are so far underdeveloped? Again we find that 
nothing is done In this Budget to reduce the unevenness 
in the development of different regions. In this respect, 
of course, many of the Members coming from different 
States have spoken of Bihar, of Orissa and of other 
States. But I think that the most neglected states are the 
North Eastern States, Tripura in particular. And even in 
my own State of West Bengal, Sir, I find that the districts 
of North Bengal are the most severely neglected. In this 
connection one has to speak, of course, of the Balurghat-

Ekalakhi scheme. In Balurghat, If you talk about the 
Balurghat-Ekalakhi scheme today, you will find that 
people consider it as a big joke because not only there 
Is no adequate allocation in Budget after Budget -  there 
is a meagre allocation and even that is not spent - but 
even apart from that, we find that the Malda office for 
the project, which is responsible for executing the 
scheme, has been reduced to having one Executive 
Engineer and a couple of office staff because the funds 
for staff costs have been reduced by the Railway Board. 
Is the Government serious at all about implementing 
the Balurghat-Ekalakhi project? We have very serious 
doubts.

When we look at the entire Budget, what fogs us is 
that there seems to be a complete lack of planning. 
There is a kind of anarchy which seems to be prevailing, 
which can only benefit those people who are out to 
make quick money out of contracts. It is this deliberately 
created anarchy which gives the Railway that bad name 
that Mr. Amal Datta has been speaking about.* Mr. Amal 
Datta has pointed out that no meetings of the Zonal 
Consultative Committees  are held. 'T h e  Zonal 
Consultative Committees include the MPs. How can 
meetings be held? The allocations are made at a Central 
level in a totally centralized manner. Do the GMs have 
any discretionary power or any authority to plan? So 
how can they face the MPs? After a while when they 
hear sharp words from the MPs, they give up calling 
meetings. So I would suggest, why do you not give the 
GMs some authority in planning for the different zones 
or what can be done is that Members of the Railway 
Board can be present at the zonal meetings. In that 
case, these meetings can have some meaning at least'. 
Otherwise, this anarchy in planning cannot be improved 
in any way.

Sir, I will speak principally about the suburban 
railways because in my Constituency, there is a very 
crowded section, that is the, Sealdah-Diamond Harbour 
Section in the Sealdah South Section, as it is called. 
Now we find that by increasing the price of the season 
tickets, the Railway Ministry is thinking of improving the 
revenue collection. But just by Increasing the prices of 
tickets, you cannot increase revenue collection. We have 
been saying It time and again. Unless you have sufficient 
counters for people to buy tickets, unless you have a 
proper system of sufficient number of ticket checkers 
and collectors, you cannot improve revenue collection. 
On the other hand, the passengers are blamed for this. 
In fact, I would say the passengers are encouraged. 
The passenges are encouraged not to buy tickets by 
the Railways. On the other hand, the basic amenities, 
the very basic amenities are not provided to them. There 
are certain areas where doubling of lines is being called 
for, for a long time. In this, Sealdah South Section, we 
have been demanding doubling of lines in the Barulpar- 
Lakshlm ikantapur-Baruipar-Diam ond Harbour and
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Sonarpur-Cannlng routaa. Nothing hat been done so 
fair. At i*ast, what couM have been done, Sir, is that in 
the inter-mediate stations, more crossings could have 
been provided. Th a t would have alleviated the 
congestion but even that which does not require much 
investment ie not being done. So we do not know when 
this will be taken up at all.

About the Metro railway and about the circular 
railway, Mr. Amal Datta has spoken. I am not going to 
repeat what he has said. I just want to say that unless 
the Calcutta metro is extended from Tollggunj to Garlya, 
again revenue collection cannot be improved, because 
there is a gap there. This gap has to be made up for.

In the case of the circular railway also, if the revenue 
collection has to be improved, the 'gap between 
Partnoapghat and Ma/herhat has to be made up. I know 
that there are difficulties with Calcutta Port Trust.

But this has been going on for a very long time. 
Some way must be found out of this impasse.

I just want to say one word about the accident that 
took place to the Bombay-Howrah Mail in October last 
year. The Minister also referred to this in his speech. 
But I would like to know just one thing : Whether the 
process of paying compensation to the families of the 
people who died has been completed yet or not. I 
would request the Minister to give an answer to this 
question when he responds.

I do not want to go any further. There is just one last 
point and that is my most important point. That relates 
to the failure to give sustained orders or planned orders 
for the wagon industry. The  public sector is being 
particularly deprived. Shn Basudeb Acharia, when he 
was speaking, had elaborated on this. I will not repeat 
his point. I just want to say that what is really frightening 
is that not only are the orders being reduced but this 
reduction is totally unplanned. One does not know from 
one day's end to the other how many wagon orders will 
come to which industry, to which unit, for the next three 
months. One does not know anything about that. Any 
time the Railways may say that there is going to be 
further curtailment. With the result, In many of these 
units —  many of them are public sector units —  we find 
that in a couple of months the workers will not be 
having their wages.

In the Wagon industry now open tenders have been 
called. The Industry Ministry Itself, another wing of the 
Government, has protested against this. Why have they 
protested against this open tender system? Why have 
they protested against this build operate transfer 
scheme? They have protested for one reason, that is, 
if you want really to provide level playing field for the 
wagon industry, If you want to treat the public sector 
units on a, par with the private sector units, then why do 
you noKallow the BICP to fix normative prices for the 
wagons to be acquired under the B O T scheme? Why

do you not allow the BICP to fix the prices? If you do 
that, then the private sector will not hav* the opportunity 
to undercut the prices and thus deprive the public sector 
unit* of their due shar*.

I will not sxpand any further. I just want to say that 
I have moved my amendments and I have mainly apokm 
on my amendment*. But out of th*se amendments, I 
would refer to two amendment*, on* is th* matter of 
increasing the charges for season tickets and there I* 
another, that is, not giving sufficient and planned wagon 
orders, wagon orders according to plan, to the wagon 
industries. If these amendments are not accepted, if the 
Government does not-do anything on these two scores, 
then there is going to be a major demonstration of lack 
of goodwill of the Government towards the passenger 
and towards the wagon industry. I hope that the Hon. 
Minister will show the sign of his goodwill towards the 
wagon industry by doing something about It, by planning 
the orders and executing the plans, not by reducing 
orders in this offhand manner tor the wagon industry.

That is all that I want to say.

[ Translation]

SHRI RAMASHRAY PRASAD SINGH (Jahanabad): 
Mr. Deputy Speaker, Sir, I would like to express my 
opinion on Railway Budget and Supplem entary 
Demands for Grants. Th e  Railway is the biggefct 
employer organisation in the world. But Indian Railway 
is the most corrupt organisation. This assertion can be 
substantiated by the fact that Indian Railways could 
never achieve its target of the freight transportation. 
Freight transportation by trains is 7 per cent cheaper 
than the transportation by road, yet people are reluctant 
to send their goods by trains. Its reason is rampant 
corruption in railway. The goods reach neither timely 
nor safely. Therefore, people prefer the transportation of 
goods by road.

Secondly railway officers are not paid due respect 
there. They are virtually harassed. Shri Krishna Singh 
was a Vigilance Officer'in Eastern Railway in Jahanabad 
which is my constituency. He was an honest person 
like King Harish Chandra. He exposed several big 
scandals which benefited railway worth crores of rupees. 
But railway today must learn as to what I* his condition 
today. I request the Hon. Minister to take him in the 
vigilance services.

The person who constructed the Nlzamuddin railway 
station-the most beautiful railway station of the country 
is a Senior P.R.O. Captain J.P. Singh. Earlier this station 
was running in 70 per cent loss. Today It Is earning 102 
per cent profit. But he too was somehow removed from 
there It hurt his self esteem. Actually he was 
pressurised to accept a tender. An hon. Minister of the 
Government pressurised him to award tender to a 
particular parson. When he declined to do so, he wa*
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removed from ths post and transferred. I request ths 
hon. Minister to Investigate into it. If an honest person 
cannot enjoy any honour hare whaf will become of this 
Department?

I have baan participating in Railway Budgat for 11 
years. Tha Gaya Patna Una has baan single track since 
Na Inception, tt has not baan doubted as yet. The hon. 
Minlatar had assured to double it. There had been many 
hon. Ministers of Railways from Bihar, yet this line could 
not be doubled. I want that this point should be 

^mentioned In this Budget. A lot of difficulties In train 
Journey are faced due to single line in Jahanabad. 
Therefore, I request the Government to double it.

The Fatuha-lslampur railway line has a strethch of 
60 kilometres. We used to board trains running on this 
Hne. Farmers and labourers were also benefited by It. 
The foodgrains of farmers were brought there and carried 
to Fatuha. But it was closed following nationalisation. 
Consequently now people have to pay about Rs. 40 as 
I nis fare for there to and fro journey. What will be the 
condition of labourers now? The Government can guess 

. It. I have always been raising the issue before the hon. 
Minister of Railways to extend this line up to Bodh 
Qaya, so that farmers are benefited there financially 
and It becomes beneficial from the point of transport 
also. There had been a railway crossing at 3 Kilometres 
•way from Taregna on Gaya-Patna railway line till 1932, 
but M was removed during the British period. Today 
villages are developing and metalled roads are being 
constructed on the both sides of the line. The labourers 
carry toad on their heads and cross the line. In such a 
situation there is every possibility of accidents. Therefore, 
the imHway crossing should be reconstructed there. In 
ordwno link North Bihar with Patna arrangement should 
be made to construct a bridge on the river Ganges. It 
la a tong standing demand. Often traffic is jammed at 
Fatuha for two hours. Therefore, an overbridge should 
be constructed there. Sometimes it so happens that two 
trains from opposite directions are to cross the station 
and therefore, the traffic is jammed for hours. The 
construction of an overbridge there will help to save 
time, leasen the problems of people and number of 
•ccidenta.

Lastly I would like Vo request once again to double 
the Gaya reHway tin*, construct an overbridge at Fatuha. 
However, there is shortage of funds. Level-crossing 
should be provided for the welfare of people. With these 
words. I conclude.

tEngkah]

OR. K.V.R. CHOW DHARY (Rajahmundry) : Thank 
you very much, Mr. Deputy Speaker, Sir, for giving me 
an opportunity to apeak.

I rtae to support the Railway Minister's Budget. As 
far ae My constituency Is concerned, in this year’s

Budget he gave us the Kotipalll-Kakinada railway line, 
popularly known as C.K. Jaffer Sharief line-’C ’ means 
Coconada and *K’ means Katipalli. I am also very happy 
that he has ordered the survey of Kowur-Bhadrachatam 
Road railway line. This Is a very Important railway line 
which shortens the distance from Hyderabad, beyond 
Kowur station, towards Visakhapatnam side. This line 
is also nearer to the coalfled heads and other mining 
activities prevalent in Andhra Pradesh. It will ease the 
traffic congestion on the main line, via Vijayawada, so 
that the traffic can pass through this line easily, i request 
the Railway Minister to take up this line for construction 
at least in the next year's budget. I am happy to say that 
these two railway lines are in my constituency.

In order to minimise the unnecessary Expenditure,
I suggest that there should be only two classes. Even 
our Railway Minister also expressed his desire to have 
only Second Class A.C. Sleeper and Second Class 
Sleeper. If necessary, he can Introduce some coupe 
system in Second Class A.C. Sleeper, but nothing more 
than that

Sir, since several years, right from my stepping into 
the Lok Sabha I have been requesting the Railway 
Minister for stoppage of less important Express trains in 
few stations In Andhra Pradesh. I request that each 
Express Train should stop in one station. I have been 
making this request for several years now, but till now 
I could not get the sanction of the Railway Minister. The 
East Coast Express should stop at Dwarapudi, the 
Konark Express should stop at Anaparthl, the Howrah- 
Madras Mail should stop at Kowur and the Inter City 
Express should stop at Nedadhavol. Recently, there 
was a ‘rail roko' agitation to stop the train. On behalf of 
the Railway Minister I assured the agitated people over 
there that I will get it stopped at Anaparthi. So, I humbly 
request the Railway Minister to accede to my request.

Sir, in my constituency, Godavari Railway Station Is 
there which was constructed at a huge cost of crores of 
rupees. But no Express train stops there. At least one 
important Express train should stop there. I request the 
Railway Minister to accept my request.

As far as Shatabdi Express is concerned, I have not *' 
seen any Shatabdi Express in Andhra Pradesh. I request 
the hon. Minister of Railways to Introduce a Shatabdi 
Express between Rajahmundry and Hyderabad. The 
hon. Minister has done many things to the State of 
Andhra Pradesh. So, I request him to accept this request 
also. At present, there is no Super Fast Express between 
Vishakapatnam and Delhi and from Rajahmundry to 
Bombay. I request the Railway Minister to accept this 
request to Introduce the two above trains.

There are several small things which can be done 
by the Railway Minister. I have written to him about 
those things many times. They are like laying of a road 
between two stations at a cost of not more than Rs. One 
lakh, etc.
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I support the RaHway Budget wholeheartedly and 
congratulate the Railway Minister to be kind enough 
towards the Andhra region.

[ Translation]

SHRI RAM SINQH KASHWAN (C h u ru ): Mr. Deputy 
Speaker, Sir, thank you for giving me an opportunity to 
speak here.

Th e  Churu constituency In Bikaner division in 
Rajasthan has been grossly neglected In this years 
Railway Budget. I have noticed that no work has been 
done in my area for the last four or five years. I have 
met the hon. Minister Of Railways also in this connection, 
and have intimated him that no solution has been 
evolved for these problems. Earlier the Delhi bound 
Jodhpur Mail was running via Degana and Churu. This 
route has been closed now. As the broad gauge line is 
up to Merta Road, the route of this train has been 
diverted via Ajmat...(Interruptions)

[English]

MR. D E P U TY  SPEAKER : It has not gone on record 
at ail.

[Translation]

SHRI RAM SINGH KASHWAN : This train should 
have reached Delhi via Ladnun-Sujangarh. I demand 
to run this train on the Degana-Delhl route via 
Ratangarh-Sadulpur. A very difficult situation has 
cropped up following the cancellation of this train. This 
is a very big area and it is the area of Shekhawati. The 
local people often travel to and fro Calcutta, Bombay, 
Madras, Assam and other places. They are big traders 
and make big investments. But they are faced with of 
hardships. 1 have requested the hon. Minister of Railways 
several times but no action has been taken in this 
regard.

Moreover, the people of the area have their long 
standing demand to convert the Rewari*Bikaner, 
Ratangarh-Degana, Sadulpur-Hisar-Ganga Nagar-Jalpur 
narrow gauge into broad gauge. But no attention Is 
being paid to this issue. This area is very important for 
farmers, yet It is being neglected. Therefore, this line 
must be converted Into broad gauge. Moreover, an 
Express train should be introduced between Ganga 
Nagar and Jaipur. The Jaipur-Churu passenger train 
should be extended to Ratangarh. An express train 
should be introduced between Bikaner and Delhi also. 
The Ganga Nagar-Jalpur Express train takes 12 hours 
to cover 500 kilometre distance to reach Jaipur. The 
time span should be lessened and the speed of the 
train should be Increased.

.Moreover, thereof* a serious problem of level 
crossing in my area. Farmers have to cross the level 
crossing and on several occasions many serious 
accidents take place there. I have demanded several

times to provide A level crossing there but reportedly on 
aocount of financial crunchee the Government is not 
doing this work. Ghumanda and Malpur ha/i stations 
between Ratangarh and Molisar, Jaisal halt station 
between Dongargarh Blgga, Himaear halt stations 
between Dongargarh Benlsar, G uglava-Kvistan halt 
station between Sadulpur and .Loharv the Anandwael 
halt station between Ratangarh and Sardashaher should 
be provided. A  Railway crossing should be provided at 
Kilometre no 2091/11*12, betweerj Harpalu and 
Bewrabhaujan, Paharar halt station between Sadulpur 
and Bhadrl. A railway crossing should be constructed 
at Rampura station, between Sadulpur and Loharu. The 
level crossings D 46, D 48, D  60 should be provided in 
the Ladnun assemply constituency. A  railway crossing 
should be provided at Hudera Bajrang-sar on Ratangarh 
Sardasahar route, A  railway crossing should also be 
provided near Payali village on Bikaner line between 
Kilometres 332/2 and 332/3. A railway crossing should 
be provided near village Banisar Blgga and Molisar 
stations. A railway crossing should be provided between 
Kilometres 328/2 and 328/3 between Ratangarh and 
Sujangarh. Apart from these, a large number of railway 
crossings are needed to be provided In Churu district 
also.

Moreover, I demand the Government to conduct a 
survey of new line between Salasar and Nokha railway* 
line via Sujangarh. A  new railway line between* 
Ratangarh Sardashahar Hanumangarh via Sadulpur and 
Taranagar Sahwa should alao be constructed. I request 
to consider the cut Motions presented by me In this 
regard.

SHRI PREM CHAND RAM (Nawada) : Mr. Deputy 
Speaker, Sir, I don’t find any cause to support the 
Railway Budget because not even a small demand 
from my Parliamentary constituency has been fulfilled. 
That demand was made at the time when Shri Bhatnagar 
was G.M. of Railways and Shri Jaffer Sharief may recall 
his memory that he had given an assurance to do It. 
O ur demand Is that an Express train should VW 
Introduced from Delhi to Howrah via Gaya and Nawada.

Mr. Deputy Speaker, Sir, Railways have A dA-^BdAL 
responsibility as It is being accorded the statue of -SW 
biggest industry of the country and it gives WEnLBmEWd- 
to lakhs of people. If Railways does not fulfill -SW 
aspiration of the Indian people and its social 
responsibility then Government should do that A8 -SW 
Government Is accountable for people's Welfare and It 
should rise above party politics to TB2y in -SW ^d-W2W8- 
of the people which ie not being done. Intellectuals 
keep on writing about welfare of the poor, SC  and S T  
people but we find that It is on paper only and W'Wd 
today the A2WA8 inhabited by S C  and S T  nWBnLW A2W 
deprived of railway facilities.

Earlier, when Shri Jagjivan Ram was the Raltoay 
Minister people used to say that vacancies meant for
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SC and S T  were lying unfilled on account of non- 
availability of educated persons In those communities 
but I find that no special arrangements have been made 
in the budget for employment of SC/ST people. How we 
can consider that this Government is moving towards 
socialism and working in the interest of public. The 
Qovemment can be called efficient only when It makes 
efforts for upliftment of the downtroden and backwards. 
Several Members have pointed out that even today 
there are many such villages where people have not 
aeen trains. English knowing and people living in laugh 
on it but It is a fact. I come from Ranchi which is 
surrounded by forests and the people living in hilly 
areas of this region who donot have even proper 
clothings have not seen trains so far. Members of my 
family as well have also not seen train. I come from 
Nawada In Bihar and there is no train In 70 km. radius 
of this area. A train runs between Kiul and Gaya which 
ia in a very bad condition and its speed is so slow that 
a rickshaw will take you to next station earlier than this 
train. There is no light or any other facility in this train. 
The people travelling in this train keep on complaining 
In this regard but there is no one for redressal of their 
grievances. What is it? When any party is elected to 
form Government it does not represent any particular 
political party but is called Government of India, so It 
should work in the interest of public. Railways is one of 
the departments of the Government but on the whole it 
is called the Government of India and it should work for 
the welfare of common m a n.'

I have seen that some developmental works had 
taken place during the period when Railway Ministers 
were from Bihar and there had been two or three 
Railway Ministers from Bihar. But since when the 
representation of Bihar in Central Government has 
declined and Congress party got defeated in Bihar, 
nothing has been done. This time only one M.P. from 
Congress Party has been elected from there. I do not 
want to point out her name, she is a minister and some 
developmental work regarding Railways has taken up 
in her area in Barauni-Bhagalpur section. But our 
demands are not fulfilled. We find that developmental 
works are being confined to some specific areas. I, 
therefore say that the Government should work in the 
interest of common man. I feel very sorry and bored 
when even the small demands raised by us are not 
fulfilled and It seems that we come here to mark our 
presence only. People think that we come here to mark 
our presence only but I am speaking at night here. Do 
we come here only to say something? The Government 
is cheating the people and we. the Members from 
opposition party are also getting ourselves Involved 
into It. For how long we alt will keep on cheating the 
common man. Some people cheat the common man by 
debating, some make big promises but in reality no 
solution is evolved for their problems. I think that if this 
Government has an lota of wilt power and wants to do

something and considers Members as representative of 
Public then the demands raised by us should be 
materialised. ..(Interruptions)

I am already waiting for your bell and should have 
sit down knowing that whatever we may speak, nothing 
is going to happen. The petty demand made by us is 
not going to be fulfilled. I know that demand are fulfilled 
only after struggle by people. When people will get 
power they will get their demands accepted. It is not a 
question of Railways only but the whole Government 
can be made to accept our demands through agitation. 
When people feel fed up with chiming their demands, 
the situation reaches its chlmax and chicanery crosses 
all the limits, then the people resort to extremities and 
prevail upon the Government to chalk out programmes 
to materialise their demands.

Before, the time allocated to me expires, I would 
like to say that Railway is a big organisation. The 
increase in the freight charges will affect the consumers 
and prices of foodgrains which are transported by trains 
Public do not know that poor also pay indirect taxes 
when they buy match boxes, wheat, rice tec. These 
people will be affected by this increase in freight 
charges. This will affect the people belonging to SC/ST 
communities and agricultural labourers. I, therefore, 
have said that this budget is anti-scheduled castes and 
anti-depressed class. There is no exaggeration in saying 
that this budget is based on the interests of a particular 
classes.

Mr. Deputy Speaker, Sir, I would like to make my 
submission to the Railway Minister that Bihar has a 
population of 7-8 crore and a network of railway lines 
should be spread throughout Bihar to link it with all 
other parts of the country. The Government of India and 
Railway Department should ensure that no part should 
remain neglected. I hope that this target will be achieved 
and common man will get railway facility.

Sir, the railway line between Patna and Gaya, which 
has heavy traffic load should be doubled. The P.G. and 
K.G. railway line always have heavy rush and poor 
labourers travel from Punjab and Haryana with valid 
tickets. The poor labourer, returning home with their 
hard earned money are checked by railway personnels 
who extort money from them on the ground that their 
tickets were invalid. It should not be so. Out of the total 
such people 99 percent belong to pooc, scheduled 
castes and scheduled tribe communities. I would like to 
say that Minister, MPs and class-l officers are given 
SPG protection but an illiterate person has no such 
protection. What will happen to him. Even God has not 
favoured him. The person, who feels that he can think 
of their welfare and chalk out a welfare programme for 
them, should make efforts to provide facilities to them 
in a planned way.

I can not support the Railway Budget and while 
opposing it I conclude.
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(EngUah]

SHRI PRITHVIRAJ 0. CHAVAN (Karad) : Sir, I stand 
hsrs to support ths Railway Budget for 1995-96 and ths 
Dsmands for Grants. Constdsring ths latsnsss of ths 
hour, I would rsstrict my submission to soms of ths vsry 
prsssing dsmartds of my arsa. My parllamsntary 
constituency is fortunats to havs a broad gaugs link 
bslonging to ths South Csntral Railwsy. But 
unfortunatsly ths Railway Mlnistsr has not glvsn any 
nsw line or facility of survsy for this arsa. Ths most 
Important dsmand of my arsa is for an ovsrnight train 
sxclusivsly for W sstsrn Maharashtra. Th is  would 
connect Kolhapur with Bombay and ths train would 
rsach Bombay U.T. station bsfors 7 O' clock in ths 
morning so thst ths tims is convsnlsnt for psopls to 
attend their officss. Ths present trains are all linked to 
the North-bound Karnataka trains. Th s  timings ars 
inconvenient. Th s y  ars always lats. There are no 
reservations for psopls from Wsstsrn Maharashtra. In 
fact, thsy carry not svsn a fraction of traffic originating 
from Western Maharashtra. Therefore, it Is a demand 
from all the slectsd representatives from Wsstsrn 
Maharashtra for a new train with convenient timings 
which would reach Bombay bsfors 7 O ’ clock and ths 
sntire train be specifically reserved for the districts of 
Kolhapur, Satara, Pune, Sangll, Slndu Ourg. This 
dsmand has been made time and again. Ths arsa is 
bsing fast industrialised. A lot of businsss psopls from 
Bombay want to go to Kolhapur, Satara and Sangll but 
they have no convenient connections. They have also 
demanded that the train should have a first-class A.C. 
and a Chair Car bogey for businsss psopls and 
travsllsrs.

Another persistsnt and most Important dsmand 
which has been made for a long time is about an 
additional' halt at Takari railway station which has bssn 
between Karad and Mlraj. This additional halt at Takari 
station is rsqulrsd for Koyna Exprsss. it is not a vsry 
important train and ths dsmand is vsry, gsnuins. But 
unfortunately, it has been routinely rejected without 
going Into the merits of the demand. This area now has 
a major lift irrigation project at Krishna Rivsr at Takari. 
It is a city in ths hsart of ths sugar belt. Thsrs ars largs 
industrial belts in ths nsighbourhood. It is a major trading 
town. Therefore, ths dsmand for ths halt of Koyana 
Exprsss at Takari must be sanctionsd at ths earliest 
and not routinely rejected as It has bssn dons up till 
now.

I would liks to thank the Railway Mlnistsr for 
considsring lengthening of ths platform at Karad which 
Is In my parliamentary constitusncy. Ths Karad railway 
station earns a largs frsight rsvsnue for railways 
beoause of loading of sugarcane and because of 
unloding of fertilizers and heavy equipment rsquirsd for 
ths Koyna Hydroelectric Project. Thsrs Is no covorsd 
shed at prsasnt for the second platform of the Karad

station. During ths rainy season, ths loading and 
unloading of sugar and fertilizers cannot take place. 
Because of ths delay, hsavy demurrage has to bs 
incurred. W s had to represent many tlmss to the railway 
authoritlss to waive off this dsmurrage. if ths second 
platform is properly constructsd with black topped access 
road and foot ovsr bridgs, it will do justice to Karad 
which is giving a substantial rsvsnus to the railways.

Puns-Miraj ssction in Maharashtra is one of the 
uniqus railway tracks which is in the South Central 
Zone. Its hsadquartsr Is In ths Stats of Andhra Pradssh. 
And Its Divisional Hsadquartsrs is In Hubll In Karnataka. 
Thsrs is a dsmand, that whsn ths railway authorities go 
in for reorganisation of zones, ths Puns-Miraj section of 
the railways should bs brought undsr ths Csntral 
Railway with a nsw Divisional Hsadquartsrs In Puns or 
Satara or Karad. It should not bs linksd up with Hubll 
and csrtainly not bs undsr ths South Csntral Railway 
with Its hsadquartsrs at Sscundsrabad. it Is vsry 
inconvsnisnt. W s hops that ths sxsrciss for nsw zones 
should not bs restricted only for creating a nsw zons at 
Bangalore.

Th s  Railway Mlnistsr has sanctionsd forty nsw 
survsys and I thank him for that. I would requsst him to 
Includs Karad, Chlploon rail link which has bssn long 
propossd. Now with ths coming up of Konkan railways, 
this will link ths nsw Konkan railway with ths Puns- 
Miraj track which Is a vsry Important ssction of ths 
railways. Thsrsforo, I rsqusst ths hon. Mlnistsr to includs 
ChipDun-Karad link for survsy for ths nsxt year.

Thsrs is no production unit of Railways south of 
Puns. I rsqusst ths Mlnistsr to considsr starting a 
production unit of ths Indian Railways in Wsstsrn 
Maharashtra particularly at Karad.

Ths nsxt dsmand is that ths Puns-Miraj rail track is 
pressntly s singis line track snd ths traffic Is growing. 
But bscauss of ths singls-llns track, thsrs ars dslays. 
A requsst has bssn mads to doubls this track. This 
should bs taken up. Thsrs havs bssn many derailments 
in this ysar, particularly during ths rainy ssason. So 
thsrs is a nssd to rensw ths sntire track at ths sarBsst. 
Th s rs  ars also som s mannsd gatss rsq u irsd .a t 
Bhawaninagsr, Konsgaon, nsar Masur. Many aecldsnta 
ars taking placs in that arsa. Ths Railways havs recently 
dscidsd thst thsy would not grant sny mannsd gatss 
bscsuss of ths rsvsnus constraints. But thsss mannsd 
gatss ars rsquirsd with ths population growth.

I would liks to msks soms gsnsrai suggsstions. 
Thsrs Is a nssd for a Shatabdi Exprsss bstwssn Bombay 
and Nagpur and bstwssn Bombay and Koishpur.

Y wGQww S28Q

I also wholshsartsdiy support ths dsmand for mors 
frequent meetings of Zonal and Divisional Consuttativs 
Committees and thsy should bs smpowsrsd to taks
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•om* decleion* locally. These meetings are not taking 
place regularly. Sir, the railway production unit* have 
done good work but now they need to undertake 
vigorous export drive so that their capaoKy can be fully 
utilized. There is also a need to have the facfHty of S TD  
phone at every platform In the metropolitan railway 
stations. I also request that the Railways should 
construct more Rail Yatri Niwases to encourage low 
cost tourism.

There are many more demands but because of lack 
of time, I wHI not go Into them. I only hope that the 
Railway Minister will give a detailed reply to all our 
requests, If not In his speech, but at least In writing 
leter.

Thank you veiy much for giving me this opportunity 
to speak ot» the Railway Budget.

(Translation]

SHRI RAM PR ASAD SIN G H  (BikramganJ) : Mr. 
Deputy Speaker, Sir, I rise to oppose the Railway Budget. 
I wanted to support it but tha hon. Minister of Railways 
has neglected Bihar and has not given anything to it In 
his four years tenure. It Is a fact that Indian Railways is 
among the biggest Railways in the world from the point 
of public convenience. But today Indian Railways is 
loosing Its credibility. The main functions of Railways 
are to carry goods at a reasonable rate, to provide 
security and facilities to the passengers and carry them 
to their destinations, to check corruption and to provide 
employment ate. But, as far as i know, Railways has not 
been creating employment opportunities for years. 
Instead of providing employment, retrenchment is being 
done. Th e  examination i? conducted, the panel is 
prepared but none is offered appointment. Th* provision 
of reservation made for the Scheduled Castes, 
Scheduled Tribes and Backward Classes is also not 
being impl*m*nt*d. None of the passengers feels 
secure while travelling in 'th e  train. Th e  Railway 
Protection Force has become a ‘loot force', whenever, 
I go to Mughalsarai, I have to travel in a passenger 
train. Mostly the poor, who do not even have clothes to 
cover their bodies, travel in it. The Railway Protection 
force, also robs them of their money. The hon. Minister 
has fixed seats in the reservation compartment but the 
aeata have not been increased in the general 
compartment, which has become a means of looting. 
A* the Railways has lost Its credibility, the people prefer 
lo book their goods by trucks. The goods of the 
businessmen lie scattered here or there. When they go 
to station to collect It, they hav* to face a lot of problems. 
Sometimes, less goods are delivered to them. At the 
Mughalsarai yard, I have myself seen goods lying there 
and someone lifting sacks and sacks of sugar and coal. 
In a way, the Railways Department is breeding 
corruption.

Our public sector has manufactured good wagona 
for the Railways. There was a time when people used 
to say that the wagons manufactured in our country do 
not have a match anywhere In the world. Our workers 
and engineers are very much competent but they are 
not preferred today. The hon. Minister talks of private 
sector. It is a groaa negligence of our Intellect, our 
engineers and our hon**t officers.

Last tlm* A -̂BH I had urged upon the hon. Minister 
that though tre had increased the fare yet the catering 
facility In the,railway was so Inferior that It offered 
neigther the -quality nor the quantity. We travel In a 
good train like Rajdhani but good quality tea is not 
served in it. Earlier there used to be good curtains in 
the train but now these have been replaced. When I 
raised this issue, the hon. Minister told that he had 
given a small pillow and further aeked us to see the 
size of it. Today, In Rajdhani Express, Purshottam Express 
and in other air-conditioned trains and coaches, a small 
pillow Is given which can not be put under the head. 
Th e  Railways Increase the fare in the name of 
augmenting facilities. I had urged upon the hon. Minister 
time and again to at least travel in a passenger train. 
Its coaches and glasses are broken. There is no fan 
and bulb. The bathroom Is not worth use. There Is no 
arrangement of water In It and even then he claims that 
this budget is in the interest of the poor. This budget is 
anti poor. Generally the poor travel In the passenger 
trains but there are no facilities in those trains. The 
Hon. Minister, Sir, I oppose this budget because the 
number of poor people in our country is much and by 
neglecting such people we can not think of building a 
good and strong nation. The days are gone when the 
poor people were ignorant of their rights. Today they 
have anakened and now they will fight for their rights.

I would like to Inform the hon. Minister that earlier 
ticket less travelling was a problem for him but now the 
wards of the Influential people travel without tickets. 
Among them are the sons of the T.T.E. Clerk, M.P. etc. 
Sometimes, I go to Patna from Mughalsarai, i see that 
A.C. First Class or A.C. coaches are so jam packed that 
the protection Force personnel and Railway employees 
find themselves helpless to do anything. The Protection 
Force is so inefficient that they search the brigands only 
after the incident takes place and the passengers are 
looted. There is no need at all of the protection force. 
They serve no purpose dexcept looting the people.

I had urged upon the hon. Minister during the 
previous budget also, regarding the problems of my 
Constituency. Unfortunately, In my constituency on Arrah- 
Sasaram light railway Hne, meter gauge trains used to 
run but that railway line has been removed in the name 
of conversion into broad gauge. A survey of it was 
conducted twice but that railway line has not yel been 
laid. Shri Veer Kunwar Singh was one of the great 
freedom fighters of our country. He belonged to Arrah.
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Sher Shah Suri, the wall known historical personality 
was born in Saaaram. Ths distanes between both thasa 
places is 105 kilometers. if this railway tins is laid, tha 
people win ba benefited by it. I had said that If this 
facility was not available then a surveer could be 
conducted upto Itarsi via Sasaram, Pahaleja and Bhana. 
It will not only cover a long distance but the Government 
will also be benefited by it and the people wHI have to 
spend less time, if tha trains bound for Bombay from 
Patna pass via that route.

The Hon. Minister is not present but Mukul Wasnik 
Ji is very much here.

MR. D E P U TY  SPEAKER : The Hon. Minister is also 
present.

SHRI RAM PRASAD SINGH : It is good. Last time 
in my speech, I had said that the poor people travel in 
the Barwadih Mughal Sarai Passenger train, which 
reaches at 4*5 P.M. They come to Varansasi to work, to 
buy mediums and to visit religious places but that train 
does not stop there. The train halts at its destination 
overnight and starts, at 9 in the morning. It should be 
extended upto Varanasi. In this way, travelling will be 
economical for the poor people. Shri Chhedi Paswan Ji 
had demanded that Bodh-Gaya Express should be run 
from Gaya to Delhi. The train which starts from Calcutta, 
arrives Delhi in the morning via Grand Chord Line. I 
want that It should be run between Gaya and Delhi, it 
should leave for Delhi in the evening and reach here 
in the moning. The trains coming from Calcutta do not 
stop there, in the evening. Only one train i.e Poorva 
Express stops there, which runs for three days in a 
week. The Neelanchal, Shipra, Bombay Mail and Kalka 
Express departs in the morning. There trains do not 
serve the purpose. Arrangements should be made to. 
Introduce a train from there, which will departs in the 
evening and arriv^ Delhi in the morning.

Mughal Sarai Is one of the biggest stations of India. 
When Shri Kamlapati Tripathi was the Railway Minister, 
he had got the retiring rooms constructed there but 
there are only 2*3 rooms. The passangers from far and 
wide come there. They have to face a lot of problems 
and inconvenience due to the lack of the railway 
facilities. From the commercial print of view also, 
modernisation of Mughal Sarai station has become 
necessary. The modernisation of Arrah, Sasaram and 
Buxar should also be done as these are very old 
stations. There are only 2-3 rooms. There is no retiring 
room for the passangers. They do not get even drinking 
water. These facilities should be provided there.

Last time also, I had demanded that Purshottam 
Express should be given a stoppage at Dalmia Nagar. 
tt is a big business centre. An over bridge should be 
constructed on Bikramganj road. Thera is P.P.C.L. and 
Banjari Cem ent Factory in Amjhor. Hundreds of

passengers of the place want to board tha train from 
Dlhari to reach Delhi. If Purshottam Express is given a 
stoppage at Dihari, It wilt be convenient for tha paopia.

I had talked to tha D.R.M. regarding tha Shipra 
Express which reaches Gorakhpur. I come to know that 
a survey of the trains running on this route was 
conducted but no further action has bean taken In this 
regard. The population of this country is increasing day 
by day. The people travel on the roofs of the coaches 
since they do not find a place in the trains and it leads 
to accidents. The number of passenger trains should be 
increased. Further, the number of seats should be 
increased in Kalka Mall, Bombay Mail and Poorva 
Express which stop at Sasaram, Bhabua and Delhi.

There is a village Mahadeva between Pehleja and 
Karvandia stations. It is in a remote area. I alongwlth an 
hon. Member have written with regard to it. An inquiry 
has also been conducted in this regard. People from 
Mahadeva and several neighbouring villages coma 
there. They have to face a lot of problems. Therefore, 
my submission is that a provision of 'Gomti' should ba 
made near Mahadeva.

Once again, I would like to ruge upon the hon. 
Minister that the Railways should be made more credible 
as it is a vast commercial field and useful for paopia. 
If it loses Its credibility then It will be harmful for the 
country. The hon. Railway Minister says so many times 
in his speech that Railways Is one of tha biggest 
organisation in the world. If its credibility goes dow n., 
it will be a great loss to the people. Please maintain1 Its 
credibility. The engineers and the technical workers 
working In it should be given due regard and it shouM 
not be handed over to private companies. I have the 
experience that the performance of private parties who 
are given the catering contracts in the traina ie poor and 
they serve sub-standard food. Privatisation of Railways 
should never be done and let tt remain in tha pubNc 
sector. Encouragement should be given to the engineers 
and the officers and by mutual harmony, tha Indian 
Railway organisation should bs made good. FacRMes 
should be made available to the people and more 
attention should be paid towards security. Its credMINy 
should be maintaned. There is a lack of all theee things. 
Therefore, I oppose this budget.

Sir, i arm thankful to you for giving me an opportunity 
to speak.

[EnglishJ
DR. ASIM BALA (Nabadwlp) : Sir, I am going to*' 

speak against the Budget; that is, I am going to oppose 
the Railway Budget, in the Railway plan, the total size 
of the plan is gradually reducing. While commuter* and 
passengers are increasing, the Railway Budgat In 
percentage is reducing day by day. Suburban class 
passengers are increasing; but non-suburban higher 
class or super class passengers ara reducing.
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MR. DEPUTY-SPEAKER : Mr. Malllkarjun, H you A2A 
not feeling wall, you can go; Shri Mukul Waanlk la hara; 
ha will look alter.

TH E  MINISTER O F STATE IN TH E  MINISTRY OF 
D EFEN CE AND MINISTER OF STATE IN TH E  MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN): 
No, Sir. I am perfectly all right.

MR. DEPUTY-SPEAKER : Okay, Dr. Aslm Bala, you 
can continue.

DR. ASIM BALA : As far as the passenger amenities 
are concerned, they are given to the upper class 
passenger more and not to the suburban passengers, 
that Is, second claas passengers. These are the two 
things that I want to mention.

I would also like to mention here something about 
the problems in my constituency. Before that, I would 
like mention here that in the last three or four years, 
three or four committees have been set up; and they 
have given some recommendations. I do not know how 
far It will work and how far the recommendations are 
going to be implemented.

Sir, I will now come to gauge conversion 
programme. In the Budget Speech It is mentioned that 
in four years time 600 kilometers of railway line have 
been converted from metre-gauge to broad-guage. In 
my constituency, there in no gauge conversion 
programme. My constituency has got only 10 to 12 
kilometers of narrow-gauge line. Even that has not been 
converted into broad-gauge. It is my appeal and request 
to the hon. Minister to see that It is converted into 
broad-gauge.

With regard to recruitment, I would like to mention 
that H Is a high problem, particularly in eastern region. 
During the last few years, two or three panels for 
recruitment of Scheduled Castes and Scheduled Tribes 
people have been formed but no Instructions from the 
Central Qovernment regarding their appointment were 
Issued to them. Some of the candidates have already 
become overaged. But it is a pity that the Railways are 
not taking any Initiative to recruit those candidates.

Now, I will come to my area, I.e., Ranaghat. We 
have a very old line. During the British Regime, there 
was a double line but now that line is being neglected. 
At the moment, tribals are going to Bangladesh by goods 
trains. But our railway Authorities are not taking any 
care to develop that area. People are coming from long 
distance for their offices which are situated In Ranaghat 
as wen as Calcutta by travelling six to seven hours a 
day. There, the people are demanding electrification of 
the route.

Regarding Bangaon-Ranaghat Hne, I am very happy 
to say that the Railway Authorities have just sanctioned 
two DMU coaches on that line. I have not yet received 
any latter.

Now, I want to mention about the railway timings. 
Th e  trains are not maintaining proper schedule 
throughout their destinations. So, I request tha Hon. 
Minister to keep in mind the problem regarding late 
running of traina, which ia vary eaaantial.

Now, I want to mention that In my area we have a 
number of earthen pot vendors. /They are very poor 
people. They use to take their earthen pots to long 
distances. Sometimes, the Railways do not allow them 
inside Chair Cars. But with the connivance of the local 
touts they are allowing some other things, which are 
not actually banned by the Railways, sometimes such 
things happen. So, I request the Hon. Railway Minister, 
through you, that he should also look into this matter.

Sir, my area Is very much neglected. There are no 
lights; there are no fans and there are no windows. The 
roofs are broken and during rainy seasons rain water 
comes Inside. Also, we have no proper toilet facilities. 
I would like to mention that Krishnanagar is my district 
headquarters and from Ranaghat to Krishnanagar K is 
only 30 kilometers. But still, there Is no double line. I 
have demanded and even people are also very much 
agitated for having the double line there.

Regarding land management. I would tike to 
mention that in my area some railway lands are 
remaining vacant for a very long time. The Railways are 
not giving those lands on lease or to some cooperatives. 
But some touts are just acquiring those lands and doing 
some business.

But nobody is going there to look Into them. The 
RPF and the local officers are also not going there. 
They are not looking into the matter, it Is creating and 
would create a very serious problem in the future.

Sir, Ranaghat is a very big and busy station. The 
people are demanding for a computerised reservation 
centre at the Ranaghat station. I would be very glad If 
the railway authorities could provide funds for setting 
up of a computerised railway counter at the Ranaghat 
station. With all these words and opposing the Railway 
Budget, I am concluding my speech.

[Translation]

SHRI SUBASH CHANDRA NAYAK (Kalahandi): Mr. 
Deputy Speaker, Sir, I rise to support the Railway Budget, 
1995-96 and thank the Hon. Minister for there haa been 
the development of Railways in the real sense of the 
word In Orissa during his tenure I.e., after 1991 and it 
is still going on. Kalahandi is the most backward area 
of Oriaea. I fail to understand why Kalahandi remains 
out of the mind of the Hon. Minister whereas 
developmental works have been undertaken in every 
other district of Orissa. In 1993, I was given an 
opportunity to speak on the Railway Budget at 3.00 
a.m. At that time, I had thought that thla late opportunity 
to epeak may fructify Into grant of aome funda for the
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development of Orissa. That cams tnta and Rs. 50 lakh 
were granted for tha construction of nsw line from 
Lanjlgarh Road to Junagarh. So far, a sum of Rs. two 
crore has baan sanctioned for that Today, It is 1.30 a.m. 
and I hope that a railway line facility might ba extended 
to the people of my araa on ths pattern of Lanjlgarh 
Road*Junagarh line. On his visit to Bhuvaneshwar, the 
Hon. Prime Minister had announced In a meeting that 
ha will put a backward area like Kalahandi on tha track 
of davetopmant.

SHRI S Y ED  MASUDAL HOSSAIN (Murshidabad) : 
No tax is levied on a speech.

SHRI SUBASH CHANDRA NAYAK : I urge upon the 
Hon. Prime Minister and the Hon. Minister of Railways 
the former because the development of my area is not 
possible without his good wishes to think of the 
development of my area.

The Hon. Prime Minister had laid the foundation 
stone of a railway line there on 22.4.1993. It is 1995 
today. The people are asking me why has not the work 
been completed despite laying of its foundation stone 
by the Prime Minister himself? Whether people are 
being misguided? Mr. Deputy Speaker, Sir, through you, 
I would like to urge upon the Hon. Prime Minister and 
the Railway Minister that the development work of 
Kalahandi initiated by the Prime Minister should be 
completed forthwith. I had also stated during the last 
two Railway Budgets that Jaffer Sharief ji would lay the 
foundation stone of Bhavani-Patna railway station.

I visit his office regularly and despite his assurances, 
he does not go there. Once, I had requested the Hon. 
Minister’that the five railway stations In my area, namely 
Kesinga, Kandel Road, Narala Road, Roopara Road 
and Lanjlgarh Road should be improved. He called 
Shri Rajkumar and ordered him to do this work. I am 
sorry to say that one year has passed since then and 
arrangementa have not been made even for the 
whitewash, what to talk of completing work. This should 
not happen. Th e  Minister's orders should be 
implemented.

Mr. Deputy Speaker, Sir, Samata Express should be 
run daily and A.C. coaches should be attached to It. I 
am not saying this on my own but people's demands 
come to me. Therefore, I am making this request. 
Simultaneously, arrangements should be made for 
attaching A.C. and 1st class coaches to the Chhatisgarh 
Express train. W e travel via Calcutta but such 
arrangementa ara neceaaary for the common people. 
Tha Sambalpur Expraaa running upto Sambalpur should 
ba extended upto Waltair.

Lastly, I would Ilka to say that the development of 
tha country cannot taka place unlase Kalahandi ia 
developed and Rs people liberated. Hence, there is the 
naad of a communication aystem. There la enough raw 
material available in that region. This araa ia rich 4n

Bauxite mines and stone. Just now, one of our 
colleagues was saying that the development work is 
undertaken in the conatttuenciea of ruling party's M.Ps 
whereas no such work is taken up in the areas of the 
M.Ps belonging to B.J.P. or Janata Dal. This should not 
happen. An M.P Is an M.P no matter which party he 
may belong to. Lastly, I would only like to say that the 
work of Lanjigarh Road-Junagarh railway line should 
be completed this years, therwise, the people will launch 
an agitation and I hope you will excuse me for that.

DR. G.L. KANAUJIA (Kheri) : Mr. Deputy Speaker, 
Sir, I would like to draw the attention of the Hon. Minister 
towards Lakhimpur Kheri which is contiguous to the 
Nepal border upto a length of 130 kms. A station was 
constructed in haste at the time of Indo-Chains war. 
When I had made a request last time, I was given the 
assurance'that the Lakhimpur-Bareilly meter-gauge-line 
via Lucknow-Sitapur will be converted into the broad 
gauge line but it has not been converted so far. Lucknow- 
Hardoi-Shahjahanpur is a very busy line and in case 
an accident occures on this line, the traffic is diverted 
towards Agra which creates difficulties. The funds 
allocated for conversion of Lakhimpur-Bareilly line have 
now been diverted to the area of the former Prime 
Minister Shri Chandra Shekhar. The Work of laying the 
railway line has been completed there. Ours is a very 
backward area which is contiguous to the Nepal border 
and 50 kilometer area is inhabited by the tribal people 
there. The train departing from Lucknow stops at 
Gaurifanta for the night and leaves for further journey 
in the next morning. That train should be extended upto 
Tigunia wherefrom it may be run upto Lucknow via 
Balia and Lakhimpur Kheri. This would cover that 50 
km. tribal area. Earlier too, I have raised this demand 
twice and now I am raising it for the third time. 
Farrukhabad, Shahjahanpur and Kheri are parallel lines. 
The former Deputy Railway Minister, Shri Bal Govind 
Verma had got a survey conducted of Hardoi and Kheri 
line but no work could be taken up thereafter. I have 
already raised this demand twice before you and would 
submit that this area touches international border. The 
whole area upto Nepal border will be benefited if 
Farrukhabad-Shahjahanpur-Kheri is connected with a 
Railway link.

There are only two lines in Lakhimpur-Kheri but the 
platform is only one side. The train stops at platform 
No.1. There is a pit beneath the other line which has no 
platform and people pass through it. It creates many 
difficulties. I would like to urge upon the Hon. Minister 
to construct a platform along that line. There are two 
colleges, one each in tha North and tha South of that 
line and gates on either side are closed until the passage 
of tha train. Tha students face a lot of Incovenience due 
to it. Tharefore, I had requested that an overbridge 
ahould ba constructed for their convenience. Secondly, 
there ara no houaes around L.R.P. road. An overbridge
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cannot be constructed over the main line because there 
are many buildings on either side. Therefore, I request 
that an overbridge be constructed over the L.R.P. road.

It the Agra Fort train is delayed by one hour and it 
could reach Bareilly at 3 O'clock, then, we can get a 
connection by Lucknow Mail. The passengers of Piiibhit, 
Shahjahanpur and Lakhimpur Kheri can travel by that. 
Otherwise, we have to waste half a day at the platform. 
In this connection, I had written a letter to the Hon. 
Minister and raised this issue in the Parliamentary 
Committees. Moreover, four M.Ps had also met the Hon. 
Minister. There is no harm in doing so. The only thing 
to be done is to delay the Agra Fort train by one hour.
I have also written letters about the railway line passing 
through tribal area of GaurHanta-Chandanchauki and 
there have been agitations for it also. Despite that, 
these lines are being dismantled and half of the line 
has already been dismantled. These lines pass through 
an area close to the Nepal border. Therefore, these 
should not be dismantled. Instead, train service should 
be resumed on these tines.

The Issue of pilferage in the Railways has already 
been touched upon. There is total insecurity in the 
Railways and young children, in particular, resort to 
thefts and pilferage.

I would cite a recent incident of 13th of the month. 
There were four M.Ps. and four gunmen In my coach. 
The M.Ps. were Shri J .P  Mishra, Shri Gangwar and 
myself the luggage and Rs. 10,000 is cash of a 
passenger of the same coach, Shri Dinanath Tripathi 
were stolen. The second incident took place on 28th. I 
was travelling by Agra Fort train and was late because 
I could not catch the Lucknow Mail from Bareilly. I had 
to reach here on Friday, the 28th. The train stopped for 
45 minutes at Mathura Cantt. There were some lines 
in the train and nobody came forward to unload tins. 
After some distance, we saw a long queue of the 
school children who were held up there. I would request 
the Hon. Minister that there should be prior arrangements 
tor unloading of goods.

Mr. Deputy Speaker, Sir, reservation facility is 
available at the Rail Bhavan. The  M.Ps. go for 
reservation there occasionally. I went there myself as 
my son had to go Bangalore. I applied in writing and 
the concerned official assured me that I would get a 
berth. But no berth was provided and my son could not 
go to Bangalore. If a Member of Parliament personally 
goes to Rail Bhawan and asks a berth for his child but 
fails in his endeavour, how far is it justified? I had also 
told the Hon. Minister about it but no enquiry was held. 
Therefore, the counters opened at Rail Bhawan should 
b'e closed down. The Government officials posted there 
provide reservation only to their own people. These 
counters are also unetess for MPs.

Secondly, I would like to talk about the facilities 
being provided In railways. I want to know about the 
arrangements made in railways for sanitation and water. 
While I was in Bangalore, the Hon. Railway Minister 
was also on a visit there. I requested him that Instead 
of visiting Bangalore, he should visit my area because 
there is no arrangement for water and sanitation. Anti
social elements and outsider travel in second class 
A.C. and the first class A.C. coaches. One cannot sit 
there. The condition of retiring room is worse. I wanted 
to support this Budget, but after looking into alt sudh 
affairs, I do not want to support it. The Bill introduced 
here is anti people and Is an Election Budget I, therefore, 
oppose it.

SHRI T E J  NARAYAN SINGH (Buxar) : Mr. Deputy 
Speaker, Sir, I rise to oppose this Budget. In my opinion 
this budget does not provides any relief to poor. Though, 
second class fair has not been increased. Yet excesses 

•commlted on the passengers travelling In second class 
still continues. I think that they cannot get justice under 
the present system. It has been alleged here that officials 
are guilty. But t think that officials alone are not 
responsible for the worsening condition of railways. If 
anyone is responsible for the deteriorating condition of 
railways, they are the people who are heading the 
Government but not the Government official. If the Hon. 
Minister is honest and the Government is sincere, its 
officials will certainly remain honest. But if the 
Government is not sincere in itself, the question of Its 
officials being honest does not arise. There is an old 
saying that a good master makes a good servant. I do 
not believe that the officials are responsible for 
deteriorating condition of railways. I hold that the 
Government is not sincere and its Intention is malafide. 
That's why the condition of railways has deteriorated. 
So far as the work done or undone is concerned, only 
the Hon. Minister is not at fault. The Railway department 
will work only when fund would be available. I think that 
the intention of the Government and the Hon. Minister 
of Finance is malafide. Had the intention of the Hon. 
Minister of Finance been bonafide and the amount 
earmarked in the Budget would have been made 
available, to the Railways, the Railway network might 
have been improved a lot. But in the absence of 
Budgetary support the plight of railways has become 
miserable.

Now I would like to raise a few issues of my 
constituency. Though I had raised them h«re several 
times and action was certainly taken on some issues. 
I do not deny It yet there are such certain works which 
are benificial to the pubiic. There is a train which runs 
between Danapur and Howrah. Buxar links both Uttar 
Pradesh and Bihar. That train arrives at Danapur in the 
morning and stays there for the whole day. If that train 
is extended upto Buxar about 500 commuters of Uttar 
Pradesh, who used to go to Howrah, will be benefited.
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I have been raising this Issus continuously for the last 
four years but the Government does not pay any 
attention to It. I would like to request the Government 
once again that Howrah-Danapur Express should be 
extended upto Buxar.

Th e  train running between Ranchi and Patna 
should also be extended upto Buxar because about 
one thousand passengers from Buxar and Uttar Pradesh 
go to Bokaro every day. When they do not get train, 
they are compelled to go by bus. i would like to request 
that a new train should be introduced between Bokaro 
and Buxar via Patna, so that the passengers of that 
area may be facilitated.

My third demand Is that a new railway station should 
be provided between Dihiyan and Paudia Halt because 
a large number of office-goers travel from Arrah, which 
Is near Sarvodaya village and it is a long standing 
public demand. I, therefore, request the Government to 
provide halt at Sarvodaya at the earliest. A  railway 
crossing is to be built at Punea village in my area. In 
Its absence the common people have to face a lot of 
problems. I, therefore, request the Government to 
provide a railway crossing between Buxar and Punea 
Immediately.

Survey has been Conducted for Arrah-Sasaram light 
railway. I had written so many letters in this regard and 
the Government replied that it would spend an amount 
of Rs. 85 crore in that project. I thought that the condition 
of the Government was already miserable, so how could 
it manage such a big amount? But when the Hon. 
Minister Shri Ram Lakhan Singh Yadava reached Arrah 
to inaugrate the survey work of that line. I thought that 
he was an Hon. powerful Minister, so the work might be 
completed In no time. But it proved much cry little wool 
8 months have passed since the inaugration of that 
survey work. I think thousands of rupees might have 
been spent during the visit of railway officials there. A 
half kilometre road could have been constructed in a 
state like Bihar with that amount. But nothing has 
happened..! found it In the Budget also. If anywhere a 
new railway line is to be introduced it is included in the 
Budget or In the speech of Hon. Minister, But I have 
gone through this Budget line to line but I do not find 
anywhere the provision made therein for laying Arrah 
Sasaram line. Through you, I* submit to the Government 
that the survey of the Arrah-Sasaram railway line has 
already been conducted, therefore, the Government 
should start work there without making ahy excuse.

I would like to say onething more. I do not say that 
the Department of Railways has done Injustice with 
Buxar. All trains stop at Buxar. But only the Hlmgiri 
Express does not stop there. It should also stop there. 
This le a long standing demand. In Bihar the amount of 
revenue earned by railway in Buxar is the second largest 
after Patna. I, therefore, demand that the Himgirl Express 
should also stop at Buxar. Moreover, I would like to

state that the Janta Express stops at every station except 
Barna. Why it has been left out? It should stop at Banra 
also.

I would like to submit one thing that though the 
distance between Patna and Buxar is less than the 
distance between Aligarh and Delhi. Yet the monthly 
pass has not been allowed In former case. About 300 
commuters travel everyday between Buxar and Patna. 
Therefore, orders should be issued to provide monthly 
seasonal tickets for the Journey between Patna and 
Buxar as is in case of Aligarh-Delhi.

There is no proper arrangement of retiring rooms in 
the railway stations in my area. I request the Government 
to improve the condition of retiring rooms at Bihiya, 
Raghunathpur, Dumraon and Chausa stations. Earlier I 
had raised a question about the condition of the retiring 
room at the tBuxar railway station. It is now in good 
condition because the administration took Interest in it.

Another point I would like to make is that the number 
of casual labourers in the list is around 2400. According 
to the court verdict of 1987 regarding these casual 
labourers, they should have submitted their application 
by 31st March. But those living in remote areas could 
not submit their applications in time. As they could not 
get the information so their application sreached late. 
Thus, their applications could not be verified at Buxar, 
Mughal sarai and Dildar Nagar. My submission is that 
such 2300 applications should be verified and the 
applicants should be recruited as per rule. To conclude 
I would like to tell one thing more that as per rule 
casual labourers are entitled to get their employment. 
Therefore, they should be given Jobs.

At last, I would like to submit that the most students 
of Bihar go to Karnataka for medical and engineering 
studies. But in the absence of direct train service from 
Patna the students have to face a lot of problems I, 
therefore, request the Government to introduce a special 
direct train for Bangalore from patna. It should not stop 
anywhere enroute. if it would stop anywhere en route 
the belongings of students will be lost. It should be 
managed in such a manner that the railway does not 
suffer any loss and the train is available for Bangalore 
every day.

Sir, at last I would like to request the Government 
that the RPF should either be strengthened or removed 
because It causes more loss. This force cannot prevent 
even chain pulling. I, therefore, request the Government 
to abolish it or remove it from railway.

Mr. Deputy Speaker, Sir, with these words I oppose 
this Railway Budget.

[English]

SHRI S. SIVARAMAN (Ottapaiam) : Mr. Deputy- 
Speaker, Sir, I thank you for giving me permission to 
speak in connection with the Railway Budget.
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At the outset I would like to briefly place my 
observations over the Railway Budget presented by the 
Railway Minister, Shri Jaffer Shariefji. An impression 
has been created that the Budget is soft on the people 
of this country. But I would say that the Government 
itself is responsible for depicting the picture of soft 
Budget expecting the support of the people In the 
coming election. Though he had spared the ordinary 
class travellers, he had in fact come down heavily on 
the common man by hiking the freight rate.

Already the common man is suffering a lot of 
difficulties as the price of various commodities hdve 
gone up in a big way. The rate of inflation has shown 
no tendency to come down.

The rate of inflation has shown no tendency to 
come down and I would submit that our Railway Minister 
also made his contribution for this. The academic 
assessments show that the price of essential 
commodities will be going up by seven per cent due to 
the hike in the freight charges.

Sir, let me state some hard facts about the attitude 
of the Railway towards my State, i.e. Kerala. The 
Members coming from Kerala, irrespective of their Party 
affiliations, were consistent in stating that the Minister 
was showing step-motherly attitued towards the State. 
We had many expectations. We though that being near 
to the Minister’s home State, Kerala also would be given 
some considerations. But I would regretfully state that 
the Minister has cleverly managed to restrict the growth 
of the railways within the four boundaries of Karnataka. 
Even the benefit of Konkan railway line is being denied 
to Kerala.

Sir, Kerala was the first State to come up with a 
helping hand to assess the railways for the construction 
of Konkan lines. The then Railway Minister, Shri George 
Fernandez has specifically assured that the single line 
between Shornoor and Mangalore would be doubled. 
Unless and until this Is done, Kerala will be denied of 
any benefit from the Konkan lines. Rs. 100 crore has 
been set apart for gauge conversion in the country. But 
North Kerala remains to have some old net work 
provided by the British regime. Even after four-and-a- 
half decades of Independence, not even a single metre 
of railway line Is added to North Kerala. I would like to 
state that the doubling of Shornoor and Mangalore lines 
should be handed over to Konkan Railway Construction 
Board to which our State has contributed Rs. 36 crore 
for the construction of Kongan lines.

Let me remind the Minister that by introducing one 
or two push and pull trains and intercity Express, the 
railways will not develop In Kerala. The Government 
has to consider the genuine demands of the people,
i.e. construction work of new lines and doubling of new 
lines has to be started. So I request our hon. Minister 
that doubling should be started from Shornoor and not

from Kuttipuram. The doubling work should be handed 
over to the Konkan Railway Construction Board. I also 
request the hon. Minister to Introduce one day train 
between Mangalore and Madras v ia .Shornoor. More 
amount should be provided for the electrification work 
from Erode to Emakulam. I also request the Government 
to provide computer reservation system in Shornoor 
Junction because It is the biggest railway station in 
Malabar.

With these words I oppose the Railway Budget 
presented by Shri Jaffer Sharief and conclude.

[Translation]

SHRI SYED MASUDAL HOSSAIN (Murshidabad) : 
Mr. Deputy Speaker, Sir, it is 2 O'clock and outside the 
house, silence prevails all around. The people of the 
country are asleep but this House is still awake. You as 
well as two hon. Ministers, who are not the Cabinet 
Minister are sitting here. The treasury benches wear a 
deserted look. Some Members from Opposition parties 
are, of course, present here. I feel that a conspirary is 
being hatched here to cheat the common man. I would 
like to touch on some important points on this subject. 
All the Ministers from Congress Party while speaking 
on a subject keep on repeating the name of Shrimati 
Indira Gandhi and Rajiv Gandhi. Today, our country has 
made tremendous progress. Though they go on 
repeating their names but the fact is that nothing has 
been done on the places where Shrimati Indira Gandhi 
had laid the foundation stones. However, animals keep 
on tampering those function stones.

w,Qww S2—Q
Had they got any regard for Shrimati Indira Gandhi 

and Rajiv Gandhi they would have done something at 
those places where foundation stones have been laid 
Howrah-Amta, Balugarh-Eklakih etc. are such railway 
lines where foundation stones were laid by them. I 
would like to say that leave aside the people of West 
Bengal, but at least to pay some regard to those leaders 
some construction should have been undertaken on 
those foundation stones which bear their names.

There  is Sealdah-Lalgula Section in my 
constituency, which is 238 km. long nine MPs hail from 
this area. Shri Ajit Panja is from Sealdah and I am from 
Lalgula. I do not know as to what the public of our area 
think about us as nothing has been done even after 
several reminders given by us. Dr. Asim Bala has just 
mentioned about that section. 'Neither the Krishangarh- 
Lalgula railway line has been doubled nor electrification 
has been taken up on it. Please introduce a DMU on 
this line for the sake of we nine M.P.s. Whenever any 
demand is raised, the set reply given is the shortage os 
revenue. It is 2 O ’Ciock and at this time, 369 up Lalgula 
passenger train might be at Krishangarh station. If a 
raid is conducted at this time, the 1st class and all, other
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compartments would be found full but the number of 
ticket holdere will be one or two only. I dare the hon 
Minister to dial there but I know, that he will not do so.

Every MP says something about his own area but 
I would like to make one or two suggestions. In my 
area, there is a small railway station Nasipur. The railway 
line between Murshldabad and Azimganj is quite old. 
This area can be linked directly to Delhi via Azimganj, 
if a bridges is constructed over river Bhagirthi and In 
this way North Bengal can be connected with Delhi. A 
railway line already exists there and the land Is also in 
prossession of the Railways. Therefore, there is a need 
of will power to construct a bridge on this river. There 
Is an old locoshed in Azimganj but as nowadays steam 
engine is not in use then what will happen to this 
locoshed? There is shortage of land in Bengal and the 
Railways land can be occupied by someone. But if this 
line is diverted, a base kitchen, a Railway hospital or 
a factory for manufacturing railway equipments can be 
set up there. I have raised this issued earlier as well.

Salarganj museum is a quite famous museum and 
there Is another museum at Murshldabad, known as 
Hazardwari. It is not as big as Salarganj Museum but 
has unique collections. It is visited by nearly 25 lakh 
tourists year. I has demanded that a 18-20 bed dormitory 
should be set up at Murshidabad railway station but it 
was not accepted and only a two cell retiring room 
have been constructed there. Moreover, the people are 
undeiware of it. The railway Time Table also does not 
mention anything about this retiring room. This retiring 
room always remains occupied by railway staff. Then of 
what use is ft to passsengers? There are the issues 
which I have raised about my area.

I would like to raise another important issue here. 
You aii may be knowing that how industrial units are 
being closed down in West Bengal. A large number of 
Pakistani refugees who had earlier migrated there from 
East Bengal had become hawkers in Railways. At 
present a large number of labourers who have been 
rendered jobless due to closure of industries there, 
have also become hawkers in Railways. There are about 
60 thousand railway hawkers in West Bengal. CITU is 
the biggest Union of railway hawkers. I am its President. 
We have made several demands for issuance of licences 
against fees. We do not want to work illegally. We are 
willing to pay money for licences. Vendors are given 
licences at railway stations. Schem es for self 
employment are launched. However, the poor people 
are also self-employed because they do not borrow, 
single paisa from banks.

I would like to know from the hon. Railway Minister 
as to whether he wants to have 60 thousand licenced 
hawkers for Railways or 60 thousand anti-social 
elements. RPF personnels force them to get down on 
the plea that they are ticketless passengers. These 
people are charged with allegations and fined. I would 
like to say that those hawkers do not tike to,work illegally.

The second thing I would like to telt is that in 
companion to the the incidents growing crimes and 
robberies in Railways In other parts of the country the 
crime is quite less in Railways In West Bengal. Apart 
from R P F and GRP, personnel appointed by the 
Government, hawkers are playing an important role in 
maintaing law and order in Railway because it has a 
direr* bearing on their occupation and livelihood. I would 
like to cite one or two examples. At Howrah railway 
station, a dumb girl was raped by a RPF personnel, 
who was caught by a hawker. Such incidents or pick
pocketing can take place outside the Howrah or Sealdah 
railway station, but not on platform. No one dare do 
that. These hawkers earn their livelihood from here so 
they keep a strict vigilance on platforms. These are 
poor people and I, as the President of their Union, 
request the hon. Minister to issue licences to them after 
charging money. They will never refuse to pay money 
for the licences. The cost of licence will not be more 
than the money paid to GRP and RPF. I would like to 
say that their struggle for it has been going on for a 
long time. They have staged demonstrations at each 
and every DRM office. At some places I, also supported 
them. The hon. Minister should look into the matter lest 
they would launch a big movement for it. With these 
words, I conclude.

(Translation]

'SHRI MOHAN RAWALE (Bombay South Central) 
Mr. Deputy Speaker, Sir, with your permission, I would 
like to speak in Marathi. My colleagues Shri Ram Naik 
and Shri Sharad Dighe told In this House that Railways 
earn profit from Bombay suburban traffic. But even then 
Railway administration charges heavy fare for Bombay 
commuters than any passenger travelling in the country.

Railways always plead that they are running into 
losses. A proposal is pending before the Cabinet for 
the past three years. The proposal is that Railway land 
which is there in Bombay should be commercialised 
and funds should be raised from these lands on 
commercial basis. This is a simple proposal. But I fail 
to understand why does not the Government accept this 
proposal. Why the burden is imposed on Bombay 
commuters? Or is it the intention of the Government to 
loot the poor people. There was no need to increase 
the fare presently. If the Governm ent gives the 
permission to sell these lands on commercial basis, 
there would be no need to Increase the fares. In fact, 
the Government will have to withdraw the hike in fares. 
The Government will have to withdraw the hike in fares 
effected earlier.

There is a plan of BADE which involves a cost 
2200 crores of rupees. It Is lying as it is. I do not know 
why it is not approved. If it is approved, it win render 
more facilities to the residents of Bombay.

* Translation of the speech originally delivered in Marathi
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Railway wagons, anginas, track, bridges, automatic 
gates, signalling system equipment installed in engines 
which have been damaged should be reparied and 
their proper maintenance should be ensured by Railway 
administration. First Indian railway was started in 1853 
from Thane to Bombay. A machine can develop a fault 
anytime. Therefore, the Railways must take up the task 
of modernisation in right earnest manner. What is 
valuable for Railway is the time factor, and the residents 
of Bombay know only too well what is the importance 
of time.

If a train does not start in time, it can lead to agitation 
and people can express outburst of their anger. That is 
why administration should take this matter seriously 
and understand the feelings of Bombay commuters.

The bogies of trains which are run by the railways 
are in hopeless condition. For whom are you running 
these trains? The reason for not keeping proper upkeep 
of trains is cited to the shortage of manpower. You should 
recruit more employees. The administration has 
stopped the recruitment. There is uncleauliness in 
suburban trains. The Chairman of Railway Board should 
go there and see the condition of trains. I am thankful 
to him and the Hon. Railway Minister for visiting Bombay. 
We MPs were also invited. We held talks with them. The 
Chairman of Railway Board also had come and made 
necessary provision. But he should ensure whether the 
funds sanctioned by Railways are properly utilised or 
not There is .no deanless. Trains are out of order and 
need repairs. In Many bogies, there are no fans no 
lights, broken benches, broken windows and door is a 
common sight. Some trains are repaired in such a 
manner that nails which are used are enough to tear 
the clothes and injure the passengers. It Is also said 
that there is no time for carrying out repairs. Even ail 
the rules of security are viotated. There is corruption 
due to which some spare parts are stolen. Even 
accidents have taken place because of theft of spare 
parts. Controlling equipment is damaged, fish plates 
are removed. If modern telecommunication equipment 
and equipment based on modern technology are not 
used, it can play havoc with the life of passengers.

There are jhuggi-clusters on railway land. 
Maharashtra Government has given permission to these 
clusters since 1985. The se  clusters have been 
regularised. But as these clusters have come up on 
railway land, Railways have not given permission and 
NOC to the dwellers. The Railways should take back 
this land for its use. If the Railway take back their land, 
fhey should give alternative plots to the dwellers. The 
Railways should do that or give NOC to them. They do 
not get water, electricity, toilets etc. They live there in 
the most unclean surroundings.

Sir, the Railways started Metropolitan transport 
project in 1969. This was set up to give maximum 
amenities to the suburban passengers. The preliminary 
report was submitted to the Railway Ministry as back as 
1971. In 1972 British Experts were invited to study 
Suburban traffic and suggest necessary changes. The 
British Experts had made important suggestions in their 
report and suggested necessary changes as wall. But 
we do not know as to what has happened to this report. 
Where is that Report? That has bean submitted to the 
Government but it has been neglected. If you Implement 
the suggestions of British Experts and want to reduce 
the congestion of traffic, you require another terminus 
Station like Boribunder and Churchgate. The British 
experts had suggested 7 corridors i.e. 7 double railway 
tracks. The 7th track was Bandra-Kurla railway tract. 
There was suggestion of Bombay-Kurta complex also.

I have with me letter written by Prime Minister. If 
you permit, I will read only one or two lines. There is 
a suggestion that Railways should purchase cloth from 
NTC. I had raised this issue when I spoke on President's 
Address. He has replied to me regarding that Issue. He 
has said In his letter : “You had referred specifically to 
the purchase of textile items by the Ministry of Railways 
and other departments of the Government. We have 
decided to continue the policy of the Government 
department purchasing their requirement from NTC/BIC 
while implementing turn around strategy." But this is 
nowhere being done. The  Railways require huge 
quantity of cloth. But it is not being purchased from 
N TC. If they purchase it from N TC; N TC  mills can run.

In my Constituency, there is a railway station called 
“Shivadl". Accidents take place frequently at this railway 
station. I have been constantly demanding that there 
should be an overbridge. I have been demanding that 
there should be an overbridge for the last there years. 
But it has not been constructed as yet. I am always told 
that there Is no provision of funds. So I request the Hon. 
Minister through you to take up the work of overbridge 
at the earliest.

At Chinchpokli and Kari Raod, there is Central 
Railway. Between Chinckpokll and Kari Raod, there 
should be a bridge. There should be a bridge to connect 
Lai Bagh Gas company and Dhila Road. Otherwise for 
going there, people have to take circutrus route and 
spend 15 or 20 minutes.

There is a ground owned by Railways. There a 
Station should be constructed. I have been making this 
suggestion and making this request for quite sometime. 
But Hon. Minister has not yet taken this request into 
account. So, I request him that this Stadium should be 
constructed at the earliest. *

Sometime back, i had made a suggestion that 
Sound System should be installed In all bogies. When
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there was accident at Kandlvatl in ‘Mahlla Special' 
there was no Sound System in that Compartment. When 
the ladies saw smoke, they jumped out of the 
Compartment and some ladies died In that accident. 
But if there had been a sound system or communication 
from the next Station, that accident could have been 
averted. When I was elected as Member of Parliament 
for the first time, I had raised this, issue in my speech 
on the Railways Budget. But I got a negative reply. I 
was also told that Railway would consider it later on. 
But I do not know what happened after that. So, I request 
the Hon. Minister to start sound system in the bogies.
I also request that compensation should be paid to the 
family members of those ladies who died in that accident.

Hon. M.P. from Punjab Shri Umrao Singh gave good 
suggestion that sportsmen should be given 50%  
concession in fares instead of present 25% concession. 
Fortunately, Sports Minister is also sitting here. I bring 
this to his notice also. I request him to take up this 
matter with Railway Minister and seethat he gives 50% 
concession in fares to the Sportsmen.

SHRI MUKUL WASNIK : I will definitely take up this 
matter with the Hon. Railway Minister and I think he will 
give considered opinion on this.

[English]

MR. D E P U TY  SPEAKER : Even others also feel 
necessary that Sportsmen should be given concession.

[ Translation]

*SHRI MOHAN RAWALE : Sir, Mr. Suresh mentioned 
that those devotees who are going to Ayypan should be 
given concession. I myself had been to Ayypan and I 
feel that this concession should be given and I support 
him on this point.

The population of Bombay has tremendously grown. 
60 lakh passengers travel in suburban trains. We havq 
to find a solution to this problem. When I had been to 
London, I saw that there was parallel railway overhead.
If we do that we may get some space. For underground 
railway, you have to find space. In Calcutta, work on 
underground railways is still going on at some places. 
But if you go in for parallel railway, space would be 
available above and the work can also be speeded up.

Mr. Deputy Speaker, Sir, I want to say that regional 
languages should be respected not only In Maharashtra 
but evfrry-where. There Is a Government circular to this 
effect. First comes regional languages, then Hindi and 
English. But we find that Marathi language is not given 
due recognition in Maharashtra. I request you to take 
serious note of this. The announcers who have to work _ 
for 8 hours are givenonly 12 rupees as wages. Why 
should they announce? How can they work If they are

* Translation of the speech originally delivered in Marathi.

paid so low wages. All the announcement regarding 
trains should be made in Marathi as welf as in Hindi 
and English. But it must be made in Marathi. Similarly, 
the announcement in other States must be made in 
their respective regional language. The local persons 
should be given preference while giving jobs.

Sir, though I am standing here as M.P., my career 
has been shaped by Sports Department of Central 
Railways and the contribution of Railways is significant. 
I learnt boxing and several other games. But now sports 
are being neglected. There have been good sportsmen 
in Kabaddi and Kho-Kho. Railways have given good 
sportsmen to the country. So all these sports should be 
encouraged by Railways. The recruitment has stopped. 
That should be started. The widening and renovation of 
railway bridges are necessary and that should be done. 
Overbridges are very necessary. If overbridges are 
constructed in Bombay, railway traffic canbe controlled 
effectively. So, I request through you, that this should 
be done. There should be separate Division for Bombay.
I request that this Division should be started in Bombay.

On Sunday, some concession should be given in 
fares and a kind of free service should be started If 
someone purchases a pass for a day, it should be valid 
for all places. Such a practice is there in London. If 
some such concession is given, people will enjoy it. 
First class fare should also be reduced because first 
class coaches are mostly empty. On Sunday some 
concession should be given. The trains should run In 
accordance with the Time Table. If trains do not run 
according to the time table, we know what happens, i 
also want to request that there should be Sodium Vapour 
Lamps on Railway Stations. I request Hon. Minister and 
Chairman Railway Board that they should visit Bombay, 
meet MLAs and meet Nagarsewaks and representatives 
of Passengers' Association and take steps to reduce 
burden of suburban traffic.

I want to know whether norms have been fixed for 
giving stalls? At some places, there are large number 
of stalls. How many stalls should be given? And how 
many persons are given? Whether local persons are 
given these stalls or not? Outsiders are given stalls 
There is lot of dirty water around these stalls. You should 
take action against this. Medical examination of stall 
owners is a must and it should be done.

Sir, I thank you very much for giving this opportunity 
to speak for a long time.

[English]

MR. DEPUTY-SPEAKER : Thank you very much for 
the nice cooperation that you have extended in 
completing our discussion so far as the Railway Budget 
is concerned.
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SHRI MUKUL WASNIK : Sir, on behalf of all the
Members and on behalf of the Government also, I would
like to thank you for taking pains and for your efforts to
see that all those Members who wanted to participate
in this important discussion on the Railway Budget got
a chance to speak. This is the second long innings
which you have played and we are very thankful to you.

Discussion on Railway BUdget

MR. DEPUTY-SPEAKER: Tomorrow the hon.
Railway Minister will start his reply. Now, the House
stands adjourned to meet again tomorrow at 11.00 a.m.

02.29 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock




